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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL,

MANAGING DIRECTOR

EASTERN ZONE BENCH, KOLKATA

IN

ORIGINAL APPLICATION NO.44/23/EZ

FOR BIHAR FOUNDRY & CASTINGS LTD.

In the matter of:

Rakesh Shrivastava
...Applicant

- =Versus-

Bihar Foundry and Casting Limited & Ors.
...Respondents
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5 § @ Rakesh Shrivastava
S 2 § ...Applicant
IRT
F -Versus-
Bihar Foundry and Casting Limited & Ors.
...Respondents
AFFIDAVIT IN OPPOSITION ON BEHALF OF THE RESPONDENT
NOS.1 AND 2 TO THE ORIGINAL APPLICATION
I, Hari Krishna Budhia, son of Late R. K. Budhia, aged about 79 years,
g by occupation Service, working for gain at Bihar Foundry & Castings
N
LCL'?) Ltd., having its registered office at Main Road, Ranchi, P.O. GPO, P.S.
Iy
~, Kotwali, Dist. Ranchi (Jharkhand)- 834001, do hereby solemnly affirm
o

and say as follows:-

[ am the Managing Director of the respondent no.1 company and
am conversant with the facts and circumstances of the instant
case having perused the records thereof. I have been duly
authorised by the Board of Directors of the respondent no.l to

irm the instant affidavit for and on behalf of the respondent

FOR BIHAR FOUNDRY & CASTINGS LTD.
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authorised and competent, I hereby affirm this affidavit for the

respondent nos.1 and 2.

I say that the respondent no.2 does not have a separate legal
personality and is merely a unit of the respondent no.1. I say that
as such, the impleadment of the respondent no.2 in the manner as

done in the instant Original Application is defective and not in

accordance with the law.

Without prejudice to the aforesaid objection, I have hereinabove
mentioned the respondent no.2 and shall hereinafter also refer to
the respondent no.2 wherever necessary solely for the purpose of

dealing with the allegations made in the said Original Application.

A copy of the instant Original Application being O.A. No.44/23/EZ
along with its annexures [hereinafter referred to as the “said OA”]
has been served upon the respondent nos.1 and 2 each by postal

service.

I have perused the said Original Application and understood the

contents and purports thereof.

] have been advised to traverse and/or to deal with only those
statements and/or allegations contained in the said Original
Application and to refer to such facts as may be material and/or

relevant for the disposal of the same.

As such, save what are matters of record or what may be

FOR BIHAR FOUNDRY & CASTINGS LTD.

(@]

MANAGING DIRECTORT




deemed to have been denied and disputed by the defendants as if

each one has been set out hereunder and denied in seriatim.

Before dealing with the statements and/or allegations contained in

the said Original Application, I beg to place the following facts and

contentions on record:

(a) I say that the said Original Application is not maintainable in

its present form and/or in law;

(b) I say that the applicant does not have any cause of action to

file the instant Original Application.

(c) I say that the said Original Application is barred on the
ground of waiver and/or acquiescence and/or estoppels

and/or principles analogous thereto.

{d}1 say that the said Original Application is barred on the

grounds of non-joinder of necessary parties and/or

misjoinder of parties.

(e) I say that the said Original Application is hopelessly barred
by the laws of limitation and/or even otherwise barred by the

S
N
&;3 principles of laches and delay.
-
ey

() I say that the respondent no.l has two industrial units

located in Ramgarh Industrial Area, Ramgarh, Jharkhand.

The Unit-I is a Sponge Iron Captive Power Plant (CPP) and

FOR BIHAR FOUNDRY & CASTINGS LTD.

M /&_,IJAMM
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(g) In respect of the Unit-I of the respondent no.1, the following

is the status of clearance under the various laws relating to

the environment:-

FOR BIHAR FOUNDRY & CASTINGS LTD.

M’M AL;LL(_.’,‘

denn
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MANAGING D!RECTSE?

Environmental | Unit-I Bihar Foundry and Castings | Date of Issue | Date of
permission Limited, having Captive Power Plant
(WHRB) and Induction Furnaces unit Validity
Environmental | J-11011/310/2009-IA. II{f) 28.01.2010
Clearance
Consent to | Sponge [ron & Power No. | 25.03.2022 31.03.2025
Operate JSPCB/HO/RNC/CTO-11688208/
2022/345
Induction Furmace No. SPCB/HO |28.11.2019 31.12.2024
2025/RNC/CT0-4426528/2019/2376
Hazardous No. JSPCB/ RO/ HZB/ HWM6758830/ | 30.12.2019 30.09.2024
Waste 2019/7
Authorization
CGWA NOC CGWA/NOC/IND/ORIG/2021/13540 | 26.03.2021 25.03.2024
(h) The MOEF&CC in its 20t Expert Appraisal Committee meeting
has considered the proposal for expansion of Sponge Iron and
Captive Power Plant and Steel Billets Unit and appears to have
decided to issue the Terms of Reference (TOR).
As regards to the Unit-11 of the respondent no.1, the following is
the status of compliances under various statutes relating to
environment:-
Environmental | Unit- If Bihar Foundry and Castings | Date of Issue | Date of
permission Limited, having Ferro Alloys Validity
Environmental |J-11011/384/2010-IA. II{]) 31.10.2011 -
Clearance
Consent to | No. JSPCB/ HO/ RNC/ | 10.11.2020 31.12.2025
Operate CT04412165 /202071819 (issued

in the Name of M/s. Bihar Foundry
& Castings Ltd. Unit Ferro Alloy)

Alloys

Name of unit in CTO has
been corrected to Bihar
Foundry & Castings Ltd.
Ferro
Renewal), Ref. No. 1341

Units [(Auto
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Hazardous No. JSPCB/ HO/ RNC/ | 27.10.2022 30.09.20249_ be
Waste HWM6758737 /2022 /46
Authorization g
[7a)
CGWA NOC CGWA/NOC/IND/ORIG/2021/ 02.01.2021 01.01.202% e
10628 o
Renewed CGWA/NOC/IND/REN/1/2023/ 02.01.2024 01.01.2027 s
CGWA NOC - | 8413

(j) Pertinently, in respect of the Ferro Alloys Unit, issue of
environment clearance (non-violation) has been recommended
by the Ministry of Environment, Forest and Climate Change
(MOEF&CC) in its 24th Expert Appraisal Committee Meeting, in

respect of the modification cum expansion proposal subject to
certain conditions.
(k) The allegations levelled by the applicant are multifarious. From

the grounds canvassed in the Original Application, it would

appear that the followings are the basic allegations levelled by
the applicant:-

Obtainment of Environmental Clearance in the name of
Bihar Foundry & Castings Ltd. for obtaining Consent to

Operate for “M /s Goutam Ferro Alloys”;

Bihar Foundry & Castings Ltd and M/s Goutam Ferro

S
Ny
£y ”
ii.
i
;;.' Alloys are separate entities but the clearances used in
Moty

the name of one are being interchangeably used to

obtain approval for others;

MANAGING DIRECTOR




iv.

vi.

Vii,

viii.

The respondent private entities have ignored their duties
to maintain required 33% mandatory green belt area
and have portrayed the same green land to obtain
Consent to Operate and other clearances for its Sponge

Iron Unit as also for the Ferro Alloys Unit;

Incorrect data has been provided by the respondent
no.l in its application for Environmental Clerance,
which shows that the respondent no.l would illegally

draw water for adversely impacting the water resources;

The private respondents are engaged in illegal drawal of
ground water to meet its water requirement for

production of ferro alloys;

The respondent no.l has not obtained Environmental
Clearance for the 1x7.5 MVA unit to obtain ‘Consent to

Operate’ for the same on 20t May, 2009;

The respondent no.2 is running on illegal drawal of

ground water without paying any tax or fees to the

Government.

The respondent private entities have not made internal
roads upto 6x meter wide with 9 meter of turning radius

+ U-turn at the dead end of the road as is clearly visible

from the layout of the industries;

FOR BiHAR FOUNDRY

hos sl

& CASTINGS LTD.
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water, Sewage Treatment Plant, Effluent Treatment

Plant and PTZ cameras in the factory premises;

The respondent private entities have not installed any
system to control fugitive emission and nor have

installed any noise control equipment in the factory

premises;

() This apart, the applicant has made certain specific allegations

in paragraph 26 of the said Original Application.

(m) I say that the respondent nos.l and 2 have, in substance,
complied with the terms and conditions stipulated in the
Environmental Clearance No.J-11011/310/2009-1A.11(I) dated
28t January, 2010 (for Unit-1) Environment Environmental
Clearance and Environmental Clearance No.J-11011/
384A/2010-1A.II(I) (for Unit II) dated 31st October, 2011. The
same has been found in reports relating to inspections made
by the Joint Committee comprising of State Pollution Control
Board, Central Pollution Control Board, Regional Officer,
Ministry of Environment, Forest & Climate Change and
District Magistrate, Hazaribag in terms of the orders passed
by the Hon’ble National Green Tribunal, Principal Bench at

New Delhi dated 13.03.2023 and this Hon’ble Bench order
dated 28.04.2023.

In this connection, copies of the said orders dated 13.03.2023 and

8 CASTINGS LTD.
b hing,
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(n) In this connection, reliance is placed on the report of the Joint
Comnmittee constituted and deputed by this Hon’ble Tribunal
vide order dated 28.04.2023. A copy of the Inspection Report
of the Joint Committee constituted and deputed by this
Hon’ble Tribunal vide order dated 28.04.2023 as submitted by

the respondent no.4 through his Affidavit-in-Reply is annexed

hereto and marked as Annexure “B”.

{0) Further, in a further report made by the MOEF&CC, captioned
as monitoring report in respect of the environment clearance

dated 28% January, 2010, as amended by letter/document

dated 7t February, 2012 and further amended by

letter/document dated 25% September, 2012, the status of the
project as on S5t January, 2023 as inspected by the concerned
officials would appear from the point-wise tabulation
contained in the said report. A copy of the Independent
Monitoring Report for Unit-I dated 21st February, 2023, of the
Ministry of Environment, Forest & Climate Change, Integrated

Regional Office is annexed hereto and marked as Annexure

“C”

(p) It may be mentioned here that though in Clause III in respect
of effective fugitive emission control measure, it has been
recorded that no fugitive control system was observed at the
raw materials unloading point of sponge iron manufacturing
unit, the respondent nos.1 and 2 have installed the said

ugitive emission control system. It has been clearly

ed in point no. (vii)- Sﬁpulated Condition Status of the

€ Vide site inspection report/monitoring report of

56
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FOR BIHAR FOUNDRY & CASTINGS LTD.
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Ministry of Environment, Forest & Climate Change dated 21st

February, 2023.

Pertinently, in Original Application No. 172 of 2023, filed
before the Hon'ble Green Tribunal, Principal Bench, Delhi,
having identical cause of action, the Hon’ble Tribunal by order
dated 13% March, 2023 also constituted a joint committee
comprising of scientists from State Pollution Control Board,
Central Pollution Control Board, Regional Officer, District
Magistrate, Hazaribag and Ministry of Environment, Forest &
Climate Change and directed the said committee to submit a
report. However, the said application being O.A. No. 172 of
2023 was dismissed by this Hon’ble Tribunal vide order dated

15t January, 2024.

Pursuant to the said directions, a report dated 22nd May, 2023
was prepared and filed by the said committee, a copy whereof

is annexed hereto and marked as Annexure “D”.

For the convenience of this Hon’ble Tribunal, I have prepared
a comprehensive chart showing the findings of the respective
reporting oificials regarding the specific heads of compliances
of the Environmental Clearance, in each of the three aforesaid

reports referred to above.

In this connection, a tabulation showing the said findings is

annexed hereto and marked as Annexure “E”.

conditions of the subsisting

FOR BIHAR FOUNDRY & CASTINGS LTD.

561
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Environmental Clearances as levelled by the applicant are

incorrect and untrue.

As regards the proposals for the grant of Environmental
Clearance for expansion in respect of the said Unit-I and Unit-
II, I say that as regards Unit-I, the respondent no.1 had been
granted an Environmental Clearance dated 28% January,
2010 in respect of its proposal for expansion of Steel Plant
(Sponge Iron Plant), 99,000 TPA; ingots and bhillets, 75,000
TPA; MS structures and bars; 49,500 TPA; and captive power
plant 10MW. Proposal for grant of the said Environmental
Clearance was recommended by the Expert Appraisal
Committee (EAC) subject to stipulations of certain conditions

including environmental conditions.

In this connection, a copy of the said Environmental
Clearance dated 28t January, 2010 is annexed hereto and

marked as Annexure “¥F”.

Subsequently, in respect of Unit-I, the Respondent No. 1
applied for amendment of the Environmental Clearance dated
28W January, 2010 owing to increase in capacity of Captive
Power Plant from 10 MW to 15 MW. The said application was
accepted on the recommendations of the Environment
Assessment Committee (Industry-1) and amendment of the
original Environmental Clearance accorded vide letter no.J-
11011/310/2009-1A.1I{) dated 28% January, 2010 was

subject to stipulations of certain additional

FOR BIHAR FOUNDRY & CASTINGS LTD.

(©)]
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In this connection, a copy of the amended Environmental
Clearance dated 7% February, 2012 is annexed hereto and

marked as Annexure “G”.

In or about March, 2020, Respondent No.l made an
application vide proposal no. IA/JH/IND/147765/2020 dated
7th March, 2020 for expansion in the SMS shop (replacement
of the eﬁsﬁng 2x3T+6T IF with 3x10T IF) for Terms of
Relerence. In the Terms of Reference dated 31st March, 2020,
the Respondent No.l further applied for a fresh Terms of
Reference and was further granted the same on 8t February,
2023. Environmental Clearances were issued on 13th
September, 2023 to the Respondent No.l1 in the 40%
Environment Assessment committee meeting held during 19tk
July, 2023 to 21st July, 2023, the proposal of Environmental
Clearance for expansion of Unit-I [Sponge Iron through DRI
Kilns from 99,000 TPA to 4,05,375 TPA, WHRB Based Power
generation from 5.0 MW to 29 MW, New AFBC Power Plant of
8.0 MW Capacity, MS Billets/Hot Billets through Induction
Furnace from 48,000 TPA to 1,58,400 TPA, Rolled products
through New Rolling Mill of 1,65,000 TPA & New Slag Crusher
of 120 TPD] was considered and was further granted

Environmental Clearance.

In this connection, a copy of the terms of reference dated 31st

, 2020 is annexed hereto and marked as Annexure “H”.

FOR BIHAR FOUNDRY & CASTINGS LTD.

MANAGING DIRECTOR
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Further, in this connection minutes of the 40t Environment
Assessment Commitiee meeting are annexed hereto and

marked as Annexure “I”.

Subsequently, Environmental Clearance in respect of the said
expansion was issued vide letter no.IA-J-11011/310/2009-

IA/II(IN-I) dated 13t September, 2023.

In this connection, a copy of the said Environmental
Clearance dated 13th September, 2023 is annexed hereto and

marked as Annexure “J”,

As regards Unit-II, proposal had been submitted for expansion
of Ferro Alloys Plant by the Respondent No.1 by installation of
fourth SAF (9 MVA x 40 TPD). The said proposal was
considered by the Environment Assessment Committee
(Industry-I) held during 19t May 2011 to 20t May, 2011. The
said proposal was then re-considered by the said Environment
Assessment Committee in its 26% meeting dated 21st July,
2011 and 22%¢ July, 2011. The same was thereafter
recommended by the Environment Assessment Committee
subject to stipulations of certain conditions including
environmental conditions. Based on the said recommendation,
Environmental Clearance in respect of the said expansion was

issued vide letter dated 31st October, 2011,

In this connection, a copy of the said Environmental

P
-

FOR BIHAR FOUNDRY & CASTINGS LTD.

56
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(z) Subsequently, in or about September, 2020, the Respondent
No.1 submitted an online proposal bearing proposal

No.1A/J11/IND/172815/2022 dated 12% September, 2020,

FOR BIHAR FOUNDRY & CASTINGS LTD.

Lo, r s,

for Terms of Reference for expansion of existing Unit-II for the
manufacturing of ferro alloys SiMn and FeMn based on sub-
merged arch (SAF) technology by installing a new firth
furnance (1x9 MVA SAF) and a new 12 MT per batch CLU
(Converter for refining HC FeMn to MC/LC Fe Mn and
modification of existing furnace by change in the transformer
capacities, By letter dated 24th Nove-:mber, 2020, Terms of

Reference were granted/issued by the appropriate authorities.

In this connection, copy of the said Terms of Reference (TOR)
dated 24th November, 2020 is annexed hereto and marked as

Annexure “L”.

(aa) Subsequently, an application for modification of Terms of
Reference was submitted by which clearance was sought in
respect of the St furnace, i.e. the new 1x9 MVA SAF installed
with CLU converter (under violation., The Environment
Assessment Comunittee recommended the proposal for
modification of Terms of Reference vide letter No.J-11-
11/384/ 2010-IA II-(I) dated 24t November, 2020 after

placing the said proposal under violation category as per the

. 1§EB 2024

a
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conditions contained in the Standard Operating Procedure

dated 7t July, 2021 of the MOEF&CC. The same was treated
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Environment Assessment Committee (Industry-I) in its 16t
meeting dated 3¢ November, 2022 appraised the said proposal
for seeking amendments to the Terms of Reference and

recommended the same. Accordingly, an amendment to the

FOR BIHAR FOUNDRY & CASTINGS LTD.

terms of reference dated 19t December, 2022 was granted in

favour of the Respondent No.1.

In this connection, a copy of the minutes of the 16t meeting of
the Environment Assessment Committee (Industry-1) dated 3rd

November, 2022 is annexed hereto and marked as Annexure

“M”

Further in this connection, a copy of the Terms of Reference

dated 19th December, 2022 is annexed hereto and marked as

Annexure *N”,

(bb) Subsequently, the said proposal for expansion of
Environmental Clearance in respect of Unit-II was considered
and recommended by the Environmental Assessment
Committee in its 24t% meeting held on February 28, 2023 to
March 01, 2023 under the violation category as per provision

of Standard Operating Procedure, issued by the Ministry of

3.1 FER 2024

Environment, Forest & Climate Change dated 7t July, 2021,

with the following conditions:-

(i) That the Respondent shall submit a Bank Guarantee for
an amount of Rs.21.815 lakhs towards the remediation

OWAR o 5\ Plan and Natural and Community Resource
2 "

Phug
. % x
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Standard Operating Procedure, issued by the Ministry of
Environment, Forest & Climate Change dated 7th July,
2021. The Bank Guarantee would be released by Central
Pollution Control Board after successful implementation

of the Remediation Plan and Natural Community

Resource Augmentation Plan.

(if) The Respondent has also required to submit Rs.89.296
lakhs towards penalty as per Standard Operating
Procedure, issued by the Ministry of Environment, Forest

& Climate Change dated 7th July, 2021.

In this connection, a copy of the 24% meeting of the
Environment Assessment Committee held on 28t
February, 2023 to 1st March, 2023 is annexed hereto and
marked as Annexure “0O”. Further, a copy of the Standard
Operating Procedure, issued by the Ministry of
Environment, Forest & Climate Change dated 7t July,

2021 is annexed hereto and marked as Annexure “P».

(cc) The Respondent has already paid the penalty amount of
Rs.89.296 lakhs to the State Pollution Control Board and
furnished a Bank Guarantee of Rs.21.815 lakhs with the

Central Pollution Control Board, as directed.

In this connection, documents showing payment of the said

~ Penalty and furnishing of the said Bank Guarantee are

=hhereto and collectively marked as Annexure “Q”.

FOR BIHAR FOUNDRY & CASTINGS LTD.

567
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(dd) Subsequently, the recommendation of EAC for grant of
Environmental Clearance of Unit-Il was placed before the

Ministry of Environment, Forest & Climate Change under the

FOR BIHAR FOUNDRY & CASTINGS LiD.
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violation category as per the provisions contained in the said
Standard Operating Procedure, issued by the Ministry of
Envircnment, Forest & Climate Change dated 7t July, 2021
pertaining to consideration of violation cases. The said
proposal was under active consideration. However, it is
reported that subsequently, in view of an order passed by the
Hon’ble Supreme Court dated 2nd January, 2024 in WP(C)
No.1394 of 2023 in the matter of Vanshakti Vs. Union of
India, whereby until further orders the Hon’ble Supreme Court
has been pleased to stay the operation of the Office Memo
dated 7t July, 2021 (being the Standard Operating Procedure
dated 7t July, 2021) and 28t January, 2022 issued by the

Ministry of Environment, Forest & Climate Change.

(ee) It is humbly submitted that the said interim order of stay

dated 274 January, 2024 cannot operate in rem and as such

§ the substance thereof ought not be cited by the Ministry of
g Environment, Forest & Climate Change as a ground for
:i? stalliﬁg the grant of Environmental Clearance to the
& Respondent. In any event, the Respondent already having
acted in terms of the said Standard Operating Procedure,

issued by the Ministry of Environment, Forest & Climate

_..~x==Change dated 7t July, 2021 by making payment of penalty

\znishing Bank Guarantee as directed by the appropriate

it -e’l’vtrl‘ terms of the Standard Operating Procedure,




c 2024

td_1 FE:

()

(gg)

19

issued by the Ministry of Environment, Forest & Climate
Change, the subsequent grant of interim order of stay may not
be construed as standing in the way of release of the

Environmental Clearance in favour of the Respondent.

I say that the instant proceeding is malafide and vexatious. I
say that the present petitioner has been set up by persons
with adverse business interest in a bid to disrupt the business
activities of the respondent nos.l1 and 2. I say that the
allegations made in the said application are false and false to
the knowledge of the petitioner. I say that the petitioner has
made reckless allegations without carrying out research on
the background facts and without collecting and collating the
entire set of relevant data. I say that the instant petition ’is

liable to be dismissed with costs.

I say that the said application does not come within the four-
corners of the original jurisdiction of this Hon’ble Tribunal

under Sections 14 and 15 of the National Green Tribunal Act,

- 2010. I say that there is no substantial dispute or question

relating to environment or enforcement of any legal right
relating to the environment involved in the said application. I
say that the said application is liable to be dismissed on such

score also.

9. Without waiving the aforesaid but fully relying thereon, I now deal

with

%p'p'lli‘daﬂti% n@?’ .

the statements and/or allegations contained in the said

gt

Zmad,

_\\,bf

FOR BIHAR FCUNDRY & CASTINGS LTD.
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With reference to the Memo of Parties appended to the said
application, I say that the description of M/s Goutam Ferro Alloys
has been properly mentioned therein as a unit of Bihar Foundry

and Casting Limited.

With reference to the statements and/or allegations contained in
the paragraph of the application preceding the segment “Facts in
Brief”, I say that the purported written complaint has been repleted
with falsehood. I say that the said written complaint was and is
meritless and no cognizance thereof ought to have been taken by
the concerned authorities. I say that even assuming that a public
notice has been issued by this Hon’ble Tribunal, the same does not
and/or cannot be construed to mean that the said application has
merit. I say that the said application is meritless and is liable to be

dismissed.

With reference to the statements and/or allegations contained in
the paragraphs 1 to 8 of the segment “Facts in Brief” of the said
application, I deny and dispute each and every allegation contained
therein save what are matters of record and save what are
specifically mentioned heretofore, as if each one has been set out
herein and denied in seriatim. I deny that the respondent no.2 is a
proprietorship firm owned by the directors of the respondent no.l
or that the same is a distinct entity or separate from the

respondent no.1, as alleged or at all. I say that the respondent

no.2 is a unit of the respondent no.l as has been correctly

W

FOR BIHAR FOUNDRY & CASTINGS LTD.
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Protection Law, as alleged or at all. I say that the instant
application has been filed purely out of malafide and for
extraneous consideration and oblique motive. I say that nothing
has been done by the respondent nos.1 and' 2 for which the
petitioner could have been or can be aggrieved under the law. 1
deny that any environment polluting activities are being carried
out by the respondent no.l and/or respondent no.2 or that any
directions are required to be issued by the competent authorities to
take cognizance of the activities undertaken by the respondent
nos.l and 2. It is denied that any direction should be issued to the
respondent nos.1 and 2 to stop their operations or that operations
are being carried out in violation of the Environment Protection
Law or that any fine is liable to be imposed on the respondent
nos.l and 2 or that the respondent no.1 or the respondent no.2
has violated environmental norms, as alleged or at all. I say that
the allegations made against the respondent nos.l and 2 are
devoid of any substance or merits. I say that the said application

is bad and vexatious and is liable to be dismissed at the very

threshold.

I have already mentioned in detail all the steps relating to
compliances of the environmental law by the respondent no.1l in
respect of both the aforesaid Unit-I and Unit-II. Accordingly, save
what would specifically appear from the statements made

hereinabove, I deny and dispute all statements and/or allegations

d /tll_a’%t}re promoters of the respondent no.1 have used

Sk ;}epngme of the respondent no.1 to obtain permission
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for Consent to Operate for the respondent no.2 or that the
respondent n0.2 is the proprietorship firm of the respondent no.1,
as alleged or at all. I deny that the respondents have defrauded
the competent authorities, as alleged or at all. As would appear
from the facts mentioned in the preceding paragraphs hereof, there
is no question of any fraud having played on the respondent

authorities by any of the answering respondents.

It is stated that appropriate environmental clearances have been
obtained in respect for both Unit-1 and Unit-II in the manner as
mentioned above. I deny that the Directors or promoters of the
respondent no.1 have used the Environmental Clearance issued in
the name of the respondent no.l for obtaining the Consent to
Operate for the respondent no.2, as alleged or at all. I say that the
said allegation is baseless and misconceived. I say that for Unit-I
and Unit-1I, appropriate clearances have been obtained under the
Environment Protection Act and the other relevant statutes
relating to water pollution and air pollution. I say that the said
clearances have been obtained bonafide upon a true and correct
disclosure of necessary facts and upon compliances of all the
relevant procedures and rules. I say that the portrayal of the
respondent no.2 as the unit of respondent no.1 is not fraudulent.
At all material times, M/s Gautam Ferro Alloys was and still is a

unit of the respondent no.2. The fact that the respondent no.2 is a

unit of the respondent no.l would appear from the statements

FOR BIHAR FOUNDRY & CASTINGS LTD.
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In this connection, I repeat and reiterate the statements made

herein above and various sub-paragraphs thereunder.

With reference to the statements and/or allegations contained in
the paragraphs 9 to 14 of the segment “Facts in Brief® of the said
application, I deny and dispute the same save what are matters of
record and save what would specifically appear from the
statements made in the preceding paragraphs hereof, as if each
one has been set out herein and denied in seriatim. It is stated
that the respondent no.2 was always a Unit of the respondent
no.l. I say that there is no fraud involved herein. I say that
Environmental Clearance and Consent to Operate in respect of the
Unit No. I and Unit No. II have been obtained separately and in a

proper manner as would appear from the statements made in

paragraphs above.

I say that M/s Gautam Ferro Alloys is not a private limited
company. I say that there has been no deliberate representation of
M/s Gautam Ferro Alloys as a private limited company. I say that
the mention of M/s Gautam Ferro Alloys as a private limited
company, if at all, contained in the online continuous monitoring

system is a product of inadvertent mistake.

I deny that the respondent has used Environmental Clearance

issued to a different entity for obtaining Consent to Operate for

another entity, as alleged or at all. I repeat and reiterate that the

IHAR FOUNDRY & CASTINGS LTD.
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defrauded the_respondent authorities or that they have or any of
them has caused any harm or damage to the environment or they
have or any of them has engaged in illegal expansion of ferro alloys
unit, as alleged or sought to be alleged or at all. I say that at
present, there is no illegal expansion of any unit in connection with
Unit Nos. I and II. I say that the allegations made in the said
application, particularly in paragraph 10 under reply are thus and
otherwise baseless, false and false to the knowledge of the

petitioner.

It is stated that the respondent no.2 does not have any separate
promoter and as such the question of promotor of the respondent
no.2 making any misrepresentation or defrauding the respondent
authorities does not and cannot arise. It is denied that promotors
of the respondent no.2 have represented anything before the
respondent authorities or have defrauded the respondent
authorities or that they have or any of them has caused any loss to
the government exchequer by not paying appropriate penalty, as
alleged or at all. I say that the allegations in paragraph 11 under
reply are false and false to the knowledge of the petitioner. I say
that falsity of the allegations made in paragraphs under reply is
exposed by the statements and contentions made in paragraph 8
above and various sub-paragraphs thereunder, which I repeat and

reiterate. As regards the perceived anomaly of land area as

mentioned in paragraph 12 under reply, 1 have already provided

FOR BIHAR FOUNDRY & CASTINGS LTD.
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the aforesaid explanation as contained in the sub-paragraphs of

paragraph 8 above.

It is denied that units mentioned in the Environmental Clearance
and Consent to Operate vary to a great extent or that the same is
done to defraud the respondent authorities by not complying with
the required measures for obtaining environment clearance and
subsequent Consent to Operate permissions, as alleged or at all. I
deny that the required measures for obtaining Environmental
Clearance and subsequent Consent to Operate has not been put in
place or complied, as alleged or at all. I say that the allegations
made in the paragraphs under reference are false and false to the
knowledge of the petitioner. [ say that the said allegation is
baseless, vexatious and irresponsible. It is denied that the
environment clearance dated 28t™ January, 2010 was issued to the
respondent no.1 for its sponge iron plant measuring 14 acres only
or that consent to operate has been obtained for land area
measuring 47.5 acres or that the same is an act of fraud or
misrepresentation on the part of the respondent no.l before the
appropriate respondent authorities, as alleged or at all. I say that
the respondent no.l has neither defaulted nor misrepresented
before the approprate respondent authorities. I say that the
allegation of suppression of relevant information pertaining to the
plants of the respondent no.1, as levelled on the respondent no.1
by the petitioner are also untrue and incorrect. I say that at all
material times appropriate information was furnished. I say that

AR 3y
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disclosure made in sub-paragraphs above which [ repeat and

reiterate.

I deny that there is any subsisting anomaly in the Environmental
Clearance or consent to establish or consent to operate in respect
of the said units. I say that the allegations made in paragraph 14
under reply are without any basis. Apart from the error in the
land area, which was made by inadvertent mistake and
subsequently corrected by a letter already on record, there has
been no further error in the matter. I say that the respondent no.1
has at all material times bonafide disclosed proper information in
respect of its applications for clearances under the various
environment statutes. [ say that the allegations sought to be
established by the said alleged detailed chart being Annexure-P9 to
the said application has not at all been established by the
petitioner. 1 say that I have appropriately explained the entire
sequence of clearance and/or permission in respect of both Unit-I
and Unit-II in the preceding paragraphs hereof and I repeat and
reiterate the aforesaid facts, contentions and explanations and
deny and dispute the allegations contained in the paragraphs
under reply which may appear contrary to and/or inconsistent

with the same.

In this connection, I repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereof.

With reference to the statements and/or allegations contained in

it L 1
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record and save what would specifically appear from the
statements made in the preceding paragraphs hereof, as if each
one has been set out herein and denied in seriatim. I have already
mentioned in -detajl the aspect of green area and provided all
necessary facts and data in respect thereof in the preceding
paragraphs of this affidavit. In order to avoid prolixity and for the
sake of brevity, I hereby repeat and reiterate the same. I say that
appropriate green area as required by the relevant environmental
laws and/or conditions in connection with the permission under
the environment laws has been provided in respect of both Unit-I
and Unit-II. I reserve my right to make further appropriate
submissions on this point at the time of hearing of this application,

if necessary.

With reference to the statements and/or allegations contained in
the paragraph 20 of the segment “Facts in Brief” of the said
application, I deny and dispute the same save what are matters of
record and save what would specifically appear from the
statements made in the preceding paragraphs hereof, as if each
one has been set out herein and denied in seriatim. It is strictly
denied that the same stretch of green land {less than 4 acres) has
been used to obtain Consent to Operate and other clearance or
that there has been any violation or blatant violation of the
applicable environment laws or any violation or blatant violation of
any specific condition provided under the environment clearance

wied by the authorities, as alleged or at all. I say that the said

FOR BIHAR FOUNDRY & CASTINGS LTD.

S,

MANAGING DIRECTOR

éL{l.‘ﬂ MA’LMA"*

o771

T




16.

28

Jharkhand Ppllution Control Board as well as Ministry of
Environment, Forest & Climate Change, there is no question of
there having been any violation of the condition relating to
preservation of green belt. In this connection, I reiterate that the
respondent no.2 cannot or should not be construed as a separate
juristic person. In any event, the allegation of violation of green belt
area by doubly using the same tract of land is misconceived,

baseless and not worthy of any credence.

With reference to the statements and/or allegations contained in
the paragraphs 21 and 22 of the segment “Facts in Brief’ of the
said application, I deny and dispute the same save what are
mactters of record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in
seriatim. I say that the allegations relating to drawal of water as
contained in paragraphs under reply are incorrect. [ deny that the
plant is running at its full capacity with half of the total water
required quantity, as alleged or at all. I deny that any illegal act is
being committed by the respondent no.2 or that anything done by
the respondent no.2 has severely impacted the water resources of
the area or led to increase in scarcity of ground water or impacted

the ecology of the area, as alleged or sought to be alleged or at all.

It is denied that the respondent no.l has not obtained any

permission for drawal of ground water for running its Sponge Iron

& CASTINGS LTD.

FOR BIHAR FOUNDRY

578

MANAGING DIRECTOR




17.

Ei

or causing loss or huge loss to the Government, as alleged or at all.
I deny that the respondent no.1l is not paying any taxes or fees for
drawal of ground water for running its Sponge Iron Plant, as
alleged or at all. I say that the requirement of drawal of ground
water is made after obtaining appropriate permission from the
appropriate authority as would be evident from specific
information divulged in paragraph 8 above. It is therefore false
and false to the knowledge of the applicant to allege that the
Sponge Iron Plant of the respondent no.1 is run on illegally drawal
of ground water or that the ground water is being enjoyed free of

cost, as alleged or sought to be alleged or at all.

In this connection, I repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereunder.

With reference to the statements and/or allegations contained in
the paragraphs 23 and 24 of the segment “Facts in Brief” of the
said application, I deny and dispute the same save what are
matters of record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in
seriatim. It is denied that there has been any suppression of the
amount of slag from the proposed expanded unit, as alleged or at
all. 1 say that since there has not been any suppression of

production of siag, the question of alleged suppression jeopardizing

the ecology of the area or polluting the environment does not and

Ky Manrbne mﬁ"‘&ﬁ/
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has not been found to be incorrect by the appropriate authorities
upon scrutiny. I say that the applicant has deliberately sought to
cast a cloud on the issue of disclosure of quantum of slag

production only for the purpose of the instant proceeding, without

there being any factual basis for the same.

The existing production capacity is 34080 TPA of Silico Manganese
and/or Ferro Manganese as per Environmental Clearance/Consent
to Operate. Slag generated from production of ferro manganese is
sold to producers of ferro silico manganese for use in their
production process. Hence there is no environmental impact due to
disposal of slag generated in the production of ferro manganese.
The respondent no.2 is exclusively producing ferro manganese
only. If respondent no.2 were to utilize the existing capacity for
production of silico-manganese exclusively, about 20450 TPA of
slag will be generated. Lower slag generation is due to high grade
imported manganese ores. The silico manganese slag, is crushed
and jigged and after recovery of metal is used for road construction
and filling up of low-lying areas. The additional generation of slag
is about 18450 TPA from proposed capacity expansion if the
expanded capacity is exclusively use for silico manganese. If
expanded capacity is used for ferro manganese, the {ferro

manganese slag shall have no environmental impact.,

In this connection, I repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereunder.
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dispute the same save what are matters of record and save what
would specifically appear from the statements made in paragraph
8 and various sub-paragraphs thereunder, as if each one has been
set out herein and denied in seriatim. I say that Authorization for
Hazardous Waste disposal has been obtained from the Jharkhand
State Pollution Control Board which would appear from the written
authorization letter dated 30t December, 2019 for the respondent
no.l and 27t December, 2022 for the ferro alloys unit. It is

therefore false and false to the knowledge of the applicant to allege

that there is no hazardous waste authorization from the

Jharkhand State Pollution Control Board, as alleged or at all.

It is stated that the appropriate amount of penalty has been paid
and bank guarantee furnished in terms of the MoEF&CC (Impact
Assessment Division) Letter dated 06% September 2023 as
mentioned above. I accordingly say and submit that the perceived
commencement of expansion by the respondent no.2 prior to
receiving Environment Clearances, cannot be considered to be an

existing violation at this stage.

It is denied that the green belt area is much less than 20% of the
total area, as élleged or at all. I have already stated in detail the
amount of green belt area including the additional area obtained
from the Government for the purpose of green belt creation. In this
connection, I repeat and reiterate the statements made in
paragraph 8 and the various sub-paragraphs thereunder. It is
at there is any violation or that the respondent no.2 is
i:gg,ﬁ@wﬁ?ies after violation of the green belt area, as

light to be alleged or at all. It is stated that Unit has

FOR BIHAR FOUNDRY & CASTINGS LTD.
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installed Continuous Stack Emission Monitoring System (CEMs})
for monitoring of dust and gaseous emission from the stack which
is connected to the server of Central Pollution Control Board and
JSPCB and another one is PM10 analyzer for ambient dust
monitoring of size up to 10 micron in place in the plant which is
connected with the Jharkhand State Pollution Control Board’s
server, as a result of the same, data is continuously available and
visible in the public domain on the website of the JSPCB being

www.jspcb.nic.in. Values of particulate matter 10 (PM10) are

always within the prescribed limit.

I say that the allegations in sub-paragraph (e) of the paragraph
under reply are utterly baseless and incorrect. I say that both the
units are operating after having obtained appropriate clearances
under the Environment Protection Act and the other laws in
respect of each of the said units. As such, there can be no
question of information of any unit being hidden in the application
seeking environment clearances, as alleged or at all. 1 say that
sum total of the entire activity being carried out is appropriately
covered by clearances and/or permissions issued by the pollution
regulatory authorities. There is, therefore, no question of any hide

and seek.

The allegations of insufficient road width and turning radius as
levelled by the application are false and false to the knowledge of
the applicant. It is, therefore, denied that the roads are not

maintained properly or that residents are facing health hazards or

FOR BIHAR FOUNDRY & CASTINGS LTD.
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the entire infrastructure of the projects in question is maintained
properly so as to obviate any nuisances to any person of the area.
The infrastructure is also kept clean at all times. Thus, there is no
question of any health hazards or respiratory diseases being
caused by dust emanating from roads within the infrastructure of
the of the projects. It is denied that the entities have avoided water
sprinkling in the dust prone areas like roads, coal yard, raw
material storage, as alleged or at all. I say that the unit has
installed 69 fixed water sprinklers and 100 fog nozzles for water to
be sprinkled and spread. The said mechanism of water sprinkling
and water spread is active and continuous. As such, the question
of there being any undue spreading of dust in adjoining areas or
damage being caused to health of the residents and adjoining
areas owing to undue spreading of dust does not and cannot arise.
Pertinently, in dust prone areas, water tankers are also used for
the purpose of sprinkling of water. The major raw materials are
kept in close shed and covered sheds are used wherever required.
This apart, dust sweeping machine mounted on tractors are also
§ available as part of the maintenance infrastructure and such dust
s sweeping machines are being regularly operated to clear the dust.
; The answering respondents have also installed fugitive emission

control system at the plant, and the same is fully functional.

It is denied that the respondent entities have not taken any step
for replenishing or recharging ground water or that no rain water

harvesting system for conserving ground water has been installed,
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of the concerned authorities. Such total water harvesting plan has
been submitted on 30th November, 2022 at the IRO, of the Ministry
of Environment, Forest & Climate Change. The respondents are
ready and wiling to give effect to the said water harvesting plan as
soon as the approval is given. It is stated that zero liquid waste
discharge is being maintained in the project and the entire
processed-water is recycled and re-used inside the plant. The same

can be found on any inspection of the premises being held at any

time.

It is denied that the respondent entities are involved in illegal or
excessive dumping of fly ash or slag or that fly ash or slag are
dumped in open at various parts of the industrial area, as alleged
or at all. It is denied that anything done by the answering
respondents has damaged the quality of the air or soil of the
industrial area, as alleged or at all. It is denied that the respondent
private entities are storing huge quantity of coal and other raw
materials in the open area without the approval of the environment
board or they have committed any violation of the environmental

laws to such extent, as alleged or at all. In this connection, I repeat

N and reiterate the statements made in paragraph 8 above and the
&y
zbf various sub-paragraphs thereunder.
LQ:
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installed any system to control fugitive emission or noise control

equipment in the factory premises, as alleged or sought to be

ed or at all. It is denied that sound level is 90 dba in the

s of the factories or that the same is causing environmental
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pollution having caused by the operation of the project. It is stated
that appropriate measures are in place to control fugitive emission,

as would appear from the statements in paragraph 8 above and the

various sub-paragraphs thereunder.

With reference to the statements and/or allegations contained in
paragraph 26 and the table therein, I deny and dispute the same
save what would appear from paragraph 8 above and the various
sub-paragraphs thereunder, as if each one has been set out
hereunder and denied in seriatim. It is denied that there is any act
of violation of environmental laws or any act causing damage or
direct damage to the environment or that the respondent entities
have caused breach or specific breach of any provision of the Air
Act or the Water Act. It is denied that there is any breach of
Environment Protection Act in running or expansion of the factory,
as alleged or at all. I say that the allegations of purported breaches
as complained of in the table/tabulation provided by the applicant
are false and false to the knowledge of the applicant. I say that the
fact that there is no breach, as alleged, would appear from the
statements made in the paragraph 8 above and the various sub-
paragraphs thereunder. In this connection, I crave leave to refer to
the affidavit .and/ or pleadings of the respondent Pollution
authority, on a meaningful reading whereof, it would be
established that there is no breach of the said Acts or any of them.
In this connection, I repeat and reiterate the statements made in

aragraph 8 and the various sub-paragraphs thereunder.

rence tc}he statements and/or allegations contained in
e

iﬁﬁﬁ 27 to 30 of the segment “Facts in Brief” of the said
Vv
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application, I deny and dispute the same save what are matters of
record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in
seriatim. It is denied that the laws are being violated since 1994 or
that the factories are being run by blatant neglect of EIA
Notification issued in 1994 or subsequent notification or directions
issued by the Ministry of Environment, Forest & Climate Change,
Hon’ble National Green Tribunal or the Hon’ble Supreme Court of
India to safeguard the environment, as alleged or at all. I say that
the activities pertaining to the concerned projects are being carried
out upon appropriate clearances and permissions under the
Environment Protection Act and Air and Water Pollution Control
Act and other regulatory Acts. There is no question of any law
being flouted or deliberately flouted since 1994, as alleged or

sought to be alleged or at all. I further say that there is no question

of EIA Notification being neglected, as alleged or at all.

It is further denied that environmental clearances are being issued
in the name of a different entity, as alleged or at all. It is denied
that the promoters of the respondent private entities are using the
permissions issued to the respondent no.1 commonly for obtaining
approvals for each entity, as alleged or at all. It is denied that two

entities are completely distinct, as alleged or at all. I say that

appropriate approvals and permissions have been obtained in

FOR BIHAR FOUNDRY & CASTINGS LTD.,
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of any other pa_:rt of the project. The allegations made in paragraph
30 under reply are also false and incorrect. It is denied that unit is
being run since 2009 without Environment Clearances having
been obtained in respect of the same. It is denied that there has
not been hiding of material particulars, as alleged malafide in
paragraph 30 under reply. It is denied that the respondent no.1
has till date not obtained environment clearance for its 7.5 MVA
unit or that the same is running for a decade without any

Environment Clearance, as alleged or at all.

In this connection, I repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thercunder.

With reference to the statements and/or allegations contained in
the paragraph 31 of the segment “Facts in Brief” of the said
application, I deny and dispute the same save what are matters of
record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in
seriatim. I deny and dispute the allegation made in the alleged
detailed complaint dated 3 November, 2022, I say that the said
purported complaint is false, frivolous and has been made only for
the purpose of vexing the answering respondents. It is stated that
the false and untrue allegations contained in the said complaint

did not and do not call for any action on the part of the competent

authorities.
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application, I deny and dispute the same save what are matters of

record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in
seriatim. 1deny that M/s Goutam Ferro Alloys is a separate entity,
as alleged or at all. T say that the application for environment
clearance dated 12t September, 2022 and 8% December, 2022 are
lawful and valid and the same are entitled to be allowed by the
authorities. I say that the petitioner is a mere interloper bent upon
causing disturbances and disruption to the smooth operation of
the said industry and also to its expansion. | say that the
petitioner has been set up by competitors of the answering
respondents or by persons having vested interest. I say that the
‘petitioner cannot stand in the way of the applications for
expansion being considered and granted by the appropriate
authorities. [ say that since the allegations levelled by the
petitioner are baseless and since the aforesaid fact is apparent on
the face of record, this Hon’ble Tribunal would be pleased not to

lend any credence to the said allegations.

In this connection, [ repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereunder.

With reference to the statements and/or allegations contained in
the paragraphs 36 to 41 of the segment “Facts in Brief” of the said
application, 1 deny and dispute the same save what are matters of
record and save what would specifically appear from the
1R _ts/glade in _paragraph 8 and various sub-paragraphs
Y

»i-. s if-each one has been set out herein and denied in
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seriatim. [ say that the perceived violation in respect of expansion
has been redressed by the demand and payment of penalty and
Bank Guarantee in terms of the Standard Operating Procedure,
issued by the Ministry of Environment, Forest & Climate Change
dated 7% July, 2021. The allegations levelled in paragraphs 36
and 37 are no longer relevant and the same is deni3ed and

disputed in seriatim.

There is nothing wrong in the acceptance of the application dated
20t February, 2023 of the respondent no.l1 by the appropriate
authority for grant of Environment Clearance. I say that the
recommendationé made by the Environment Assessment
Committee in its 24t meeting dated 20% February, 2023 regarding
grant of Environment Clearances to the respondent no.l are
perfectly lawlul and valid. I say that the said recommendations are
unexceptionable particularly by/at the instance of the petitioner. I
say that it was not necessary under the law for the Environment
Assessment Committee to have considered the complaint made by
the petitioner before recommending grant of Environment
Clearance to the respondent no.1. I, therefore, say that no law has
been violated in the action of the Environment Assessment
Committee in recommending grant of Environment Clearances in
the name of the respondent no.1 in the facts of the present case. I
say that such recommendations have been made upon noting all

relevant criteria and considering all material issues.

I=isedenied that final Environment Impact Assessment Report

HE-\‘) 5 %4 bythe//cspondent no.l in January, 2023 prepared by

0
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frivolous for remedial plans, as alleged or at all. It is denied that
any major violation has been committed by the answering
respondents. It is stated that the contents of the said report are
true, proper and correct. I say that the said report has been
prepared by a appropriately accredited expert body entitled to
malke such report under the law and is recognized by appropriate
authorities. I say that there is no question of the said report
providing any frivolous amount for remedial plans or being in any
way incorrect or insufficient. It is denied that acceptance of the
plan as submitted by the respondent no.1 by the Environment
Assessment Committee is erroneous or that low penalty amounts
has been provided for remedial measures or that there was or is

any requirement for clarification of such issue. It is denied that the

| respondent no.l has committed or is committing any environment

violation or they have committed environment violation for more
than 20 years or done so continuously or that the penalty for such
violation would run into crores of rupees, as alleged or at all. It is
denied that the concerned committee has committed any error in
holding or fixing the amount at Rs.68,21,500/-, as alleged or at all.
It is denied that the Environment Assessment Committee has
made recommendations without application of mind or that the
respondent no.l is engaged in violation or severe viclation of
environmental laws or that any act or omission on the part of the
respondent nos.1 and 2 has impacted the life of the public at large,
alleged or sought to be alleged or at all. I say that the amounts

d and demanded are in accordance with the Standard

i

L=}

lfg;c“xfegc‘lure, issued by the Ministry of Environment,

limate Change dated 7% July, 2021. 1 say that no
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FOR BIHAR FOUNDRY & CASTINGS LTD.

MANAGING DIRECTOR
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question can be raised about the quantum of the said damages as
assessed, more so by the petitioner, who has exposed himself as a
person making wild and baseless allegations to subserve the vested
interest of the competitors of the respondent no.1 in disturbing
and/or disturbing the smooth functioning and lawful expansion of
the respondent no.l’s industrial units. It is stated that the
Environment Assessment Committee has taken note of all relevant
criteria and has acted in due application of mind. I say that it is
not ol.aen to the petitioner to challenge the wisdom of the
Environment Assessment Committee, I say that no grounds have
been made out by the petitioner for challenging the decision
making process or the decision of the Environment Assessment
Committee by which it recommended the grant of further

Environment Clearances to the respondent no.1.

In this connection, [ repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereunder.

With reference to the statements and/or allegations contained in

~ the paragraph 42 of the segment “Facts in Brief’ of the said

application, I deny and dispute the same save what are matters of
record and save what would specifically appear from the
statements made in paragraph 8 and various sub-paragraphs
thereunder, as if each one has been set out herein and denied in

seriatim. 1 say that the purported grounds contained in sub-

paragraphs of paragraph under reply are devoid of substance. I

FOR BIHAR FOUNDRY & CASTINGS LTD.

webeer

bt ko d
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paragraphs under paragraph 42 under reply, as if each one has
been set out herein and denied in seriatim. The said purported
grounds appear to be mere repetition of certain pleadings made in
the preceding paragraphs of the Original Application and in order
to avoid prolixity and for the sake of brevity, I refrain from
repeating my responses made to the said pleadings in the earlier
part of the Original Application and submit that my responses to
the same as appearing in the preceding paragraphs hereof, be

kindly treated as my responses to the said purported grounds.

[ say and submit that no ground has been made out by the
petitioner for any interference by this Hon’ble Tribunal. I say that
the said application filed by the petitioner is baseless, frivolous and

meritless.

In this connection, I repeat and reiterate the statements made in

paragraph 8 and the various sub-paragraphs thereunder.

With reference to the statements in the limitation portion of the
said application, I deny that the application is well within the
prescribed time. I say that the said application is barred by laws of
limitation. It is denied that there is any recurring cause of action in
the instant case. It is denied that the respondent no.l or
respondent no.2 ever caused or continued to cause environment
pollution, as alleged or at all. 1deny that the respondent no.2 is a

company. I say that the respondent no.2 is merely a unit of the

respondent no.1.

FOR BIHAR FOUNDRY & CASTINGS LTD.

(o))
(o]
N

MANAGING DIRECTCR
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I say and submit that the Original Application is bad, illegal,
misconceived, baseless and speculative and is liable to and should

be dismissed.

I say and submit that this Hon’ble Tribunal would be pleased to

dismiss the said Original Application with costs.

I say that the statements made in paragraphs 1 to

8,10, 12(pox), 13 (peut) ti{post) s 5(psad) Nl prab, Ripa), Iffent), ¥lpesd)
zo@m), 21(poat) , 22 (Ponr) | 22 (o) , 24 (Port), LE( pard)
of the instant affidavit are true to my knowledge and those made in

the remaining paragraphs are my humble submissions before this

Hon’ble Tribunal.

s YnAranc e

Deponent
Identified by me
Prepared in my office

Advocate

Advocate

oA asin,
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Itern No. 25 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
" PRINCIPAL BENCH, NEW DELHI

Original Application No. 172/2023

Rakesh Shrivastava Applicant
Versus

State of Jharkhand Respondent
Date of hearing: 13.03.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by post/e-mail

ORDER

- This original application has been registered under Section 14 & 15
of National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010 on a letter petition dated 3.11.2022 received from Shri Rakesh
Shrivastava resident of H. No. 308, Near Durga Mandir Tilli, Sagar, State

of Madhya Pradesh.

2. The grievance relates to alleged violation of environmental laws and
norms by M/s. Gautam Ferro Alloys and Bihar Foundry and Casting
Limited (hereinafter referred to as “BFCL”) by expanding and running their
factories without obtaining Environmental Clearance (hereinafter referred
to as “EC”) and other requisite permissions/consents. It is said that
consent to establish and consent to operate was issued in the name of M/s.
Gautam Ferro Alloys but the said consent is being used commonly by two

Proponents namely, M/s. Gautam Ferro Alloys and M/s. BFCL in an illegal



ey

manner. Since both the proponents are independent entities, consent

issued to one could not have been utilized by another unit.

s [t is further said that EC was issued in the name of M/s. BFCL but
for obtaining consent to operate for M/s. Gautam Ferro Alloys, said EC was
used. M/s. Gautam Ferro Alloys is a proprietorship Firm while M /s. BFCL
is a company incoztporated under the provisions of Companies Act and is a
sperate entity. The directors/promoters of BFCL have fraudulently used
EC issued in the name of M/s. BFCL for obtaining consent to operate for

M/s. Gautam Ferro Alloys.

4. It is further said that there is misrepresentation in areas of M/s.
Ferro Alloys and Sponge Iron Plant. EC was obtained by Bihar Foundries
& Casting Ltd. on 28.01.2010 for the sponge iron plant located at Plot No.
1364 admeasuring 14 Acres. Further, Bihar Foundries also obtained
clearance for Ferro Alloys Plant located at Plot No. 1405 admeasuring 14
Acres on 31.10.2011. This shows that BFCL has total 28 Acres of area for
its two plants of ferro alloys and sponge iron each admeasuring 14 acres.
However, in the Consent to Operate dated 05.01.2016, obtained by M/s.
Gautam Ferro Alloys which is situated on Plot No. 1405, shows its area to
be 7.26 Acres only whereas the area of Sponge Iron Plant in Consent to
operate dated 28.11.2019 is shown as 19 Hectare which is around 47.5

Acres.

58 EC dated 28.01.2010 was issued to BFCL for its sponge iron plant
situated at Plot -No. 1364 admeasuring 14 acres only and it has
fraudulently obtained consent to operate sponge iron plant at land area
admeasuring 47.5 Acres. It clearly shows that BFCL is blatantly violating

the environment laws by defrauding and misrepresenting before the
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appropriate authorities and suppressing the relevant information

pertaining to its plants,

-

6. There is also non-compliance of requirement of maintaining 33%

area as green belt. Ground water is being illegally drawn and there is also

separation in quantity of slag dump. Further alleged violations are

summarized in the form of chart in the letter petition as under:

(13

Environment Status
Air Stipulation of conditions
such as:

L | Stack emission levels| Not Followed
should be stringent than by the
the existing standards in industry.
terms of the identified
critical pollutants.

ii. | CAAQMS may be installed | Not Followed
in all large/medium red by the
category industries (air industry.
polluting)

iti. | Effective fugitive emission | Not Followed
control measures should by the
be imposed in the process, industry.
transportation,  packing
ete.

w. | Transportation of | Not Followed
materials by rail/ conveyor by the
belt wherever feasible. industry.

v. | Encourage use of cleaner| Not Followed
fuels (pet coke/furnace by the
Qil/ LSHS may be avoided. industry.

vi. | Best Available Technology No Dust
may be used for dust collection
collection. System.

vii. { Increase of green belt| Noteven 20%
cover by 40% of the total| of the total
land area beyond the| land is covered
permissible requirement of | with greenbelt.
33%, wherever feasible.

vil. | Stipulation of greenbelt| No outside
outside the project plantation
premises such as avenue | carried out by
plantation, plantation in| the industry.
vacant  areds, social
forestry, etc.

ix. | Assessment of -carrying Carrying
capacity of transportation | capacity of the

load on roads inside the
industrial premises. If the
roads required to be

roads has not
been assessed
by the
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s

widened, shall be

companry.
prescribed as a condition. | Roads are not
maintained
. properly.
Water Stipulation of
conditions such as:
i. | Reuse/recycle of treated ZLD is not
wastewater, wherever maintained in
feasible. the plant so no
: scope of
recycling and
reuse.

ii. | Continuous monitoring of | No STP & ETP
effluent quality/ quantity installed by
in large and medium Red the industry

Category Industries therefore
(water polluting). monitoring
cannot be
carried out.

. i, A detailed water Not submitted
harvesting plan may be by the
submitted by the project industry.

proponent,
. Zero liguid discharge Industry
wherever techno- doesn’t
economically feasible. maintain Zero
Liguid
Discharge.
v. | Incase, domestic waste STP is not
water generation is more installed.
than 10 KLD, the industry
may install STP,
Land Stipulation of
conditions such as:
L Increase of greenbelt Not even 20%
cover by 40% of the total of the total
land area beyond the land is covered
permissible requirement of | with greenbelt.
33%, wherever, feasible
for new projects.
iL. Stipulation of greenbelt No outside
outside the project plantation
premises such as avenue | carried out by
plantation, plantation in the industry.
vacant areas, social
forestry, ete.

LiL. Dumping of waste (fly No such
ash, slag, red mud, etc.) | approval from
may be permitted only at Jharkhand

designated locations pollution
approved by control board.
SPCBs/PCCs.
iv. | More stringent norms for No such
management of authorization
hazardous waste. The taken for
waste generated should Gautam ferro

alloy.




L&

be preferably utilized in
co-processing.
Other
Condifions
(Additional)

L | Monitoring of compliance | Itis observed
of EC Conditions may be| that all the EC
submitted with third party Conditions
audit every year. submitted are

false and
Sfabricated and
EC Compliance
is not complied
by Regional
director of
MoEF&CC.
i, Corporate.social No work under
responsibility. Corporate
soctal
responsibility.
iii. | The % of the CER may be | Industry never
at least 1.5 times the provides funds
slabs given in the OM Jfor CER
dated 01.05.2018 for SPA activity.
and 2 times for CPA in
case of Environment
Clearance.
8 Considering entire allegations in the matter, in our view, prima-facie

a substantial question relating to environment due to implementation of
Scheduled enactment of NGT Act, 2010 has arisen. However, before taking
any further action in the matter, we find it appropriate to obtain a factual
report. For the purpose thereof, we constitute a joint Committee comprising
State PCB, CPCB, Regional Officer, MoEF&CC, Ranchi and District
Magistrate, Hazaribagh who shall visit the site, collect relevant information
and submit factual report as also action taken, if any, to this Tribunal

within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

8. State PCB will be the nodal agency for coordination and compliance.

9. List for further consideration on 23.05.2023.

#
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10. A copy of this order along with copy of the complaint be forwarded
to State PCB, CPCB, Regional Officer, MoEF&CC, Ranchi and District

Magistrate, Hazaribagh by email for compliance.
Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

March 13, 2023
Original Application No. 172/2023
DV




| )

,1

50 \e0

“Cartiffed that thia Is a true and accurata copy ~ NATIONAL GREEN TRIBUNAL, Ez8 KOLKATA
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BEFORE THE NATIONAL GREEN TRIBUNAL %{“qﬁ%

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE})

Item No.Q1

Original Application No.44,/2023/EZ

Rakesh Shrivastava Applicant(s)
Versus

Bihar Foundry and Casting Limited &Ors. Respondent(s)

Date of hearing: 28.04.2023

CORAM: HON'BLE MR. JUSTICE B, AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s} : Mr. Nilanjan Pal, Advocate (in Virtual Mode)

ORDER

1. In pursuance of our previous order dated 27.04.2023, Mr., Nilanjan
Pal, learned Counsel, on instructions received from the Applicant,
states that the Applicant has not filed any Original Application
before the National Green Tribunal, Principal Bench and, in fact,
only a letter dated 03.11.2022, copy of which has been filed as
Annexure-P/12 to the Original Application, was sent by him to the

Principal Bench, DY

2 We find that the National Green Tribunal, Principal Bench toolk

cognizance of that letter and registered an Original Application as
Original Application No. 172 /2023 {Rakesh Shrivastavg Vs. State of
Jharkhand) and has also constituted a Joint Committee comprising
of, State PCB, CPCB, Regional Officer, MoEF&CC, Ranchi and
District Magistrate, Hazaribagh, with a direction to the said
Committee to visit the site, collect relevant information and submit

its factual report as also action taken, if any, within two months,

3. We also find that the Principal Bench has not issued any notices to

the Respondents.



Mr. Nilanjan Pal, learned Counsel then states that he has no notice
of such Original Application, since the Original Application No.
172/2023 was never filed by the Applicant.

We specifically asked the learned Counsel for the Applicant as to
whether he wants to prosecute the Original Application
No.172/2023 pending before the National Green Tribunal, Principal
Bench, or he wants to prosecute the present Original Application
No. 44/2023/EZ in the National Green Tribunal, Eastern Zone
Bench. Learned Counsel states that since the matter falls within
the jurisdiction of the National Green Tribunal, Eastern Zone
Bench, he would like to prosecute the Original Application No,
44 /2023 /EZ.

We have heard Mr. Nilanjan Pal, learned Counsel appearing (in

Virtual Mode) for the Applicant. WUURRTE Mg v

The allegation of the Applicant in this Original Application 1s that
the Respondent No.1, Bihar Foundry and Casting Limited, is a
registered company engaged in the business of ferrous products,
ferro alloys, ferro silico-manganese etc. and it was granted
Environmental Clearance on 28.01.2010 by the Ministry of
Environment, Forests and Climate Change, (Respondent No.3
herein), for expansion of its Stee! Plant situated at Plot No. 1364,
Ramgarh Industrial Area, Marar, Hazari Park, Jharkhand.

It is stated that on 31,10.2021, a further Environmental Clearance
was issued to the Respondent No.1 by the Ministry of Environment,
Forests and Climate Change, for expansion of its Ferro Alloy Plant
by installing S.E.A.F. for manufacturing of ferro-silicone/ferro-
manganese at Plot No, 1405, Ramgarh Industrial Ares, Marar,

Hazari Park, Jharkhand.
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10.

L1

12.

13.

It is alleged that that the Respondent No.1 company obtained
clearances in its own name but thereafter used these clearances to
obtain permission for Consent to Operate in favour of M/s Gautam
Ferro Alloys, (Respondent No.2 herein), which is a proprietorship
firm and the Consent to Operate was granted in favour of M/s
Gautam Ferro Alloys on 10.11.2020.

It is also stated in para 8 of the Original Application that the
Respondent No.1 company has described the Respondent No.2 as
its own Unit!, although the Respondent No.2, M/s Gautam Ferro

Alloys, in an affidavit filed before the High Court of Jharkhand, has

57

claimed itself to be a Proprietorship Firm’, VoA oy

“or 1

It is further alleged that the Respondent No.2 filed an application
for purposes of ‘Online Continuous Emission Monitoring Systemy’
maintained by the Jharkhand State Pollution Control Board,
describing itself as a ‘Company’.

Further allegation of the Applicant is that the Respondent No.1
Company is engaged in illegal expansion of its Ferro Alloy Unit on
08.01.2010 for ‘Sponge Iron Plant’ located at Plot No. 1364,
measuring 14 acres and obtained Environmental Clearance for
Ferro Alloys Plant located at Plot No. 1405, measuring 14 acres on
31.10.2010. Thus, the Respondent No.1 has total 28 acres of area
for its two Plants of Ferro Alloys and Sponge Iron each measuring
14 acres, though the Consent to Operate is in favour of Respondent
No.2 firm which is situated on Plot No.1405, measuring area 7.26
acres whereas the area of Sponge Iron Plant in Consent to Operate
dated 28.11.2019 shows its area as 19 hectares/47.5 acres.

There are other allegations that the Respondent No.l has not

fulfilied 33% of land as ‘green belt’ as required under the
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14.

15.

Environmental Clearance. It is also stated that the said Plant of the
Respondent Nos. 1 & 2 falls within the area notified as ‘Severely
Polluted Area’ with clusters of ‘Comprehensive Environmental
Pollution Index (CEPI) ranging from 60-70.’

Further allegation of the Applicant is that the Respondent No.2
Plant is having production capacity of 34,000 tonnes, requiring at
least 68 Kilo Litres (KL) of water for industrial use excluding
domestic and office consumption of Plant but it has taken
permission for drawl of only 33 KL water which is insufficient for
production of 34,000 tonnes of ferro alloys.

Certain other breaches of stipulated conditions have been alleged in

para 26 of the Original Application which are extracted herein

=
i :

AR Y " F

2y

below:~ i
“Environment Status
Alr Stipulation of conditions such as:
L Stack emission levels should be Not followed by
stringent than the existing the industry.
standards in terms of the identified
critical pollutants,

CAAQMS may be installed in all

Not followed by

603

large/ medium red category the industry.
industries (air polluting).
IEL. Effective fugitive emission control | Not followed by
measures should be imposed in the the industry.

process, transportation, packing eic.

iv.

Transportation of materials by

Not followed by

rail/ conveyor belt wherever the industry.
feasible.
U. | Encourage use of cleaner fuels (pet | Not followed by
coke/furnace Oil/ LSHS may be the industry.
avoeided).
vi. | Best Available Technology may be No Dust
used for dust collection. collection
System,
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vii. | Increase of green belt cover by 40% | Nov even 20% of
of the total land area beyond the the total land is
permissible requirement of 33%, covered with

wherever feasible. greenbelt,

viii. | Stipulation of greenbelt outside the No outside
project premises such as avenue plantation
plantation, plantation in vacant carried out by

areas, social forestry, etc. the industry.

ix | Assessment of carrying capacity of Carrying

transportation load on roads inside
the industrial premises If the roads
required to be widened, shall be

prescribed as a condition.

o

capuacity of the

roads has not

been assessed
by the company.

Roads are not

iy maintainecd
T properiy.
Water Stipulation of conditions such as:
L Reuse/recycle of treated ZLD is not

wastewater, wherever feasible.

maintained in

the plant so no
scope of

recycling and

reuse.
iL Continuous monitering of effluent No STP & ETP
guality/quantity in large and installed by the
medium Red Category Industries industry
{water polluting). therefore
monitoring
cannot be
carried out.
ik A detailed water harvesting plan Not submitted
may be submitted by the project | by the indusiry.
proponent.
iv. Zero liquid discharge wherever Industry doesn’t
techno-economically feasible, maintain Zero
Liquid
Discharge. :
. In case, domestic waste water STP is not
generalion is more than 10 KLD, the installed,

industry may install STP.
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Land

Stipulation of conditions such as:

L

Increase of greenbeit cover by 40%
of the total land area beyond the
permissible requirement of 33%,

Not even 20% of
the total land is
covered with

wherever, feasible for new projects. greenbelt,
i. | Stipulation of greenbelt outside the No outside
project premises such as auenue plantation

plantation, plantation in vacant

carried out by

areas, social forestry, etc. the industry.
il | Dumping of waste (fly ash, slag, red No such
mud, etc.) may be permitted only at approval from
designated locations approved by Jharkhand
SPCBs/PCCs. Dbollution control
board.
iv. More stringent norms for No such
management of hazardous waste. authorization
The waste generated should be taken for
preferably utilized in co-processing. Gautam ferro
alloy.

Other conditions {(Additional)

L

Monitoring of compliance of EC
Conditions may be submitted with
third party audit every year.

It is observed
that all the EC
Conditions
submitted are
false and
fabricated and
EC Compliance
is not complied
by Regional
director of
MoEF&CC.

Corporate social responsibility.

No work under

Corporate social

times for CPA in case of

responsibility.

The % of the CER muay be at least Industry never

1.5 times the slabs given in the OM | provides funds
dated 01.05.2018 for SPA and 2 | for CER activity.s

Environment Clearance.




16.

17,
18.

19,

20.

21.

22.

23.

24,

25.

It is further alleged that the Respondent No,1 Plant has set-up 1*75
MVA Unit which is being run since 2009 without Environmental
Clearance.

In our opinion, matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.

Mr. Sandip Agarwal, Mr. Tanay Agarwal, Mr. Shivam Bhimsaria
and Ms. Nayantara Bhattacharya, Ileamed Counsel file
Vakalatnama on behalf of the Respondent No.1, Bihar Foundry and
Casting Limited; the same is taken on record.

Ms. Anamika Pandey, learned Counsel appearing (in Virtual Mode},
accepts notice on behalf of the Respondent No.3, Ministry of
Environment, Forests and Climate Change.

Mr. Surendra Kumar, learned Counsel appearing (in Virtual Mode},
accepts notice on behalf of the Respondent No.4, Jharkhand State
Pollution Control Board.

Mr. Ashok Prasad, learned Counsel who is present in Court,
accepts notice on behalf of the Respondent No.5, Central Pollution
Control Board. T
Issue notice to the Respondent No.2, Goutam Ferro Alloys,
returnable within four weeks.

All the Respondents shall file their counter-affidavits within four
weeks.

Considering the allegations made, we deem it appropriate to
constitute a Committee comprising of the following Members:-

i) Senior Scientist/Environmental Engineer, Jharkhand State

Pollution Control Board;
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26,

AT

28.

607
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it} Senior Scientist/ Environmental Engineer, Integrated Regional
Office, Ranchi, Ministry of Environment, Forests and Climate
Change; and

iij)  Senior Scientist/Environmental Engineer, Central Pollution

Wi s Y -:: ;"“4('-.!';:’\,4!’
. . : IS T
The Committee shall visit the site in question and submit its report

Control Board;

on affidavit with regard to the allegations made in the Original
Application within four weeks.

The Jharkhand State Pollution Control Board, Respondent No.4,
shall be the Nodal Body for all logistic purposes and for filing the
affidavit bringing on record the Inspection Report of the Committee.

List on 29.05.2023,

-------------------------------------

-----------------------------------

Dr.Afroz Ahmad, EM

April 28, 2023,

Original Application No.44/2023/EZ
AK

s 0ariifed that this Is a lrua and accurate copy
&f the dotument of order as In the case the
{Appicstion /Appeat No... 4.4 /202462 And
thal all the matters appearing thersin have
bean legibly and falthfuily copled with no
modification™
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A, No.

Rakesh Shrivastava

44 of 2023

Vs.

(EZ)

Applicant

Bihar Foundry and Casting Limited & Ors.

Respondents
INDEX
Féi;ﬁ o Particulars Pagé_i
1. |Affidavit on Behalf of B e
'Respondent No. - 4, Jharkhand y
! : 2L+

| 'State Pollution Control Board. ga
| 2. 'Annexure - T : True copy of the }(f :
,Board’s Letter No. B-1387 dated :;06 |
)12/05/2023. T
' 3. [Annexure - II: True copy of the Eﬂ'i-i
| Committee’s Report. HEE
Filed by: -

QﬂﬁjJt‘
Su;éﬁar; Kumaxr
Advocate

Jharkhand State Pollution Control Board
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BEFORE THE NATIONAIL GREEN TRIBUNAL, KOLKATA

O. A. No. 44 of 2023 (EZ)

Rakesh Shrivastava Applicant

Vs.

Bihar Foundry and Casting Limited & Ors.

Respondents

Affidavit on behalf of Respondent No. — 4, Jharkhand

State Pollution Control Board in compliance of oxder
dated 28.04.,2023.

', “avindra Kumar Das, son of Late K. K. 1IAas

Lresently posted as the Member Secretary, Jharkhand

. ®~llutinn Control Board, H.E.C, Dhurwa, Ranchi

am duly authorized and here by solemnly state

iym ag follows §=

| . “hal, at present, I am working and posted as tnc

vemper  Scecretary, Jharkhand State Poliution

UL YE Boiﬁg” H.E.C, Dhurwa, Ranchi ana i
-.I'Yp o




e
. “Members:-
) \ .

suzn, I am well acquainted with all the {facts

ard cilrcumstances of this case.

*» = hwwe gewe threush  the  wrdey
6.04.2023 passed by the Hon'ble NGT, TL.LE,

Kclkxata and has understood the contents thercin.

.al, 1 nave been authorizea o swear Li..
affidavit on behalf of the Respondent No. - 4,
Jiiarknharno State Pollution Control Board {olil6,
py Lhe competent authority. Further it 1s stateu
that I have gone through the relevant filcs and

s in Lbe pruosenlt oo
.That, it is humbly stated and submitted that the
Son'ie NGT, EZB, Kolkata was pleased to pass an
order on 28.04.2023, wherein the directions
contained in the operative part of the ora=sr
paragraph 2%, 26 and 27 1is reproduass

fol_ ows: -

"25. Considering the allegations made, we
deem it appropriate to constitute a

Committee comprising of the following

R

R 4




A

i) Senior Scientist /  Environmental
Engineer, Jharkhand State Pollution
Control Board;

ii) Senioxr Scientist b 4 Environmental
Engineer, Integrated Regional Office,
Ranchi, Ministxry of Environment,
Forests and Climate Change, and

iii) Senior Scientist / Environmental
Engineer, Central Pollution Control

Board;

26. The Committee shall visit the site in
question and submit its report oL
affidavit with zregard to the allegations
made in the Original Application within

four weeks.

7. dihe Jvharknand State °rPolLlutliorl CONtrol

Board, Respondent No. 4, shall be the

Nodal Body for all logistic purposes and

=i
f&jﬁ \ filing the affidavit bringing on

1
. o4
! '
.




b

st

3t

..\
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record the Inspection Report oxf the

Committee.

e 2acardingly, the Jharkhand State Pol
Control Board (Respondent No. 04), vide Ref. No.
- 327 dated 12/05/2023, nominated Shri
Yadav, Regional Qfficer, Regional Office - ~ur
Laboratory, Hazaribagh of JSPCB as the member of
tne sald Committee on behalf of JSPCB to .ovuw
into the matter and act in furtherance tc tne

directions of Hon'ble NGT, E£ZB, Kolkata.

Photocopy o©of the DBoard’s
Letter No. B-1387 daten

12/05/2023 1s encaserd

herewith as Annexure - [.
" Mhat, it 1s humbly stated and submitted that b«

said Committee conducted field visit of the site

question and submitted its Report which int o

s:ria  presents the detalled paragrapi

findings, emerging ocbservations made and

;isﬁu55¢ons held with the respondents and alt.r

.-c

o

T péThTaL of related documents by the Committee.
0 . "h‘?-‘ 'b_'

/,,._.




o)

Ay s

f

Photocopy of the Repcrt of

the Committee dated
22/05/2023 is annexed ana
marked as Annexure - IIl.

it

nat, 1t 1s humbly stated and submitted that the
don’ple Tribunal may be pleased to accept tno
Report submitted by the Committee, constitufecd

by the Hon'ble Tribunal vide order datoa

28/04/2023.
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8.7hat, this Counter Affidavit is filed bonafide

+nd in the interest of justice.

4. "hat the statement made in forgoing paragraphs

e

are true to my knowledge in annexure are L(rue

l 3
i
[

copy of its original.
.r:g)} g AV& \;v"‘ e

DEFOGNENT

VERIFICATION:

Frzt the averments & facts stated herein above a.u
rrue and correct to my knowledge and bkelief ana

pouthing material has been concealed therefrom.

‘-\ Kh DEDONENT

acthonsag aasdes Newad .
B Notasiss Rules 1§56 by Bt
thmrlcha o |_aancbl’ il




?:%{}yﬁr Telephone: 0651-2400850 (Fax)/ 2400851/2400852/240184?/2400979/2400139
SEEH
ByEmai} Hon’ble NGT Matter

&4
arees  JHARKHAND STATE POLLUTION CONTROL BOARD

m TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004

Time Bound (Urgcnt)

From,
Y atindra Kumar Das,
Member Secretary.
Ty,
The Deputy Director General (DDG),
Integrated Regional Office,
MoEF&CC, Ranchi.
‘The Regtonal Director,
('PCB Regional Directorate,
Kolkata.

Sub: Compliance of order of the Hon'ble NGT, Eastern Zone Bench, Kolkata order
dated 28.04.2023 in Original Application No. 44/2023 (EZ) in the matter of Rakesh
Srivastava Vs Bihar Foundry and Casting Limited & Ors. - Regarding,.

NI

In connection with the above subject matter - I am directed to inform that the Hon'bic NGT.
[Lastern Zone Bench, Kolkata has passed an order dated 28.04.2023 in Original Application
No. 44/2023 (E7) in the matter of Rakesh Srivastava Vs Bihar Foundry and Casting Limited
& Ors. (copy enclosed). The Operative part of which is as follows:-

25, Considering the allegations made, we deem it appropriate to constitute a Comumittee
comprising of the following Members:~ i) Senior Scientist / Environmental Enginecr,
Jharkhand State Pollution Control Board; ii} Senior Scientist / Environmental Engineer,
Integrated Regional Office, Ranchiy Ministry of Environment, Forests and Climate
Change; and i) Senior Scientist / Environmental Engineer, Central Poliution Controf
Board;

26. The Committee shall visit the site in question and submit its report on affidavit with
resard to the allegations made in the Original Application within four weeks.

27 Tthe Jharkhand State Pollution Conﬂ ol Board, Respondent No.4, shall be the Nodul
Body for all logistic purposes and for filing the affidavil bringing on record the Inspection
Report of the Commiltee.

28. List on 29.05.2023."

In view of the above, Sri A. K. Yadav, Regional Officer, JSPCB Regional Office — Cunt -
Laboiatory, ilazaribagh (7250218115; Emeil: - jspcb_hazaribagh@rediffmail.com) is
ominated as the member of the commitiee on behalf of JSPCB to look into this matter.

I'tus is for your information and necessary action please. It is, requested to submit the desired
report at an carliest (preferably before 20/05/2023).

Thanking you.
Fne: As dbgl_f_e
sy S Yours sincerely,
g :j‘l i Sl
v s;:’f?i" \g,‘ (Yatindra Kumar Das)
. % Member Secretary
N
%, ¢l
s . G‘:S' ’J
R
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Memo No. BJ - '._3 g 4

Copy to: - The Regional Officer, JSPCB Regional Office —
information and it is directed to coordinale with the com
submit the inspection report to the Headquarters by 20/05/2

Ranchi, dated..|. 2 [¢8 ¢ |

Cum — Laboratory, Hazaribagh for

mittee members for inspection and
023.

(Yatindra K\;&%

1 gr Das)
Member Scéerktary

615
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Inspection report of Committee constituted by the Hon’ble National
Green Tribunal, Eastern Zone, Kolkata in Rakesh Shrivastava vs M/s

Bihar Foundary & Casting Ltd. & Others in O.A, No. 44 / 2023 / EZ.

(1 The petitionar’s grivance relates to alleged violation of environmental laws

and norms.

The Tribunal, vide its order dt. 28.04.2023 constituted a 3 — member
committee to verify the factual position on the ground, regarding compliance of above

candition. The comtnittee comprising of

—

Sri M. R. Prasad, Scientist “C” (representative Ministry of Environment,
Forest and Climate Change (MoEF & CC » Regional Office, Ranchi).

P2

Sri Toufic Aslam, Scientist “C” (representative Central Pollution Control

Board, Regional Directorate, Kolkata).

Sri A. K. Yadav (representative Tharkhand State Pollution Control Board,

R |

which acted as the Nodal Agency).

I'his report presents the findings emerging observations made and discussions held
with the respondent during the feld visit on 13/05/2023, and perusal of related

documents by the committee.

Minkiand page 1 of 19
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Enclosure-1

: -,gg-pmgvmi--

e

Hari Krishna Budhm, son of la,te R.X. Budhia, aged about 78 years,

remdent of Near Surendra Nath Géntenary School; Dipatoli, P.O. Bariatu,
P.S. Sadar, District Ra.nch:. do: hereby solemnly affirm ‘and declare as

follows:-
1. That I am the Managmg Dlre::tor« of thc M;’s Bihar Foundry &
Main- ‘Road;, Ranchi-

Castings Ltd. having'its reglstered office at’
th 'l'he activities

834001 (Jharkhand) and-T am fully- comrersant—
and operauonofthecnmpany. iyl s, TG SR P %
oy ~ 1, e '5.," L5 & ‘-".' e
;\5 2. That Bihar Foundry &: Gastmgs ‘Ltd. is 4 company havitig' Registration
Ces No./CIN No. UQ?’lOOJHlQ‘TlPLCOUOQIQ AN No.AABCBI1852D, GST No.
a.; AABCB1852D1ZI, TEC No, 2193000298 undér thig company ‘we have two
& units (1) Sponge Iron unit mcludmg Captive Power Plant and Induction

Furnace and (2) Ferro Alloys uhit ha.vmg Submerged Arc Fun'xaccs

——
b N1

3. That Gautam Ferrc' Alloys is. not a legal .entity-and s only a: celling name
. jor the ferro alloy unit of the 'B:har Foundry- & Oastmgs Ltd. -

e Sworn and signed on this the 11th day of the month;of April, 2023
' FOR BIHAR FOUNDRY & CASTINGS LTD.

~ay at Ranchi. ‘
& . ' b - u-‘l-uv: IMJM F}M_b"'t;\.q_.\-

R A MANAGING DIRECTOR

R IS R oY e SN i Deponent

: < ff ' Fars @ et ey a0l
e deponent w o is identified by, Sri . B s C
Identified
h} =

e

P Mol

SAdv., Ranchi
hf:re 3- solemr:ly a.ffirm pnd declare that
the statement made above dre- true to best
of their knowledge and belief. " Se. g T4

PR
Ph PR Ty

'PJ-L'-‘Q!"('! mer S'i“fﬁ

PUBLC ¥
NUT&R PUHL:C f%dbm

g Ko~ 13UEHe

S .;’IA' .o . seLDterr opiha s
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ENCLOSURE-2

FQ

Ref: BFCL/ENV/2022/25 : : : Date: 06.04.2023

¥

To,

The Membaears Secretary

Jharkhand Sate Pollution Control Board
TA Dwislon Building,

Ground Eloor, HEC,

Dhurwa, Ranehi (Jharkhand).

Sub:  Correction of area In Consent fo bperate of Mfs Bihar Foundry & Castings Lid. for
MS Billels plant. '

Ref CTO Ref. No.JSPCB/HO/RNC/CTO-4426528/2019/2376 datad 26.11.20189

Dear Sir,

‘With reference to the subject noted above this is'to submilted that Consent te Operate of
M/s Bihar Foundry & Gashnge ‘Litd: has 1t:faeean issted vide Ref, No.JSPCB/HO/RNC/CTO-
442B52B/2019/2378 date;d 28. 5. 1;20194. Jor MS blllets Plant- In !hss Consanf to Operate
the area of the plant has: baen.men!lonied 19 in' his regard 1his is-to:meritioned that
the plant area Is 19 acres n::t 19 H -hcé cnplﬂs of- the land Ieasa issued by RIADA are

SO SO LA

anclosed herawith for your refmrance.

‘t is therefore requestad to re-igsue Consent to Operate with area 19 zcres instead of 18
Ha. We shall always remain obliged to you for this kind act.

Thanking you.

Enck: 1) A copy of Deed No.5057 dated 01.05.1871 Area 14 acres
2) A copy of Beed-ilo. 2723 dated 23.10,2015. Area 5 acres
e Total ‘Area=-19.00-acres

k1l

Bihar F’oundry & Castings anuted
wyorks :- Ramgarh industrinl Arca, B O.- Marar, Dist.- Ramgarh, Jharkhand - B29117.
Remstv.-red -Office - Mbin Road, Ranchl Jharkhand =~ 834001 -
kT Fhe b A rialld 107 PLEOO0a1 2 CETT hIn T ALANCHINSR
Landline - 0651-2202699 Foy :- OGS~ 2202799 Emui! bfl:lg‘fa@gmml com

Page 1 of 19
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ENCLOSURE-3

oef: 2022-23/ Date: 15.11.2022

To.

The Ministry of Environment, Forest & Climate Change
ast Cenrtral Zonal Office, Ranchi

Runchi 8331002

2t Our Ref. No.GFA/ENV/2022/06 dated 29.04.2022
Duear S,

oo undertake that the greenbelt development as per CPRCEB norms is under

sroproas and shiall be completed as per norms in Lthe ensuing rainy scason.

we turther undertake that we have alréady developed greenbelt in the
cxisting area and we are further increasing it by way ol raising new plants

s tnaking it more dense and environment friendly.

We further undertake ta develop greenbelt in the newly acquired adjacent
iand by our company. The purchase of adjacent land was neccessitated for
et Lone Feguisite greenbelt area of 33% which will be accomplished by the

LR A 8 5 HOaRO.

Yy ours fadthally,

Hihar Foundry & Castings Ltd.

A=y EJ—’“-'{
ity Budhiag

Miew w21

-' _LJI\.‘

P

Bihar Foundry & Castngs Linmnited
woarks  ramgarh induserial Area, PO~ Marar, Dist.- Ramgarh, tharkhand - 829117
reglistered Offica :- Maln Road. Ranchi, Jharkhand - 834001.
Cikd Mo - UZ7100JH1971PLCO00DY 2 & GET Mo - 20AABCBTIBSZDZE
Landline - 0651 -Z202699 Fax - QG651 2_202799 Emuil - bfclgfa@amall.cam

Page 2 of 19
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ENCLOSURE-4
CEMS DATA

631

Industry: BIHAR FOUNDRY & CASTINGS LTD (Ferro Alloys Unit) Rt
Industry Category: Iron & Steel
Address: INDUSTRIAL AREA MARAR, RAMGARH, Jharkhand
- _ Date STACK 1 PM mg/Nm3 STACK 2 PM mg/Nm3 ﬂ_r.
~ 3/15/2023 40.30 40.19 O
T 3/18/2023 40.57 38.97 L
| 372023 40.78 40.44 N
_ 3/18/2023 _ 40.59 40.21 ;
3/19/2023 40.33 4005 '
3/20/2023 40.88 40.32 L
3/21/2023 40.97 40.94 5
3222023 40.26 40.78 ?
3/23/2023 40.70 41.05
o 3/24/2023 20.71 39.80 ;
; 3/25/2003 40.39 39.57 i
3/26/2023 40.72 39.73 ,;
~ 3/27/2023 40.19 39.82 S
'5 3/28/2023 40.34 39.71 |
i 3/29/2023 40,52 40.44 |
3/30/2023 40.51 39.58 |
3/31/2023 40.68 39.03 P
41023 40.42 40.62 ]
L 422023 40.36 39.96 i
4/3/2023 41.16 40.71 B
42023 40.82 39.25 o J
4/5/2023 4037 40.15 ]
4/6/2023 40.65 39.33 B
4/7/2023 40.67 40.11 _
4/8/2023 41.05 39.54 ]
 4/9/2023 40.70 39.40 o
4/10/2023 40,61 38.85 ]
] 4/11/2023 40.14 40.80
71272023 10.48 40.81
_4/132023 £0.73 39.45
o 4/14/2023 40.20 39.77 1
! 4/15/2023 j 40.40 39.33 o
'{ ‘\"\i\a
f-a}'-: "
. s /‘_ N Page 3 of 19
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L —
ENCLOSURE-5
CAAQNMIS DATA
* BIHAR FOUNDRY & CASTINGS LTD (Ferro Alloys
Industry: Unit)
Industry Category: Iron & Steel
Address: INDUSTRIAL AREA MARAR, RAMGARH, Jharkhand
f ~ Date AAQ PM10 (pg/m3)
. 3/15/2023 62.83
IL 3/16/2023 66.04
5 3/17/2023 67.33
: ) 3,118/2023 . 68.22
it _3/19/2023 67.17
i 3/20/2023 65.091
: 3/21/2023 66.59
3/22/2023 71.05
| 3/23/2023 68.02
| 3/24/2023 67.04
. 3/25/2023 59.50
. _3/26/2023 67.08
| 32172023 68.94
. 3/28/2023 68.97
_3/29/2023 68.33
_ 3/30/2023 57.90
L 3/31/2023 69.07
Coo 41203 65.27
4022023 63.95
[ B _ 4/3/2023 68.41
3 __ 4/a/2023 66.70
4/5/2023 69.65
. Af6[2023 67.75
5 - Af72023 _ 67.84
. 4/8/2023 68.11
' 4/9/2023 69.426
| 4/10/2023 69.96
T __&11j2u43 67.00
4/12/2023 65.09
4/13/2023 - 68.59
L 4/14/2023 68.42 ]
T mpan/2023 69.19

Page 4 of 19
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_ANMEXORE —C!

HRI AT [ Government of India
I - ﬁﬂﬁ
, &9 O Sreraryg ufvad= semay =2

Ministry of Environment, Forest & Climate Change

84T HTaled/Integrated Regional Office

" aT; et o, SoeEres Tey W A T, o e, Y], SavE - o0z S E
Add: 2™ Floor, Headquarter-Jharkhand Stte Housing Board, Harms Chawk. Ranchl sharkiand - 034000 2n SBIE/ 5F
Tel: 0651-2410002, 2410007; E-mail; ro.ranchi-met@goviin I}‘H\emrgn"q
File No, lOE-ZS‘!-/OWEPE/BQS Date; 21.02.2023
JarH
i F /R (SrEET 9,
TTEROl, 9 U Sear] e HAR,

7 e - 110003

fawa: Site Inspection/Monitoring Report of Expansion of Steel Plant (Sponge Iron Plant
99000 TPA Ingots/Billets 75000TPA, MS structure Bar 49500 and Captive Power
Plant 10MW) at plot no 1364 Ramgarh Industrial Area, Village Marar District
Ramgarh in Jharkhand by M/s Bihar Foundry & Castings Limited.

Fad: Ministry's clearance letter no. J-11011/310/2009-1A.11(1) dated 28.01.2010.

e AgTEr,

| am directed to inform that the project *Expansion of Steel Plant (Sponge Iron Plant
99.000 TPA Ingots/Billets 75,000 TPA, MS Structure Bar 49,500 and Captive Power Plant
10 MW) at plot no: 1364°, Ramgarh Industrial Area, Marar village, Ramgarh Dist. in
Jharkhand by Ms. Bihar Foundry and Casting Limited was monitored by Integrated Regional
Office, Ranchi on 05-01-2023 as Project Proponent requested for cettified compliance report.
The detailed inspection/monitoring report is annexed herewith. Observations made and
directions given to the project on the stipulated conditions of the environment clearance are
as follows:

|. Stipulated Specific Condition (ii): The project has not installed interlocking facility. 1t
is submitted by them that as they are utilizing the flue gas for WLHRB therefore, the
emission level is always within the prescribed limits. However, it has been assured by
the project authorities that in case of any aberration or requirement, they would instail

the interlocking facilities.

[~

Stipulated Specific Condition No. (xix): Being complied.The project proponents necd
to ensure survival and better growth of plantations raised.

Stipulated Specific Condition Ne. (viii): Project authorities may improve further in

T

water harvesting measures.

635




636

4. EC Amendment letter dated 25.09.2012: Partially complied. The project authorities

should sell char to Inland Power Ltd as per the EC stipulation. Presently they are

selling char to Inland Power Ltd and other units in the cluster.

This issues with the approval of Dy. DGF(C) and HoD, IRO Ranchi.

Yours fajthfully,
Encl: As above M&Q’U’\)J
(. 3R IE) [ 2493
IWETC
Copy to:

L.

I

LPE]

PPS 1o DGF&SS,TafaRT, & Td STy aiEde HaTer, e Tl e, SRam S,

3, 1S forwehl- 110003 (@ AR

T MRRSemBROHQ). TaTaRI, &1 Ud wearg uRad damed, Sfext uafav ya, Sikam 8.

eRTIT, 7% - 110003 (1 GEATY)

e P RTEP/, (Kind attention: Dr. R.B.Lal),5dfaRul, & T4 siaarg gRad= Hamew,

ST qaieRv HEm, SREFT S, ST, 75 faee- 110003

YW RGIREUS T WO FEA0 q¥g e, U fder YT, 8. W e Ot oft

s 8340043REVE

. TETEYS (L), Ms. Bihar Foundary and Casting Limited,Distt — Ramgarh, Jharkhand.
(Reply/action taken report to the above points must be submitted to IRO Ranchi within 135

sl }D ”f??'*

days of receipt of this letter).

(T4, 3R T 2

CENECHe

r—




Qo

MONITORING REPORT

The project was monitored at site on 05.01.2023 by Mr. M.R. Prasad,
Scientist ‘C’ from the Integrated Regional Office Ranchi with respect to
verification of the status of compliance to the conditions of Environment
Clearance and subsequent amendments issued by the Ministry to the
project, to M/s Bihar Foundry and Castings Limited. The details on the
Environment clearance accorded and subsequent amendments are given
below:

| Sn | "~ Ministry’s letter number Date
I | Environment clearance No .J-1101/310/2009-IA 28.01.2010
(D
2 | Amendment letter for Captive Power Plant 07.02.2012

'capacity from 10 MW to 15 MW

_ Jﬁq._,]-l 1011/310/2009-IA.TI(T)
3 Amendment in Environment clearance letter 25.09.2012
! No. J-11011/310/2008-1A.1I(T)

During the monitoring, the following Officials of the project were present:

1. Shri Bishnu Upadhaya General Manager, Administration
2. Shri Sajid Raza General Manager, DRI Plant

3. Shri B. K. Gupta General Manager, Environment

4. Shri Sandip, Dy. General Manager, WHRB

PRESENT STATUS OF THE PROJECT:

The Industrial unit sponge iron plant of M/s Bihar Foundry and Castings
Limited engaged in manufacturing of steel billets & sponge iron, with an
~visting production capacity plant having Sponge Iron unit of 99,000 TPA
(3x100TPD) capacity alongwith 5 MW power unit based on WHRB and SMs
consisting of Induction furnaces for manufacturing of steel billets
75,000TPA.

“he details on various industrial components installed as per the
covironment clearance letter issued by the Ministry and the Consent to
listablish issued by the Jharkhand State Pollution Control Board are
tabulated below:
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 Sn b Industrial Existing facility as | Present status
: Unit/Component as per per the CTE
_ ! the EC issued
1 ' Sponge Iron Plant 3 x 100 TPD Commissioned
_ 99, 000 TPA and Operational
|3 | [nduction Furnaces (IFs) (2x3t+1x6t+1x10t FF's) | Commissioned.
With CCM 75, 000 TPA of Billets | Presently
' production is
48, 000 TPA of
ozl Steel Billets
'3 1 Rolling Milk 49, 500 TPA | Not
L% (150 TPD) implemented
4 | Captive Power Plant (CPP) | 15 MW
WHRB 5 _MW Installed
CAFBC 10 MW NIL
g Not Installed

It was observed that the project has not installed AFBC Boiler in the plant.
Similarly, Rolling Mill component has not been installed within the
industrial plant.

The Ministry has issued amendment to Environment clearance granted by
the Ministry vide letter No. J-11011/310/2009-IA.II{I} dated 07.02.2012 in
which the change made is with respect to increase in the capacity of Captive
PPower Plant from 10 MW to 15 MW.

sSubsequently, the next amendment letter No. . J-11011/310/2009-1A.11{f}
dated 25.09.2012 was issued by the Ministry in which the Stipulated
specifie condition No., (xiii) of the EC letter granted on 28.01.2010, has been
amended for commissioning of CPP in another additional 3 years of time i.e.
upto 2013.

It is submitted by the Project Propconent vide letter No. 22-23/317 dated
11.02.2023, thal a proposal had been submiited to the Ministry in which it
wis mentioned that they have not installed Rolling Mill & AFBC CPP and for
this, they have sought extension of time for another period of 3 ycars time
for installation of the same. In the minutes of the 29% Reconstituted EAC
(Industry), mentioned at para 29.5.6, it is stated that “ the Committee
extended the validity of EC for a period of 3 years with effect from
28.01.2015. Regarding request of the PP lo send char generated in all the
three 100 TPD Sponge Kilns to Inland Power Ltd. till its 10 MW power plant
of the Company is commissioned, the Committee decided that this could be
agreed to and a condition stipulated in the EC letter for this interim
arrangement.”
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It 1s learnt from the project propenents through their letter dated
11.02.2023, that they applied to the Ministry for expansion of their
industrial unit in 2019, for which Ministry granted TOR vide letter No.J-
11011/310/2009-1a.II(I) dated 31.03.2020, without the industrial
components of Rolling Mill and AFBC Boilers. Subsequently, the project
proponent applied to the Ministry for amendment of TOR granted, with
respect to installation of AFBC Boiler and Rolling Mill. The amendment of
TOR has been issued by the Ministry vide letter No. I1A-J-11011/424/2010-
IA.I{Ind-1} dated 08.02.2013 for “Expansion of steel plant-Sponge lorn
through DRI Kilns from 99,000 TPA to 4,05,375 TPA WHRB Based Power
Generation from 5.0 MW to 29 MW, New AFBC Plant of 8.0 MW Capacity,
MS Billets/lHot Billets through Induction fumace from 48,000 TPA to
1,585,400 TPA, Rolled products through New Rolling Mill of 1,65,000 TPA
and New Slag Crusher of 120 TPD.

During the site inspection carried out, it was noted that the industrial unit
was in operation.

The workers were provided with PPE kits and were wearing them. It was
observed that repair/maintenance works for drainage system and central
soft water storage tank within the industrial plant were in progress. The
project proponent has maintained good housekeeping within the plant.

The detailed point-wise status of compliance report has been prepared based
on the on-sitc visit and observations made, discussions held with the project
authorities and reports submitted by the project authorities.

3
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Government of India

640

A0

Ministry of Environment, Forests and Climate Change (MoEF & CC)
Integrated Regional Office - Ranchi

MONITORING REPORT
PART
DATA SHEET
| Praject Type Industry |

River Valley/Mining/Industry/Thermal/
i Nuclear/Other Specify

Nane of the Project

Bihar Foundry & Castings Lid

Clearance letter (s)/OM No. and dated

1 F No.J-1101/310/2009-1A 11(1) dated
28.01.2010

2. Amendment letter No. J-11017 310/ |
2009 -1A II(I) dated 07.02.2012 I
3. Amendment letter No. J-11017310:
2009-1A 1I(I) dated 25.09.2012

4 i Locations L
La. | Taluk (s) Marar
J * District_ Ramgarh ) |
| b State(s) . Jharkhand- 829117 !
5 Address of correspondence o
'a. | Address of  Executive  Project Shri Sajid Raza
i Engineer/Manager (with Pin Code/fax (General Manager, DRI) i
| numbers) Industrial Area , Marar ;
) Dist:- Ramgarh, Jharkhand- 829117 !
Mo. 7631769431
N L Email- bfclgfa@gmail.com
6 Salient features

b.

| Salient [eatures of the project

[. Sponge Iron- 3x100TPD

[I. Induction Furnace- 2x3ton, [x6lon, |
1x10ton along with CCM. |

[II. CPP 05 MW (WHRB) r

of the cnvironmental management plans

L. ESP is installed in DRI plant with

efficiency of 99.9 %. :

I Online Ambient Air Quality ‘
Monitoring System- We have

already installed Online Ambicnl

air quality monitoring system for |

PM 10 parameter. !

I On line stack monitoring system- '
We have already installed Onlinc
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Stack Monitoring System lor PM i |

our Two Stacks and are doing stack
monitoring on Quarterly busis,

IV.  Fugitive emission - Project has
about 69 installed lixed wate:
sprinkler. We also operate 03 Nos.
Of Water tankers to control
Fugitive dust.

V. 4 Nos. of Bag Filters installed in
following area.
[.CDD AREA: |
II. IBIN Arca: 2
ITl. RMP Area: |
Water conservation- We have
constructed a pond ol capacuy

15127 m3 for water conscryvauion. |

Water of this pond water 15
reused in the process as well as in
dust suppression.
VI.  Solid Waste- Solid waste such as
Dolochar is sold to the AFBC
Based Power Plant in cluster lor
use as fuel.
Housekeeping improvement-
Regular efforts are being made tor
cleaning the plant sitc.

VIL

! Breakup of the project arca

Project area

Total land as per EC is 14 acres.

|

l Break up of project affected population
' with enumeration of those losing
" houses/dwelling units only, agricultural
land only, both dwelling units and
» agricultural land and landless labourers
| sartisans

Plant is located in Industrial Arca. Marar.
Ramgarh (Jharkhand).

- SC. ST Adivasis

NA

" Others

NA

+ Financial Details:

Projeet cost as originally planned and
subscquent revised estimates and the
years of price reference.

Project Cost of Rs.74.00 Crores

Allocations made for environmental
» management plans, with item wise and
year wise breakup

Period of October 2021 to March 2022

| Amnm-'n-l B

Expenditure Heads
LR

CEMS Control room DRI T 2348%y6x

- A4
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Automobile Shed PCC Work ,T

03254 |

New Drain Construction

RI7800

1399396

;
Work ;
1

CEMS Control room DRI
Environmental Monitoring RII7S
. Expenses - ¥
] Analyser & GW recorder | 767703
Hazardous Waste Shed RRDPRIE
" Room
. Bag Filter 13,500 |
; Brass water Sprinklers 2920 |
| Thermax ESP TR Panel A2R00 |
I \‘ » Controller{(NOVA) 1 |
B 1 Miscellaneous Shoo
4 Total T a386462
| Period of April 2022 to September 2122 -
, Expenditure Heads Amount
o INR §
Air Pollution Control bR
_ System ] .
Online Environment azlpsz
Monitoring Sysytem i
e Environmental Studies 306054
o Horticulture -
Housekeeping (L4956
Environmental Monitoring 71696 |
Preventive civil work 304144
o Total 1 1345728
|
c.  Benefit cost ratio/internal rate of return There is no benefit cost ratio as all ‘
and the years of assessment expenditure is made for environmental
- measures. .
'd. | Whether (¢)  includes the cost of Yes |
| | environmental management as shown l
' | in (b) above B
 ¢. | Total expenditure on the Project so far As above Rs. 99.99 crores ]
| L. i Actual expenditure incurred on the Rs 67,32,190 :
. environmental management plan so far |
L Forest land requirement : _
“a. | The status of approval for a diversion Not applicable as no forest land is ,
of forest land for non ~forestry use acquired for the project. i
b, ! The status ol  compensatory NA l

, afforestation, if any

i The status of clear felling

NA

| Comnients _on_the _viability and

NA
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sustainability - of compensatory
alTorestation programme in the light of
aclual field experience so far,

11 The status of clear felling in non-forest
1 area (such as submergence area of
reservoir, approach road), il any, with
| quantitative information,

NA

Status of construction

2011

| 4. | Date of commencement
: Date of completion (actual and/or
planned)

2011

Reasons for the delay if the project is
yet to start.

=
.,

NA

b o Datie of site visit
a. ) The date on which the project was
monitored by the Regional Office on
previous occasions, 1f any

14.07.2020

b. | Date of site visit for this monitoring
report:

05.01.2023

PART - II

I. stipuiated Specific Codition (ii) : Being Complied with an assurance,

The project has not installed interlocking facility. It is submitted by them that
as they are utilizing the flue gas for WHRB therefore, the emission level is
always within the prescribed limits. However, it has been assured by the project
authorities that in case of any aberration or requirement, they would install the

interlocking facilities.

2. Stipulated Specific Condition No. {zix): Being complied.

The project proponents need to ensure survival and better growth of plantations

raiscd.

3. Stipulated General condition No. (viii): Project authorities may improve further in

water harvesting measures,

4. EC Amendment letter dated 25.09.2012;: Partially complied.

The project authorities should sell char to Inland Power Ltd as per the EC
stipulation. Presently they are selling char to Inland Power Ltd and other units

in the cluster,
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PART -

111

Q)Lr

The Point-wise Status of Compliance to the conditions stipulated in the
fnvironment Clearance letter No. J-11011/310/2009-IA.11{1) dated

28.01.2010

(i} Stipulated Condition

Status of Compliance

Remarks

: Compliance to all the specific and general
conditions stipulated for the existing
plant by the Central/State Govt. shall be
ensured and regular reports submitted to

Cihe Ministry and its Regional Office at

. Bhubaneswar/Ranchi.

The project authorities
are subrmitting the half
yearly compliance
reports to the Regional
Office regularly.

Being complied i

'
—1

(ii) Stipulated Condition

Status of Compliance

Remarks

Efforts shall be made to reduce RSPM
levels in the ambient air and a time
"hound action plan shall be submitted.
| Continuous stack monitoring facilities for
cull the stacks shall be provided and
sufficient air pollution control devices viz,
, Elcetrostatic precipitator ([ESP) and bag
filters etc. shall be provided to keep the
it-mrh‘sir)n levels below 50 mg/Nm3. At no
'time, the emission level shall go beyond
. the prescribed  standards.  Interlocking
' tacilitie:s shall be provided so that process
can  be  automatically stopped in case
emission level exceeds the limit,

It was observed that
NECESSAry measures are
being  adopted for
reducing the particulate
emissions in the

ambient air quality. A
total of 69 water
sprinklers were
installed within the
industrial plant.

Continuous stack

monitoring is also being
carried out. The values
are within the
prescribed limits. The
data is connected to
JSPCB server and data
is continuously visible
in public domain in the
JSPCB website
“www.jspch.nic.in”, PM
10 values are within the
prescribed limit.

Being Compl‘ihéi!—i
with an assurance. |

The project has not
installed interlocking

|
facility. It s 1
submitted by them !
that as they are

utilizing the fiue gas
for WHRB therefore., |
the emission level i«
always within the
prescribed Limits,
However, it has been |
assured by the
authonties

project

that in case of ooy
aberration or '
requirement, they |
would install the

interlocking facilities |
i

1
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_' Online transmission of stack emission data to JSPCB server from two stacks installed

o ubmdtaisdhln
sy i

~ {iil) Stipulated Condition

Status of Compliance

Remarks

i ligh Efficiency Electrgstatic Precipitators

(E£SPs) shall be installed to ensure that
| particulate emission does not exceed 100
JingsNm Electrostatic precipitator (ESP)
| shall be provided to DRI kilns, AFBC

| boiler and waste heat recovery boiler |

(WHRB) to control pgaseous emissions
within 100 mg/Nm3. Hot gases from DRI
kiln shall be passed through Dust Settling
 Chamber (DSC) to remove coarse solids
ot After Burning Chamber (ABC) to burn
CO completely and used in waste heat
recovery boiler (WHRB). The gas then
shall be cleaned in ESP before leaving out
i inta the atmosphere through ID fan and
*stack of adequate height. Fume extraction
| system with bag filters shall be provided
‘v induction furnace and ladle furnace
and the cleaned gases shall be passed
| through a stack of adequate height. Wet
- scrubber and stack of adequate height
shall be provided te rolling mill. Data on
Pambient air quality stack emissions and
 tugitive emissions shall regularly submit

‘o0 the Ministry's Regional Office at
linubaneswar, Jharkhand Pollution
 Control Board (JPCB) and Central

Pollution Control Boaz:d {CPCB) once in
a1 months.

ESPs are installed in
all three DRI Kilns
and working
efficiently. Thus dusts
emission from the
chimney is well
within the norms. A
S5MW  waste heat
recovery boiler
(WHRB) has also been
established, which
further reduces
gaseous emission. It
was observed that
Fume Extraction
System with bag
filters has been
established. The
values reported by
the project proponent
conform to the
prescribed standards.
Online real time
Stack Emission
monitoring  systems
are installed with
connectivity to the
server of CPCB &
JSPCB for data
transmission. Data
transmitted to CPCB
& JSPCB server are
visible in publicly in
the JSPCB website

Being Complied
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| “www.jspch.nic.in”. |

" Table — 1 Stack emission data collected from Part Hole Location

Ministry vide G.8.R. No. 826(E) dated
16th November, 2009 shall be followed.

four different locations
as well as in the Work
Zone. Values of various
parameters monitored
are being reported and
it is noted that they are
within the prescribed
limits.

SN | STATION PARAMETERS (ug/m?)
LOCATIONS | PMio | PMas | SO2 | NOa2 | NHs Oy
1 Mear 90.7 50.4 588 | 72.8 | 36.1 108.
Induction 8
Furnace
2 Near School 833 49.8 386 | 55.7 | 344 70.2
NE Direction it
3 Near Office | 93.2 | 54.3 242 | 490 1394 | 887
4 Near Main | 97.6 | 383 259 [ 515 [257 [ 413
! Gate
! PRESCRIBED 100 &0 8D 30 400
| LIMIT

Table 2 - AAQ parameters monitored from various stations during November, 2022

Table 3 - AAQ parameters monitored from work zone stations during November, 2022

& | Parameter Near Hear Near Nen.;-
: Feed Crushing | Indection | Junction
n | (unit-ug/m?) Area House Furnace | Point
! Particulate Matter | 18154 | 14916 1628.0 1270.9
(PMn)
2 Sulphur dioxide 26.6 21.7 16.9 21.7
3 | Nitrogen oxide @43 40.9 34.] 37.5

S n | Parameter Somple Sample Sample | Sample |
1 2 3 a |

1 Stack Gas Temp(°C ) 398.0 401.0 359.0 358.0 ‘

2 Stack Gas Velocity 15.5 15.9 14.} 14 6
1 __ | Particulate Matter {PMio) (ug/m3] 48.1 42.8 43.8 472 |
2 Sulphur dioxde{ ug/m3) 91.0 82.7 74.9 827 i

23 Nitrogen dioxide{ ug/m3} 38.64 3312 27.6 44.2
{iv) Stipulated Condition Status of Compliance Remarks i
The National Ambient Air Quality |1t was noted that AAQ | Being complied |
linission  Standards issued by the |[is being monitored at :

[ ST
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' (v) Stipulated Condition

Status of Compliance

PERPR.
Remarks

lui-plant control measures for checking
tugitive emissions from all the vulnerable
sources including Bag filters shall be
provided at coal and iron ore screen and
crusher house, product house, cooler
discharge,  intermediate  bins, coeal
:in_i(‘.(.'ﬁnll points of DRI plant. Dust
extraction. System with bag filters shall
ihe provided to crusher house, screens,
'transferring chutes, junction towers and
ffeed points below reclaim hoppers. Dust
'[su ppression system with sprinklers shall
ibe provided at raw material stock piles
roal, iron ore etc.) to control fugitive dust
emissions. Further, specific measures like
wsphalting of the roads within premises
!.n;huli be carried out to control fugitive
[imissions. Fugitive emissions shall be
icontrolled, regularly rmonitored and
records maintained.

|
i

It was observed that
Bag filters are installed
at vulnerable points like
at coal and iron ore
screening section,
crusher house, product
house, cooler discharge,
intermediate bins, coal
in gjection points of DRI
plant and dust
extraction system. All
the bag filters are of
pulse jet type. The
project proponents have
also installed water
sprinklers near raw
materials stock piles,
loading /Unloading
points. Roads inside the
plant have been made
concrete.
Transportation is done
by covered vehicles.
Water tankers are used
for sprinkling as well as
spraying of water on
road to suppress
fugitive emission.

Being Complied.

Table 4 - Locations and the number of Bag Filters installed in the industrial plant“ )

‘ Sn Location No. of Bag
_ Filters installed
: 1 | Coal and Iron Screening Area 01 |
| 2 | Crusher House 01
f 3 | Product House 01 i
| 4 | Intermediate Bins 02 !
1 5 | Cooler discharge 01
: 6 | Coal Injection Point 03

{vi}  Stipulated Condition Status of Compliance Remarks |
i Gnseons  emission  levels  including | The project proponents | Being complied.

' sccondary fugitive emissions from all the
"sources shall be controlled within the
"latest permissible limits issued by the
Ministry and regularly monitored.
| Guidclines / Code of Practice issued by
the CPCB shall be followed. New
standards issued by the Ministry for the
| sponge iron plant in May, 2008 shall be

are complying with the
condition and have
adopted the New
standards issucd by the
Ministry for the sponge
iron plant of May, 2008.
The fugitive emission data
as reported by the praject
proponent is tabulated
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lollowed. | below: [ ]
Table - Fugitive emissions monitored at four locations 1|
Sn ] Parameters Particulate SOX NOX
{ matter
" 1 | Near feed area 1815.4 26.6 44.3 |
2 | Near Induction furnace 1491.6 217 40.9
; 3 | Near Crusher House 1628.0 16.9 34.1
| | 4 [ Near Junction Point 1270.9 21.7 37.5
i {vii) Stipulated Condition Status of Compliance Remarks
Viehicular pollution due to transpoertation | From the records | Being Complied .

, of raw material and finished product shall

I controlled. Proper arrangements shall
alsn be made to control dust emissions
during loading and unloading of the raw
material and finished product.

submitted by the project
proponent, it is noted
that the necessary action
has Dbeen taken for
centrol of fugitive
emissions during
transportation. It was
observed that Raw
material and finished
products are transported
in covered vehicles. The
vehicular emission is
kept under contrel by
regular monitoring and
optimal loading of
materials. It is submitted
that the project
authorities are engaging
only the transportation
trucks with wvalid PUC
Certificates. It was also
noted that water
sprinkling system is also
installed at the silos.

Water sprinklers installed at the silo
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~ (viii) Stipulated Condition

Status of Compliance

)

Remai_‘_igs

“Total ground water requirement shall not
exceed 300 m3 Jfday and prior
: ‘Permission’ for the drawl of 300 m3/day
ground water from the central Ground
Water Authority / State Ground Water
Board (CGWA/SGWB) shall be obtained.
CAlL the effluent from effluent treatment
Pplant shall  be neutralized in a
neutralization pit and used for gardening
and washing. All the acidic and alkaline
regeneration  wastewater  from  the
: demineralization (DM) plant, cooling tower

. blow down, boiler blow down and
wastewater  from  rolling mill shall be
mised in a central monitoring basin

t {CMB). neutralized and after settling in
csetling tank  shall be used for ash
- conditioning, slag coeling / green belt

development, Runoff from the coal storage
: yard shall be discharged to the sump and
studge  shall  be  disposed off in
' environment-friendly manner.

NOC for withdrawal of
300 KLD underground
water has been granted
by CGWA vide letter No.
CGWA/NOC/IND/ORIG/
2021/13540 from
26.03.2021 to Valid up
to0-25.03.2024. The acidic
and alkaline wastewater
generated from the
demineralization (DM)
plant, cooling tower blow
down, boiler blow down
are neufralized and after
settling in settling tank is
being re-used for ash
conditioning, slag cooling
/ green belt development.

Being Complied.

Table 6 — Waste water quality from two locations

' Sn | Parameters Neutralis Cooling Tower Blow
IE ation Pit Down
|r ; {Induction Furnace Area)
.‘ |1 . pH 6.68 7.82
' | 2 | Total suspended solids (TSS) {mg/l) 20 140 ]
. 3| Total dissolved solids (TDS) (mg/l) 800 2040.0
4 Biological Oxygen demand {BOD) (mg/!) 120 22.0
5 , Chemical oxygen demand (COD) {mg/]) 64.0 72.0
| 6 . Oil and Grease (mg/l) 5.2 5.2

Table 7 - Ground water quality from three sample locations

sn Parameters Borewell | Borewell Borewell
: 1 2 3
i1 | pH 6.29 6.70 6.32
| ? | Total hardness (mg/l) 550.0 108.0 530.0
[ 3 | Total dissolved solids (TDS) (mg/l) 1610.0 1490.0 1220.0
| 4 | Fluoride (F) {mg/l) 10 2.0 20
1 5 | calcium (mg/f) 136.27 144.28 144.28
'. 6 | Magnesium (mg/l) 50.86 33.35 41.14
7 Total coliforms NIL NIL NIL o
(ix) Stipulated Condition Status of Compliance Remarks

I Liforts shall be made to make use of rain
water harvested. If needed, capacity of the
reservoir shall be enhanced to meet the

gt

Rain water harvesting pit
is available within plant
premises, further a

Being Complied ‘

)
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maximum  water requirement. Only
halance water requirement shall be met
o otlier sources,

scheme has been
finalized for rain water
harvesting. It is reported
that the project is using
97 m? /day of rain water
harvested.

650

; Surface water storage pond

Rain water harvesting pit

(,)  Stipulated Condition

Status of Compliance

Remarks

‘“Zero” effluent discharge shall be strictly
“followed and no wastewater shall be
"discharged  outside  the  premises.
| Dornestic wastewater shall be treated in

~epue tanks followed by soak pit and used
_for green belt development.

No waste water Iis
discharged outside the
plant premises. Entire
process water is recycled
and reused thus
maintaining ZLD.

Being complied.

(xi) Stipulated Condition

Status of Compliance

Remarks

The water consumption shall not exceed
16 m3/Ton of Steel as per prescribed
standard.

As per the information
submitted by the project
proponent, it is noted
that consumption of
water is as per statement
made below:

DRI :1.31 KL / ton
SMS : 0.59 KL / ton

Being complied. T

: i __ (xii} Stipulated Condition

Status of Compliance

Remarks

Regular  monitoring of influent and
effluent surface, sub-surface and ground
waler  shall be ensured and freated
swastewarer  shall meet the norms
pivscerthed by the State Pollution Control
Board or described under the (EPA) Act
whichever are more stringent. Leachate
study for the effluent generated and
analysis shall also be regularly carried out
tand report submitted to the Ministry's
' Regional ~ Office at _Bhubaneswar,

It is reported by the project
proponents that the influent
and effluent surface, sub-
surface and ground waters
are regularly monitored and
treated. From the tests
reports of Neutralization pit
and ground water of borewell
water quality, it is noted that
all the parameters are within
the prescribed limits.

Being Complie& 3
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Jharkhand SPCB and CPCB. |

Table 8 — Waste water guality from two locations

b Sn Parameters Neutralis Cooling Tower Blow
! ation Pit Down
' (Induction furnace Area)

1 pH 6.68 7.82 ,
| 2 | Total suspended solids {TSS) (mg/1) 20 14.0 ‘
| 3 | Total dissolved solids (TDS} (mg/l) 800 2040.0 !

' 4 | Biological Oxygen demand (BOD) {mg/) 12.0 22.0

5 ! Chemical oxygen demand (COD) (mg/I} 64.0 72.0 |

& Qiland Grease{mg/l} 52 5.2 i o
_ (i) Stipulated Condition Status of Compliance Remarks |

All the char from DRI plant shall be [fThe AFBC boiler has not | The condition .
utilized in AFBC boiler of power plant and been installed. has been |
nu char shall be disposed off anywhere amended vide '

AFBC  boiler shall be installed
simultaneously along with the DRI plant
1o ensure tull utilization of char from the
beginning.  Dust  collected  from  coal
crushing and screening bag filter shall be
reused in rotary kiln. All the SMS slag,

~kiln accretions etc. shall also be propetly

Cutilzed, Mill scales from re-rolling mill

shall be used in induction furnace. Dust

collected from rotary kiln shall be sold to

paliae,

mini cement plants. Wet scrapper sludge |

shall be given to brick manufacturers. All
the other solid waste including broken
refractary mass shall be properly disposed
T environment-friendly manner. Oily
waste dnd spent oil shall be provided to
authorized recyclers/reprocessors.

This condition of the EC
has been amended vide

(Ind-1) meeting held on 11-
12 of December, 2014.

Ministry's letter
29.09.2012. !

Ministry’s  letter No. J-
11011/310/2009-1A.11(I) The status of-
dated 25.09.2012 and | compliance to
subsequent approval of the | the amended |
20t Reconstituted EAC |letter is |

appended in this
report.

_{xiv) Stipulated Condition

Status of Compliance

Remarks

" All the slag from induction furnace shall
Yo aned for land filling inside the plant or
lumrd as building material only after
[ passing through Toxic Chemical Leach
| ability Potential (TCLP) test. Toxic slag
+hall be disposed in secured landfill as
peT CPCB guidelines. Otherwise,
" hazardous substances shall be recovered
from the slag and output waste and be
disposed in secured landfil as per CPCB
- muidelines.

Slag after metal extraction
is used for filling low lying
areas and Road
construction. TCLP test
has been conducted by the

QOctober, 2022 and all the
parameters were found to
be within the prescribed
limits.

project authorities during

Being Complied,

{xv) Stipulated
Condition

Status of Compliance

Remarks

SEPPR

Proper hdndlmg, storage, | The solid

uttlization and disposal of all

being sold to AFBC based power

waste i.e., dolachar is

Being complied.
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the  solid waste shall
rnsured and regular, report
regarding toxic metal content
"1 the waste material and its
composition, end use of
csolid/hazardous  waste  shall
" be submitted to the Ministry's
Regional Office at
Hhubhaneswar, Jharkhand
SPCB and CPCB.

be plant in the cluster.

(xvi) Stipulated Status of Compliance Remarks
- Condition
A time bound acticn plan | All the delachar are sold to the | Being complied.

. shuail be submitted to reduce
soll  waste, its  proper
utitization and disposal.

AFBC based power plant in the
Slag is being used in
filling of the low-laying area and

cluster.

Road construction.

Table 9 — Action Plan for Solid waste generation

an Year Char Silo Dust Slag |
, 1 |2022-23 - 34000.28 23TPD 15176 TPD ’
: 2 2023-24 3479146 217PD 15168 TPD
% 2024-25 34250.21 19 TPD 15160 TPD |
1 7025-26 33547.36 17 TPD 151477PD

i Table 10 - Disposal of the Solid Wastes generated

5n Solid Waste Mode of Disposal
1 | Char Char is being and would continue to be sold to
i _ nearby AFBC based Power Plant located in the
| industrial cluster. B N
2 | Silo Bust Both the solid wastes generated are to be .
3 |Sleg used for filling up the low lying area of -'
i Ramgarh cantonment. |
-' (xvii) Stipulated Status of Compliance Remarks .
] Condition i
" Proper utilization of fly ash Not applicable. !
=hal be ensured as per Fly | It is observed that there is no fly
Ash  Notification, 1999 and |, ash generation in the plant as
subsequent amendment in| they have not installed AFBC

20005 All the fly ash shall be
provided to cement and brick
manufacturers for further
utilization and ‘Memorandum
ol Understanding' shall be
submitted to the Ministry’s
Regional Office at
_RBhubaneswar,

boiler in the plant. Therefore,
this condition is not applicable

presently.

(xviii) Stipulated
i Condition

Status of Compliance

Remarks




A Disaster Management Plan
l shall be prepared and a copy
submitted to the Ministry's
Regional Office = at
Bhiubaneswar, Jharkhand
SPCB and CPCB within 3
months of issue of
~svirnnment clearance letter.

The project authorities have
prepared Disaster management
plan and have submitted it which
has been duly approved by the
Chief Inspector of Factory Vide
letter No. 7/EP 1015/2022 dated
20.04.2022.

Being Complied. _

[ (xix) Stipulated
______ _ Condition

Status of Compliance

Remarks

A nroposed. green belt shall
be developed in 4.7 acres (33
i, out of total 14 acres land
within and around the plant
us per the CPCB
in consultation

SrCTISeS
. vwndelines
cooh DIFQ

It was observed that the project
authorities are in the process of
Development of green belt within
the plant premises. Plantation
has been carried out using native
species. Details on plantation
carried out are

Tree sapling upto 2021-22 -

. 4620 nos.

Area Covered - 4.62 of 33% land
of 14 acres.

Being complie_a »

The project
proponents need to
ensure survival and
better growth
plantations raised.

Plantation of trees carried out around the boundary of the plant

of '
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| Recent plantation carried out within the plant.

(xx) Stipulated .

Status of Compliance

Remarks

Condition
gy oy recommendations
wade o the Charter on

Corporate  Responsibility for
Environment Protection
- [CREP) for the Steel Plants
shall be implemented.

It is reported by the
authorities that all the
recommendations made in the
Corporate Responsibility for
Environment Protection (CREP)
are being implemented.

project

Being Complied.

(xxi) Stipulated Status of Compliance Remarks
__ Condition i
| The company shall provide [ The condition has already been | Complied
| housing  for  construction | complied with  during the

lubour within the site with all
necessary infrastructure and
tacilitics such as fuel for

construction phase.

ccooking,  mobile  toilets,
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Snobile STP, safe dfinking
“water, medical health care,
vreche ete. The housing may
ire in the form of temporary
 structures  to be removed
after the completion of the
project.

i.  Stipulated Condition | Status of Compliance Remarks
the project authorities must | All - stipulations made by | Being complied.
strictly adhere  to  the| Jharkhand state pollution !
shptaations wade by the | control board (JSPCB) and state
Jharkhand Pollution Control | government are complied with. i
. Board {JPCB] and the State i. CTO vide letter No. i
" Government. JSPCB/HO/RNC/CTO- ;
4426528/2019/2376
dated 28/11/2019 with ’
validity up to 31.12.2024.
ii. CTO wvide letter No.
JSPCB/HO/RNC/CTO-
11688208/2022/345
dated 25/03/2022 with .
validity up to 31.03.2025. .‘
Hazardous Waste authorization :
Letter No. JSPCB/RO
[HZB/HWM-6758830/2019/7
Dated 30.12.2019 with validity up
to 30.09.2024.

ii. Stipulated Condition Status of Compliance Remarks _
‘No further expansion or |As observed at site, the project | Assured to comply.
modifications in the plant | has not carried out any expansion
shitll be carried out without | activity, The project authorities
prior approval of the Ministry | have assured to abide by the
- of knvironment and Forests. stipulation.

iii. Stipulated Condition Status of Compliance Remarks

= i

The paseous emissions from | Fugitive emission is being | Being complied.
various process units shall | controlled by spraying water
conform to the load/mass | through tanker and fixed water
based standards notified by | sprinklers. Materials are being
this Ministry on 19th May, | transported in vehicles duly '
1993 and standards | covered to avoid fugitive
prescribed from time to time. | emission. A dust sweeping
‘he State Board may specify machine has been procured :
inore stringent standards for | which regularly removed dust ;
the relevant parameters from the transport roads inside
i N view the nature of | or outside the plant premises.

she industry and its size and
tocition. At no  Lime, the
ciission level shall go beyond
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the  prescribed  standards.
Interlocking facilities shall be
provided so that process can
"be automatically stopped in
' case emission level exceeds
~the limit.

' Mechanised road sweeping machine in operation

v, Stipulated Condition

Status of Compliance

Remarks

At least four ambient air
auahity  moniloring  stations
snall be established in the
downwird direction as well as
maximum ground level
comcentration of SPM, 802 and
NOX  are  anticipated in
consultation with the
UJharkhand SPCB. Data on
ambient air quality angd stack
emission should be regularly
submitted  to  this  Ministry
including its Regional Office at
Bhubaneswar and the
pharkhand PCB / CPCB once

in six months.

T

Ambient air monitoring is being
regularly carried out at four
different stations within the
surrounding in plant premises.
The monitoring lecation has been
fixed in consultation with State
pollution control beard,
Jharkhand and reports are being
submitted to Regional office,
MOEF & CC, Ranchi and JSPCB
on half yearly basis.

Being éomplied.

. v. _Stipulated Condition

Status of Compliance

Remarks

industrial wastewater shall be
nroneriv collected, treated so

1i» conform to the
wranddards  presceribed  under
i sk 422 (E) dated 19th May,
w3 and  31st  December,

8
1
i

1993 or as amended from

There is no discharge of waste
water from the plant. Our unit is
zero discharge units. No water is
being discharged from the plant to
outside the plant premises.

Being complied.

656



657

6

tithe to time.
wastewarer shall be utilized
for plantation purpose.

The treated ;

!
Al

vi. Stipulated Condition

Status of Compliance

*The overall noise levels in and
around the plant area shall be
kept well within the standards
i#> dBA) by providing noise
Cntiel peasures including
At OUSRTIC hoods, silencers,
cnclosures ete. On all sources
noisc  generation. The
ambient noise levels should
conforin - to the standards
prescribed under EPA Rules,
1989 viz, 75 dBA (daytime) and
70 dBA imghttime).

0t

The ambient noise and work zone
noise level is well within the
prescribed limit.

Remarks =
Being complied. :

Table 11 — Ambient Naise Quality monitored in the plant

e

——

sn | Station location | Dayﬁme Dayﬁme
Noise Level {dBA) Noise Level f
(dBA)
1 | Near Induction 70.6 62.6
Furnace
2 | Near Main Gate 66.9 61.2
3 | Near New Office 66.0 61.8
4 | Near School 55.2 44.8
NE Direction
" vii. Stipulated Condition Status of Compliance Remarks
fx cupational health | Periodical medical examinations of Being complied.

surveitlance  of the workers
i shall be done on a regular
" hasis and records maintained
as pry the Factonies Act,

labours are being carried out as
per Factory Act. Information has
been submitted to this Office.

" “viii. Stipulated Condition

Status of Compliance

Remarks

The company shall develop
| surface as well as ground
i water harvesting structures to

Rainwater harvesting system has
been constructed to harvest the
rain water for utilization in the

Being complied.

Project authorities

'harvest the rain water for | lean season besides recharging | may improve
vulization in the lean -season | the ground water table. further in water
Liessdies recharging the ground | harvesting

aares table, measures.
__ix. Stipulated Condition Status of Compliance Remarks
"' project proponent shall | The project is implementing the Being complied.
alsn  comply with all the | environment safeguard measures :
" environmental protection | as mentioned in the EIA/EMP. !
imeasures and  safeguards

: recormmended in the EIA/EMP
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Status of Compliance

Remari:gi_

z.  Stipulated Condition
An proposed, Ks. 4.00 Crores and
. 049 Crores  shall  be
carmiarked towards total capital
vt amad ."m?urring cost/annum
for the cnvironmental pollution
control measures and judiciously
witleed  to implement  the
comrhitions  stipulated by
saustiv o of knwironment  and
o v as the State
Government,  The  funds  so
crovnded shall not be diverted for
Ay oller purpose.

the |

The project has submitted item- |

wise expenditure incurred on
Pollution Control and
Environment Management.

Comj:lied.

labie 12 - Expenditure incurred on Environment Management during April, 2022 to Septemb;r,_iﬁii

'sn| Expenditure Head Amount of
: Expenditure
(in Rs)
-1 Air Pollution Control 4,31 514
System
2 | On-line Environment 5,31,052
Monitoring System
3 | Environmental Studies 2,95,000
4 | Horticulture 17,832
5 | Housekeeping 1,14,850
6 | Environment 71,696
Monitaring
} 7 Civil Construction 3,04,144
i (Drains, storage
shed,etc)
I" TOTAL 17,777,242 .
xi. Stipulated Condition Status of Compliance Remarks
o of clearance letter shall | As per the reports submitted to Being complied.
be sent by the proponent to | this  office by the  project
concerned  Panchayat,  Zila, | proponents, Copy of EC letter has
I'arishad / Municipal { been submitted to the respective
Corporation,  Urban  Local | heads of local bedies, Panchayats
Body and the local NGO, if | and municipal bodies in addition
. any, from whom suggestions / [ to the relevant offices of the
representalions, if any, were | government.
tecewved while processing the
praposal The clearance letter
el o e put on the web
ool it company by the
. proponent,
xii. Stipulated Condition Status of Compliance Remarks

VThe  project

propenent shall

ilod ‘he  status  of

Compliance reports along with
monitoring data are being

Being complied.
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complhiance of the stipulated
cnvironment clearance
condimons, ncluding  results
of moentored data on their
_website and shall update the
csatne periodically. It shall
, shiiullaneously be sent to the
Regranal Office of the MOEF,
the respective Zonal Office of
CPCH and the JPCB. The
Criteria pollutant ievels
Cuaunely, SPM, RSPM, S02,
| NOx (ambient levels as well as
s ko cmissions) or  critical
sectlordal parameters, indicated
tor the projects shall be
alonitored and dlsplayed at a
convenient location near the |
stain gute of the company m
_the public domain.

regularly uploaded on company
website www. bfcl.co.in.

Digital displays Board at the main
gate have been installed and data
is being displayed on this Board.
Manual board is also installed and
data are displayed necar main gate
for public domain.

Digital Display board at the entrance of the gate

Status of Compliance

Remarks _

~ xiii, Stipulated Condition

Tl project proponent shall
Calso submit  six  monthly
reparts on the status of the
catnpliance of the stipulated
environmental conditions
imcluding results of monitored
tatis {both in hard copies as
well s by e-mail) to the
Regional Office of MOEF, the
respective  Zonal  Office  of
CPCB and the SPCB. The
Kegtonal  Office of  this
Ministry / CPCB / SPCB shall
ottor the stipulated
conditions.

Six monthly compliance reports
are submitted regularly on the
status of implementation of the
stipulated environmental
safeguards to the MOEF&CC,
Regional office Ranchi, and JSPCB

i & CPCB. Latest submission Vide

Letter No. BFCL/ENV/2022/08
Dated 12.05.2022 for the period of
October 2021 to March 2022.

Being complied.

 xiv. Stipulated Condit:on

Status of Compliance

Remarks
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"The environmental statement
lor cach {inancial year ending
3lst March in Form-V as is
mnmandated to be submitted by
the project proponent. to the
concerned  State Pollution
Control Board as prescribed
under the Environment
CiProtection) Rules, 1986, as
amended subsequently, shall
also be put on the website of
the company along with the
statits of  compliance of

:II‘%I: ht‘

The environmental statements for
the each financial year have been
submitted Vide  Letter No,
BFCL/ENV/2022/16 Dated
06.09.2022 for the period of 2021-

22 and the same has been hosted
on company website
www. bfcl.co.in.

Further,compliance status on
environmental clearance

conditions was also sent to the
Regional office of the Ministry of
Environment and Forest, Ranchi

covirontaental conditions and gb}’ e-mail.
Ll sent to  the ]
respoctive Regional Offices of

Being complied.

' the MOEF by e-mail.
" xv. Stipulated Condition

Status of Compliance

Remarks

The Project Proponent shall
inform  the public that the
project has been accorded
environmental  clearance by
the Ministry and copies of the
clearunce letter are available
with the SPCB and may also
e oseen at
Ministry of Environment and
Forests at http:/envfor.nic.in.
This shall be advertised
within seven days from the
date of issue of the clearance
letter, at least in two local
newspapers that are widely
“circulated in the region of
“which one shall be in the
~vernacular language of the
locality concerned and a copy
of the same shall be
forwarded  to  the
ofTiee.

Website of the

Regional |

The project has advertised in the
newspapers. Copy of the same has
been submitted to this Office.

1. RANCHI EXPRESS
Date - 04.11.2011
2. SUNMARG
Date - 04.11.2011

Complied.

__mvi. Stipulated Condition

Status of Compliance

Remarks

“Project  authorities  shall
inform the Regional Office as
well as the Ministry, the date
tof tinancial closure and final
approval of the project by the
concerned authorities and the
date of commencing the land
| development work.

The date of financial closure for
H.A. Sponge Iron is 9% March
2012 and the date of financial
closure for Non Alloy Steel Ingots/
M.S. Billets is 28% September
2012.

Complied.

L S 4 s
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Status of compliance to the stipulations in the Ministry’s Amendment

letter No. J-11011/310/2009-IA.1I{I) dated 07.02.2012

Status of compliance to the stipulations in the Ministry’s Amendment

i.  Stipulated
Condition

Status of Compliance

Remarks

661

vra on ambient air stack and

P tugitive  emissions  shall be
regularly submitted to
Ministry's Office at

Bhubaneswar/Ranchi, SPCE

Cnline real time Stack Emission
monitoring systems are installed
with connectivity to the server of
CPCB & JSPCB for data
transmission. Data transmitted to

Being complied.

cand CPCB as well as hard | CPCB & JSPCB server are visible
copy once in six months and | in publicly in the JSPCB website
display data on PMye SO, and | “www.jspecb.nic.in”.
"NO.  outside  the  plant
premises at he appropriate
place for the general public .
ii. Stipulated Status of Compliance Remarks
I Condition
The project proponent shall |[Compliance status on Being complied.
~also submit  six  monthly |environmental clearance

{ fvports on the status of the
teompliance of the stipulated
covironmental conditions
mcinding results of monitored
dara [both in hard copies as
“well as by e-mail) to  he
tespective Regional Office of
Mok, the respective Zonal
" Office of CPCB and the SPCB.

conditions was also sent tc the
Regional office of the Ministry of
Environment and Forest Ranchi
by e-mail.

' The Regional Office of the
- Ministry at
i Bhubaneswar/Ranchi/CPCB/
| SPCB  shall monitor the
{:_stipul_ared conditions. —
iii. Stipulated Status of Compliance Remarks
Condition

| Lhe environment statement for
~avh financial year ending on
i March o Form V as is
mandated to be submitted by

the proicct proponent to the
comeiiied  State Pollution
Certrol Board as  prescribed
e the Environment

(Pratection) Rules, 1986, as
amended  subsequently  shall
also be put on the website of
the company along with he
status  of  compliance  of
vivironmental conditions and
Jadl oalso he sent to the
I Regionat Otfice of the MoEF by

o gl

The environmental statements for
the cach financial year have been
submitted Vide Letter No.
BFCL/ENV/2022/16 Dated
06.09.2022 for the period of 2021-
22 and the same has becn hosted

on company website
www biel.co.in.

Compliance status on
environmental clearance

conditions was also sent to the
Regional office of the Ministry of
Environment and Forest, Ranchi
by e-mail.

Being complied.

|
|
r
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letter No. J-11011/310/2009-IA.II{I) dated 25.09.2012

i. Stipulated Status of Compliance Remarks
B Condition :
The char to be generated from | The condition has been amended | Partially complied !
rvo kilns of DRI Plant shall be j as per the Ministry’s letter dated J- "
coppaed to M/s Inland Power | 110117310/ 2009-1A,11(1) cdated | The Jaresen !
Limted till the third Captive | 25.09.2012. Subsequently, the | authorities shovid
! bower Plant is commissioned | Ministry in its 29™ Reconstituted | utilize all the char

"withun a period of three years
"or along with the third DRI
, kil is installed whichever is
L eusier The particulate
~emissions due to operation of
two DRI kilns  shall be
vontrolled by ESP. Dust
Svolected from coal ¢crushing
ram‘! screening bag filter shall
pe reused an rotary kilns, All
"k BMS slag, kiln accretions

cete shall also be properly
annmed Ml scales  from
revothing mill shall be sold to
vcwn cement plants. Wet

serapper sludge shall be given
to brick manufactures. All the
tarher solid waste including
: broken refractory mass shall
I be properly disposed off in
envirnmment-friendly, Qily
waste and spent oil shall be
provided to authorize
PUCMCICTS S TU-DIOCESSOrS.

EAC Meeting (Ind-I) held on 11 -
12 December, 2014, had amended
the stipulated condition and has
granted permission to send char

generated in all the three 100

TPD Sponge Kilns to Inland
Power Ltd. till its 10 MW power
plant  of the Company is
commissioned.

As per the documents
submitted by the project

bearing the number Ref: 2022-
23/370 dated 11.02.2023, 1t 1s
noted that the project is selling
to Inland Power Ltd and other
units located in the cluster.

The details on char generation and
isale is tabulated below:

after the installation
of AFBC Boiler in the
plant.

| Table 13 — Details on Char generated and sold to AFBC during the 2021-22 & 2022-23

!' Sn T Year Quantity Quantity Balance
Produced despatched
. (1) (M)
1 | 2021-22 24,765.000 24,744.090 20.910
2 | 2022 upto 25% 28,999.500 29,020.410 NI ]
_{ fanuary 2023 +
20910
(Balance}
= 29,020.410
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OTHER OBSERVATIONS:

1. It has been observed that there were some works being undertaken within
the project lease area, pertaining to fabrication and welding. It has been
stated by the project authorities that they were;

i. Constructing four watch towers, to be located on all the four corners
of the boundary of the industry premises, for security - watch and ward
purpose.

ii. Construction of central soft water storage tank within the
industrial plant were in progress

i was observed that a Central Soft Water Storage Tank was being
constructed in the NE direction of the industrial plant and the dimensions of
the plant are as follows:

Height x Length x Depth - 20 x 6 x 5 mtrs

Uses - To provide soft water to all the units
like Power plant, SMS and DRI

*

iii. Routine repair and maintenance works were being undertaken.

(M.R. Prasad)
Scientist ‘C’
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OTHER OBSERVATIONS:

1. it has been abserved that there were some works being undertaken within
the project lease area, pertaining to fabrication and welding. It has been
stated by the project authorities that they were:

i. Constructing four watch towers, to be located on all the four corners
of the boundary of the industry premises, for security - watch and ward

purpose.
Gt

A SR
LAl
.

ii. Construction of central soft water storage tank within the
industrial plant were in progress

It was observed that a Central Soft Water Storage Tank was being
constructed in the NE direction of the industrial plant and the dimensions of
the plant are as follows:

Height x Length x Depth - 20 x 6 x 5'mirs

Uses - To provide soft water te all the units
like Power plant, SMS and DRI

jii, Routine repair and maintenance works were being undertaken.

sk

{M.R. Prasad)
Scientist ‘'C’
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Inspection report of Committee constituted by the Hon’ble National

Green Tribunal, Pricipal Bench, Delhi in Rakesh Shrivastava vs M/s

Bihar Foundary & Casting Ltd. & Others in O.A. No. 172 / 2023,

y Fhe petitionar’s grivance relates to alleged violation of environmental laws

amd normis.

I'he Iribunal. vide its order dt. 13.03.2023 constituted a 4 — member
cominies 10 vertly the factual position on the ground. regarding compliance of above

condiuon. Fhe commitee comprising of

I Sri M. R. Prasad; Scientist “C™ (representative Ministry of Environment,

I-orest and Climate Change (MoEF & CC)™", Regional Office, Ranchi).

E Sri lToutic Aslam, Scientist “C™ (representative Central Pollution Control

Roard, Reeional Directorate, Kolkata).

). St A. k. Yadav (representative Jharkhand State Pollution Control Board,

which acted as the Nodal Agency).
3 District Magistrate, Hazaribagh.

Due 1o the out ol jurisdiction of District, Hazaribagh, The DM. Hazaribagh did not
wppear with committee to inspect the site on 13.05.2023. This report presents the
Suilines emerging vbservations made and discussions held with the respondent during

‘e ik visit, and perusal of related documents by the committee.

Page 1of 19
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RIHAR FOUNDRY & CASTINGS LTD. “BFCL"” Statement in line of NGT order Dated- 13.03.2023

Paints Statement
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1| 204 wnd recommended msue of EC. junder | plant and stenls hillet unit and decided rthe

i1

i Al
laanti o d rompuery for

abon -rume-

i vialatien] subjeet te certon condiien wheeh | issue TOR

i wip vemnpled Ly the compiusy.
| |
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As mentioned 10 pnsf? Bihar Foundry & Castings Ltd. 15 a company having Hegatration No.fCIN e U27100JH 197 LPLL OO0
Ko AADUB 18520, GST No AADCBI8S2DIZI, IE.C Ne 2193000294 15 having two indusirial unirs 1.e
e [P A Sponge lran, Captive Power Plant (WHRE] and Induction Fumices unit and

Faru it et s that B
5 Cao e e e gl

i L s prent L 4 Ferre Alleys unit m the Rampark Industnial Arcs i (wo sepamte premises

ER T v Loalianin .
L3 sl EE was ! !
Pwie Aot Vel kerio } |

b (i
RLEEY i

(i I
"o
+ b e wme el i
ER S o ;
Pon wnanluim j
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1

Tiw ot nutnbers & Land Area for the Lwo units of BFCL are correctly minted i the following CTO for their respective wron,

A UTU Moo BPUB SHOFARCICTD. 11680008/ 20227345 vulid upto 11* March 2025 {Sponge lron WHRH/{ Captive Power Plan
i UTE) N SPOB/HO 7025 (ANG/UTO-3a265 28720149/ 2176 valid upto 317 December, 2024 [Induction Furnace]

1. Lease Ueed on 01.03.1974 Plor No. 1364 (part] Ares 14 nore
2. Lease Deed on 28.10 3015 Plot Ko, 1364F Aren Sacre

3. Lease Deed va 251 1 2018 Plut No.1405P Area 0.50 Avres
Tatal Arca = 19.50 acrea.
sot it eton firnoares which s part af unit 1 and is wathin the toral area 19,5 acre of Unir-{

Fun eniue tan furnace unit of separate CTO was issued in which area wan mentioned as 19 Ha.

Hriurst letier for carrecting the typographnel crior i Area fram 19 Hao te 195 aeres an UTorof M5 Lillets boas leess » ain,

any Uh. 04 2023 (copy enclosed herewith as aunexure-2)
Induction Pumnce and Sponge Iron unit are located wathin sume premises of 19.50 aeres Flot Neo. 136411,
Sumilarly. Umit-Il- Ferro Alloys is established on Plot No. 1405 (F).
10 Moo HSPCBHOMRNCCTOAT12165/2020/18 19 valid upte 31+ December 2025
Lease Deed on 28 0] 1988 Plot No. 13051 ypart 1) Area 3.51 acre
2 Lewse decd on 20012020 Plot No. 1405P [parCs, Co, D8, €9,

VI FLL & F12) Ares 367 acre
Tord Arear - 7. 1H wepen

ltim
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d; 31" December 2025 mentioned ares as 19 M wes
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Tith dated 26.01 2010 The Compeny hns taken an acquired additionai 5.30 aerewan the wdustt ol area
The rurrent CTO No. JSPCB/HO RNCCTOA4 12165/ 2020/ 1819 date:

Jal 1 The procesa al Drvelopment of green belt vathin the planl premises. Flonintion has hech carmied out UsIAg native spes o e uis

aaladien carnied out are

Proe saplng upte 2021-22- 4620 nos.

Arew Unvered- 3.04 acres which s 33% of 14 arres fund.

Liniedl + Ag observed ot uite, the praject has developed plantaton all alang the boundary al the mdustry However, die £ donnd 0

wpan e withip the plhust, the projeet propanent bis acquired additiensl land, cutmide the plant measuning around | acce

wert wihieh it 13 prupesed 1o grow pluntstion The project propenent has grven an undrrolang that they would grow groet bell st liato

by thie neat monzoon,

e projet propenent has patchased U0 noa ot plants from Bihw State Forest Depreiment in July 2000 wnd (0o

toan 804 Shulimar Sadababar Nursery duning Octaber, 2032 for plantation

] i
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Ir slitition 1o green belt aren within the plant premises of the twe units of the company 10 the mduatrml area, the Forest Depatment
wamgarh will take up development of Green Belt |reforestation) of an area of 3.50 hectors m the survey plat no 1323/ Lwhy b walh e 3.7

Uit § o 1 fotn) land 26,680 ncres +0% area 1 10.672 actes on green beit has been developed and adjavent burd 350 Ha (e iooe
whith 18 provared lrom the Farest Department i addition Lo ~xisting green betr area of land

Iiute 1 twound Water abstruction NOC for Bshar Foundry & Castings Ltd.- NOC for wathdruwal of 300 KLD underground water has been |
| granited by COGWA vide letter Ho CGWAFNOCINLY ORIG/2021, 13540 from 26.03.2021 (o Vuhd up to-25.03. 2024, i

Uit 1l Giround Waiter abstraction NOC for Bihar Foundry & Caatings Ltd. {Frrro Aleys Uniti - NOC for withdrawnl of 3% KLY vndeg o ane
watet hias been granted by CGWA vide Letter No.CGWA/NOC/IND/ QRIG 2021/ 10628 dated 02 01.2021 with validity wp o L1 U 2 As

Uni-l & 1l Permiasion for withd: 1 of water from River Damodar vide Jetter no. ND/DVRR/W-01145)/2022/738-2] dated 20.12 2021 i
friem WED, Govt. of Jharkhand for water permission to the quantity of 0.508 MCM for both units i.e. DRI unit & adyacent Ferra Alloy undt

Solul Waste monsgement- i o

~ _Solid Wnste Mote of Mhsposal = P
Char Thar 18 beng and would continue 1o be sold to nearby AFBC

based Power Flant located m the mdustnal cluster, GST
! Invaice of soid Char i enelosed as anuexure-5 |

Silo Ununt Eoih The salid waatcs generated ore to be used b filing up
il the lowiying oren of Ramgarh orea Copy of the leiier
received  from  Hamparh  Murripality s cnclesed  am
nngnexure-G &

Slag Both the solid wastes genered are 1o be used for filling up .
the low-liing area of Ramgarh aren. fef annexnre-6
Page 6ot 19
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i Sipulation of greenbelt outside the project premises such as | Avenue plantation on rond side has been carned out
aveiae planlation, plantation in vacant arcas, social forestry,

II.\':s:se:s:s:-r-.cm of caryimg capacity of transportation load on | Site is adjacent to Ramgarh City Road & NH ¥ 20 (Hanchs
taads inside the industrial premiscs. If the ronds required to | Hazaribagh) is at a distance of 7.0 Kms. Nos. of trucks required
' e Carnoang capitcty of the roads has not been assessed by the | after expansion project will be 30 trucks /dav or transpoiting

i vulered, shall be presenbed as a condition, raw materials, products and wastes. Existung road 15 capabe 0l
| : ltaking the additional vehicular traffic due to the proposed |
| expansion, '

Water  Stipulation of conditions such as: s
v | Keusefrecvele of wreated waste water, wherever feasible. No wasle water is discharged outside the plant premises. Entire
; | process waler ia recycled and reused. thus it is mantamning
| i Zero Liguid Discharge.
|

"4 Conunueus moniloring of elluent quality/quantity in large | Regular monitoring of Efflucnt analysis is carnied out by NAHL

L___ i { and medium Red Category Industries {water polluting). accrediled Laboratory. o
i A detaled water harvesting plan may be submitted by the | A detailed water harvesting plan has already being submuted
L , pruject proponent o on 30.11.2022 at TRO MoEF & CC, Ranchi.
= e Yero hgud discharge wherever techno economically feasible. ZLD 15 propetly maintained. .
r " Uiy Shme domestic waste water gemeration s more than 10 | Waste domeatic water generation mn our Ferro Mloys plant 13
LD the idustity may install STP. less than 10 KLD . — |

Pape 9 af 19
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Land Stipulntion of conditions such as:

Iswrease of greenbell cover by 40% of the total land area
‘wnrd e perstissible requirement of 33%, wherever, feasible
T praaeein

1. For Umit I, 14.00 acres land has been given by state Govt {ur
industrial purpose on lessee for 99 vears 10 1974 ane

for Unut 11, 3,51 acres land has been grven by state taons by
industnial purpose on lessee i 1985 for 99 years

and for Unit-I, 550 acres land has gtven by state Govy
industrial purpose in the year 2015 and 2018 for 30 vears

[.‘IT

for Umt-1I, 3.67 acres land has given by state CGovi for |

induatnial purpose in the year 2020 for 30 vears

Total area of land for Uit [ & Il 15 26,680 acres. Of wiich 40",
area is 10.672 Acres has been kept for  green el develupme:s
and another land adjacent to the plant measuning arca 2 50 Ha
{8.650 acres) has been procured from the Ferest Depariment u:
addition 1o existing green belt arca of land (A copy of Letrer
No.724 dated 17.04.2023 is enclosed herewith as anncxure- |

i+ | supulation of greenbelt outside the project premises such as
| avenue plantation, plantation in vacant areas, social forestry,

|
i

L]
6] ‘
Avenue plantation on road side has been carried out. |

"Uoanping of waste [y ash, slag, red mud, etc) may be
Coeemated  ouly at designated  locations  approved by
L ninIbs, PCCs.

Not applicablz as it 1 a Ferro Alloy plam  (Fermmssion of
municipality is enclosed. |

“w " Mure sirngent norms for management of hazardous waste.
! The waste generated should be preferably utilized Inco-
! | pracessing.

|

We have obtained Authorization for Hazardous Waste disposal
from Jharkhand State Pollution Control Board vide Rel XNo |
JSPCB/RO/HZB/HWM-6758830/2019/7 dated 30.12 2019 for .
Bihar Foundry & Castings Limited and wule  Rel
No.JSPCB/HO/RNC/HWM-6758737/2022 /16 |
27 10,2022 for Ferro Alloys unut separately

daterd

_Other Condmons [Additional}

TN narenny of comphance of EC Conditions may be submitted
. ol thurd parts wadit every year

As per EC condition Environmental Montlaning 1s done regulash
by third party NABL accredited Laboratory duly repusieied Ti

Jharkhand State Pollution Control Board and reports are
submitted to MOEF & CC and JSPCB on repular basis

Pape 10 0f 19
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18

it Corporale social Responsibility. Socio-  tconomic development activities like community
development program, cducational program, drinking water
supply and health care etc. is being dene regularly in the
surrounding villages. Details have already been submitted to
L MaEF & CC IRO Ranchi,

il | The % of the CER may be at ieast 1.5 times the slabs given in | BFCL has well 1zid Environmental Management System in place
the OM dated 01.05.2018 for SPA and 2 times for CPA in case | and established environment department with senior level

| of Envivonment Clearance,

OTHER OBSERVATIONS:

It vsas observed by the committee that the project had stored raw materials well covered with polythene sheets within thelr premises. It was stated that
this was purely temporary and the storage was due to construction and repair activities undertaken within the project area. It has been assuced that they
would remove all the raw materials stored outside within twe months.

CONCLUSION:

The members of the Joint Committes, after visiting the Sites, going through the documents/reports submitted by the project autharities are of the opinon
that there are certain non-compliances to the conditions stipulated in the statutory clearances obtained abserved for both the industrial units. It is also
submitted by the project authorities that thera have been some mistakes committed by the project propanents while filing up the forms submitted
sharkhand State Pollution Control Board,, therely resulting In discrepanties In the figures refating ta the !pp.d_ area for which action Is being taken by them

far rectification.
Y glowngyfosf? MEPIMJJ &f’f\:ﬁ 25
(Toufic Aslars) (4 R Prasad) 7352 (. K. Yadiv)
Scientst “C Scientist “C” - Regional Officer

CPCB, Kolikata MoEF & CC, R.O. Ranchi JSPCB, Hazaribagh




675

Enclosure-1

AFFIDAVIT

I, Hari Krishna Budhia, son of late R.K. Budhia, aged about 78 years,
resident of Near Surendra Nath Centenary School, Dipatoli, P.O. Bariatu,
P S. Sadar, District Ranchi do hereby solemnly affirm and declare as
follows: -

1. That | am the Managing Director of the M/s Bihar Foundry &
Castings Ltd. having its registered office at Main Road, Ranchi-
834001 (Jharkhand) and 1 am fully conversant with the activities
and operation of the company.

a
f
Y

Z

1)
¥

That Bihar Foundry & Castings Ltd. is a company having Registration
No, fCIN No.U27100J111971PLCO00912, PAN No.AABCB1852D, GST No.
AABCB1852D1ZL, IEC Neo. 2193000298 under this company we have two
units {1) Sponge Iron unit including Captive Power Plant and Induction
Furnace and (2) Ferro Alloys unit having Submerged Arc Furnaces.

’}.A;' b

That Gautam Ferro Alloys is not a legal entity and is only a calling name
far the ferro alloy unit of the Bihar Foundry & Castings Ltd.

i
)

Sworn and signed on this the 11t day of the month of April, 2023
FOR BIHAR FOUNDRY & CASTINGS LTD.

Sy : at Ranchi. ;
MANAGING DIRECTOR
Deponent

Rat. P

The deponent who is identified by Sri ...

Rt veesenes Adv., Ranchi Identified
by M&m solemnly affirm and declare that

the statemenl made above are true to best
of their knowledge and belief.

j: - fl“a
_,r"ibr" . : e v
.‘-‘?: 144‘@_ - = N-‘L et
._.‘5. ‘S.; m"}‘ P \\ "\
oo o _"'"IL-P-:.uC ) g "ﬁ*h’m K Homar Siahic
i ey Re-Nom St MLl als cl d RARDCH
..“.\‘\ a‘
% & !\:'1 {/_»,. \Q
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ENCLOSURE-2

Ref: BFCL/ENV/2022/25 Date: 06.04.2023

To,

The Membars Sacretary

Jharkhand Sate Pollution Conlro! Board
TA Divislon Building,

Ground Fioor, HEC,

Dhunwa, Ranchi (Jharkhand}.

Sub: Correction of area in Consent lo Operate of M/s Blhar Foundry & Castings Ltd. for
MS Billets plant.

Ref CTO Ref. Mo.JSPCB/HO/RNC/ICTO-4426528/2019/2376 dated 28.11.2019
Dear Sir.

wWith reference Lo the subject noted above this is lo submilted that Consent lo Operate of
‘i Bihar Foundry & Castings Lid. has been issued vide Rel. No.JSPCB/HO/RNC/CTO-
4426528/2019/2376 dated 28.11.2019 for MS billets Plant. In this Consent lo Operate
lhe area of the plant has been mentiongd 19 Ha. In this regard this is to meniloned that
the plant area is 19 acres nat 19 Ha. The copies of the land lease Issued by RIADA are
enclosed harewith for yoir refsrence.

It is therelore requested to re-iessue Concent to Operate with area 19 acres instead of 18
Ha. We shalt always remain obliged to you for this kind act.

S:tings Lid,

&

)

{Authonseds@ignat
Eacl 1) A capy of Daed No.5057 dated 01.05.1971 Area 14 acres
2) A copy of Deed No.2723 dated 28.10.2015 a as
ki Total Area= 19.00 acres

et

Bihar Foundry & Castings Limited
works - Ramgarh Industrial Area, P.O.- Mararn Dist.- flamgarh, tharkhand - 829117,
Roglstored Offlee - Maln Road, Ranchi. Jharkhand - 8342001.
CiN No - U273100JH1971PLC000S1T2 & G5T No - 20AADCBISS2012)
randiine - 0551-2202699  Fax '~ 0651- 2202799  Emall :- bicigta@gmail.cam

Page 1 of 19

676




677

ENCLOSURE-3

‘-'-\B FC L

st ]

friezl AR AT Date: 15.11.2022

Miotnsony of Environment, Forest & Climate Change
Lernt e it Zounal Office, Ranchi
I¥anchn BA-1002

K¢l Our Ref. No.GFA/ENV/2022/06 dated 29.04.2022

Lrear Sir,

Vo ridertake that the greenbelt develapment as per CPCB norma is under

tontees e shindl be campleted as per poarms in the ensuing TAINY BCROM,

We lurther undertake that we have already developed greenbell in the
cainning nres and we are further increasing it by way of raising new plants

toas tnaking it more dense and environment friendly.

We further undertalke to develop greenbelt in the newly acquired adjacent
bt by oeir wompany. The purchase of adjacent land was necessitated for
Creoetie regusate grecnboell arca of 33% which will be accomplished by the

T R R T A TR T

Yors Ratbilully,

Fanar Foundry & Castings Led.

....\I‘&__“u ]E-"I,

[P R TR TN )

Bihar Foundry & Castings Limited _
WwWirtks  Hamgarh tndustelal Area. PO - Marnr. Dlst.- Ramparh. Jharkhand - 829337
Hugiviured Qifice - Malin Road, Ranchi, Jharkband - 834001
LHW N - U27100JHA9F1PLCODDD91 2 B GST No 20ALBCBIAS2IT X
tardtine  D&SY- 2202660 Fax - OB%1 2202799 Email - bfclgfasbgmall com

Page 2 of 19
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ENCLOSURE-g4
CEMS DATA
Hidustry: BIHAR FOUNDRY & CASTINGS LTD (Ferro Alloys Unit)
Sustry Category: iron & Steel
Aditirpes, INDUSTRIAL AREA MARAR, RAMGARH, Jharkhand
 Date STACK 1 PM mg/Nm3 STACK 2 PM mg/Nm3
3/15/2003 40.30 40.19
5 16/2023 40.57 38.97
3/17/2023 40.78 40.44
5/ 18/2023 _ 40.59 40.21
 3/19/2023 ; 40.33 40.05
3/20/2023 20.88 40.32
yov208 L 40.97 40.94
yarnens 40.26 40.78
512342003 40.70 41.05
3/24/2023 40.71 39.80
© 3/25/2023 40.39 39.57
3/26/2023 40.72 39.73
3127/2023 . 40.19 39.82
3282023 , 40.34 39.71
vogj2023 | 40.52 40.44
_ 3/30,2023 | 40.51 39.58
3/31/2023 40.68 39.03
szl 1 40.42 40.62
af2/023 40.36 39.96
432023 41.16 40.71
w3 40.82 39.25
/52023 ' 40.37 40.15
 4/6/2023 40.65 39.33
4/7/2023 40.67 4013
1/3/2023 41.05 39.54
a/3/2023 40.70 30.40
4/10/2023 40.61 38.85
4/11/2023 40.14 40.80
4/12/2003 40.48 40.81
4/13/2023 40.73 39.45
41452073 40.20 39.77 ]
4/15/2023 40.40 39.33

Page 3 of 19
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ENCLOSURE-5

CAAQMS DATA

~ BIHAR FOUNDRY & CASTINGS LTD {Ferra Alloys

Unit}
[ron & Steel

INDUSTRIAL AREA MARAR, RAMGARH, Jharkhand

.. Date AAQ PM10 {pg/m3)
3/15/2023 68.83
3/16/2023  66.04
3/17/2023 67.33
3/18/2023 68.22

3/19/2023 67.17
13/20/2023 65.91
3/21/2023 66.59

L 3/22/2023 71.05

B 3/23/2023 63.02
3/24[2(_}23 67.04

) _3;{25/2023 69.50
3/26/2023 67.08

- 32772023 68.94
3/28/2023 68.97
3/29/2023 68.33

~ 3/30/2023 67.90

_ 3/31/2023 69.07
aff2023 | 6527
4/2/2023 63.95
4/3/2023 68.41

4/4/2023 66.70

= 4;’5f2023_ o 69.65
4/6/2023 67.75
__A/7/2023 67.84
4/8/2023 68.11
4/9/2023 69.426
4/10/2023 69.96
4/11/2023 67.00
4/12/2023 66.09

4132023 68.59
4/14/2023 68.42

4/15/2023 69.19

)
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J’NNEXUQ\E”-”’“

ANNEXURE-E

Sl. No. Allegations Inspection monitoring report | Inspection Report of the Joint | Inspection Report of the joint Committee
of Ministry of Environment, | Committee constituted by the | constituted by the Hon’ble National
Forest & Climate Change, | Hon'ble National Green | Green Tribunal, Principal Bench, Delhi in
Integrated Regional Office | Tribunal, Eastern Zone Bench, | 0.A. N0.172 of 2023 dated 13.03.2023
dated 21.02.2023 Kolkata in O.A. No.44 of 2023
dated 28.04.2023 . )
L Stack emission | Being Complied with an | CEMS  (Continuous  Stack [ CEMS (Continuous Stack Emission
levels should be | assurance. Emission Monitoring System) | Monitoring System) are installed in both
stringent  than are installed in both DRI & | DRI & Ferro Alloys unit with connectivity
the existing | The project has not installed | Ferro  Alloys  unit  with | to the server of JSPCB & CPCB. The real
standards  in | interlocking facility. It is | connectivity to the server of | time online data for PM is date is
terms of the |submitted by them that as | JSPCB & CPCB. The real time | enclosed herewith as annexure-4) .
identified they are utilizing the flue gas | online data for PM s
critical for WHRB therefore, the | continuously visible in the
pollutions. emission level is always | portal JSPCB & CPCB. (A copy
within the prescribed limits. | of data is enclosed herewith as
However, it has been assured | annexure-4),
by the project authorities
that in case of any aberration
or requirement, they would
install  the interlocking
facilities.
2. CAAQMS may |t was observed that | PM 10 Analyzer is installed in | PM 10 Analyzer is installed in this plant

be installed in
all
large/medium

necessary measures are
being adopted for reducing
the particulate emissions in

this plant with connectivity to
JSPCB serve and data 1Is
continuously visible in the

with connectivity to JSPCB server and
date is continuously visible in the public
domain in  the JSPCB  website
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red category

industries  (at
polluting)

the ambient air quality. A
total of 69 water sprinkiers
were installed within the
industrial plant. Continuous
Stack Monitoring is being
carried out. The values are
within the prescribed limits.
The data is connected to
JSPCB server and data is
continuously visible in public
domain in the JSPCB website
www.jspcb.nic.in. PM 10
Values are within the
prescribed limit.

public domain in the JSPCB
website www.jspecb.nic.in. PM
10 values are always within the
prescribed limit of 100 macro
gram m3. (Copy of data is
enclosed herewith as
annexure-5).

“www.jspch.nic.in.” PM 10 values are
always within the prescribed limit of 100
macro gram/m3. (Copy of data is
enclosed herewith as annexure-5).

Effective
fugitive
emissicn
contral
measures
should be
imposed in the
process,
transportation,
packing etc.

Being complied.

It was observed that Bag
filkers are installed at
vulnerable points like at coal
and iron ore screening
section, crusher house,
product house, cocler
discharge, intermediate bins,
coal in ejection points of DRI
plant and dust extraction
system. All the bag filters are
of pulse jet type. The project
proponents have also

Transportation of raw
materials/solid  wastes s
ensured  through  covered
trucks only.

Unit has installed — 69 Nos. of
fixed water sprinklers & 100
Nos. of Fog nozzles for water
spraying.

Bag filters are installed at all
the vulnerable points at coal
and iron ore screening section,
crusher house, product house,
cooler discharge, intermediate
bins, coal in ejection points of

Transportation of raw materials/solid
wastes is ensured through covered
trucks only.

Unit has installed -69 Nos. of fixed water
sprinklers & 100 Nos. of Fog nozzles for
water spraying.

Bag filters are installed at all the
vulnerable points at coal and iron ore
screening  section, crusher house,
product house, cooler discharge,
intermediate bins, coal in ejection points
of DRI plant and dust extraction system.
Details of Bag Filter:

In dust prone areas Water Sprinkling is
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installed water sprinklers
near raw material stock piles,
loading/unloading points.
Reads inside the plant have
been made concrete,
Transportation is done by
covered vehicles. Water
tankers are used for
sprinkling as well as spraying
water on road to supress
fugitive emission.

DRI plant and dust extraction
system,

Details of Bag Filter:

[n dust prone areas Water
Sprinkling is also done using
Water Tankers. Major raw
material is kept in closed shed
Conveyor belts are used where
ever required. Unit has dust
sweeping machine mounted on
tractor and dust sweeping is
carried out regularly through
this road sweeping machine.

No fugitive emission controf
system was observed at the
raw materiol unloading point
of Sponge Iron manufacturing
unit.

also done using Water Tankers. Major
raw material is kept in closed shed
Conveyor belts are used where ever
required. Unit has dust sweeping
machine mounted on tractor and dust
sweeping is carried out regularly through
this rcad sweeping machine.

No fugitive emission control system was
observed at the raw material unioading
point of Sponge lron manufacturing unit.

Transportation
of materials by
rail/conveyor
belt wherever
feasible.

Being Complied.

From the records submitted
by the project proponent, it
is noted that the necessary
action has been taken for
control of fugitive emissions
during transportation. It was
observed that raw material

Major raw material
transportation is done by rail
up to the nearest railway
station and from there by road
in tarpaulin covered truck.
Hence road transport is
minimised.

Major raw material transportation is
done by rail up to the nearest railway
station and from there by road in
tarpaulin covered truck. Hence road
transport is minimised.
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and finished E_chQm are
transported in  covered
vehicles. The  vehicular
emission is kept under
control by regular monitoring
and optimal loading of
materials. It is submitted that
the project authorities are
engaging only the
transportation trucks with
PUC Certificates. It was also
noted that the water
sprinkling system is also
installed at the silos.

5 Encourage use Unit is not using pet coke, | Unit is not using pet coke, furnace oil or
of cleaner fuels furnace oil or LSHS. LSHS.
(pet
coke/furnace
Qil/LSHS may
avoid.

6. Best Available | Being complied. A dust sweeping machine | A dust sweeping machine installed on
Technology installed on tractor regularly | tractor regularly sweeps dust from ali the

may be used for
dust collection.

Fugitive emission is being
controlled by spraying water
through tanker and fixed
water sprinklers. Materials
are being transported in
vehicles duly covered to

sweeps dust from all the
transport roads.

transport roads.
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avoid fugitive emission. A
dust sweeping machine has
been procured which
regularly removed dust frem
the transport roads inside or
outside the plant premises.

Increase of
green belt
cover hy 40% of

the total land
area beyond
the permissible
requirement of
33%, wherever
feasible.

Being complied.

The project proponents need
to ensure survival and better
growth of plantations raised.

[t was observed that the
project authorities are in the
process of Development of
green belt within the plant
premises. Plantation has
been carried out using native
species. Details on plantation
carried out are:

Tree Sapling upto 2021-22:
4620 nos.

Area Covered: 4.62 of 33%
land of 14 acres.

Unit-l: The  process  of
Development of green belt
within the plant premises.
Plantation has heen carried out
using native species. Details on
plantation carried out are.

Tree sapling upto 2021-22-
4620 nos.

Area Covered- 4.62 acres which
is 33% land of 14 acres.

Unit-1l: As observed at site, the
project has developed
plantation all along the
boundary of the industry.
However, due to constraints of
space within the plant, the
project proponent has acquired
additional land, outside the
plant measuring around 1 acre
and 10 decimal over which it is

Unit-l: The process of Development of
green helt within the plant premises.
Plantation has been carried out using
native species. Details on plantation
carried out are.

Tree sapling upto 2021- 4620 nos.
Area Covered- 4.62 acres which is 33%
land of 14 acres.

Unit-Il;: As observed at site, the project
has developed plantation all along the
boundary of the industry. However, due
to constraints of space within the plant,
the project proponent has acquired
additional land, outside the plant
measuring around 1 acre and 10 decimal
over which it is propecsed to raise
plantation. The project proponent has
given an undertaking that they would
raise green belt as stipulated by the next
monsoon.
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proposed te raise .v_m|3m:o:.

The project proponent has
given an undertaking that they
would raise pgreen belt as
stipulated by the next
monsoon.

The project proponent has
purchased 5000 nos. of plants
from Bihar State Forest
Department in July 2022 and
1140 numbers of plants from
M/s.  Shalimar  Sadabahar
Nursery during October, 2022
for plantation.

Letter No. 724  dated
17.04.2023 which is received
from  Forest Deparitment,
Ramgarh.

Unit- | and 1l total land 26.680
acres of 40% area is 10.672
acres in green belt developed
and adjacent land 3.50 Ha.
(8.650 acres) which is procured
from the Forest Department in
addition to existing green belt

The project proponent has purchased
5000 nos. of plants from Bihar State
Forest Department in July 2022 and 1140
numbers of plants from M/s Shalimar
Sadabahar Nursery during October, 2022
for plantation.

Letter No.724 dated 17.04.2023 which is
received from Forest Department,
Ramgarh.

Unit | and Il total land 26,680 acres of
40% area is 10.672 acres in green belt
developed and adjacent and 3.50 Ha.
(8.650 acres) which is procured from the
Forest Department in addition to existing
green belt area of land.

Unit-l Ground Water abstraction NOC for
Bihar Foundry & Castings Ltd. — NOC for
withdrawal of 300 KLD underground
water has been granted by CGWA vide
letter No.
CGWA/NOC/IND/ORIG/2021/13540 from
26.03.2021. to Valid up to- 25.03.2024.
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area of land.

Unit-1 Ground Water
abstraction NOC for Bihar
Foundry & Castings Ltd. NOC
for withdrawal of 300 KLD
underground water has been
granted by CGWA vide letter
No. CGWA/NOC/IND/ ORIG/
2021/13540 from 26.03.2021
to Valid up to- 25.03.2024.

Stipulation of
green belt
outside the
project
premises such
as avenue
plantation,
plantation  in
vacant  areas,
social forestry,
etc.

Avenue plantation on road side
has been carried out.

Avenue plantation on road side has been
carried out.

Assessment  of
carrying

capacity of
transportation
load on roads
inside the

Site is adjacent to Ramgarh City
Road & NH # 20 (Ranchi-
Hazaribagh) is at a distance of
7.0 Kms. Nos. of trucks
required  after  expansion
project will be 50 trucks/day or

Site is adjacent to Ramgargh City Road &
NH # 20 (Ranchi — Hazaribagh) is at a
distance of 7.0 Kms. Nos. of trucks
required after expansion project will be
50 trucks/ day or transporting raw
materials, products and wastes. Existing
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industrial
premises. If the |
roads required
tc be Carrying
capacity of the
roads has not
been assessed
by the 4
widened, shall
be prescribed
as a condition.

transporting raw materials,
products and wastes. Existing
road is capable of taking the
additional vehicular traffic due
to the proposed expansicn.

road is capable of taking the additional
vehicular traffic due to the proposed
expansion,

Water

stipulation of conditions such as:

Reuse/recycle | Being complied.

of treated

waste  water, | There is no discharge of
wherever waste water from plant. Our
feasible, unit is zero discharge units.
No water is being discharged
from the plant to outside the

plant premises.

No waste water is discharged
outside the plant premises.
Entire process water is recycled
and reused, thus it s
maintaining Zero Liquid
Discharge.

No waste is discharged outside the plant
premises. Entire process water is
recycled and reused, thus it is
maintaining Zero Liquid Discharge.

Continuous Being complied.

monitoring of

effluent It is reported by the project
quality/quantity | proponents that the influent
in large and|and effluent surface, sub-
medium Red | surface and ground waters

Regular monitoring of Effluent
analysis is carried out by NABL
a credited Laboratory.

Regular monitoring of Effiuent analysis is
carried out by NABL accredited
Laboratory.
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o

domestic waste
water

generation s
more than 10

KLD, the
industry  may
install STP.

generation in our Ferro Alloys
plant is less than 10 KLD.

Category are regularly monitored and
Industries treated. From the tests
(water reporis of Neutralization Pit
polluting) and ground water of
borewell water quality, it is
noted that all the parameters
are within prescribed limits.

iii A detailed A detailed water harvesting | A detailed water harvesting plan has
water plan has already being | already being submitted on 30.11.2022
harvesting plan submitted on 30.11.2022 at | at IRO MoEF & CC< Ranchi.
may be IRO MoEF & CC, Ranchi.
submitted by
the project
proponent.

iv Zero liquid | Being complied. ZLD is properly maintained. ZLD is praperly maintained.
discharge No waste water is discharged
wherever outside the plant premises.
techno Entire process water is
economically recycled and reused thus
feasible. maintaining ZLD.

v In case, Waste domestic water | Waste domestic water generation in our

Ferro Alloys plant is less than 10 KLD.
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Land

Stipulation of conditions such as:

-

Increase of
green belt
cover by 40% of
the total Iland
area beyond
the permissible
requirement of
33% wherever,
feasible for new
projects.

1. For Unit 1, 14.00 acres land
has been given by State Gowt.
far industrial purpose on lessee
for 89 years in 1974 and

for Unit 1, 3.51 acres land has
been given by State Govt. for
industrial purpose on lessee in
1985 for 99 years

and for Unit-l, 5.50 acres land
has given by State Govt. for
industrial purpose in the year
2015 and 2018 for 30 years

for Unit-ll, 3.67 acres land has
given by State Govt. for
industrial purpose in the year
2020 for 30 years

Total area of land for Unit [ & I
is 26.680 acres of which 40%
area is 10.672 Acres has been
kept for green belt
development and another land
adjacent to the plant
measuring area 3.50 Ha. (8.650
acres) has been procured from
the Forest Department in
addition to existing green belt

1. For Unit [, 14.00 acres land has been
given by State Govt. for industrial
purpose on lessee for 99 years in 1974
and for Unit Il, 3.51 acres land has been
given by State Govt. for industrial
purpose on lessee in 1985 for 99 years
and for Unit-1, 5.50 acres land has given
by State Govt. for industrial purpose in
the year 2015 and 2018 for 30 years

for Unit-ll, 3.67 acres land has given by
State Govt. for industrial purpose in the
year 2020 for 30 years.

Total area of land for Unit | & 1l is 26.680
acres of which 40% area is 10.672 Acres
has been kept for green belt
development and another land adjacent
to the plant measuring area 3.50 Ha.
(8.650 acres) has heen procured from
the Forest Department in addition to
existing green belt area of land. { A copy
of Letter No. 724 dated 17.04.2023 is
enclosed herewith as annexure-6).

10
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area of land. { A copy of the
Letter No. 724 dated
17.04.2023 is enclosed
herewith as annexure-6).

Stipulation  of
green belt
outside the
project
premises such
as avenue
plantation,
plantation in
vacant  areas,
social forestry,
etc.

Avenue plantation on road side
has been carried out.

Avenue plantation on road side has been
carried out.

Dumping of
waste (fly ash,
slag, red mud,
etc.) may be
permitted only
at designated

Not applicable as it is a Ferro
Alloy plant. (Permission of
municipality is enclosed)

No applicable as it is a Ferro Alloy plant.
(Permission of municipality is enclosed).

locations
approved by
SPCBs/PCCs.

Iv More stringent We have obtained | We have obtained Authorisation for
norms for Authorization for Hazardous | Hazardous Waste  disposal  from
management of Waste disposal from Jharkhand | Jharkhand State Pollution Control Board
hazardous State Pollution Control Board | vide Ref. No. JSPCB/RO/HZB/HWM-

11
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wasie, The
waste
generated
should be
preferably
utilized Inco-
processing.

vide Ref.
JSPCB/RO/HZB/HWM-
6758830/2019/7 dated
30.12.2018 for Bihar Foundry &
Castings Limited and vide Ref.
No. JSPCB/HO/RNC/HWM-
6758737/2022/46 dated
27.10.2022 for Ferro Alloys _.5:_
separately.

No. | 6758830/2019/7 dated 30.12.2019 for
- Bihar Foundry & Castings Limited and

vide Ref. No. ISPCB/HOI/RNC/HWM-
6758737/2022/46 dated 27.10.2022 for
Ferro Alloys unit separately.

ns (Additional)

Cther Conditio
i

Monitoring of
compliance of
DEC Conditions

As per EC condition
Envircnment Meoenitoring s
done regularly by third party
NABL a credited Laboratory
duly registered by Jharkhand
State Pollution Control Board
and reports are submitted to
MoEF & CC and JSPCB on
regular basis.

As per EC condition Environment
Monitoring is done regularly by third
party NABL accredited Laboratory duly
registered by Jharkhand State Pollution
Control Board and reports are submitted
to MOEF & CC and JSPCB on regular
basis.

may be
submitted with
third party
audit every
year.

Corporate

social

Responsibility

Socio- economic development
activities  [ike  community
development program,
educational program, drinking
water supply and health care
etc. is being done regularly in
the  surrounding  villages.
Details have already been
submitted to MoEF & CC IRO

Socio- economic development activities
like community development program,
educational program, drinking water
supply and health care etc, is being done
regularly in the surrounding villages.
Details have already been submitted to
oEF & CC IRO Ranchi.

12
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Ranchi.

The % of the
CER may be at
least 1.5 times
the slabs given
in the OM
dated
01.05.2018 for
SPA and 2 times
for CPA in case
of Environment
Clearance.

BFCL has well laid
Environmental Management
System in place and
established environment
department with senior levei.

BFCL has well laid Envircnmental
Management System in place and
established environment department
with senior level.

13
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F. Ne. J-11011/310/2008- 1A 1 (1)

Government of India
Ministry of Environment and Forests
(L.A. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi — 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668
Dated 28" January, 2010
To.

The Managing Director

M.s Bihar Foundry and Casting Ltd.

Main Road, Ranchi - 834 001

Jharkhand

E-mail : consafescience@amail.com [ bfclgfa@gmail.com ; Fax No. : 0651-2202799 ;

Subject : Expansion of Steel Plant [Sponge Iron Plant 99,000 TPA;
Ingots/billets 75,000 TPA; MS Structures/Bars 49,500 and Captive Power Plant
10 MW] at Plot No. 1364, Ramgarh Industrial Area, Village Marar, District
Hazaribagh, Jharkhand by M/s Bihar Foundry and Casting Ltd. — Environment
clearance reg.

Ref.  : Your letter no. 2009-10/139 dated 14" August, 2009.

Sir

this has reference to your letter no. 2009-10/139 dated 14™ August, 2009 alongwith
“erm L Pre-feasibility Report, draft Terms of References, EIA/EMP report and subsequent
communications vide letter dated 14™ November, 2009 for environmental clearance on the
above mentioned project.

20 The Ministry of Environment and Forests has examined the application. It is noted that
proposal is for the expansion of Steel Plant (Sponge Iron Plant 99,000 TPA:; Ingots/billets
72.000 TPA; MS Structures/Bars 49,500 and Captive Power Plant 10 MW) at Plot No. 1364,
Ramgarh Industrial Area, Village Marar, District Hazaribagh, Jharkhand by M/s Bihar Foundry
-nd Casting Ltd. Total land acquired for the proposed project is 14 acres. A copy of the Special
Gazette No. 52(a) dated 27" March, 1974 regarding notified Ramgarh industrial area is
submitted . Proposed expansion will be tdken up within the existing plant premises. No
reliabilitation and resettlement (R & R) is involved. No national Park/wild life sanctuaryfreserve
nrost is located within 10 km radius of the project site. Total cost of the project is Rs. 74.00
t.rores. Following are the details of existing and proposed facilities:

' S. Details Capacity (TPA)

N ; Existing Proposed

| a} Sponge iron Piant (3x100 TPD) = 99,000
2 . 33,660 75,000
-] e Eilusee (1x6 TPC & 2x3 TPC) (1x10 TPH)

_ ' Rolling Mill 16,500 49,500
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i (50 TPD) (150 TPD)
' 4 | Captive Thermal Power Plant - 10 MW
' WHRB 6 MW (3x11 TPH)

AFBC 4 MW (1x 25 TPH)

30 Sponge iron will be manufactured in rotary kiln. Sponge Iron, scrap, fluxes and ferro
alleys will be charged in the induction furnaceto manufacture molten metal which will be
subseqguently refined in a ladle refining furnace and transported to the continucus casting
machine to cast the molten steel into billets. The billets will be fed into a preheating furnace and
passed through the rolls of rolling mill to achieve finished products. The captive power plants
viz. waste heat recovery boiler (WHRB) will be based on the waste heat of the flue gases from
the piant while AFBC will be based on the char from DRI and coal.

A0 Electrostatic precipitator (ESP), dust settling chamber (DSC), after burning chamber
(ABC). gas conditioning tower (GCT), bag filters, dust extraction and dust suppression system
wili be provided to contrel emissions. Total ground water requirement will be 300 m*day. All the
wastewater will be treated and used for ash conditioning, slag cooling / green belt development.
No liquid effluent will be discharged outside the plant. Char from DRI kin will be used as fuel in
AFBC botier. Iron ore fines will be reused in the process and also sold fo cement industries.
Dust from coal crushing and screening bag filters will be reused in rotary kiln. Dust collected
‘evn retary Kiln will be sold to mini cement plants. Wet scrapper sludge will be given to brick
manufacturers. Kiin accretion and slag from induction furnace will be used properly. Fly ash will
we dispused off to brick manufacturing plants/cement plants. Mill scales from re-rolling mill will
be used in induction furnace,

S No public hearing/consultation is required as per Section (iii), Stage (3), Para {i)(b) of
ElA Natification 20086,

.0 Pubiic Hearing / Public Consultation meeting was held on 30™ July, 2009.

70 The Ministry of Environment and Forests hereby accords environmental clearance to the
above project under the provisions of EIA Notification dated 14" September, 2006 subject to
strict compliance of the following specific and general conditions:

A SPECIFIC CONDITIONS :

§] Combpliance to all the specific and general conditions stipulated for the
existing plant by the Central/State Gowvt. shall be ensured and regular reports
submitted to the Ministry and its Regional Office at Bhubaneswar.

ii) Efforts shall be made to reduce RSPM levels in the ambient air and a
time bound action plan shall be submitted. Continuous stack monitoring facilities for
all the stacks shail be provided and sufficient air pollution control devices viz.
Electrostatic precipitator (ESP) and bag filters etc. shall be provided to keep the
emission levels below 50 mg/Nm?. At no time, the emission level shall go beyond the
prescribed standards. Interlocking facilities shall be provided so that process can be
automatically stopped in case emission level exceeds the limit.

i) Electrostatic precipitator (ESP) shall be provided to DRI kilns, AFBC
boiler and waste heat recovery boiler (WHRB) to control gaseous emissions within
100 mg/Nm®. Hot gases from DRI kiln shall be passed through Dust Settling
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Chamber (DSC) to remove coarse solids and After Burning Chamber (ABC) to burn
CO completely and used in waste heat recovery boiler (WHRB). The gas then shall
be cleaned in ESP befare leaving out into the atmosphere through ID fan and stack
ol adequate height. Fume extraction system with bag filters shall be provided to
induction furnace™and ladle furnace and the cleaned gases shall be passed through
a stack of adequate height. Wet scrubber and stack of adequate height shall be
provided to rolling mill. Data on ambient air quality, stack emissions and fugitive
emissions shall regularly submitted to the Ministry's Regional Office at Bhubaneswar,
Jharkhand Pollution Control Board (JPCB) and Central Pollution Control Board
(CPCB) once in six months.

iv) The National Ambient Air Quality Emission Standards issued by the
Ministry vide G.S.R. No. 826(E) dated 16" November, 2009 shall be followed.

v) In-plant control measures for checking fugitive emissions from all the
vulnerable sources including Bag filters shall be provided at coal and iron ore screen
and crusher house, product house, cooler discharge, intermediate bins, coal injection
points of DRI plant. Dust extraction system with bag filters shall be provided to
crusher house, screens, transferring chutes, junction towers and feed points below
reclaim hoppers. Dust suppression system with sprinklers shall be provided at raw
material stock piles (coal, iron ore etc.) to control fugitive dust emissions. Further,
specific measures like asphalting of the roads within premises shall be carried out to
vontrol fugitive emissions. Fugitive emissions shall be controlied, regularly monitored
and records maintained.

vi) Gaseous emission levels including secondary fugitive emissions
from all the sources shall be controlled within the latest permissible limits
iIssued by the Ministry and regularly monitored. Guidelines / Code of Practice
issued by the CPCB shall be followed. New standards issued by the Ministry
for the sponge iron plant in May, 2008 shall be followed.

vii) Vehicular pollution due to transportation of raw material and finished
product shall be controlled. Proper arrangements shall also be made to control dust
emissions during loading and unloading of the raw material and finished product.

vinj Total ground water requirement shall not exceed 300 m*day and prior
‘Permission’ for the drawl of 300 m*day ground water from the central Ground Water
Authority / State Ground Water Board (CGWA/SGWB) shall be cbtained. All the
effluent from effluent treatment plant shall be neutralized in a neutralization pit and
used for gardening and washing. All the acidic and alkaline regeneration wastewater
from the demineralization (DM) plant, cooling tower blow down, boiler blow down and
wastewater from rolling mill shall be mixed in a central monitoring basin (CMB),
neutralized and after settling in settling tank shall be used for ash conditioning, slag
cooling / green belt development. Runoff from the coal storage yard shall be

discharged to the sump and sludge shall be disposed off in environment-friendly
manner.

ix) Efforts shall be made to make use of rain water harvested. If needed,
capacity of the reservoir shall be enhanced to meet the maximum water requirement.
Only balance water requirement shall be met from other sources.
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X) ‘Zero” effluent discharge shall be strictly followed and no
wastewater shall be discharged outside the premises. Domestic wastewater
shall be treated in septic tanks followed by soak pit and used for green belt
development.

Xi) The water consumption shall not exceed 16 m*Ton of Steel as
per prescribed standard.

xii) Regular monitaring of influent and effluent surface, sub-surface
and ground water shall be ensured and treated wastewater shall meet the
norms prescribed by the State Pollution Control Board or described under the
E(P) Act whichever are more stringent. Leachate study for the effluent
generated and analysis shall also be regularly carried out and report
submitted to the Ministry’s Regional Office at Bhubaneswar, Jharkhand SPCB
and CPCB.

xiii) All the char from DRI plant shall be utilized in AFBC bailer of
power plant and no char shall be disposed off anywhere else. AFBC boiler
shall be installed simultaneously alongwith the DRI plant to ensure full
utilization of char from the beginning. Dust collected from coal crushing and
screening bag filter shall be reused in rotary kiln. All the SMS slag, kiln
accretions etc. shall also be properly utilized. Mill scales from re-rolling mill
shall be used in induction furnace. Dust collected from rotary kiln shall be sold
to mini cement plants. Wet scrapper sludge shall be given to brick
manufacturers. All the other solid waste including broken refractory mass
shall be properly disposed ofi in environmeni-friendly manner. Qily waste and
spent oil shall be provided to authorized recyclers/reprocessors.

Xiv) All the slag from induction furnace shall be used for land filling
inside the plant or used as building material only after passing through Toxic
Chemical Leachability Potential (TCLP) test. Toxic slag shall be disposed in
secured landfill as per CPCB guidelines. Otherwise, hazardous substances
shall be recovered from the slag and output waste and be disposed in
secured landfill as per CPCB guidelines.

Xv) Proper handling, storage, utilization and disposal of all the solid waste
shall be ensured and regular report regarding toxic metal content in the waste
material and its composition, end use of solid/hazardous waste shall be submitted to
the Ministry's Regional Office at Bhubaneswar, Jharkhand SPCB and CPCB.

Xvi) A time bound action plan shall be submiftted to reduce solid waste, its
proper utilization and disposal.

xvii) Proper utilization of fly ash shall be ensured as per Fly Ash Notification,
1999 and subsequent amendment in 2003. All the fly ash shall be provided to
cement and brick manufacturers for further utilization and ‘Memorandum of
Understanding’ shall be submitted to the Ministry’s Regional Office at Bhubaneswar.
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xviii) A Disaster Management Plan shall be prepared and a copy submitted
to the Ministry’s Regional Office at Bhubaneswar, Jharkhand SPCB and CPCB within
3 months of issue of environment clearance letter.

Xix) As proposed, green beit shall be developed in 4.7 acres (33 %), out of
total 14 acres land within and around the plant premises as per the CPCB guidelines
in consultation with DFQ.,

XX ) All the recommendations made in the Charter on Corporate
Responsibility for Environment Protection (CREP) for the Steel Plants shall be
implemented.

XXi) The company shall provide housing for construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

B. GENERAL CONDITIONS:

N The project authorities must strictly adhere to the stipulations made by the
Jharkhand Pollution Control Board (JPCB) and the State Government.

if. No further expansion or modifications in the plant shall be carried out
without prior approval of the Ministry of Environment and Forests.

i The gaseous emissions from various process units shall conform to the
load/mass based standards notified by this Ministry on 19" May, 1993 and
standards prescribed from time to time. The State Board may specify more stringent
standards for the relevant parameters keeping in view the nature of the industry and
s size and location. At no time, the emission level shall go beyond the prescribed
standards. Interlocking facilities shall be provided so that process can be
automatically stopped in case emission level exceeds the limit.

iv. At least four ambient air quality monitoring stations shall be established in
the downward direction as well as where maximum ground level concentration of
SPM, SO, and NOx are anticipated in consultation with the Jharkhand SPCB. Data
on ambient air quality and stack emission should be regularly submitted to this
Ministry including its Regional Office at Bhubaneswar and the Jharkhand PCB /
CPCB once in six months.

v. Industrial wastewater shall be properly collected, treated so as to conform
to the standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31*
December, 1993 or as amended form time to time. The treated wastewater shall be
utilized for plantation purpose.

vi. The overall noise levels in and around the plant area shall be kept well
within the standards (85 dBA) by providing noise control measures including
acoustic hoods, silencers, enclosures etc. on all sources of noise generation. The
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ambient noise levels should conform to the standards prescribed under EPA Rules,
1989 viz, 75 dBA (daytime) and 70 dBA (nighttime).

vii. Occupational health surveillance of the workers shall be done on a regular
basis and records maintained as per the Factories Act.

viii. The company shall develop surface as well as ground water harvesting
structures to harvest the rainwater for utilization in the lean season besides
recharging the ground water table.

IX. The project proponent shall also comply with all the environmental
protection measures and safeguards recommended in the EIA/EMP report.

X As proposed, Rs. 4.00 Crores and Rs. 0.40 Crores shall be earmarked
towards total capital cost and recurring cost/annum for the environmental pollution
control measures and judiciously utilized to implement the conditions stipulated by
the Ministry of Environment and Forests as well as the State Government. The
funds so provided shall not be diverted for any other purpose.

Xi. A copy of clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parishad / Municipal Corporation, Urban Local Body and the local
NGO, if any, from whom suggestions / representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the web site of the
company by the proponent.

Xil. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of the MOEF, the respective Zonal Office of CPCB and the JPCB.

The criteria pollutant levels namely; SPM, RSPM, SO,, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the projects shall be
monitored and digpiayed at a convenient location near the main gate of the company
in the public domain.

Xiii. The praject proponent shall also submit six monthly reports on the status of
the compliance of the stipulated environmental conditions including resuits of
monitored data (both in hard copies as well as by e-mail) to the Regional Office of
MOEF. the respective Zonal Office of CPCB and the JPCB. The Regional Office of
this Ministry / CPCB / JPCB shall monitor the stipulated conditions.

*iV. The environmental statement for each financial year ending 31%' March in
Form-V as is mandated to be submitted by the project proponent to the concerned
Stale Pollution Control Board as prescribed under the Environment {Protection)
Rules, 1986, as amended subsequently, shall also be put on the website of the
company alongwith the status of compliance of environmental conditions and shall
also be sent to the respective Regional Offices of the MOEF by e-mail.

XV The Project Proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the SPCB and may also be seen at Website of the Ministry of
Environment and Forests at http:/envfor.nic.in. This shall be advertised within seven
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days from the date of issue of the clearance letter, at least in two local newspapers
thal are widely circulated in the region of which one shall be in the vernacular
language of the locality concerned and a copy of the same should be forwarded to
the Regional office.

XVi. Project ahuthorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the concerned
authorities and the date of commencing the land development work.

8.0 The Ministry may revoke or suspend the clearance, if implementation of any of the
ahove conditions is not satisfactory.

9.0 The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

10.0. Any appeal against this environmental clearance shall lie with the National Environment
Apvellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
Natonal Environment Appellate Act, 1997.

11 0. The above conditions shall be enforced, inter-alia under the provisions of the Water
iPrevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution} Act,
14951, the Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 and the Public (Insurance) Liability Act, 1991 alongwith their amendments and

fUies

(Dr. P. B. Rastogi)
Director

Copy to:

1. The Secretary, Department of Environment, Govt. of Jharkhand, Jharkhand.
2. Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 110 032.
3.  Chairman, Jharkhand Pollution Control Board, Jharkhand, Town Administrative
Building, H.E.C., Dhruwa, Raanchi - 824004, Jharkhand.
4. The Chief Conservator of Forests (Eastern), Regional Office (EZ), A/3,
Chandrasekharpur, Bhuvaneswar - 751 023, Orissa.
5. Adviser (IA-Il), Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.
6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.
7. Monitoring Cell
8. Guard File.
9. Record File.

(Dr. P. B. Rastogi)

Director
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3 F. No. J-110117/310/20089- 1A 11 {1}
l . Government of India
Ministry of Environment and Forests
(LA, Division}
Paryavaran Bhawan
CGO Complex, Lodhi Road
_ New Delhi ~110 003
® E-mail: plahujarai@yahoo.com
Teleffax: 011 — 2436 3973
Dated: 7" February, 2012
To,
The Managing Director,
/s Bihar Foundary and Casting Limited
Main Read, Ranchi - 834 001

Jharkhand

Fax 0651- 2202799
E-mail: consafescience@gmail.com

Sub: Expansion of Steel Plant [Sponge Iron Plant- 89,000 TPA; Ingotbillets
75,000 TPA; MS Structures/Bars 49,500 and Captive Power Piant- 15 MW]
at Piot no. 1364, Ramgarh Indusirial Area, Village Marar, District Hazaribagh,
Jharkhand by M/s Bihar Foundary and Casting Limited- regarding
Amendment for Captive Power Plant capacity from 10 MW to 15 MW,

Sir,

This is in continuation of this Ministry's letler of even no. dated 28.01.2010
and your subsequent communications dated 31.03.2011 and 08.06.2011 requesting
the Ministry for amendment of environmental clearance dated 28.01.2010 due to

increase in the capacity of Captive Power Plant from 10 MW to 15 MW.

2 The proposal was placed before Expert Appraisal Committes -1 (Industry) in
its meetings held during March, 2011 and July, 2011. The Committee recommended
the proposal for Amendment in Captive Power Plant capacity from 10 MW to 15 MW.

3 The Ministry accepts the recommendation of Expert Appraisal Committee
(Industry-1). Environmental clearance accorded vide letler of even no. J-
11011/310/2008-1A.11 (1) dated 28.01.2010 Is amended subject to slipulation of
following additional ¢onditians for compliance:

i Data on ambient air, stack and fugitive emissions shall be regularly submitted
onling to Ministry's Regional office at Bhubaneswar, SPCB and Ceniral
Pollution Contro! Board as well as hard copy once in six months and display
data on PM;g SO, and NOx outside the plant premises at the appropriate
place for the general public.

i The project proponent shall also submit six monthly reports on the status of

the compliance of the stipulated environmental conditions including results of
monitored data (both in hard copies as well as by e-mail) to the respective

Led
R

eoctiie Ly SUMAN KHARB, LA(SK)-IA-1Il, LEGAL ASSISTANT, MOEFCC on 18/05/2023 04:30 PM
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Regional Office of MOEF, the respsctive Zonal Office of CPCB and the
SPCB. The Regional Office of this Ministry at Bhubaneswar/CPCB/SPCB
shall monitor the stipulated conditions.

i The environmental statement for each financial year ending 31 March in
Form-V as is mandated to be submilted by lhe projecl proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the |
website of the company alongwith the status of compliance of environmental
conditions and shall also be sent to the Regional Office of the MOEF by e- .
mail.

4 The company shall comply with the conditions stipulated while according
environmental clearance on 28.01.2010. In future, in case of change in the scope of
the project, fresh clearance shall be obtained as per procedure laid in the EIA
Notification, 2006.

5 This issues with the approval of the Competent Authority. Q)m :
- o

{Dr. P.L. Ahyijarai)

Scientist -F

Copy to:-

1 Secretary, Department of Forest, Govi. of Jharkhand, Nepal House, Ranchi.

2 Cnief Conservator of Forests, Ministry of Environment & Forests, Regional
Office, (EZ) A-3, Chandrashekharpur , Bhubaneswar-715023.

3 Chairman, Central Pollution Contro! Board Parivesh Bhavan, CBD-cum-Office

Complex, East Arjun Nagar New Delhi ~ 110 032.

4, Cnairman, Jharkhand State Pollution Control Board, T.A Division Building
(Ground Fleor) HEC Campus, Dhurwa, Ranchi -834004.

5 Director (Monitoring Cell). Ministry of Environment and Forests, Paryavaran

Bhavan, CGO Complex, New Delhi.
(Dr. P Ahujarai)

6 Guard File/Monitoring File/Record File.
Scientist 'F'

3
Leetecade ) Crons eCfhice oy SUMAN KHARE, LA(SK)-IA-NI, LEGAL ASSISTANT, MOEFCC on 18,05/2023 04:30 PM
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No.J-11011/310/2002- JA 1l {I)
Goverment of India
Minister*of Enviroment,Forest and Climate Change
Impact Assessment Division

* k¥

Indira Paryavaran Bhavan,

Vayu Wing,3rd Floor,Aliganj,

Jor Bagh Road,New Delhi-110003
31 Mar 2020

To,

M/s BIHAR FONDRY AND CASTING LTD.

Bihar Foundry & Casting Limited at Survey Plot No 1364, Ramgarh Industrial Area, Marar,
Ramgarh (JHK) — 829117,

Ramgarh-829117

Jharkhand

Tel.No.0651-2202699; Email:bfcl.jhk2019@gmail.com
SirfMadam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Chimate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification. 2006. For this purpose, the proponent had submitted online information in the
orescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:

1. Proposal No.: IA/JH/IND/147765/2020

Expansion in SMS shop (replacement of
existing (2x3T+1x6T [F) with (3x10T IF} in
existing Steel Plant of M/S Bihar Foundry &
Casting Limited

2. Name of the Proposal.

3. Category of the Proposal: Industrial Projects - 1

4. Project/Activity applied for: 3(a) Metallurgical indusfries (ferrous & non
ferrous)

5. Date of submission for TOR: 07 Mar 2020

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation

as follows:
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S EANDARD FERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJLECTS/

SCTIVITIES REQUIRING ENVIRONMENT CLEARANCE

MERTN

3

LA LANDARD TERMS OF REFERENCE FOR CONDUCTING

EANVIRONMENT IMPACT ASSESSMENT STUDY FOR
METALLURGICAL INDUSTRIES (FERROUS & NON FERROUS)
PROJECTS AND- INFORMATION TO BE INCLUDED IN EIA/EMP
R PORT

STANDARD TERMS OF REFERENCE (TOR)

Lxecstive Summary

Introduction

i. Details of the EIA Consultant including NABET accreditation

ii.  Information about the project proponent

iit.  Importance and benefits of the project

Project Description

i Cost of praject and time of completion.

I Products with capacities for the proposed project.

ni If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv.  List of raw materials required and their source along with mode of transportation.
v.  Other chemicals and materials required with quantities and storage capacilies
vi.  Details of Emission, effluents, hazardous waste generation and their management.

vit Requirement of water, power, with source of supply, status of approval, water balance diagram.
man-power requirement (regular and contract)

viii.  Process description along with major equipments and machineries, process flow shect
(quantative) from raw material to products to be provided

i Hazard wlentification and details of proposed safety systems.
X, Expansion/modernization proposals:

i Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitering Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

b. In case the cxisting project has not obtained environmental clearance. reasons tor not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
('TO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

Site Details

YL

VI,

Vi,

L

x i

AL

Location of the project site covering village, Taluka/Tehsil. District and State, Justification
lor selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale
oh an A%/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

Details w.r.t. option analysis for selection of site
(o-ordinates (lat-long) of all four corners of the site.
Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area. plant
ared, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
ol Industrial Area indicating location of unit within the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing. show
phatographs of plantation/greenbelt, in particular.

T.anduse break-up of total land of the project site (identified and acquired). government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.

Details of Drainage of the project upto Skm radius of study area. If the site is within 1 km
rudius of any major river. peak and lean season river discharge as well as flood occurrence
trequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

Status of acquisitipn of land. If acquisition is not complete. stage of the acquisition process
and expected time of complete possession of the fand.

R&R details in respect of land in line with state Government policy

Forest and wildlife related issues (if applicable):

Permission and approval for the use of forest land (forestry clearance), if any. and
recommendations of the State Forest Department. (if applicable}

I.anduse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)
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A RD LERMS OF REFERENCE (TOR) FOR EIAEMP REPORT FOR PROJECTS,

iy REQUIRING ENVIRONMENT CLEARANCE

iii.

Vi

Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

The projects tobe located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves.,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-a-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

Environmental Statas

1

Y.

vil.

viii.

AL

Determination of atmospheric inversion level at the project site and site-specific micre-
meteorological data using temperature, relative humidity. hourly wind speed and direction
and rainfall.

AAQ data (except monsoon) at 8 locations for PM10, PM2.5, §02, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
('PCB guidelines and take into account the pre-dominant wind direction. population zone
and sensitive receptors including reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
cach of the AAQ parameters from data of all AAQ stations should be provided as an annexurc
to the ELA Report.

Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC. if
ves give details.

Ciround water monitoring at minimum at 8 locatiens shall be included.
Neise levels monitoring at 8 locations within the study area.
Soil Characteristic as per CPCB guidelines.

Traffic study of the ares, type of vehicles, frequency of vehicles for transportation of materials.
additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare. endemic and endangered species. If Schedule-
I tauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

Socio-cconamic status of the study area.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

-

7y Impact and Environment Management Plan

viil.

Kl

AL

Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all sources
of cmissions {including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall also be provided. The air quality
contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

Water Quality modelling - in case of discharge in water body

Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard. options for transport of raw materials and
finished products and wastes {large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included. Complete scheme of effluent treatment. Characteristics
of untreated and treated effiuent to meet the prescribed standards of discharge under E(P)
Rules.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques. Energy conservation. and natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not less than
£.500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

'lotal capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

Action plan for post-project environmental monitoring shall be submitted.
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9

i

CVETEES REQUIRING ENVIRONMENT CLEARANCE

xill.  Onsile and Offsite Disaster (natural and Man-made) Preparedness and Emergency Management
Plan including Risk Assessment and damage control. Disaster management plan should be
linked with District Disaster Management Plan.

Occupational health

i Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

i Detaits of exposure specific health status evaluation of worker. If the workers' health is being
cvaluated by pre designed format, chest x rays, Audiometry, Spirometry. Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above menlioned parameters as per age. sex, duration of exposure and department
wise.

i Details of existing Occupational & Safety Hazards. What are the exposure levels of hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL..
what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

iv.  Annual report of heath status of workers with special reference to Occupational Health and
Safety.

Corporate Environment Policy

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

I [oes the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, il may be detailed in the EIA.

i, What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv.  Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
Jarge? This reporting mechanism shall be detailed in the EIA repori

P xetaids regarding infrastructure facilities such as sanitation, fuel. restroom etc. to be provided te the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

Fnterprise Social Commitment (ESC)

I Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTSIACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

bound aciton plan shall be included. Sccio-economic development activities need to be
elaborated upon.

Any litigation pending against the project and/or any direction/order passed by any Court of l.aw
against the project, if so. details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so. details thereof and compliance/ATR to the notice(s) and present status of the case.

‘A tabutar chart with index for point wise compliance of above TOR.

“PYOIFIC TERMS OF REFERENCE FOR EIASTUDIES FOR
METALLURGICAL INDUSTRIES (FERROUS & NON FERROUS)

Complete process flow diagram describing each unit, its processes and operations, along with material
and cnergy inputs & outputs (material and energy balance).

Dictinls on blast furnace/ open hearth furnace/ basic oxygen furnace/ladle refining. casting and
rolling plaats ete.

Detatls on installation/activation of opacity meters with recording with proper calibration system
Details on toxic metals including mercury, arsenic and flucride emissions

Details on stack height requirement for integrated steel

Dictails on ash disposal and management -Non-ferrous metal

Complete process flow diagram describing production of lead/zinc/copper/ aluminium, etc.

Raw materials substitution or elimination

Details on smelting, thermal refining, melting, slag fuming, and Waelz Kiln operation

Detatls on Holding and de-gassing of molten metal from primary and secondary aluminum, materials
pre-treatment, and from melting and smelting of secondary aluminium

Details on solvent recycling
Detaits on precious metals recovery

Petails on composition, generation and utilization of waste/fuel gases from ceke oven plant and
their utilization,

Details on toxic metal content in the waste material and its composition and end use (particularly of
slag). '

Trace metals Mercury. arsenic and fluoride emissions in the raw material.

Trace metals in waste material especially slag.

Plan for trace metal recovery

Trace metals in water
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S

10y

ADDIFIONAL TOR FOR INTEGRATED STEEL PLANT

Iron orefcoal linkage dofuments along with the status of environmental clearance of iron ore and
coal mines

Quantum of production of coal and iron ore from coal & iron ore mines and the projects they cater
to. Mode of transportation to the plant and its impact

For Large ISPs. a 3-D view i.e. DEM (Digital Elevation Model) for the area in 10 km radius from
the proposat site. MRL details of project site and RL of nearby sources of water shall be indicated.

Recent land-use map based on satellite imagery. High-resolution satellite image data having lm-3m
spatial resotution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for the 10 Km radius area from
proposed site. The same shall be used for land used/land-cover mapping of the area.

Respirable Suspended particulate matter (RSPM) present in the ambient air must be analysed for
soiree analysis - natural dust/RSPM generated from plant operations (trace elements). The RSPM
shall also be analysed for presence of poly-aromatic hydrocarbons (PAH), i.e. Benzene soluble
fraction. where applicable. Chemical characterization of RSPM and incorperating of RSPM data.

All stock piles will have to be on top of a stable liner to avoid leaching of materials to ground water.
Plan tor the implementation of the recommendations made for the steel plants in the CREP guidelines.
Plan Tor slag atilization

Plan for utilization of energy in off gases {coke oven. blast furnace)

Sustem of coke quenching adopted with justification.

Ak
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_ GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(YA DIVISION-INDUSTRY-1 SECTOR)

RkEEL

Dated: 31.07.2023

Date of Zera Draft MoM sent to EAC: 2807 2023
Approval by Chairman: 31 07,2023
Uploading on PARIVESH: 31.07.2023

MINUTES OF THE 40™ EXPERT APPRAISAL COMMITTEE (INDUSTRY-
1 SECTOR) MEETING HELD ON 19™.215T JULY, 2023

Venue: Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Hybrid Mode

Time: 10:30 AM onwards

DAY JULY 10,2023 | WEDNESDAY

() Opening Remarks by the Chairman, EAC

Shri Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
[.AC meeting for further deliberations.

Shri Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Sector)
for preparation and uploading the agenda of the EAC meetings.and draft record of discussion very
scientifically, systematically and timely on Parivesh Portal.

(iiy  Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist *F* & Member Secretary, EAC (Industry-1 Sector) appraised to the
Committee about the details of Agenda items to be discussed during this EAC meeting.

(i)  Confirmation of the Minutes of the 39" Meeting of the EAC (Industry-1 Sector) held
during 6™ and 7 July, 2023 at MoEF&CC through VC.

he EAC, having taken note that final minutes were issued after incorporating comments
oftered by the EAC (Industry-1 Sector) members on the minutes of its 39" Meeting of the EAC
(Industry-1 Sector) held during 6" and 7 July, 2023 conducted through Hybrid Mode, and
noted that there is no modifications/factual correction reported by the PP, in the minutes of the 39
EAC meeting for the project/activities.

Vinuies of 30" meeting of the EAC for Industry-I sector held during 1992 1% July, 2023 Page 1 of 186
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Details of the proposals considered during the 40™ meeting conducted through Hybrid

Mode, deliberations made and the recommendations of the Committee are explained in the
respective agenda items as under:

Consideration of Environmental Clearatce Proposals

Agenda No. 40.1

40.1

d4)

4011,

R

o,

Expansion of steel plant —Sponge Iron through DRI Klins from 99,000 TPA to 4,05,375
TPA, WHRB Based Power generation from 5.0 MW to 29 MW, New AFBC Power
Plant of 8.0 MW Capacity, MS Billets/ Hot Billets through Induction Funace from
48,000 TPA to 1,58,400 TPA, Rolled products through New Rolling Mill of 1,65,000
TPA, & New Slag Crusher of 120 TPD by M/s Bihar Foundry & Castings Limited,
located at Ramgarh Industrial Area, Plot No. 1364 Marar Village, Ramgarh Tehsil &
District, Jharkhand~ Consideration of Environmental Clearance

|Proposal No.: TA/JJH/AIND1/430894/2023; File No.: 1A-J-11011/310/2009-IA-I1-(IND-I)]
fConsultant; Pioneer Enviro Laboratories & Consultants Pvt. Ltd., Hyderabad;
21.09.2025]

Mis. Bihar l'oundry & Castings Limited (DRI Division) has made an online application vide
proposal no. IA/JH/IND1/430894/2023 dated 2nd June 2023 along with copy of EIA/EMP
report and certified compliance report for secking Environment Clearance (EC) under the
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed
cxpansion project activity is listed at schedule no. 3(a) & 1(d) under Category “A™ of the
schedule of the EIA Notification, 2006 and appraised at Central Level.

Name of the EIA Consultant: M/s. Pioneer Enviro Consultants Pvt. Ltd. [NABET certificate
vide no. NABET/EIA/2225/RA 0282 valid tili 21.09.2025.

T_‘_i_w deiail of the ToR is furnished as below:

Date of Consideration Details Date of Accord TOR
Application Validity
02.02.2023 Standard ToR was | Standard 08.02.2023 07.02.2023

issued by Terms of
MoEF&CC Reference ]

The PP reported that the Exiting plant of M/s. Bihar Foundry & Castings Limited (DRI
Division). located in Ramgarh Industrial Area, Plot No. 1364,Marar Village, Ramgarh Tehsil
& District, Jharkhand Proposed Expansion of Steel plant ~Sponge Iron through DRI Klins
from 99,000 TPA to 4,05,375 TPA, WHRB Based Power generation from 5.0 MW to 29
MW, New AFBC Power Plant of 8.0 MW Capacity, MS Billets/ Hot Billets through
Induction Furnace from 48,000 TPA to 1,58,400 TPA, Rolled products through New Rolling
Miil 01 1,65.000 TPA, & New Slag Crusher of 120 TPD capacity.
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40.1.5  Environmental site settings
i S.No. | Particulars ) Details Remarks
’ I. | Total land 7.69 Ha. (19 Acres) The total land as
| [Entire land is allotted by Jharkhand Industrial | per existing E.C.
} Area Development Authority (JIADA) is 14 Acres (5.67
Ha.).
’ Subsequently
: ; acquired another
5 Acres (2.02
Ha.). Hence the
total land of 19
Ac. (7.69 Ha.) is
envisaged for the
project.
Expansion will be
taken up partly in
existing land and
remaining in the
3 : additional land .
2 'Land Total 7.69 Ha. (19 Acres) of land has taken on | As  Land s
"acquisition | lease from Ranchi Industrial Area Development | allotied by
details as per | Authority (RIADA) & Jharkhand Industrial Area | JRIADA &
MoEF&CC, | Development Authority (JIADA) JIADA, l.and
O.M. dated o 14 Acres for a period of 99 years from 01- | diversion is not
7102014 05-1974 (RIADA) required.
| s Further 5 Acres for a period of 30 years
| ) from 28-10-2015 (JIADA)
i 3 Lxistence of | Project site: No habitation exists in the plant site NoR & R
i habitation & | Study Area: applicable
involvement Habitation Distance | Direction
of R&R, if| | Marar 0.3 kms. NE
, any.
"1 1Y atitude and | The following are the Coordinates of the Plant site -
[.ongitude of Point Latitude Longitude
ball corners of Point # 1 | 23°39"25.21' N _{ 5°30"25.80'E
| the  project Point # 2 | 23°39"26.01' N | 5°30"31.55'E
{ site | Point # 3 | 23°39"15.30° N_| 5°30"34.89'E
Point # 4 | 23°39"15.16'N [ 5°30"24.C1'E
5. Elevation of | 193 mto 204 m -
i | the project
_ | sile
6. !lInvolvement | Nil -
jf of Forest
i l.and, if any
E: Water body | Project Site: Nil.
\ (Rivers. -
! [.akes, Pond. | Study area:
| Nala, ['Water body [ Distance | Direction
\inutes of 40% mecting of the EAC for Industry-1 sector held during 19°-21* July, 2023 Page 3 of 186
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_N.No. | Particulars Details Remarks
1| Natural (kms.)
i Drainage, Damaodar River 1.4 S
('alnal L:tc:.) Raura Nala 25 E
’ exists within | | Meramgarh Nala 4.7 E
| “j'e project { | Unnamed stream 0.7 W
site. as well | 'Ramgarh  Village | 3.6 S
; as study area pond
J Seota village Pond 1.5 NE
L8 Lxistence of | There are no ESZ/ESA/National Park/ Wild life -

40.1.6

Ju 17

ESZ 7 ESA /

sanctuary / Biosphere reserve / Tiger Reserve /

| area

National Elephant reserve within 10 Km. radius of the plant.
Park /

Wildlife Forest Distance | Direction
Sanctuary / (kkms.)

Bivsphere Unnamed PF near 0.7 Y
Reserve /| | Manuan village

Tiger Unnamed PF Jaratoli 4.0 S
Reserve / (V)

[lephant Unnamed PF near 5.0 NW
Reserve ete. | ] Tilaiya village

i any within

the study

The EC has been obtained from MOEF vide order dated 28.01.2010. Consent-to-Establish
(C'T1:) has been obtained vide otrder No. 632, dated 24.02.2010 for Sponge Iron Plant (3X 100
I'PD), Induction Furnace 1X6, 2X3 TPH & 1X10 TPH , WHRB 6 MW & AFBC Power
Consent To Operate from JSPCB vide no. JSPCB/HO/RNC/CTO-
4426528/2019/2376 dated 28.11.2019 Valid up to 31.12.2024 for Induction Furnace (48,000
TPA). CTO for sponge iron {99,000 TPA) & captive power plant — 5 MW vide order No.

Plant 4 MW.

ISPCB/HO/RNC/CTO-11688208/2022/345 dated 25.03.2022 and is valid till 31.03.2025.

Implementation status of the existing EC

| S. | Facilities (product}) Permitted Capacities | Implementation status as per the
No. as per the CTE / E.C. current CTO
issued vide dated 28- dt 28-11-2019& 25-03-2022
02-2010
I | DRI Kiln {Sponge Iron) 99,000 TPA 99,000 TPA
(3x100 TED) (valid till 31.03.2025)
2 |Induction furnace with 75,000 TPA 48,000 TPA
: IR & CCM (Hot (2x3T + 1x6T + {valid till 31.12.2024)
Billets / MS billets) 1x10T)
3 |Rolling Mill through 16,500 TPA Not Implemented
Hot charging (Rolled
products e, TMT hars /
Structural — steel  e.t.c)
85% Hot charging +

Minutes of 40® mecting of the EAC for Industry-I sector held during 19"-21% July, 2023
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U5, [Facitities (product) Permitted Capacities | Implementation status as per the
No. as per the CTE / E.C. current CTO
issued vide dated 28- dt 28-11-2019& 25-03-2022
02-2010
15% through RHF
4 | Power generation 6 MW 5 MW
through WHRB of DRI (valid till 31.03.2025)
5 (Power Plant through 4 MW Not Implemented
AFBC Boiler
4t L& T'he unit configuration and capacity of existing and proposed expansion project:
I S. Unit Total Implementation Proposed Total
: No. Capacity as | status as per the Expansion production
per the CTE | current CTO capacity
{ E.C. issued | dt 28-11-2019& After
vide dated 25-03-2022 Present
o ‘| 28-02-2010 Expansion
I DRI Kiln for| 3x100 TPD 99,000 TPA Existing DRI 4,05.375
¢ Production of (99,000 Kilns from 3 x TPA
Sponge Iron TPA) 100 TPD to
| 3x125 TPD
| (129,375 TPA)
New |x650
i TPD (2,76,000
) TPA)
| 2 Induction  furnace | 75,000 TPA 48,000 TPA Replacement of 1.58,400
| with LRF & CCM (2x3T + 2x3TIF+1x TPA
: to produce MS Ix6T + 6T IF with 3 (4x10T IF)
! billets |oxtom x10 TIF
| Additional
' 1,18,800
TPAand 1x10
: T Induction
| furnace
1 3. | Rolling Mill | 16,500 TPA Not 1,65,000 TPA 1,65,000
. through Hot Implemented TPA
| charging  (Rolled
; products i.e. TMT
! bars / Structural
steel el.c) 85% Hot
charging + 15%
i through RHF
| 4. | Power  generation 6 MW 5 MW Up gradation 29 MW
; through WHRB of from 5.0 MW to
| DRI 7.0 MW
Proposed 1 x 22
f MW
| 5. [ Power Plant 4 MW Not 8 MW 8 MW
Muntes of 30 meeting of the EAC for Industry-1 sector held during 19%-21¢ July, 2023 Page S of 186

716




Page 104

\oT

S. Unit Total Implementation Proposed Total
No. Capacity as | status as per the Expansion production
| -| per the CTE | current CTO capacity
' | 1E.C. issued | dt28-11-2019& After
: vide dated 25-03-2022 Present
: 28-02-2010 Expansion
‘ through  AFBC Implemented
| Boiler
! 6 Slag Crusher — . 120 TPD 120 TPD

+ Note.-Upgradation of Existing DRI Kilns from 3 x 100 TPD to 3x125 TPD & proposed 1x
630 1PD DRI kiln with yield of 800 TPD due 1o usage of Pellets & Imported Coal i.e. 345 days
| Operation (i.e. 4.05.375 TPA), Replacement of existing 2 x 3T [F + | x 6T IF with 3 x10 T IF.

i b

source and mode of transportation is given as below:

I'he details of the raw material requirement for the proposed expansion project along with its

S. Raw Material Quantity Sources - Distance Mode of
No. (TPA) from Transport
Plant (in
i, Kms.)
_ 1. | For DRI Kilns (Sponge Iron) —4,05,375 TPA
Rungta By rail & road
Mines, . (through covered
a) Pellets (100%) 587,794 Amalgam ~ 300 Kms. trucks)
Steel, Rashmi
| Metaliks
' Indonesia / Through sea
South Afrfcaf ~ 400 Kms. route, rail route &
| b} Imported coal 337272 Australia by road
, (through covered
i trucks)
'[ Bilaiearh By read
¢)| Dolomiie 20,269 Falgan ~ 500 Kms. | (through covered
Mines
trucks)
2. | For Steel Melting Shop (Billets/ Ingots) — 1,58,400 TPA
ay o Own e Through covered
iR 150,000 generation CONVEYErs
b ... s By road
Piglron/ MSscrap | 94 g0p Nearby | _ 106 Kms. | (through covered
/ end cutlings market irucks)
¢ Group CGroup Byroad
Ferro alloys 8,000 Conj.paz}y ompany 1 (through covered
which is frascks)
adjacent
i 5 For Rolling mill (Rolled Products) — 1,65,000 TPA
[ 4)| Hot Billets / ingots 1,45,860 inhouse —
Ty M Billets 12,540 Inhouse o .-
'I 14,760 Nearby plants | ~ 100 Kms. By road
i (through covered
Minutes of 30 meeting of the EAC for Industry-I sector held during 190215 July, 2023 Page 6 of 186
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S. Raw Material Quantity Sources Distance Mode of
No. + (TPA) from Transport
Plant (in
o Kms,)
r_ 1 trucks)
l ¢)] LDOYLSHS 800 Local areas ~ 100 Kms. By road
| KL/annum (through tanker)
3. ; For FBC Boiler [Power Generation - 1 x 8§ MW|
|_ z:)‘ Dolochar | Dolochar 81,075 In plant - through covered
i Indian generation conveyors
| Coal Tndian 5,143 CCL 10 Kems By road
i Coal /GHATO * | (through covered
i ) trucks)

40.1.10

The existing plant requirement is 300 m*/day which is obtained from water ground water.
NOW has been obtained from Central Ground Water Authority (CGWA) vide letter
no.CGWA 7/ NOC / IND / ORIG / 2021 / 13540, dated 26.03.2021 and is valid till
25.03.2024. The water requirement for the proposed expansion project is estimated as 1260
m'iday and the same will be sourced from Damodar River. The permission for drawl of
surlace water has been obtained from DVRRC, Vide Lr. No. [/PMC/VIVIDH/958/2020 174,
Ranchi. dated 09.03.2022.

40.1.10  Existing power requirement of 5.7 MW. The power requirement for the proposed expansion
project is estimated as 19.3 MW. Total Power required for after the proposed expansion will
be 25 MW, Power required will be sourced from existing & proposed Captive Power plant of
23 MW,

40.1.12  Baseline Environmental Studies

Period March 2021 to May 2021
AAQ e PMas=35210472 pg/m’
parameters 4l o PMjo=58.61079.9 pg/m®
L& locations ° SO2=7.51013.8 pg/m’
o NO2=14.11t028.2 pg/m?
| ¢ CO=396 o765 ug/m’
AAQ = PMuo=0.86 pg/m’(1200 m in SE ) PMuo(vehicular) = 0.28 pg/m’
modelling * PMas=0.5 ug/m*(1200 m in SE ) PMas(vehicular) = 0.11 pg/m*
SOz =5.77 ug/m* (1260 m in SE)
NOx = 3,26 png/m*(1290 m in SE)NOx (vehicular) = 2.12 pg/m’
I'ﬁ CQ (vehicular)=_1.37 pg/m’
Ground water Parameter : | Range of Concentration
quality at 8 pH 7.06 to 8.06
| lastyans TDS (in mg/l) 428 10 611
! Total Hardness (in mg/l) 238.4 to 332.5
'l Chlorides (in mg/l) 90.5t0 133.3
Fluoride (in mg/l) 0.79t0 1.14

Minutes of 40% meeting of the EAC for Industry-I sector held during 19%-21" July, 2023
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| Iron (in mg/l) | A I 0.26 10 0.46 |
Surlace water
quality at 3 Parameters Range of Concentration

! locations ‘pH 4 7.43t07.75

{ DO (in mg/l) - 6.9107.0

f BOD (in mg/l) 2.4102.7

! COD (in mg/l) 20.51t022.6

TDS (in mg/l) 336 t0 358
Sulphates (in mg/l) 38510404
Chlorides (in mg/l) 60.8 to 64.6
Fluoride 0.80100.88

[ Noise fevels | The equivalent day-night noise levels in the study zone are ranging from 48.12

o dBA to 69.95 dBA.

- rathe Plant site is well connected by Rampgarh to Kuju (Ramgarh City Road)
assessment followed by NH # 20 is capable of absorbing additional truck movement due to
study proposed project.
tindings

Existing baseline :
Road V(Volume in | C (Capacity | V/C Ratio LOS
y PCU/hr) in PCU/hr)
Ramgarh to 773 1500 0.513 C
, Kuju
(Ramgarh
City Road |

Existing PCU is 773 PCU/hr on Ramgarh to Kuju (Ramgarh City Road) and
existing Level of Service(LOS) is ‘C™.

After Expansion :
PCU load after proposed expansion project will be 773 (Existing) + 130
(Additional) and Level of Service {LOS) will be

Ramgarh | Existing | Duetothe | Total | Capacity | V/C | LOS
to Kuju | Baseline | Project |(PCU/hr) | of Road | ratio
(Ramgarh | Scenario ™) (O)
City Road ™) (PCU/Mr) @CU/hr)

(PCU/Lr)
PCU/Haur 773 130 903 1500 0.60 C

PCU load after proposed expansion project will be 773 (Existing} + 130
{Additional) and Level of Service (LOS) will be “C’.

Level of Service (LOS) of the Road as per IRC
VIC LOS Performance
0.0-0.2 A Excellent

Minutes of 40" meeting of the EAC for Industry-I sector held during 19"-21% July, 2023
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! | 0.2-04 B VeryGood
© 0.4-0.6 C Good
0.6-0.8 D Fair/Average
0.8—1.0 E Poor
{.0& Above F VeryPoor
| V =VolumeinPCU’s/hr,C=Capacity PCU’s/hr, LOS=Level of Service

] + V/C after proposed expansion project will be 0.60. Hence LOS will be
*C' (GOOD).

» Hence the existing road is capable of taking the additional vehicular
traffic due to the proposed expansion project

. Flora and | No schedule - | fauna present within 10 Kms. radius of the plant. Hence
fuuna conservation plan is not required.

103 The details of solid and hazardous waste generation along with its mode of
reatinent/disposal is furnished as below:

5. Solid & Quantity Method of disposal
No. Hazardous (TPA)
' Waste After
| expansion
1. | Ash from DRI 52,699 Presently given to  nearby  brick

manufacturing units and after expansion it
will be given to nearby brick manufacturing
| units.

2. | Dolochar 81,075 Presently given to nearby power plant and
after expansion it will be utilized in the
proposed AFBC based power plant within the

premises.
3. | Kiln Accretion 3,648 Presently given to road contractors for road
Slag construction& given to brick manufacturer

and after proposed expansion will be given to
nearby brick manufacturing units.
4, | Wet Scraper 16,215 Is being given to road contractors for road
Sludge construction& given to brick manufacturer
and after proposed expansion will be given to
nearby brick manufacturing units.

S. | SMS Slag 15,840 Slag from SMS will be crushed and iron will
be recovered & then remaining non -magnetic
. material being inert by nature will be given to
': road contractors for road laying/ given to
] brick manufacturers.
U 6. | Mill scales 2,419 Mill Scales will be utilized in Ferro alloy
plant of Group company.
End cuttings 5,741 will be recycled to Induction Furnace
Ash from Will be given to nearby brick manufacturing
Power Plant 52,759 units.
9. | Waste oil 1.5KL/ This will be stored in covered HDPE drums
Annum in a designated area and will be given to
SPCB approved recyclers / reprocessors.
Minutes of 400 meeting of the EAC for Industry-1I sector held during 19%-21* July, 2023 Page 9 of 186
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40.1.14

S. Solid & Quantity Method of dispasal
No. Hazardous (TPA)
Waste After

i . expansion

10. | Used Batteries 0.16 Used batteries will be given back to the
supplier under buy back agreement with
supplier.

Public Consultation:
Date of advertisement 23-03-2023 !

Name of newspapers
Date on which Public

Hearing conducted

THE TIMES OF INDIA, RANCHI” & in “HINDUSTHAN

06-05-2023

Venue

_ (?hai__récldi_iy_ L

Public Hearing for proposed expansion project has been |
conducted on 06-05-2023, at 11:00 AM @ Gym Khana Club[
Ranchi road, Ramgarh, Ramgarh Tehsil & District, Jharkhand.
Following are the details of the Public Hearing.

Additional District Magistrate (ADM)

Issues are

« Employment to Locals .

» Utilization of CER funds for the development of the
surrounding villages.

« Maintenance & Repair of Roads

+ Street Lights

+ _Environmental protection measures |

Action plan as per MoEF&CC O.M. dated 30/09/2020: Socio Economic developmental
activities will be carried out after the proposed expansion. Bihar Foundry & Castings Limited
{[DR] unit is being actively contributing to improve the Socio-economic conditions of the area
hyv providing assistance for local persons from the nearby villages. Project cost : RS 300 Crores.

social Infrastructure Development Budget: @1.5% of Rs 300 Crores: Rs 4.50 Crores

S. MAJOR ACTIVITY YEAR OF IMPLEMENTATION TOTAL
No. HEADS 15Year 2"Year 3"Year EXPENDITURE
(Rs. in {Rs. in {Rs. in Lakhs) | (Rs. in Lakhs)
: NN Lakhs) Lakhs)
A). Based on SIA Study
Community
| &lInfrastructure
Development
Programmes
i) Physical 1 no. in lno. in 1 no. in 25
i Construction | Nos. & | Marar(v) | Phulsarai{v)}! Manuan(v)
' of public village & 1 Nos. in
t wilets Digwar(v)
| Budget | 7.5 75 10
;' in Lakhs
iy Mineral Physical | 1 nos. in Inos. in 1 nos. in 18
water plants Nos. & | Hathimara | Manuan (v) Digwar (v)
Minutes of 40 mecting of the EAC for Industry-I sector held during 19™-21¢ July, 2023 Page 10 of 186
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s MAJOR ACTIVLITY YEAR OF IMPLEMENTATION TOTAL l
. No. HEADS 1%Year 2"Year 3"Year EXPENDITURE |
| (Rs. in {Rs. in (Rs. in Lakhs) | (Rs. in Lakhs)
! Lakhs) Lakhs) )
| village v) &1 & 1 nos. Pochra
Nos. in 1 Nos. in (v)
! Marar (v) Phuisarai
i v)
Budget 6 6 6
: in Lakhs
i i) Village Physical | 1 Nos. in 1 nos. in | Nos. in 30
road repair & | Nos. & Marar (v) Hathimara Phulsarai (v)
maintenance | village (v)
Budget i0 10 10
: L in Lakhs
l Sub Total 73
| 2 [ Education
' i} Providing | Physical | 5 nos. in 5 no. in 10 nos. in 5
Sport Kits for | Nos. & | Kanjgi(v) | Manuan(v) | Phulsarai(v)
; schoals village | & 10Nos. | & 10 Nos. &
| i in Marar (v) | in Digwar 10 Nos. in
| (v) Painki (v)
‘ Budget 1.5 1.5 2
! in Lakhs
' i) Physical | 4 nos. in 4 nos. in | 4 nos. in Marar 30
Construction | Nos. & | Kanjgi(v) | Seota (V) (V)
Lot class | village
PO in | Budget 10 10 10
cschools  of | Rsin
size 8 x Sm | Lakhs
xJm :
iii)Providing | Physical | Phulsarai(v) | Digwar (v) | Painki(v)-l 30
Madel Nos. & - | Ne. -1 No. No.
Anganwadi village
Centre in
. consultation
‘ with  State
Women and
' Child
Development
; Department
: Budget 10 10 10
Rs in
| Lakhs
i : Sub Total 65
|3 [Health &
{ hyvgiene
‘ i) Sanitation | Physical | in Phulsarai | in Seota (V) | in Marar (V) %
facility in | Nos. & (v)
Minutes of 40™ mecting of the EAC for Industry-1 sector held during 1921 July, 2023 Page 11 of 186
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S MAJOR ACTIVITY YEAR OF IMPLEMENTATION TOTAL
No. HEADS I*'Year 2"Year 3dYear EXPENDITURE
(Rs. in (Rs. in (Rs, in Lakhs) [ (Rs. in Lakhs)
; Lakhs) Lalhs)
? existing village
i schools Budget 10 10 10
i _ in Lakhs
! ii) MNapkins | Physical [ Machines will | Machines will | Machines will be
] Vending Nos. & | be installed in | be installed in installed in
: Machine in | village | Kanjgi(v) | Seota (V) Marar (V) 9
High Budget 3 3 3
| Schaols, in Lakhs i
i ili) Primary { Physical | Primary Health Centre with Ambulance in
" Health Nos. & Ramgarh Town
Centre  for | village
focal people | Budget — -—- 60 60
with Doctor | in Lakhs
& other T
facilities
Sub Total 9%
4 lree Physical | 1000 nos. 10600 nos. 1000 nos. in
Plantation in | Nos. & | inKanjgi | in Manuan | Phulsarai(v)
water  body | village | (v) &1000 | (v)&1000 &
bunds Nos. in Nos. in 1000 Nos. in 30
|« 1000 Nos. Marar (v) | Digwar(v) Painki (v) |
in cach | Budget 10 10 10 |
village in Lakhs
| 5 [ RWII pits in | Physical | Sandi(v) | Phuisarai(v)| Digwar (v)
: the Nos. & | 2nos. of pond pond
'| surrounding | village ponds desiltation | desiitation 1.5
[ villages & desiltation | 1.5 m depth m depth 84
| De-siltation 2.0 m depth
' ol ponds Budget 44 20 20
B oo in Lakhs
f TOTAL (A) 351
| B). Based on Public Consultation/Hearing
"1 Timpan Physical One DISHA centre in Ramgarh Town 90
taining  tol Neos. &
| the local | village
tvillagers for
skill Budget 30 30 30
development. | in Lakhs
a)DISHA
Centre™
along  with
necessary
Canlrastructure
for  various

vocational
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.S MAJOR ACTIVITY YEAR OF IMPLEMENTATION TOTAL
~ No. HEADS I*'Year 2Year 3rdYear EXPENDITURE
| (Rs, in (Rs. in (Rs. in Lakhs) | (Rs, in Lakhs) l
Lakhs) . Lakhs)
| training * ‘
| program  for :
cuiployment -
| generation in i
! association !
with l
National
! Skill
Development
Mission
: {Automobile
| Repair,
Welding,
Electrical, |
-‘ Computer ‘
: Hardware.
Sott skills
like
camputer
programs
ele.)
2| Providing Physical | 3 nos. in 3 nos. in 3 nos. in 9
LD  Street | Nos. & | Hathimara | Manuan(v) | Digwar(v)
lighting with | village (v) &3 & 3 nos. Pochra
' \lar pancls Nos. in 3 Nos. in (v)
| Marar (v) Phulsarai
|i )
[ Budget 3 3 3
! in Lakhs
[ | Total (B) 99
TOTAL 145 121 184
Grand Total (A+B) 450

Recurring expenditures under CSR as per companies Act 2014
Health checkup will be carried out periodically in surrounding villages i.e. Marar, Sandi,
Phulsarai, Hathimara villages @ Rs 5.0 Lakhs every year.

S bS

The capital cost of the expansion project is Rs. 300 Crores and the capital cost for

environmental protection measures without SID is Rs. 28 Crores and with SID will be Rs
32.5 Crores. The annual recurring cost towards the environmental protection measures is
proposed as Rs.3.93 Crores. The employment generation from the proposed expansion
project is 250 direct & 250 Indirect. The details of cost for environmental protection
measures 1s as follows:
S [ Particulars

l N I

Capital Cost
(Rs.in Crores)

Recurring Cost/ Annum

(Rs.in Lakhs)

Minutes of 40 meceting of the EAC for Industry-I sector held during 19%-21% July, 2023
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. S, ‘ Particulars Capital Cost Recurring Cost/ Annum
L Na. (Rs.in Crores) (Rs.in Lakhs)
[_ | | Air Emission Management
Electro Static Precipitators 6.0
| (ESP) - DRI 60
5 ‘ Electro Static  Precipitators 8.0
| (ESP) - FBC 80
Fume Extraction system with 1.0
| bay filters (upgradation) 5
; ! other APCS & Conveyor 3.0
Lo ystems 45
| Stacks 1.50 1.5
! Mechanical Dust sweepers 0.30 3
: Water Sprinklers 0.1 0.5
2 | Wastewater Management
- for upgradation of ETP 0.5 10
for STP 0.4 8
for Garland drains 0.3 3
for Settling ponds 0.02 0.2
3 | Solid waste Management
- L Fly Ash Handling & disposal 2.0 80
Slag Handling & Disposal 0.2 5
Hazardous waste storage & 0.1
disposal 5
Municipal solid waste storage & 0.05
4 disposal 2.5
4 | Greenbeli developmtent, Land scaping 0.25 3.2
i 5 | Noise Management 0.2 4
i Storm water management & RWH in 0.23
~ 6 | Plant 2.3
7| Fire Safety Systems 23 25
& | Environmental Monitoring
S CEMS ‘ 0.15 1
~_CAAQMS 0.8 16
Environment Monitoring — 10
Performance monitoring of -
{ _ |APCS 1
. 9 | Occupational Health & Safety
Dispensary with Ambulance 0.3 6
Personal Protective Equipment’s 0.1
{PPEs) 10
" 28.00 393.2
TOTAL EMP BUDGET INCLUDING SOCIAL & INFRASTRUCTURAL
DEVELOPMENT BUDGET
! Budget Rs. in Crores
Lnvironmental Protection measures (EMP) 28.0
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Social & Infrastructural Development (SID) 4.5
Total EMP Budget inclading SID 32.5

Lxisung green belt has been developed in 1.9 Ha. (4.7 Ac) area which is about 33 % of the
total project area of 5.67 Ha. (14 Acres) with total number of plants of 4620, Proposed
greenbelt will be developed in 1.19 Ha. (2.94 Ac.). Thus total of 3.09 Ha. area (40% of total
project area) will be developed with greenbelt. 10 m wide greenbelt, consisting of at least 3
tiers around plant boundary will be developed as greenbelt and green cover as per
CPCB™MoEF&CC, New Delhi guidelines. Local and native species will be planted with a
density ol 2500 trees per hectare. Additional 3,200 nos. of plants will be planted by October
2023, Total number of plants will be 7,820.

Litigation / court case is pending against the proposed project

* A casc has been filed by Sri Rakesh Srivastava vs State of Jharkhand vide Original
Application No. 172/2023 dated 13" March 2023 before the Hon’ble National Green
Tribunal (NGT), Principal Bench, New Delhi. NGT had ordered for an joint inspection
by a committee comprising of State PCB, CPCB, Regional Officer, MoEF&CC Ranchi
and District Magistrate. The Joint Committee report has been submitted by Member
Secretary. JSPCB, Ranchi to Scientist “C” / Deputy Director, Impact Assessment
Division, MOEF&CC. The matter has listed for 16™Aug, 2023.

» NGT Kolkata case has been stayed by Hon'ble Kolkata high court by its order no.
CO1615 of 2023 dated 22nd May 2023.

Certified Compliance report from Regional office

L8 The Status of compliance of earlier EC was obtained from Integrated Regional Office,
Ranchi vide IileNo.103-234/09/EPE/925 Dated 21.02.2023in the name of M/s Bihar
Foundry & Castings Limited. The date of monitoring at the plant is on 05-01-2023. The
observation of IRO and response by PP are given below.

i S, . Non- QObservation of | Condition no. Response by
' No. | compliances IRO (abridged) | EC date | Specific | General { PP
. | details
A Stipulated The project has | 28.01.2010 i - Interfocking
Specific not  installed system is
: Condition (ii) : | interlocking provided

Being facility. It is

Complied with | submitted by

Al assurance. them that as

IF.¢. No. J-|they are

1ol ¢ 310 /| utilizing the flue

2009-IA 11 (1) | gas for WHRB

therefore, the

; emission level is
: always  within
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| s Non- Observation of | Condition no. Response by

_No.  compliances JRO (abridged) | EC date | Specific | General | PP

: " details

the  prescribed

5 , limits. However,

) I it has been

assured by the
project

: authorities that

i in case of any

i aberration  or

i requirement,

. they would

l ! install the

| ! interlocking
| facilities.

R Stipulated The project | 28.01.2010 Xix - Additional
Specific proponents need 3200 nos of
C'ondition No. | to ensure plants will be
INIX ) survival and planted by
| Being better growth of October 2023

| complied. plantations in addition 1o
E.C.No. J- | raised. existing 4600
| [101/310/2009- nos.

A

3 " Stipulated Project 28.01.2010 - viii Rain water

| General authorities may harvesting
condition No. | improve further pond of 4250
Vi) in water cum  capacity

; "EC. No. J-| harvesting has been
1101/310/2009- | measures. provided.

gy :

' I-C The project | 25.09.2012 Char is being
Amendment authorities sold 0
letter dated | should seil char neighboring
25.09.2012: to Inland Power power plants .
Partially Ltd as per the
complied. EC stipulation.

Presently they

are selling char
to Inland Power
Ltd and other
units in the
cluster.

Deliberation on Severely Polluted area (SPA)

\linutes of 40% meeting of the EAC for Industry-I sector held during 19"-21% July, 2023
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Since the project falls in the Ramgarh district of Jharkhand declared as Severely Polluted

arca (SPA), PP shall comply with all the conditions applicable to CEPI as per the submitted
cumpliance as tollows:

| Environment

Mitigation Measures

Compliance

" Air Assessment of carrying of | Site is adjacent to Ramgarh Industrial

; iransportation load on roads inside { Road & NH # 20 (Ranchi — Hazaribagh)

! the industrial premises if the roads | is at a distance of 2.7 Kms.

required to be widened, shall be

| prescribed as a condition. No. of trucks required after expansion

‘ project will be 152 trucks /day or

i transporting raw materials, products and

; wastes .

‘ i Existing road is capable of taking the

‘ ! additional vehicular traffic due to the
~ ; proposed expansion.

" Naler I Stipulation of conditions such as: In existing plant recycle and reuse of

‘1. Reuse
. wastewater, wherever feasible.

Irecycle of treated

waste water is being practiced.

There will be not effluent discharge from
DRI Unit as closed-circuit cooling
system will be adopted.

Effluent from Induction Furnace Unit,
Rolling mill & Power plant will be
treated in  ETP  comprising of
Neutralization Tank and R.O Plant,
Sanitary wastewater will be treated in
STP and after ensuring compliance with
the norms the treated effluent from ETP
& STP will be utilized for dust
suppression, ash conditioning and for
greenbelt development.

R.O. rejects will be utilized for dust
suppression in CHP & Ash conditioning.

Zero liquid effluent discharge practice
will be continued in the proposed
expansion also

ii. Continuous monitoring of
cffluent quality/quantity in large
and medium red category industries
(water polluting).

Not applicable, as it is not a water
polluting industry.

iii. A detailed water harvesting plan
may be submitted by the project
proponent

The potential rain water that can be
recharged / utilized 1o meet the plant

3
water requirement is 33,462 m / year

Accordingly, the net water requirement
will reduce.

Minutes of :‘it_l'T’Bic:cting of the EAC for Industry-I sector held during 19"-21* July, 2023
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Mitigation Measures

Compliance

}_ Environment |

iv. Zero liquid discharge wherever
techno-economically feasible.

Zero liquid discharge is being maintained
in the existing plant and same will be
continued in the proposed expansion
also.

v. In case, domestic waste water
generation is more than 10 KLD,
the industry may install STP

STP of 40 KLD will be installed as part
of the proposed expansion.

fand

COther
. Condition
" (Additional)

|
|

i. Increase of green belt cover by
40% of the total land area beyond
the permissible requirement of
33%. wherever, feasible for new
projects.

s 4620 nos. of plants are exists till
date over an extent of 4.7 Acres (1.9
Ha.).

e Another 3200 nos. of plants will be
planted as part of expansion in 2.94
Acres (1.19 Ha.) by October 2023.

e Hence the total greenbelt of 7.63
Acres {3.09 Ha.) i.e. 40% of land
will be developed as greenbelt by
October 2023 (including existing).

ii. Stipulation of greenbelt outside
the project premises such as avenue
plantation in vacant areas, social
forestry, elc.

Avenue plantation/road side has been
carried out.

iii. Dumping of waste (fly ash, slag,
red mud, etc.) may be permitted
only at designated locations
approved by SPCBs/PCCs.

Ash, slag are stored and given to end
users in accordance with the permitted
procedures as approved by the Board.

iv. More stringent norms for
management of hazardous waste
generated  should be  preferably
utilized in co-processing.

The unit is followed the guidelines of
Hazardous and other wasles
(Management and  Transboundary
Movement) rules, 2016,

i. Monitoring of compliance of EC
| conditions may be submilted with
third party audit every year.

Being Done

1i. The % of the CER may be at
least 1.5 times the slabs given in
the OM dated 01.05.2018 for SPA
and 2 times for CPA in case of
Envirommental Clearance.

Noted for compliance.

Wrilten representation:

[3uring the meeting, based on the deliberations made by the EAC, the project proponent vide

letter dated 19.07.2023 through email dated 19.07.2023 submitted the following information:

LS No. | Details sought Reply by PP

bl " PP shall develop Plantation in the | As advised by the Hon’ble EAC,

l ~ nearby School & Dispensary o PP hereby assure to develop 3-tier Plantation with
at the School premises all along the school

| boundary.

Ainutes of 40 meeting of the EAC for Industry-I sector held during 19"-21* July, 2023
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F's. No. | Details sought - Reply by PP

A2

* PP hereby assure to develop 3-tier Plantation with
i at the Dispensary premises all along the

| Dispensary boundary.
l‘n AAQ modelling resulis to be| The incremental GLC of PMas due to process
| turnished for PM2.5 activities is 0.39 pg/m® & due to Vehicular emissions

The net resultant GLCs of PMas will be 0.5 pg/m®.
The same is updated at para 40.1.12 above.

| s 0.11 pg/m?
i

. PP shall commission AFBC Boiler | PP do here by assure that, they will commission

lalong with DRI unit as part of | AFBC Boiler along with DRI unit as part of proposed

| proposed Expansion praject so as to [ Expansion project to ensure consumption of entire
ensure  consumplion of  entire | Dolochar generated.

;_Dolochar generated.

' PP shall follow the outcome of the | PP do here by assure that, they will follow the

1 NG I"order directions directions of the NGT order

Deliberations by the Committee

The Commitiee noted the following:

k.

[

Cud

The instant proposal is for Expansion of Steel plant —Sponge Iron through DRI Klins
trom 99,000 TPA to 4,05,375 TPA, WHRB Based Power generation from 5.0 MW to
29 MW, New AFBC Power Plant of 8.0 MW Capacity, MS Billets/ Hot Billets
through Induction Furnace from 48,000 TPA to 1,58,400 TPA, Rolled products
through New Rolling Mill of 1,65,000 TPA, & New Slag Crusher of 120 TPD
capacity.

I'he EAC. constituted under the provision of the EIA Notification, 2006 comprising
I-xpert Members/domain experts in various fields, examined the proposal submitted hy
the Project Proponent in desired format along with EIA/EMP reports prepared and
submitted by the Consultant accredited by the QCl/ NABET on behalf of the Project
Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his
hnowledge and belief and no information has been suppressed in the EIA/EMP reports.
If any part of data/information submitted is found to be false/ misleading at any stage,
the project will be rejected and Environmental Clearance given, if any, will be revoked
at the risk and cost of the project proponent.

The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all
the environmenta! components. The Committee deliberated on the proposed mitigation
measure towards Air, Water, Noise and Scil pollutions. The Committee suggested that
the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.

The existing project was accorded environmental clearance vide F. No. J-
11011/310/2009-1A (1) (I) dated 28.01.2010. Consent-to-Establish (CTE) has been
obtained vide order No. 632, dated 24.02.2010 for Sponge Iron Plant (3X100 TPD),
Induction Furnace 1X6, 2X3 TPH & 1X10 TPH , WHRB 6 MW & AFBC Power

Sinutes of 407 meeting of the EAC for Industry-I sector held during 19™-21" July, 2023 Page 19 of 130
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Plamt 4 MW, Consent To Operate from JSPCB vide no. JSPCB/HO/RNC/CTO-
4426528/2019/2376 dated 28.11.2019 Valid up to 31.12.2024 for Induction Furnace
(48,000 TPA). CTO for sponge iron (99,000 TPA) & captive power plant — 5 MW
vide order No. JSPCB/HO/RNC/CTO-11688208/2022/345 dated 25.03.2022 and is
valid tilt 31.03.2025.

I'he EAC noted that the instant project comes under Severely Polluted area (SPA)

falling in the Ramgarh district of Jharkhand. PP has committed the proposed

mitigation measures and also submitted detailed action plan as detailed in para 40.1.19

above. The EAC is of the opinion that the mitigation plans shall be strictly

implemented.

Total project land is 7.69 ha (19 Acres) which is allotted by Jharkhand Industrial Area

Development Authority (JIADA). The total land as per existing E.C. is 14 Acres (5.67

Ha.)tor a period of 99 years from 01.05.1974. Subsequently, PP has acquired another

3 Acres (2.02 Ha.) from JIADA for a period of 30 years from 28.10.2015. Hence the

total tand of 19 Ac. (7.69 Ha.) is envisaged for the project. Expansion will be taken up

partly in existing land and remaining in the additional land.

The nearest human settlement from the project site is Village Marar (0.3 km, N). The
t.AC is of the opinion that PP shall strictly implement the environmental safeguard
measures proposed to minimise the impact on the habitation of the locals.

Damodar River (1.4 Km, S), Raura Nala (2.5 km, E), Meramgarh Nala (4.7 Km, E).
Unnamed stream (0.7 Km, W), Ramgarh Village pond (3.6 Km, S) and Seota village
Pond {1.5 Km, NE) exists within the study area of 10 km from the project site. The
EAC is of the opinion that water bodies shall not be disturbed. Mitigation measures
w.r 1. safeguarding the water bodies shall be implemented.

The existing plant requirement is 300 m*day which is obtained from water ground
walter. The water requirement for the proposed expansion project is estimated as 1260
m*/day and the same is proposed to be sourced from Damodar River.

The Committee has found that the baseline data and incremental GLC due to the
proposed project within NAAQ standards.

I-xisting green belt has been developed in 1.9 Ha. (4.7 Ac) area which is about 33 % of

the total project area of 5.67 Ha. (14 Acres) with total number of plants of 4620.
Proposed greenbelt will be developed in 1.19 Ha. (2.94 Ac.). Thus total of 3.09 Ha.
arca (40% of total project area) will be developed with greenbelt. Additional 3,200 nos.
of plants will be planted by October 2023.Toial number of plants will be 7,820. PP
further assured to develop 3-tier Plantation at the School premises all along the school
boundary and at the Dispensary premises all along the Dispensaty boundary. The EAC
deliberated on the greenbelt action plan and found it satisfactory.

The FAC observed that a case has been filed vide Original Application No. 172/2023
dated 13" March 2023 before the Hon’ble National Green Tribunal (NGT). Principal
Bench. New Delhi. Also there is a NGT Kolkata case which has been stayed by
Hon'ble Kolkata high court by its order no. CO1615 of 2023 dated 22"May 2023. The
1:AC deliberated that PP shall abide by the directions of the Hon’ble NGT in the
aforementioned cases.
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t4.  The committee deliberated on the details of carbon foot prints and carbon sequestration
study w.r.1. proposed project and found them to be satisfactory.

15, The Committee also deliberated on the public hearing issues along with action plan
submitted by the proponent to address the issues raised during the public hearing and
tound it satisfactory.

16.  The Committee also deliberated the CCR of earlier EC and its Action Plan and found it
satisfactory.

17. The EAC also deliberated on the submitted written representation of project proponent
and found it satisfactory.

8. The EAC deliberated on the proposal with due diligence in the process as notified
under the provisions of the EIA Notification, 2006, as amended from time to lime and
accordingly made the recommendations to the proposal. The Experts Members of the
FAC found the proposal in order and recommended for grant of environmental
clearance.

19.  ‘The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The project proponent shall
oblain necessary permission as mandated under the Water (Prevention and Control of
Poliution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board, prior to
construction & operation of the project.

20. The EAC also veviewed the EC conditicns (specific and general) pertaining to
Industry-1 projects and observed that some of the specific conditions stipulated so far in
the previously recommended EC projects are common and applicable to most of the
projects in general. In view of the same, the General Conditions (in case of EC
projects) have been revised through reallocation of these common conditions {rom
specific to General Conditions (in case of EC projects). Accordingly, the instant project
is also being stipulated with the modified General conditions.

Recommendations of the Committee:

i0,1.22  1In view of the foregoing and after detailed deliberations, the committee recommended the
instant proposal for grant of Environment Clearance subject to uploading the written
submission on portal under the provisions of EIA Notification, 2006 subject to the
stipulation of following specific conditions and general conditions as per the Ministry’s
Office Memorandum No. 22-34/2018-111 dated 9/8/2018 based on project specific
requirements:

A. Specific Conditions

i This Environmental clearance is granted subject to final ontcome of Hon’ble NGT
cases as applicable to the project,
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1. The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management, and
risk mitigation measures relating to the project shall be implemented.

ili.  The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IR().
MobEF&CC in this regard.

iv. PP shall strictly implement the Action Plan/Mitigation measures as prescribed for the
SPA, as the Unit is located in SPA.

v. The nearest human settlement from the project site is Village Marar (0.3 km, N).
Project Proponent shall take appropriate environmental safeguard measures to
minimise the impact on the habitation of the locals. PP needs to strengthen green beit
all around the plant area to reduce the dust pollution. The PP shall also include this
lecation 1n its environmental monitoring programme.

vi. Damodar River (1.4 Km, 8), Raura Nala (2.5 km, E), Meramgarh Nala (4.7 Km, E).
Unnamed stream (0.7 Km, W), Ramgarh Village pond (3.6 Km, S) and Seota village
Pond (1.5 Km, NE) exists within the study area of 10 km from the project site. A
robust and full proof Drainage Conservation scheme to protect the natural drainage and
its flow parameters; along with Soil conservation scheme and multiple Erosion control
measures shall be implemented.

vii. The water requirement of 1260 m>/day shall be sourced from Damodar River after
ohtaining necessary permission from the Competent Authority. PP shall also explore
the possibility of shifting from ground water to alternative source of water to meet the
water requirement of existing project.

viti Three tier Green Belt shall be developed and maintained in at least 40% of the project
arca with native species all along the periphery of the project site of adequate width
and tree density shall not be less than 2500 per ha. Survival rate of green belt
developed shall be monitored on periodic basis to ensure that damaged plants are
replaced with new plants in the subsequent years. PP shall also develop greenbelt in the
form of shelter belt comprising of total of 6 rows of 2x2 m plantation with tall trees &
broad leaves with thick canopy along with windshield inside the plant premises to act
as green barrier for air pollution & noise levels towards Marar Village. As committed,
PP shall develop 3-tier Plantation at the School premises all along the school boundary
and at the Dispensary premises all along the Dispensary boundary. Compliance status
in this regard, shall be submitted to concerned Regional Office of the MoEF&CC.

ix. All the commitments made towards socio-economic development of the ncarby
villages shall be satisfactorily implemented. The action plan based on the social impact
assessment study of the project as per the EMP in accordance to the Ministry’s OM
dated 30.09.2020 amounting to Rs. 4.50 Crores shall be strictly implemented and
progress shall be submitted to the Regional Office of MoEF&CC.

». PP shall adopt undertake village adoption programme, prepare and implement the
action plan to develop them into model villages.

i, The PP shall adopt the best practices of House-keeping in the whole project area.
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B. General Conditions

L

Statutory compliance;

The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the*EIA Natification, 2006 and its amendments issued from time to time.
It does not tantamount/ construe to approvals/ consent/ permissions etc., required to be
oblained or standards/conditions to be followed under any other Acts/Rules/
Subordinate legislations, etc., as may be applicable to the project.

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, if any,
as may be applicable to this project.

11 Alr quality monitoring and preservation

Vi

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission as well as 04 Nos. Continuous Ambient Air
Quality Station (CAAQMS) for monitoring AAQ parameters with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time. The
CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and
calibrate these systems from time to time according to equipment supplier specification
through labs recognized under.Environment (Protection) Act, 1986 or NABL
accredited laboratories.

The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PMio and
PM: s in reference to PM emission, and SOz and NOx in reference to SOz and NOx
cmissions) within and outside the plant area (at least at four Jocations one within and
three outside theplant area at an angle of 120° each), covering upwind and downwind
directions.

I'he project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

Sampling facility at process slacks shall be provided as per CPCB guidelines for
manual monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying of raw material to prevent spillage and

VIHL.
dust generation. The project proponent use leak proof trucks/dumpers carrying coal and
other raw materials and cover them with tarpaulin.

ix. Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines
cotlected in the pollution control devices and vacuum cleaning devices in the process
after briquetting/ agglomeration.
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». The project proponent shall provide primary and secondary fume extraction system at
all heat treatment furnaces.

s, Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

xii.  Design the ventilation system for adequate air changes as per prevailing norms for all
nnels. motor houses, Oil Cellars.

it Pollution control system in the plant shall be provided as per the CREP Guidelines of
CPCB.

xiv.  The project proponent shall adopt the Clean Air practices like mechanical collectors,
wet scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion
systems  (thermal oxidizers), condensers, absorbers, adsorbers, and biological
degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional
truck mounted Fog/Mist water cannons shall be procured and operated regularly inside
the project premises and also in the surrounding villages to arrest suspended dust in the
atmosphere.

xv. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be
monitored at regular intervals.

xvi.  Water Sprinklers/Water mist system shall be installed near raw material yards,
operational units and other strategic locations to control fugitive emissions from the
plant.

xvii,  The particulate matter emissions from the process stacks shall be less than 30 mg/Nm*
and measures shall be undertaken as per the submitted action plan. Efficient Air
monitoring equipment shall be installed.

xvili.  Pollowing additional arrangements to control fugitive dust shall be provided:
a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer
points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.
b. Proper covered vehicle shall be used while transport of materiais.
Wheel washing mechanism shall be provided in entry and exit gates with complete
recirculation system.

xix. During operational phase at Captive Power Plant, Action Plan to monitor coke/coal dust
exposures in different process plants using personal and area air samplers and to compare
with permissible limits as per Indian Factories Act, 1948 shall be implemented.

\x.  The coal dust should be monitored at coal unloading, crushing, furnace areas and should be
within 2 mg/m’, respirable dust fraction containing less than 5% quartz as per Indian
FFactories Act, 1948.

xxi.  Online stack monitoring system for IF and RHF shall be installed and monitoring
report shall be submitted to the concerned Regional Office of the MoEF&CC along
with the six monthty compliance report.

xxii.  Low NOx Burners will be installed at Reheating Furnace for control of Gaseous
emissions generated while using PNG.

11l.  Water quality monitoring and preservation
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The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended
from time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited
laboratories.

The project proponent shall monitor regularly ground water quality at least lwice a year
(pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the
plant and adjacent areas through labs recognized under Environment (Protection) Act,
1986 and NABL accredited laboratories.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-ofi in the event of heavy rains and to check the water pollution due to surface run
ofl.

Water meters shall be provided at the inlet to all unit processes in theplants.

The project proponent shall make efforts to minimise water consumption in the plant
complex by segregation of used water, practicing cascade use and by recycling treated
water.

The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be
installed and there shall be no discharge of effluent from the plant. Domestic effluent
shali be treated in Sewage Treatment Plant. Suitable measures shall be adopted for
sewage water handling to ensure no contamination of any kind of water body.

Ali stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains and catch pits
to trap the run off material and shall be implemented as per the action plan submitied in
CIA/EMP report.

Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

The project proponent shall provide the ETP for effluents of rolling mills to meet the
standards prescribed in G.S.R 277 (E) 31st March 2012 (applicable to [F/EAF) as
amended from time to time.

Adr Cooled condensers shall be used in the captive power plant.

IV, Noise monitoring and prevention

iii.

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation
and Control) Rules, 2000 and amendments thereof, and report in this regard shall be
submitted to Regional Officer of the Ministry as a part of six-monthly compliance
report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

PP shall identify exireme hot areas through heat stress survey as well as noise monitoring
within process plants to ensure that workers not exposed above 90 dBA levels as per
[Factories Act, 1948.

V. Energy Conservation measures
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Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;

Provide LED lights in their offices and residential areas.

‘The project proponent shall provide waste heat recovery system (pre-heating of

combustion air) at the flue gases of reheating furnaces.

Practice hot charging of slabs and billets/blooms as far as possible.

Ensure installation of regenerative type burners on all reheating furnaces.

The project proponent shall provide waste heat recovery system on the DRI Kilns.

The dolochar generated shall be used for power generation.

Tar shall be recovered from producer gas and shall be sold to registered processors and
phenolic water shall be incinerated in After Burn Chamber (ABC) of DRI kilns.

The PP shall implement the puidelines on sponge iron plants issued by the
CPCB/SPCRB in this regard.

V1. Waste management

1.

vi.

Qil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled

oil.

Kitchen waste shall be composted or converted to biogas for fusther use.

i 0()%% wtilization of fly ash shall be ensured. All the {ly ash shall be provided to cement

and brick manufacturers for further utilization and Memorandum of Understanding in

this regard shall be submitted to the Ministry’s Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified

Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has

issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control

Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published

by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard

is available at https://cpeb.nic.in/technical-guidelines-3/. All the project proponents are

hereby requested to sensitize and create awareness among people working within the

Project area as well as its surrounding area on the ban of SUP in order to ensure the

compliance of Notification published by this Ministry on 12/08/2021. A report, along

with photographs, on the measures taken shall also be included in the six monthly

compliance report being submitted by the project proponents,

A proper action plan must be implemented to dispose of the electronic waste generated

in the industry.

Salid waste utilization

a. PP shall install a siag crusher to convert steel slag into aggregate for use in
construction industry, fine sand for use as flux in steel plant, sand in brick making
and as lime in cement making.

b. PP shall recycle/reuse solid waste generated in the plant as far as possible.

c. Used refractories shall be recycled as far as possible.

VI Green Belt
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i. ‘The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by
trecs.

1. Project proponent shall submit a study repert on Decarbonisation program, which
would cssentially consist of company’s carbon emissions, carbon budgeting/ balancing,
carbon sequestration activities and carbon capture, use and storage and offsetting
strategies. Further, the report shall alse contain time bound action plan to reduce its
carhon intensity of its operations and supply chains, energy transition pathway from
tossil fuels to Renewable energy etec. All these activities/ assessments should be
measurable and monitor able with defined time frames.

it Greening and Paving shall be implemented in the plant area to arrest soil erosion and
dust pollution from exposed soil surface.

VIIL.  Public hearing and Human health issues
i. LFmergency preparedness plan based on the Hazard identification and Risk Assessment
{HIRA ) and Disaster Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per
the norms.

iii.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. Safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

iv.  Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

IX. FEnvironment Management

i The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporale Environment
Responsibility (CER) activity, company shall adopt nearby villages based on the socio-
economic survey and undertake community developmental activities in consultation
with the village Panchayat and the District Administration as committed.

ii, The company shall have a well laid down environmental policy duly approve by the
Roard of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
Jeviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

nt. A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.
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Performance test shall be conducted on all pollution control systems every year and
repert shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellaneous

1.

i,

Vil

V1L

Al

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

I'he copies of the environmental clearance shall be submitted by the project proponents
tu the Heads of local bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.

I'he project proponent shall monitor the criteria pollutants level namely; PM10, SO2,
NOx (ambient levels as well as stack emissions) or critical sectoral paramecters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC
puidelines shali be implemented

T'he project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the ministry of
t-nvironment, Forest and Climate Change at environment clearance portal.

I'he project proponent shall submit the environmental statement for each financial year
i1 Form-V to the concerned State Pollution Control Board as prescribed under the
f-nvironment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

I'he project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project proponent shall abide by all the commitments and recommendations made
in the CIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Commitice.

The recommendations of the approved Site-Specific Wildlife Management Plan (in
case of involvement of Schedule-I species) shall be implemented in consultation with
the State Forest Department. The implementation report shail be furnished along with
the six-monthly compliance report to the concerned Regional Office of the MoEF&CC.
I'he PP shall put alf the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the ETA/EMP Report etc. in the
company web site for the information to public/public domain. The PP shall also put
the information on the left over funds allocated to EMP and PH as committed in the
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carlier ECs and shall be carried out and spent in next three years, in the company web
site for the information to public/public domain.

ai. No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

s Concealing factual data or submission of false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions of Environment
{Protection) Act, 1986.

aiv.  The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

av.  The Minisiry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.
xvi. The Regional Office of this Ministry shall monitor compliance of the stipulated

conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.

avi. Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

RRFE

Agenda No. 40.2

0.2 kxisting Rolling Mill with CCM having Installed Capacity of 3,00,000 TPA by M/s
Viraj Steel & Energy Private Limited (Rolling Mill Division), located at: Gurupalli,
PO: Lapanga, Tehsil: Rengali, District: Sambalpur, Odisha - Consideration of
Environmental Clearance as per Provision under EIA Notification No. 5.0. 3250 (E)
dtd.20th July 2022

[Proposal No.: IAJOR/IND1/430860/2023; File No.: 1A-J-11011/323/2022-IA-II(IND-I)]
[Consultant: M/s Kalyani Laboratories Private Limited; Valid upto; 31.10.2023]

4021 Ms Viraj Steel & Energy Private Limited (Roiling Mill Division} has made an oenline
application vide proposal no. IA/OR/IND/430860/2023 dated 27/05/2023 aleng with copy of
FIA/EMP report, and Form seeking Environment Clearance (EC) under the provisions of the
FIA Notification No. S.0. 3250 (E) dated 20™July 2022 for existing Rolling Mill for the
project mennoned above. The proposed project activity is listed at schedule no. 3(a) under
Category "A™ of the schedule of the EIA Notification, 2006 and appraised at Central Level.

4022 I'he proposal was returned in present form as the Project Proponent did not attend the
meeting. The Member Secretary appraised the Committee that the PP vide email dated
19.07.2923 request to upload the revised documents in the Parivesh Portal regarding a wrong
entry. Taking into consideration the communication from the PP, EAC is of the view that the

proposal may be returned in present form so that PP can revise the application.
L
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ANNEXURE-4

Approval of EAC Chairman

Email Director MeEFCC Dr R B LAL

Re: Approval of Draft minutes of the 40th EAC Meeting held on 19-21 July
2023 by the Chairman-Regarding

From : chairman eacind 1 Mon, Jul 31, 2023 04:21
<chairman.eac.ind.1@gmail.com> PM

Subject ; Re: Approval.of Draft minutes of the
40th EAC Meeting held on 19-21 July
2023 by the Chairman-Regarding

To : Director MoEFCC Dr R B LAL
<rb.lal@nic.in>

Cc : rajivekumar1983@gmail.com,
ranganathan metals
<ranganathan.metals@gmail.com>,
ranjitnij@gmail.com,
rajuevr60@gmail.com,
sksinghdce@gmail.com,
dshome61l@gmail.com, tejaswini acf
<tejaswini.acf@gmail.com>,
sshemant 801
<sshemant_801@rediffmail.com>,
NCCBM DIRECTOR GENERAL
<dg@ncbindia.com>, Nazimuddin
<nazim.cpcb@nic.in>, Raghavan S
<raghuharihar@gov.in>,
raghuharihar@yahoo.co.in, Sanjay Bist
<sanjay.bist@imd.gov.in>, drjkpandey
eac industryl
<drjkpandey.eac.industryl@gmail.co
m>, RAJESH PRASAD RASTOGI
<rp.rastogi@gov.in>, sandeepan
<sandeepan.bs@gov.in>

Dear Dr. Lal,

The minutes are approyved. Kindly do the needful.
Regards

Rajive Kumar

Chairman-Industry-1

*EF
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File No: 1A-J-11011/310/2009-1A-TI-(IND-I)
Government of India Tl

Ministry of Environment, Forest and Climate Change ;""‘/ & t?;\',

IA Division ot

fededr w

Duate 1209:2023
T,
M‘s BIHAR FOUNDRY AND CASTINGS LIMITED
Hihar foundry and casting Limited, Plot No.0 1405, Ramgath Industrial Area, Mazar 607, Marar,
RAMGARIH, THARKHAND, 829117
L:-mall: bfciferroalloys@gmail.com
Subject: Expansion of Steel plant —Sponge Iren through DRI Klins from 99,000 TPA to 4,05,375 TPA,

WHRB Based Power generatior from 5.0 MW to 29 MW, New AFBC Power Plant of 8.0 MW
(Capacity, MS Billets/ Hot Billets through Induction Funace from 48,000 TPA to 1,58,400 TPA,
Rulied products through New Rolling Mill of 1,65,000 TPA, & New Slag Crusher of 120 TPD by
M/s Bihar Foundry & Castings Limited, located at Ramgarh Industrial Area, Plot No. 1364
Maruar Villape, Ramgarh Tehsil & District, Jharkhand— Grant of Environmental Clearance
Regarding, ‘

Sir-Madam,

This refers to your proposal no. IA/JH/IND1/430894/2023 dated 27 June 2023 along with copy of
EIA/EMP report and certified compliance report for seeking Eny_il_'gnrﬁegt' C‘leg'muce (EC) under the
provisions of the EIA Notification, 2006 for the project ‘mentioned above. The PP has
submitted/uploaded the information on Parivesh portal on dated 02.08.2023

§

i
2. The particulars of the proposal are as below :

(t) EC ldentification No. EC23A1001JH5222447TN
(i) File Nao. [A-J-11011/310/2009-TIA-1[-(IND-I)
(iii) Clearance Type Fresh EC
(iv) Category A
3(a) Metallurgical Industries {ferrous and non
(v} Project/Activity Included Schedule No. ferrous),1(d) Thermal Power Plants,1(d) Thermal
Power Plants
(vi) Scetor Industrial Projects - 1
Exapansion of steel plant ~Sponge Iron through
{vii) Name of Project DRI Klins from 99,000 TPA to 4,05,375 TPA,

WHRR Based Power generation from 5.0 MW 1o

Ve IHAND 114308942023 woAress 1A Divistion, Minstry of Enviconment, Forest and Chimate Change Page 1 of 18
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29 MW, New AFBC Power Plant of 8.0 MW
Capacity, MS Billets/ Hot Billets through Induction
Funace from 48,000 TPA to 1,58,400 TPA, Rolled
products through New Rolling Mill of 1,65,000
TPA, & New Slag Crusher of 120 TPD

(viii) Name of Company/Organization sk Ho RY AND CASTINGS

LIMITED
{ix) [.ocation of Project (District, State) RAMGARH, JHARKHAND
(x) lssuing Authority MoEF&CC
(xi) Applicability of General Conditions as per No

E LA Notification, 2006

3. The propused project activity is listed at S. No. 3(a) & t(d) under Category “A” of the schedule of the
1A Noutication, 2006 and appraised at Central Level.

4 The instant Proposal was considered in the 40 EAC Meeting held during 19t — 215 July, 2023 wherein
atter detaled deliberations, the committee recommended the proposal for grant of Environment Clearance under
the provisions of EIA Notification, 2006 subject to the stipulation of specific conditions and general
conditions. The minutes of the meeting and all the project documents are available on PARIVESH portal which
can be accessed at hitps://parivesh.nic.in '

3 The details of the proposal are as per the EIA/EMP report submitted by the proponent. The salient features
at the propusal as presented during the above-mentioned meectings of EAC (Industry 1 Sector) are at Annexure-
l

. ‘The Unit configuration and capacity of the proposed project is at Annexure-II.
The LAC, trits 40th meeting keld during 19t — 215t July, 2023, inter-alia, deliberated the following:

i1r The mstant proposal is for Expansion of Steel plant —Sponge Iron through DRI Klins from 99,000 TPA to
4,05.375 TPA, WHRB Based Power generation from 5.0 MW to 29 MW, New AFBC Power Plant of 8.0 MW
Capacity, MS Billets/ Hot Billets through Induction Furnace from 48,000 TPA to 1,358,400 TPA, Rolled
products through New Rolling Mill of 1,65,000 TPA, & New Slag Crusher of 120 TPD capacity.

vy The EAU, constituted under the provision of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the Project Proponent in desired
toinmat wlong with EIA/EMP reports prepared and submitted by the Cousultant accredlted by the QCI/ NABLT
on behalf of the Project Propenent. T .

i) The EAC noted that the Project Proponent has given an undertaking that the data and information given in
the application and enclosures are true to the best of his knowledge and belief and no information has been
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at
any stage, the project will be rejected and Environmental Clearance gwen, if any, will be revoked at the risk and
cost of the project proponent.”

(1v) The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the
present environmental status and the projected scenario for all the environmental components. The Committee
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee
stgested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions
and following the safety norms and best practices.

(v) The existing project was accorded environmental clearance vide F, No. J-11011/310/2009-1A (II) (I} dated
28.01.2010. Conscnt-to-Establish (CTE) has been obtained vide order No. 632, dated 24.02.2010 for Spongc

IA/JHANDI/4 3089472023 Address. 1A Division, Minisiry of Eavironment. Forest and Climate Change Page 2 of 18
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Iron Plant (3X100 TPD), Induction Furnace 1X6, 2X3 TPH & 1X10 TPH , WHRRB 6 MW & AFBC Power
Plant 4 MW. Consent To Operate from JSPCB vide no. JSPCB/HO/RNC/CTO-4426528/2019/2376 dated
28.11.2019 Valid up to 31.12.2024 for Induction Furnace (48,000 TPA). CTO for sponge iron (99,000 TPA) &
captive power plant 5 MW vide order No. JSPCB/HO/RNC/CTO-11638208/2022/345 dated 25.03.2022 and
s valid till 31.03.2025.

i(v1) The FAC noted that the instant project comes under Severely Polluted area (SPA) falling in the Ramgarh
district of Jharkhand, PP has committed the proposed mitigation measures and also submitted detailed action
plan as detailed in para 40.1.19 above. The EAC is of the opinion that the mitigation plans shall be strictly
mmplemented.

i Total project land is 7.69 ha (19 Acres) which is allotted by Jharkhand Industrial Area Development
\athonty (JLIADA). The total land as per existing E.C. is 14 Acres (5.67 Ha.)for a period of Y9 years from
01 05 1974, Subsequently, PP has acquired another 5 Acres (2.02 Ha.) from JIADA for a period of 30 years
trom 2K.10.2015. Hence the total land of 19 Ac. (7.69 Ha.} is envisaged for the project. Expansion will be taken
up partly in existing land and remaining in the additional land.

(vin) Dhe nearest human settlement from the project site is Village Marar (0.3 km, N). The EAC is of the
apinion that PP shall strictly implement the environmental safegnard measures proposed to minimise the impact
on the habitation of the locals,

i1x) Damodar River (1.4 Km, S), Raura Nala (2.5 km, E). Meramgarh Nala (4.7 Km, E), Unnamed stream (0.7
Km, W), Ramgarh Village pond (3.6 Km, S) and Seota village Pond (1.5 Km, NE) exists within the study arca
of 10 km from the project site. The EAC is of the opinion that water bodies shall not be disturbed. Mitigation
mcasures wrt. safeguarding the water bodies shall be implemented.

(x] The existing plant requirement is 300 m3/day which is obtained from water ground water. The water
requirement for the proposed expansion project is estimated as 1260 m?/day and the same is proposed to be
suurced fram Damodar River.

i1t The Committee has found that the baseling data and incremental GLC due to the propased project within
NAAQ standards.

Ixii} Existing green belt has been developed in 1.9 Ha. (4.7 Ac) area which is about 33 % of the total project
arca ol 5.67 Ha. (14 Acres) with total number of plants of 4620. Proposed greenbclt will be developed in 1.19
Ha. (2.94 Ac.), Thus total of 3.09 Ha. area (40% of total project area) will be developed with greenbelt.
Additional 3,200 nos. of plants will be planted by October 2023.Total number of plants will be 7,820. PP
further assured to develop 3-tier Plantation at the School premises all along the school boundary and at the
{ nspensary premises all along the Dlspensary boundary. The EAC dchberated on the greenbelt action plan and
tound it satisfactory. ! .

(siity e EAC vhserved that a case has been filed vide Original Application No. 172/2023 dated 13" March

123 betore the Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi. Also there is a NGT
Kelkata case which has been stayed by Hon'ble Kolkata high court by its order no. CO1615 of 2023 dated 2
May 2023 The EAC deliberated that PP shall abide by the directions of the Hon’ble NGT in the
iforementioned casces.

ixiv) The committee deliberated on the details of carbon foot prints and carbon sequestration study w.r.t
prupased project and found them to be satisfactory.

ixv} The Commitiee also deliberated on the public hearing issues along with action plan submitted by the
staponent 1o address the issues raised during the public hearing and found it satisfactory.

i xv1) The Committee alse deliberated the CCR of earlier EC and its Action Plan and found it satisfactory.
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(v The EAC also deliberated on the submitted written representation of project proponent and found it
satistaciory,

isvin) The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of
the ElA Noufication, 2006, as amended from time to time and accordingly made the recommendations to the
proposal, The Experts Members of the EAC found the proposal in order and recommended for grant of
envivonmental clearance.

txixy The environmental clearance recommended to the project/activity is strictly under the provisions of the
Bl Notufication 2006 and its  subsequent amendments. It does not tantamount/construe to
approvals‘consent/permissions ete. required to be obtained or standards/conditions to be followed under any
other Acts! Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall
ubtain necessary permission as mandated under the Water (Prevention and Control of Poliution) Act, 1974 and
ihe Air {(Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State
Poilutien Control Board, prior to construction & operation of the project.

ixx) The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-1 projects and
obscrved that some of the specific conditions stipulated so far in the previously recommended EC projects arc
common and applicable to most of the projects in general. In view of the same, the General Conditions (in case
oi EC projects) have been revised through reallocation of these common conditions from specific to General
Conditons (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified
Grenerad condijons.

N The FAC (lndustry-1 Sector), in its 40" meeting held on July 19 - 21, 2023, based on information &
clarifications provided by the project proponent and after detailed deliberations recommended the proposal for
grant of’ Environment Clearance subject to stipulation of specific and general conditions as detailed in the point
helow,

2. Fhe MoEF&CC has examined the proposal in accordance with the Environment lmpact Assessment (EIA)
Nutitication, 2006 & further amendments thereto and after accepting the rccommendations of the Expert
Appraisal Committee (Tndustry-1 Sector) héreby decided to grant Environment Clearance for instant
propusal of M/s Bikar Foundry & Castings Limited under the provisions of ETA Notification, 2006 subjuect
1 the tollowing specific conditions and general eonditiens [Annexure-III}.

i The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages
and the project proponent shall implement all the said conditions in a time bound manner, The Ministry may
revoke or suspend thie envirdnmental clearance, if implementation of any. of the above-conditions is not found
satisluctory. - i :

1. Concealing factual data or submission of false/fabricated d‘iitaj'%ﬁd-"féilui'é to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the provisions of
the Environment (Protection), Act, 1986. s

12 Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

i3 1be above conditions shall be enforced, infer-afia under the provisions of the Water (Prevention & Control
ot Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection)
A, 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
Pubiic Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the
Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

14, This 1ssues with approval of the competent authority.
{Dr., R. B, Lal)
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Scientist ‘F'/Director
Fel: 011-20819346
Email-rh lal@nic.in

I pnclosure: As mentioned aboy

Copy Tu

L

b

9
10

Lhe Additional Chief Secretary, Environment & Forests Department, Government of Jharkhand, Secretariat, Nepa!
Hiuse, Doranda. Ranchi-834001.

Principal Chiel Conservator of Forests and HoFF, Van Bhawan Jharkhand Sate at-Doranda P.OQ. Daranda, Ranchi-
34002 Jharkhand.

. The Directar General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi.
- The Regienal Officer, Munistry of Env., Forest and Climate Change, Integrated Regional Office, Burglow No. A-2,

Shyamal Colony, Ranchi-834002.

I'he Member Secretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office Complex, East Arjun
Nowat, New Delhi - 32

o Metnber Scarctary, Tharkhand Pollution Control Board, Town Administrative Building, HEC, Dhurwa, Ranchi-
N 1R R

Meniber Searetary, Central Ground Water Authority, A2, W3 Curzon Road Barracks, K.G. Marg, New Delhi-110001.

- Monitoring Cell. Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,

New Dethi
District Collector, Ramgarh, Jharkhand
Gueid File/Manitoring File/ Parivesh Portal /Record File

Annexure 1

Additional EC Conditions

I'he Specitic and General EC conditions are mentioned at Annexures.

Annexure 2
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ANNEXURE-I

Details of the proposal are as per the EIA/EMP report

5. No.
d.

b

IATIHIND1:430894/2023

__Particulars

Details

| Terms of Reference for

__. undertaking EIA study

08.02.2023

| Period of baseling data
_colicction

March 2021 to May 2021

i Date of
Consultation

Public

06-05-2023

_Action plan to address the
" PI issues

An amount of Rs. 4.5 Cr have been earmarked for action

plan. Detail of activities proposed attached as Annexure
\4

i Location of the project

Plot No. 1364 Marar Village, Ramgarh Tehsil & District, |
Jharkhand

| Latitude and Longitude of Point Latitude Longitude ;

| the project site . |
Point# 1 { 23°39"25.21'N | 5°30"25.80'E
Point # 2 | 23°39"26.01'N [ 5°30"31.55°E |

: Point #3 | 23°39"15.30' N | 5°30"34.89'E |

: Point#4 | 23°39"15.16'N | 5°30"24.01'E

' Total land 7.69 Ha

* Land acquisition details as | Total 7.69 Ha. (19 Acres) of land has taken on lease from

per MoEF&CC  O.M. | Ranchi Industrial Area Development Authority

(RIADA) & Jharkhand Industrial Area Development

dated 7/10/2014

Authority (JIADA)
s 14 Acres for a period of 99 years from 01-05- |
1974 (RIADA) '
Further 5 Acres for a period of 30 years from 28-10-
2015 (JIADA)

. Existence of habitation &

any

Project site: No habitation exists in the plant site

sile

~involvement of R&R, if | Study Area:
Habitation Distance | Direction
' _ Marar 03kms.- { NE
Elevation of the project | 193 mto 204 m ' N
' Involvement of Forest land | Nil
ifany. !
Water body exists within | Project Site: Nil,
. the project site as well as
study arca Study area:
Water body Distance | Direction !
(kms.) ;:
Damodar River 1.4 S
‘Raura Nala 25 E
Meramgarh Nala 4.7 E
Unnamed stream 0.7 W
Ramgarh Village 3.6 S
pond
5 ‘Seota village Pond 1.5 NE |

Sontrans 1A Division. Mirisiny of Enwronment, Forest and Climate Change
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'S.No.  Particulars Details B |
m. FExistence of ESZ / ESA /| There are no ESZ/ESA/National Park/ Wild life ‘
. ~national park / wildlife | sanctuary / Biosphere reserve / Tiger Reserve / :
\anuuary !/ biosphere | Elephant reserve within 10 Km. radius of the plant. |
i | Reserve / tiger reserve / !
clephant reserve ete. if any Forest Distance | Direction ‘
" within the study area (kums.) ‘
| Unnamed PF near 0.7 W '
Manuan village
Unnamed PF Jaratoli | 4.0 S |
4] .
Unnamed PF near 5.0 NW ‘
Tilaiya village
al ijccl cost The capital cost of the existing project is Rs 300 Cr
o EMP cost . The capital cost for environmental protection measurcs
| without SID is Rs. 28 Crores and with SID will be Rs
32.5 Crores. The annual recurring cost towards the |
environmental protection measures is proposed as
_ P Rs.3.93 Crores. "
''p. . Employment opportunity |'The employment generation from the proposed |
. ) expansion project is 250 divect & 250 Indirect.
Y. Walter and Power | The water requirement for the proposed expansion
requirement project is estimated as 1260 m*day and the same will be
sourced from Damodar River,
The power requirement for the proposed expansion l
project is estimated as 19.3 MW. Total Power required ‘
for after the proposed expansion will be 25 MW.
¥
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ANNEXURE-1I
. Unit configuration and capacity
L Unit Total Implementation | Proposed Total
{ No. IP Capacity as | status as per Expansion | production
3 per the the current capacity
j } "CTE/E.C. CTO After
! ' issued vide | dt 28-11-2019& Present
| dated 28- | 25-03-2022 Expansion
: ! 02-2010
I DRI  Kin for| 3x100 TPD 99,000 TPA Existing DRI 405375
Production of (99,000 ' Kilns from 3 x TPA
- Sponge lron TPA) 100 TPD to
: 3x125 TPD
i (1,29,375
- TPA)
| | New 1x650
L TPD (2,76,000
o TPA)
I3 induction furnace | 75,000 TPA 48,000 TPA Replacement 1,58.400
with LRF & CCM (2x3T + pI2%3TIF + TPA
to  produce MS 1x6T + 1 x 6T IF with | (4x10T IF)
- billets 1x10T) 3xI0OTIF
Additional
| 1,18,800
, i TPAand 1x10
T Induction
-_ L furnace
3 Rolling Mill | 16,500 TPA Not 1,65,000 TPA | 1,65,000
through Hot Implemented TPA
charging  (Rolled
: products i.e. TMT
i bars / Structural
steel ete) 85%
{lor  charging +
15% through RHF ; it :
| 4. | Power generation 6 MW SMW |- Up gradation 29 MW
: through WHRB of E “frorii 5.0 MW
| DRI : 10 7.0 MW
! ] Proposed 1 x
: 22 MW
5 |Power  Plant| 4MW Not 8 MW 8§ MW
) through  AFBC Implemented
f Roiler
. Slag Crusher 120 TPD 120 TPD
" Note:-Upgradation of Existing DRI Kilns from 3 x 100 TPD to 3x125 TPD & proposed 1x
6S0TPD DRI kiln with yield of 800 TPD due to usage of Pellets & Impoited Coal i.e. 345
| days Opcration (i.e. 4,05,375 TPA). Replacement of existing 2 x 3T IF + 1 x 6T IF with 3
| x10 T IF. The total Production capacity after expansion will be 1,58,400 TPA.
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ANNEXURE-III

Specific and General conditions

A.  Specific Conditions

.

vI.

iRy

Vit

This Environmental clearance is granted subject to final outcome of Hon’ble
NGT cases as applicable to the project.

The project proponent shall comply with all the environmental protection measures
and safcguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequesiration resources capabie of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MoEF&CC in this regard.

PP shall strictly implement the Action Plan/Mitigation measures as prescribed for the
SPPA, as the Unit 1s located in SPA.

The nearest human settlement from the project site is Village Marar (0.3 km, N).
Project Proponent shall take appropriate environmental safeguard measures 1o
minimise the impact on the habitation of the locals. PP needs to strengthen green belt
all around the plant area to reduce the dust pollution. The PP shall also include this
location in its environmental monitoring programme.

Damodar River (1.4 Km, S), Raura Nala (2.5 km, E), Meramgarh Nala (4.7 Km, E),
Unnamed stream (0.7 Km, W), Ramgarh Village pond (3.6 Km, S) and Seota village
Pond {1.5 Km, NE) exists within the study area of 10 km from the project site. A
robust and full proof Drainage Conservation scheme to protect the natural drainage
and its tlow parameters; along with Soil conservation scheme and multiple Erosion
control measures shall be implemented.

The water requirement of 1260 m®/day shall be sourced from Damodar River after
obtaining necessary permission from the Competent, Authority PP shall also explore
the possibility of shifting from ground water to aitcmatlve source of water to meet the
water requirement of ex1stmg project. = 24 g

Three tier Green Belt shall be developed and maintaired in at least 40% of the project
area with native species all along the periphery of the prOJect site of adequate width
and tree density shall not be less than 2500 per ha. Survival rate of green belt
developed shall be monitored on periodic basis to ensure that damaged plants are
replaced with new plants in the subsequent years. PP shall also develop greenbelt in
the form of shelter belt comprising of total of 6 rows of 2x2 m plantation with tall
irees & broad leaves with thick canopy along with windshield inside the plant
premises to act as green barrier for air pollution & noise levels towards Marar Village.
As committed, PP shall develop 3-tier Plantation at the School premises all along the
schoo! boundary and at the Dispensary premises al! along the Dispensary boundary.
Compliance status in this regard, shall be submitted to concerned Regional Office of
the MoEF&CC.

750
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ix.  All the commitments made towards socio-economic development of the nearby
villages shall be satisfactorily implemented. The action plan based on the social
impacl assessment study of the project as per the EMP in accordance to the Ministry's
OM dated 30.09.2020 amounting to Rs. 4.50 Crores shall be strictly implemented and
progress shall be submitted to the Regional Office of MoEF&CC.

. PP shall adopt undertake village adoption programme, prepare and implement the
action plan to develop them into model villages.

At The PP shall adopt the best practices of House-keeping in the whole project area.

B. General Conditions
. Statutery compliance:
i.  The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time.
It does not tantamount/ construe to approvals/ consent/ permissions etc., required to
be obtained or standards/conditions to be followed under any other Acts/Rules/
Subordinate legislations, etc., as may be applicable to the project.

i. s Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Honble High Court, Hon’ble NGT and any other Court of Law, i any,
as may be applicable to this project.

Il Air quality monitoring and preservation

. Ihe project propotent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission as well as 04 Nos. Continuous Ambient Air
Quality Station (CAAQMS) for monitoring AAQ parameters with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time.
The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and
calibrate these systems from time to time according to equipment supplier
specification through labs recognized under Environment (Protection) Act, 1986 or
NABL accredited laboratories. __

ii.  The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants reb_aé;Sed (e.g. PM0 and
PM: s in reference to PM ermission, and SO2 and NOx in reference to SO» and NOx
emissions) within and outside the plant arca (at least at four locations one within and
three outside the plant area at an angle of 120° each), covering upwind and downwind
directions. : : _

it The project proponent shall monitor fagitive emissions in ti)g: plant premises at least
once in every quarter through laboratories recognized under Environment (Protection)
Act. 1986 or NABL accredited, laboratories.

iv.  Sampling facility at process stacks shall be provided as per CPCB guidelines for
manual monitoring of emissions.

v. Appropriate Air Péllution Control (APC) system shall be provided for all the dust
gencrating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

v;  The project proponent shall provide leakage detection and mechanized bag cleaning
lacilities for better maintenance of bags.

vii.  Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

IALJHAND1/430894/2023 Address: 1A Division, Minisln.'r of Environment, Forest and Climate Change. Page 10 of 18
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Ensure covered transportation and conveying of raw material to prevent spillage and
dust generation. The project proponent use leak proof trucks/dumpers carrying coal
and other raw materials and cover them with tarpaulin.

Recvele and reuse iron ore fines, coal and coke fines, lime fines and such other fines
coilected in the pollution control devices and vacuum cleaning devices in the process
after briquetting/ agglomeration. :

The project proponent shall provide primary and secondary fume extraction system at
all heat treatment furnaces.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per prevailing norms for all
tunnels, motor houses, Oil Cellars.

Pollution control system in the plant shall be provided as per the CREP Guidelines of
CPCB.

The project proponent shall adopt the Clean Air practices like mechanical collectors,
wel scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion
systems (thermal oxidizers), condensers, absorbers, adsorbers, and biological
degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as‘use of cleaner fuels. Sufficient numbers of additional
truck mounted Fog/Mist water cannons shall be procured and operated regularly instde
the project premises and also in the surrounding villages to arrest suspended dust in
the atmosphere.

Bag filters shall be cleaned regularly and efficiency of bag filter system shall be
monitored at regular intervals.

Water Sprinklers/Water mist system shall be installed near raw material yards,
operational units and other strategic locations to control fugitive emissions from the
plant.

The particulate matter emissions from the process stacks shall be less than 30 mg/N m’
and measures shall be undertaken as per the submlttcd action plan Efficient Air
monitoring equipment shall be instalied. ;

Foliowing additional arrangements to control fugitive dust shall be prowded

a. Fog / Mist Sprinkiers at all on bulk raw material storage area’ '(at the transfer

points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage arcas.

h. Proper covered vehicle shall be used while transport of materials.

¢. Wheel washing mechanism shall be provided in entry and cxit gates with

complete recirculation systerm.

During operational. phase at Captitre Power Plant, Action Plan to monitor coke/coal
dust exposures in different progess plants using personal and area air samplers and (o
comparc with permissible limits as per Indian Factories Act, 1948 shall be
implemented.

The coal dust should be monitored at coal unloading, crushing, furnace areas and
should be within 2 mg/m>, respirable dust fraction containing less than 3% quartz as
per Indian Factories Act, 1948.

Online stack monitoring system for IF and RHF shall be installed and monitoring
report shall be submitted to the concerned Regional Office of the MoEF&CC along
with the six monthly compliance report.

L.ow NOx Burner$ will be installed at Reheating Furnace for control of Gascous
emissions generated while using PNG.
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1.  Water quality monitoring and preservation
i The projeet proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended
from time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited
faboratories.

. lhe project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezomelters/sampling wells in
the plant and adjacent areas through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories,

. Garland drains and collection pits shall be provided for each stock pile to arrest the
run-ott in the event of heavy rains and to check the water pollution due to surface run
oft.

iv.  Water meters shall be provided at the inlet to all unit processes in theplants.

v.  The project proponent shall make efforts to minimise water consumption i the plant
complex by scgregation of used water, practicing cascade use and by recycling treated
wiler,

vi. The proposed project shall be designed as "Zero Liquid Discharge” Plant. ETP shall
be mstalled and there shall be no discharge of effluent from the plant. Domestic
effiuent shall be treated in Sewage Treatment Plant. Suitable measures shall be
adopted for sewage water handlmg to ensure no contamination of any kind of water
body.

vil.  All stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression.'St{Jck yards shall also have garland drains and catch pits
to trap the run off material and shall be implemented as per the action plan submitted
in LIA/EMP report.

viit. Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

ix. The project proponent shall provide the ETP for effluents of rolling mills to meel the
standards prescribed in G.S.R 277 (E) 31st March 2012 (apphcable to TF/EAF) as
amended [rom time to time. "

x.  Air Cooled condensers shall be used in the captive: power plant

1V. Noise monitoring and preventmn &

1. Noisc pollution shali be momtqred as per the prescribed Nonse Poltution (Regulation
and Control) Rules; 2000 and amendments thereof, and report in this regard shall be
submitted to Regional Officer of the Ministry as a part of six-monthly compliance
report.

. The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

iii. PP shall identify extreme hot arcas through heat stress survey as well as noise
monitoring within process plants to ensure that workers not exposed above 90 dBA
levels as per Factories Act, 1948.

V. Energy Conservation measures

ALIHAND1/430894/2023 ¢ aeteesa, 1A Division, Mimstry of Environment Torest and Climate Change Page 12 of 18
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Provide solar power generation on roof taps of buildings, for solar light system for all
common areas, street lights, parking around projeot area and maintain the same
regularty;

Provide LED lights in their offices and residential areas.

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue gases of rcheating furnaces.

Practice hot charging of slabs and billets/blooms as far as possible.

Ensure installation of regenerative type burners on all reheating furnaces.

The project proponent shall provide waste heat recovery system on the DRI Kilns.
I'he dolochar generated shall be used for power generation.

Tar shall be recovered from producer gas and shall be sold to registered processars
and phenolic water shall be incinerated in After Burn Chamber (ABC) of DRI kilns.
The PP shall implement the guidelines on sponge iron plants issued by the
CPCB/SPCB in this regard.

VI. Waste management

1%

Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled
oil.
katchen waste shall be composted or converted to biogas for further use.

(00w utthization of fly ash shall be ensured. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding in
this regard shall be submitted to the Ministry’s Regional Office.
The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published
by Ministry on 12/08/2021. The technical guidelines issued by the CPCB m this regard
is available at https://cpchb.nic.in/technical-guidelines-3/. All the project proponents
are hereby requested to sensitize and create awareness among people working within
the Project area as well as its surrounding area on the ban of SUP in order to ensurc
the compliance of Notification published by this Ministry on 12/08/2021. A report,
along with photographs, on the measures taken shall also be included in the six
monthly compliance report being submitted by the ‘_[.')I‘Q]GGt proponents

A proper action plan must be implemented to dlspose of the eleotromc waste generated
in the industry. : '
Suolid waste utilization

a. PP shall install a slag crusher to convert steel sIag into aggregate for use In

construction industry, fine sand for use as flux in steel plant, sand in brick making
and as lime in cement making.
b. PP shall recyele/reuse solid waste generated in the plant as far as possible.
¢. Used refractories shall be recycled as far as possible.

V1. Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shal!
submit the programme for reduction of the same including carbon sequestration by
rees. .

Project proponent shall submit a study report on Decarbonisation program, which
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would cssentially consist of company’s carbon emissions, carbon budgeting/
balancing, carbon sequestration activities and carbon capture, use and storage and
offsctiing strategies. Further, the report shall also contain time bound action plan to
reduce its carbon intensity of its operations and supply chains, energy transition
pathway from fossil fuels to Renewable energy etc. All these activities/ assessments
should be measurable and monitor able with defined time frames.

i.  Greening and Paving shall be implemented in the plant arca to arrest soil erosion and
dust pollution fromexposed soil surface.

VL.  Public hearing and Human health issues
\.  kmergency preparedness plan based on the Hazard identification and Risk
Assessment {HIRA) and Disaster Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work
m ligh temperature work zone and provide Personal Protection Equipment (PPE} as
per the norms.

i Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. Safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

iv.  Occupational health surveiliance of the workers shall be done on a regular basis and
records maintained.

INX. FEnvironment Management
. The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-IA.IIl dated 30/09/2020. As part of Corporate
Fnvironment Responsibility (CER) activity, company shall adopt nearby villages
hased on the socio-economic survey and undertake community developmental
activities in consultation with the village Panchayat and the District Administration as
commitied. B

ii. The company shall have a well laid down environmental policy duly approve by the
Board of Directors, The environmental policy should prescribe. for standard operating
procedures to have proper checks and balances and to. brmg into focus any
infringements/deviation/violation of the e11v1ronmenta1 - forest Y3 wxldl:fe norms
conditions. The company shall have defined system- of repmtmg mfrlngemems /
deviation / violation of the environmental / forest / wildlife norms / conditions and /
or shareholders / stake holders.. The copy of the board resolution in this regard shall
he submitted to the MoEF&CC. as a part of six-monthly report.

i A separale Environmental Cell both at the project and company head quarter level,
with qualificd personnel shall be set up under the control of senior Executive, who
will dircetly to the head of the organization.

iv. Performance test shall be conducted on all pollution control systems every year and
report shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellancous
i, The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, ol

A IND 1/430894/2023 feddiess. 1A Division, Ministry of Cnvwronment, Forest and Climate Change Page 14 of 18
Indira Paryavaran Bhawan, Jor Bagh New Deltw - 110003




756

256
Page 1;16/

which one shall be'in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

ii. The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

. The project proponent shall upload the status of compliance of the stipulated
cnvironment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.

v The project proponent shall monitor the criteria pollutants level namely; PM10, SO2,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

v.  Action plan for developing connecting and internal road in terms of MSA as per IRC
guidelines shall be implemented

vi. The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the munistry of
Environment, Forest and Climate Change at environment clearance portal.

vit,  The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company. '

viii.  The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
cvmmencing the land development work and start of production operation by the
project.

ix. The project proponent shall abide by all the commitments and recommendations made
in the ELA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

v, The recommendations of the approved Site-Specific Wildlife Management Plan (in
case of involvement of Schedule-I species) shall be implemented in consultation with
the State Forest Department. The implementation report ; shall be ﬁlmlshed along with
the six-monthly compliance report to the conccmecl chxonal Office of the
MoEF&CC. . -

xi.  The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the: EIA/EMP Report etc. in
the company web site for the information to public/public domain. The PP shall also
put the information on the left over funds allocated to EMP and PH as committed in
the carlier ECs and shall be carried out and spent in next three years, in the company
web site for the information to public/public domain.

<., No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

Aili.  The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.
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ANNEXURE-IV

|[ ] Muajor Activity Heads Year of Implementation (Rs. In Lakh) | Expen-
| 1*Year | 2"dYear 3"%Year diture |
| (Rs. In |
_ Lakhs
. A). Based on S1A Study
- | Community &Infrastructure
i Development Programmes
1 1) Construction of Physical Nos. 1 no. in Ino. in 1 no. in 25
i public toilets & village Marar (v) | Phulsarai( Manuan(v)
. v) & 1 Nos. in
; ! Digwar(v}
i ‘ Budget in 13 1.3 10
| Lakhs
| i) Mineral water Physical Nos. | 1 nos. in 1nos. in 1 nos. in 18
| | plants & village Hathimara | Manuan Digwar (v)
_ (v} &l (v) & 1 nos. Pochra
/ Nos.in | I Nos.in )
' Marar (v) | Phulsarai
| (v}
i Budget in 6 6 6
l| i Lakhs :
_ i Village road Physical Nos. | 1 Nos. in 1 nos. in I Nos. in 30
: opdil & & village Marar (v) | Hathimara | Phulsarai (v)
‘ matntenance (v)
Budget in 10 10 10
Lakhs
b Sub Total 73
. Fducation " ;
"'{) Providing Sport Physical Nos. | 5 nos. in 5 po. in 10 nos. in 5
| . kits for schools & village Kanjgi (v) | Manuan | Phulsarai(v) &
! : & 10Nos. | (v) & 10 10 Nos. in
in Marar Nos. in Painki (v)
v) Digwar
| | )
| - Budget in 1.5 1.5 2
— Lalhs _
; i) Construction of Physical Nos, | 4nos.in | 4nos:in”"| 4nos. in Marar 30
| class rooms in & village ° | Kanjgi (v) | Seota (V) V)
: b schools of size 8m x
| Cimadm Budget Rs in 10 10 10
; - Lakhs
] uiiProviding Model | Physical Nos. | Phulsarai( | Digwar | Painki(v) -1 No. 30
| Auiganwadi Centre in & village v) -1 No. | {v)-1 No.
I consultation with
l Statc  Women and
| viid - Development
. _} Department
| Budget Rs in 10 10 10
L L Lakhs
1 : Sub Total 065
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' S, ;r Major Activity Heads _Year of Implementation (Rs. In Lakh) | Expen-
L No ' 1*Year | 2"Year 3rdYear diture
: .o (Rs. In
: f _ Lakhs)
+ Hiealth & hygiene
i + 1) Sanitation facility | Physical Nos. in in Seota in Marar (V)
, | in existing schools & village Phulsarai (V)
! 1 (v) 30
; Budget in 10 10 10
i - Lakhs
. , Physical Nos. | Machines | Machines | Machines will
: & village will be will be be installed in
" 1i) Napkins Vending installed in | installed Marar (V)
Muachine n High Kanjgi (v) | in Seota 9
Sehools (V)
| ' Budget in 3 3 3
; o Lakhs
| iti) Primary Health | Physical Nos. | Primary Health Centre with Ambulance in
: Centre  for  local & village Ramgarh Town
| people with Doctor [ Budget in - — 60 i
|L & other facilitics Lakhs
; - Sub Total 99
| 4 | Iree  Plantation in | Physical Nos. | 1000 nos. | 1000 nos. 1000 nos. in
i water  hody  bunds & village in Kanjgi | in Manuan | Phulsarai(v) &
" 1000 Nos. in each (v} (v) &1000 1000 Nos. in
‘ | village &1000 Nos. in Painki (v) 10
| Nos. in Digwar
Marar (v) (V)
‘ | Budget in 10 10 10
0 Lakhs ;
5 'RWH pits in the | Physical Nos. | Sandi(v) | Phulsarai( | Digwar (v) pond
! » surrounding villages & village 2Znos.of | v)pond | desiltation1.5m
l i & De-siltation of ponds desiltation depth
! " desiltation 1.5m 84
; 2.0m depth
1 depth
' Budget in 44 20 20
! Boo Lakhs . % '
|' | : : TOTAL (A) 351
' B). Based on Public Consultation/Heating R
| lmpart training to the | Physical Nos. One DISHA centte in Ramgarh Town 90
{ |local wvillagers for | & village ¥
: ! skall development. ;
‘ LaDISHHA  Centre”
! along with necessary Budget in 30 30 30
Uinfrastructure  for Lakhs
various  vocational
4 training program for
: cmployment
‘ | generation in
I association with
? National Skill
i Development
‘ Mission
. {(Automobile Repair,
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Major Activity Heads Year of Implementation (Rs. In Lakh) EXPEI;
1*Year 2"Year 3"Year diture
' {Rs. In
Lalkhs)
- Welding, Electneal,
“ Computer Hardware,
s skills o like
cumputer - programs
crel) :
Providing LED | Physical Nos. | 3nos.in | 3nos. in 3 nos. in 9
- Street lighting with & village Hathimara | Manuan Digwar (v)
solar pancls (v) &3 (v) & 3 nos. Pochra
Nos. in 3 Nos. in (v)
Marar (v) | Phulsarai
)
Budget in 3 2 3
« Lakhs
Total (B) 99
TOTAL 145 121 184
Y Grand Total (A+B) | 450
[ Recurring expenditures under CSR as per companies Act 2014
Hcalth checkup will be carried out periodically in surrounding villages i.e. Marar, Sandi,
Phulsarai, Hathimara villages @ Rs 5.0 Lakhs every year.

|

|ArJHAND 1/430894/2023

Signature

Member Secreta
Date: 13/09/2025-

Addrass: |A Division, Mirustry of Environment, Forest and Chmate Change,

dira Paryavaran Bhawan, Joi Bagh New Oetty - 110003

tVerified

3
Digitally Signzwr R B Lal

oEFCC (EC)
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- F. No. J-11011/384/2010-1A-11 (1)
- Gavernment of India
Ministry of Environment and Forests
‘ ~ (l.A. Division)
: Paryavaran Bhawan
CGO Compiex, Lodhi Road
. New Delhi — 110 003
E=mail: ms.industry-mef@nic.in
- s s TeIENAX 1011 ~ 2436 3073
= wmsrs :_, S "'-‘__-'F’_""““.'-"' _L,,,q--:l-.ﬂ-.w—-uu-‘—ﬂ _-T.,e-;gfﬁn;‘ ;-:-r:ﬂ—'-m—ﬂ —,.-._ .
§ - SR « - Bated: 31 Qctober, 2011
i - B
: The Director, ; '
M/s Bihar Foundary and Casting Limited

Main Road, Ranchi- 834 001

Ph: 0651- 2202699

. - - . i 1
C-mail: consafescience@gmail.coni/ biclafe@amailcom = ;
) ._., I'_. i : ) % --_:.' E ._,.-_,-,.‘ “

Sub:  Expansion of Ferro.Alloy. Plant by installing SAF {9'MVAx{= 40 TPD) for manufacture
of Ferro Silicdn!Féf‘ro-Mg'déanése‘at{iP'l'_é_lﬁ.Nq._ 1405, Ramgarh Industrial Area, Marar
Village, Ramgarh .Diétfict‘:\._'in «Jharkhand by M/s - Bihar Foundary and Casting
Limited- regarding Environmerital Cleavance .. - |

i “ : X

This has reference to your{letter. no., il dated, 1 0.04.2011 along with. copies of

EIA/EMP reports and: subsequent communication dated30:06:2011 seeking ehvironmental

clearance under the provisions of EJA Notification, 2006, “:.". =~

2. The Ministry of Environment and Forests has examined: your application. It is noted
that M/s Bihar Foundary and Cast ng Limited.have proposed:for expansion of Ferro Alloy
Plant by installing SAF (9 MVAX1=40 TPD) to manufaciure Ferro Silicon/Femro-Manganese
at Plat No. 1408, Ramgarh Industrial Area; Marar Village, Ramgarh. District in: Jharkhand.

The proposed expangicri-will be -fﬁ;,fherzsxjii:;fgiijgﬁﬁlénf;'aréé-‘o'ﬁ14_iﬁt:r‘e§sééﬁjc{_{?g“[egq ‘belt-will be

developed in 33% of the - project area. Nc ‘additional land ‘is required, for the proposed
expansion. No R&R is invelved. No:national park 1 wildlife ‘sanictuary and téserve forests are
located within 10 km radius of the. project:site;” Mn ore, Dolomite, Quartz gnd’Coke will be
used as raw materials. Total costjof the project is Rs: +20.0 Grores -and the budget for
1 rarment Management and Pollution Conirol measuresis;Rs. 2.0 Crores.

3 Following are the details of existing and proposed expansion.facilities:

“T_.m]\lameof:fﬁe"' :_-': i RO ” 1

| remmiey ol G it
! ;(2XBNVAY, - { :(:.@i[IEg;{’MéﬁiQanegs‘aj--. b B

L 5 A

! 5 " Ferro AILOV E *Q@IRE} 5§ _v e ____
! (7.5 MVA) i { Silico:/ Manganesg)
S | T 40TPD
| a | FeroAloy o (Ferro Silicon/Ferro-

(9 MVAK:D e

i
: II._ j
i
{
{
[
!

- e ok Maligarniess) i

4 Fume extractioli $ystem folldwed by bag fiitsr to’gantrol the-émissions frem the
submerged arc furnace and:crushing house will be installed: The emissions will be dispersed

P ettt "

|
|
B
i
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through stack of adequate helght as -per. the: CPCB / SPCB standards Total water
requirement will be 35m‘/day, which will be sourced from bore wells; There will be no
generation of wastewater from: the process. Domestic:effluént:will be tréated in septic tank
followed by soak pit, Rain water harvesting system to recharge the ground water and
reduce the fresh water consumptlon will be installed. Presently.slag is: collected and sent for
crushing where the crushed . slag is segregaled throligh' screei into the: metallic and non
metallic, The silica waste is.sold for road works forflilmg and the mata[hc parts are reused in
the process. - - ! B N s

5 The Ferro Alloy Plants afe llsted at S No 3(3) m anary Metallurgy Industry in
Category ‘A’ under the schedule of EIA Notuf‘ catloh 2006 *and appraised by the Expert
Appraisal Committee 'I(Induslry)* : - :

6. The proposal was consrdgred by the: Expert- Appraisal Committee-1 (industry) in its
24" meeting held during 19" - 20“’ May, 2011. The Committee sought additional information
for reconsideration of project ' On receipt of addatlonai ;nformatton. the committee
reconsidered the project in its 26" 'meetihg held during 21%=22™ Jaly, 2011. The Committes
recommended the proposal for.énvironmerital clearance subject to st:pulaﬂon of specific
conditions along with other environmental conditions. Public hearmg is' not required as per

i*ara 7(i) i (b) of EIA Notifi cat[on-ZODE as the pro;ect is Iacated in notlf' ed industrial area.

7. Based on 1he\2 mfom'laiten submitted by you,. presentatlon made: by you and
consultant, M/s Consafe -Scignce- {India); -Hyderabad; the “Minigtry “of -Environment and
Forests hereby ac:sords environimental Glearance. 1o ’enabove. 'rq;ecf upder the provisions
of EIA-Natifi satmn@gle,d 14?'@'Seﬁember 20;1_6”5;1 Jec 1o -"st_;[ct co’rh iranggan the followmg
Specific and General: condltzons : .

i =
A, SPECIFIC CONDITIGNS‘

i. Compliance to aII the spec:fc and general eand;ttons shpuiated for the existing plam
by the Central/State Govérament shall be ensured and reguiar reports submitted to
the Ministry's: Reglonal Off cerat’ Bhubaneswar!SPOB

ii. No charcoal shall be useci as fuel Pet cokesha[l be used ‘as fuel mstead of charcoal
from unknown sources. . o

iii. Contlnuous monltonng facmts.es fer a![ the siacks and sufF czent a:r peliution control
equipments Viz..fume: exh’achon system with bag i Iterst ID fan -and stack of adequate
height to submerged arc. furnace shall be prm.*lded fn contrdl ‘emissions below 50
mg/Nm?®, sl N ;, ﬁ. M, Bl

iv. The National Amblent At Qua!zty Standards issued by tha Mm[sﬁy vide G.S.R. No.
826(E) datad ‘IG No\!em]r:ier, 2009 shaﬂ be foiiowed

v. Secondary fugltwe elTliSS[OnS from <all the sources shall be controlied within the latest
permissible limits: iSsued by the Ministry and. regularly-memto{ed Gwdellnes ICode
of Practice issued by 1;11@ pPC&shaH be,foifaw.ed‘ Gl e s EET

vi. Regular manltonng of influent.and. effluent surface, sub—surface and ground water
shall be ensured and iréated wastewater shall meet the horms prescribed by the
State Pollutiori Coritrol gaard or déseribed. linder:the Environiment (Protection) Act,
1986 whichever arg m\ore»strmgent Leachate study for the effluent.generated and
analysis should -also be.| regularly carried’ out and, repori submltted to-the Ministry's
Regional Ofﬂce‘a{' Bhubaineswar SPQB ar;d CPOB .

E e
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vi. The total water requiretnent'shall not exéeed 35m®, Iday. Permission to draw the water
from the Competent: Authontsi shall- be obtained..‘Zerd’ efflient discharge shall be
strictly followed: and no wasiewater should be: dlscharged Btitside the premises.

viii Efforts shall be made to maké use’ of railn water harvesfed If needed capacity of the
reservoir should be enhanced to ‘meét the maxlmum water reqmrement Only
balance water requr,rement should be’ meffrom othér sources s

-m._,,- ST —L‘-#a'.-‘_-.-z R e o

L -—»

ix Slag produced in Ferro Manganese (Fe-Mn) productron shall be used in manufacture
of Silico Manganese (S[-Mn} All the olher ferro alloy srag shall be used in the
preparation of building matenals ; ;

x. Risk and Disaster Management Plan along w:th ihe mltlga'tién ‘measures. should be
prepared and a copy submitted to the Ministry’s Régional Office at Bhitbaneswar,
SPCB and CPCB within. threeimonths .of jssue of environment clearance letter.

xi As propesed, green be!tashoiﬂd be. deve[oped in. at Ieast 33 Y of the project area.

the DFO. _ i |
xii. At least § % of the “total cost of the, pro;ect should be _earmarked towards the
Enterprise Social Commitmeqt based:on iocais neéd and Item Wise detdils along with
time bound action-plan should be prepared and submltted td the Ministry’s Regional
Office at BhubaneSWar Lrnple' !ahlon af such program shaﬁ be ensured

accordingly in a-time. bound manner_, e e ale® w ;_ -

xui. The company shall provide housmg for construclton Iabour W|ih|n lhe site with all
necessary infrastructure and: facilities such as fuel for cookmg, moblle toilets, safe
drinking water, medical hea[th care, creche etc. The housing may be in the form of
temporary structures to"ﬁ_' rerﬁ”ﬁ'\'?é‘a aft'ér" the éﬁfﬁ“‘l“’f‘on of the pro;ect.

xiv. The Company - shail suhmit wrihm three menlhs ihetr pollcy tOWards Corporate
Environment Résponsmrhty v "lch should mter-aira addiess: (‘) :Sléndard operating
process/ proc:edure (o] hemg mto focus:- any ,1nfnngemenﬂdewatranlwolahon of
environmental -of f@rest ‘WO Tcoﬁdltlons (u) Hlerar'chlcal »systetn oF Admmrstratwe
order of the Company.-to deal:wilh erivifonmental.issues andlensurlng ‘gompliance to
the environmental clearance cenditions and (lii) System oti reporung of non
compiiancefwolatlon environmenial' 'f g ._of {he .company
and/or stakeholders 0h=§hafepo!ders._-_~- S e

A GENERAL CONDITJONS‘ i .

The project authormes i'nust strictly adhere fa ihe stlpU]ations made by the

Jharkhand State Poﬂution Contro! Boarcl and thé Siate Government
s

i No further expansrari on medlf catmns in'the’ plant sha!l be camed out without
prior approval of the M'Ihistry of Enﬁllranment and Foresis e

. The gaseous emrssuons from. varleus process un;ts shall confnrm to the
load/mass based standards notified’ by this: Mimst;y .6n 1ot May, 1993 and
standards prescrlbed fmm time to time, The S’[ate“Bmard may specify more
stringent standards-for th'e re!eﬂan’rpanameters keepmgﬂmm:ewﬁhe nature of the
mdusiry and |is size: and*’iocaticm e B . G §
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At least four ambient air quality monitofing stations should be established in the
downward direction as well ‘as where maxifum ground level conceritration of
PM10, SO, and NOy -are anticipated Jr.eohsultation with the SPCEB. Data on

ambient air quality and stack emission shall be regularly submitted to this Ministry

including its Regional Office at Bhubaneswaf: and. the SPCB/CPCB once in six
months. S L R R Y

3 y
Industrial wastewatet shall. be properly collected; treated s¢-as.fo.gonform to the
standards .prescribed “ihder GSR 422 (F), dated- 19" May, 1993 and 31"

December, 1993 or as:amended fofitime fo-ims: The freated wiastewater shall
be utilized for plantation purpose.. - - PR

The overall noise levels in and around-the plarit area shall'be kept well within the
standards (85 dBA) by, providing noise control measures.. including acoustic
hoads, silencers, enclosires-etc. on all sources of noisé:generation.. The ambient
noise levels.should conform to the standards préscribed under EPA Rules, 1989

viz. 75 dBA (daytime).and 70 dBA (nighttime),” ~ © - -

Occupational-health i%ii{uéillép‘qé_dﬁ ihé—_.\}vo’r‘ké’ré’ shiould be done on a regular
basis and recoids ma;ipt?i’rie‘;l."gs;ipé’jr_".thke'Fadtori\ésﬁﬁe;qt.:j A

The company :shall _dé\igtép:_ strface watgrfﬁar.vg;:s-ﬁ'r;gfig_tl‘qp‘tuﬁr'es;;tie: harvest the

it

rain water for-ulilization in"ihe lean-seasol bes];i.e;s_reéha_fg_’iﬁg' the-ground water

S kA daliatin

T R
i "t o _-}mrf—eﬁw_ﬂn_qﬁ?m:\f_mm

The project %mpanéﬁt ishall also coniply with 'Eii]'_thje,_ enﬁrgnﬁgﬁla[ protection
measures and, safegudrds, recommended in ‘the EIAEMP- report. Further, the
company must -undertake socic-econemic developmerit. activiies in the

surrcunding villages -like. col ity -development - programmes, educational
programmes, drinking-waitér-supply and health care efc,. i

T Y N T .

Requisite: afnount, .~_s‘h§§['l -be earmaikéd towards ‘capital. cost and recurring
costiannum- for; environment. pollufish Fahtral, measures: ‘to implement the
conditions. stipuiated by the Ministry of ‘Environiment aiid Forestsas well as the
State Government. An  implementation - schédiilé for implémenting all the
conditions stipulated Rereln shiall be’ submittéd to the Regional Office of the
Ministry at BhubariesWar. The funds so provided shall hot be diverted for any
other purpose. TN e g R g

-

A copy 'ot'"_,c_gl'e__eirary_:efléti'er-_ shall- be sent by file: propenent to concemed

Panchayat, Zila Parishad/Mupicipal Corgoration, Urban Local Body and the local

NGO, if any, from Whor suggestionsirepresentations, if any, were received while

processing.the;proposal. The clearance letigr shall also be put an the web site of

the company bi:theproponent. ; -+« o x . el
p S _‘-,-.t :

T LT L P

i

Sfus, of compliance: of:

The projigt:propenént-shall

website and shall update the same ‘pefiodically., It shal Simultaneously be sent to
the Regional Office offtheMOEF at Bhubaneswar. the respective Zonal Office of
CPCB and the GEGB. The criteria. pollutant leyels namely; PM10, SO, NOx
(ambient leVels as.'well as stack emissioris). or critical. secloral parameters.

indicated. forthé projects shall be monitored -and -displayed “at a. convenient
location near the Main gate f the company’in the publie.demain.

1 ' ‘ e BES . N I .'3.-.. h.-..‘-
2 S
- ] .
. i
1
s 13 . :‘?.
i o .
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the stipulated
stiltszof. monitored. dataprctheir+ -~ -+
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xii.  The project propqnenf-sﬁ;aﬂialso subinit six moﬁtﬁiy reports on the status of the
compliance of the -sfipbldted environmental: conditions including results of
monitored data (both in hard copies-as well as by e-mail) to the Regional Office of

MOEF, the respective Zarial Office of CPCB and the SPCB. The Regional Office

of this Ministry at :Bhutiaqéswan;--CPCB-'f SPCB shall monitor the stipulated

conditions. . . ., .}l0 T L e

xiv. The environmental'-;stater;}leﬂ‘t‘»for‘e-:'iajch?ﬁhaht:i’al‘-??éai—‘féﬁdfﬁij%-ﬁ‘f’Méreh‘in'Fonn—\f
as is mandated o -be supmitted by the project proponent to the concerned State
Pallution Control Board as prescribed under the Environment (Protection) Rules,
19886, as amended subsequently, shall:aiso be put-on the website of the company
alongwith the status of compliance of envirohmental conditions and shall also be

sent to the respettive Regional Office of the MOEF 2t Bhubaneswar by e-mail.

xv, The Project Proponent sﬁail inform the public that the project has been accorded
environmental, clearance: by the Ministiy and copies of the clearance letter are
available withthe SPCE.and may. aiso be' seen at Website of the Ministry of
Environment and Forests &t htip:lenvioric.in. This shall be -advertised within
seven days from the“date of iSsue of the -clearance: letfer, af least in two local
newspapes. thatiare Widsly circulated-in the.region af'which onig'shall be in the
vernacular language:of-iie locality. concerned and:a’capy of the: same should be

forwarded to "tﬁ‘e,.:fi?i'__é;éjjb_n'a;l. office.at Bhubaneswar, . .-

xvi.  Project authorities’ *_s;f}j_eglj.._'_[njfgrm,._ihe--.Reg;qaa},-@fﬁea,gg well as-the Ministry, the
date of financial- closireé. and final approval ;of

_ ifial approval of:the project "by~{Hs. concerned
authorities and th‘éfc’:iaité-,o; commencing.the lapid - evelopment work. -

The Ministry may revoke or suspend the clearance, if 'irripl“e'rﬁen'l_éﬁ_bijiﬂ-ﬁ:f any of the
above conditions is not satisfactory. , |

Y The Ministry reserves }ﬁ_e’_.‘»_{r_iéht-, fo; s’fir?fllé’tei:additfona‘l:;pqa"c‘iitior.'ls_ if folind necessary.

The Company in a ﬁme-bound 'mahfié_ﬁ:sha‘fl i_mp_!e'rﬁ'ei-’i_,t;.th"é_s:eéﬁdnditiong;-

0. The above condifions sfiall Be enforced, iitércalia inder the provisions;of the Water
(Prevention & Control of:P8llition) Act, 1974;:the: Al (Prevention &:Contrdl of Pollution) Act,
1981, the Environment (Protestior){Act,1986, Hazardous Wastes. (Mahagenisht: Handiing
and Transboundary Movement).Rules, 2008"ahd‘the ‘Public:(Ihsura se): Liability: Act, 1991
along with their amendment',s’:eénaﬁll‘yl;és..' ? gt ¥ g

e B '-(u;’fl'b’éu;xl;t;#ai’}l’

' Scientist -F

'é;' T

Copy to:-

-
ot B
Tanl e

T e mee e g s

The Secretary, DeparimentiofiForest; Govt. of dharkharnd ,Nepal Heusg, Rangchi.

2. The Chief Conservator of: Forests, Ministry of Environment & Foresfs; Regional

Office. (EZ) A-3, Chandrashekharpur , Bhubaneswar-7.1 5023, y ol 2

% The Chaiman, Gentral-Pollution-Comtisl-Board \Rarivesh:Bhavans-CBD-cum-Office
Complex, East Arjuri NagarNewDelhr— 110.03 % Gniow Tpght ™ o
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F. No. J-11011/384/2010-1A11(1)
> Governiment of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003
E-mail: dirind-moefecc@gov.in
Tel: 011-24695368

Dated: 24% November, 2020

Shri. Gaurav Budhia,

Director,

M’s. Bihar Foundry & Casting Limited,
Main Road, Ranchi-83400] (Jharkhand)

Fmail: biharfmmdargzozﬂ@gmail.com

Subject: Modification-cum-Expansion in existing Ferro Alloys Plant by M/s. Bihar Foundry &

Si,
]

o

fed

Casting Limited located at Ramgarh Industrial Area, Survey Plot No 1405(P), Village -
Marar. Ramgarh, Jharkhand - Prescribing of Terms of Reference {ToR) -
regarding.

This refers to the online application of M/s. Biltar Foundry & Casting Limifed made vide
proposal no. [A/JH/IND/172815/2020 dated 12/09/2020 along with the application in preseribed
lormat (Form-l). copy of pre-feasibility report and proposed ToRs for undertaking detailed EIA
study as per the EIA Notification, 2006 for the project mentioned above. The proposed project
actisity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category =A™
ot the schedule of the EIA Notification, 2006 and appraised at Central Level.

Ihe proposal cited abave was considered in 24* meeting of the Re-constituted EAC (Industry-1)
held during 27-29" October, 2020. The EAC proceedings of the proposal is given as below.

Details submitted by the project proponcnt
M‘s. Bihar Foundry & Casting Limited located at Notified Ramgarh [ndustrial Area, Survey Plot
No 1405(P), Village - Marar, Ramgarh (JHK) ~ 829117 proposes to expand the existing unit for
manufacturing of Ferro Alloys Sivin / FeMn based on Sub Merged Arc (SAF) technology:.

The project was earlier accorded envirommental clearance vide letter number J-11011/384/2010-
1ALHD) dated 31/10/2011. Consent ta Operate was accorded by Jharkhand State Pollution Control
Board vide Ir. no. B-42, validity of CTO is up to 31/12/2020.

The proposed unit will be located at Plot No 1405(P), Village - Marar, Taluka: Mandu, District:
Ramgarh, State: Jharkhand. — 829117,

The land area acquired for the proposed plant is 3.1 ha which is a Government Land. No forest land
is involved. The entire land has been acquired for the project. Of the total area 1.05 ha (33 %) land
will be used for green belt development,

No national park/ wildlife sancluary/biosphere reserve/ tiger reserve/ elephant reserve etc. are
reported 1o he located in the core and buffer zone of the project. The area also does not report to
form corridor for Schedule-] fauna.

¢ Ruivreme tor progect ntled “Modification-cuui-Expanston In extsting Ferro Atloys Plent of Mfs. Bihar Foundry & Casting Linthted at Noufie

Sorme

Woegae Mernd drca Survey Plor No JHO5(P), Village - Marar, Ramgarh, Jiarkhund”,

i

Page 1 of 10




’ 767

WY
) Page % | '

W

8. Total project cost is approx Rs. 50 Crores. Proposed employment gencration from proposed project
will be 350 direct employment and 353 indirect employment.

v The targeted production capacity of the SiMn —163TPD (38,575TPA) or HC/MC/LC FeMn -
263TPD (94.075TPA} depend on market scenario / demand. The ore for the plant would be procured
trom market sources. The ore transportation will be done through Import / Other Sources
t Rail/Road/'Conveyvor).

1. _The existing and the proposed production details are as below:
Existing Ferro Alloys Proposal (Modification-cum-
units as per EC & Expansion)
Production
L 230 INT 57 1x9 MVA
} SAT (Submerge Arc

Final Plant Configuration &
Capacity

2xX6+ 3x9 MVA SAF's + Ix12T
per batch CLU Converter with

I, Modification of existing 2x3
MVA SAF’s to 2x6 MVA SAF’s

| Turnaces) by change in transformer capacity
Ferro Alloys SiMn/FeMn . Madification of existing Ix7.5 | Produet Mix
.- 95TPD (34,080TPA) MVA SAF to [x9 MVA SAF by | SiMn — 165 TPD (58,575TPA)

change in transformer capacity

. New 1x9 MVA SAF

i e R, i
matching associate [acilitics |

or HC/MC/LC FeMn - 265
TPD (94,075TPA) depend on

4. New  I2MT  per  batch | market scenario/demand
CLU(Creusot-Loire-Uddeholm)
Converter for refining liquid HC

- FeMn to MC/LC FeMn

5. Matching -associate facilities for

operations

b1 The electnietty load of 22.5 MW will be procured from DVC. Company has 2lso proposed to install
sero DG Set.

i.2. Proposed raw material and fuel requirement for project are 662.5 TPD Manganese Ore & 198.7
IPD coke. The requirement would be fulfilled by market sources as well as Imports. Fuel
consumption will be mainly electricity from DVC,

I3 Mater Consumption for the proposed project will be 50 KLD additional and waste water generation
wilt be recyeled. Domestic waste water will be treated and industrial waste water generated will be
treated and reused for cooling,

14 The proponent has mentioned that there is no court case or violation under EIA Notification to the
project or related activity.

Observations of the Committee
S5 The Committee noted the following:
i, Lhe propusal is to upgrade existing 3T, 7 T EAF to 6 T and 9 T respectively and install one

more 9 MVA SAF thus making the complex lo have 2x6+ 3x 9 MVA SAF Complex.

1. Plant was installed after obtaining EC from MoEFCC during QOct 2011, CTO is valid till Dec
2020.

iii. lLand area is 7.76 acres with green belt area as 1.09 acres.

n. Water would be sourced from Damodar River.

Cwms od Bejevence far praject aited “Modificatlon-com-Expunsion in existing Ferro dileys Plant of Als. Bihar Foundry & Casting Lumied a1 Nonfied
oompsa tt bt el deew, Survey Flot Na 1H05(P), Village - Merar, Ramgarl, Jharkhond .
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Recommendations of the Committee
16 After deliberations, the Committes recommended the project proposal for prescribing following
specific ToRs for undertgking detailed EIA and EMP study in addition to the generic ToR enclosed
at Annexure-1 read with addilional ToRs at Annesure-2:
. Only surface Water shall be used. Ground water abstraction shall not be permitted.
ti. 100 % water consumed annually shall be recharged through water harvesting.
i PM level trom chimneys shall be maintained at < 30 mg/Nm3 and Power plant emission norms
of SO2 and NOX less tian 100 Mg/Nm3 shall be adhered to.
w. All Plant roads and-approach road to plant shall be made paved and industrial vactum cleaners
shall be used to keep the plant clean and free of fugitive emissions.
v The dust coliected from roads, plant floors and APCDs shall be recycled to pellet plant.
vi. 100 % of the slag generated through the process shall be utilized.
vii.  Plant shall operate on ZLD.
viii.  4th hole extraction system shall be installed on SAF for control of dust emission.
in.  Briquetting and Jigging plant shall be installed.
x. No Ferro Chrome production without prior Environment Clearance from MoEF&CC.
Mo AQD (Argon Oxygen Decarburization) Converter shall have secondary fume extraction facility.

Decision of MoEF&CC

I7. [he undersigned is directed to inform that Ministry of Environment, Forest and Climate Change
has examined the proposal in accordance with the Environment Impact Assessment (EIA)
Nonfication. 2006 & further amendments thereto and after accepting the recommendations of the
l:xpert Appraisal Committee (Industry-1) hereby decided to accord above-said specific ToRs. in
addition to the standard ToRs and Sector Specific ToRs as enclosed at Annexure | read with
additional ToRs at Annexure-2 for carrying out detailed EIA/EMP for the above project.

18. It is requesied thal the draft EIA Report may be prepared in accordance with the above mentioned
specilic ToRs and enclosed generic ToRs and additional ToRs and thereafter further necessary
actron including conducet of public consultation may be taken for obtaining Environment Clearance
m accordance with the procedure prescribed under the EIA Notification, 2006 as amended.

19. The ToRs are valid for a period of four years from today i.e., 24/11/2020 and will expire an
231172024 as per the MiRistry's Notification S.0. 751 (E) dated 17/02/2020.

20, This 1ssues with the approval of the Competent Authority. = :

(A.K. Agriwal)

Director

Capy to:-

I Secretary. Department of Environment, Government of Jharkhand Secretariat Ranchi.

2. Regional Officer. Ministry of Environment, Forest and Climate Change, Regional Office (ECZ).
Bunglow No. A-2. Shyamali Colony, Ranchi-834002.

i Chatrman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, East
Arjun Nagar, New Delhi-110 032, ,

4. Chairman. Jharkhand State Pollution Control Board, H.E.C., Dhurwa, Ranchi-834004 (Jharkhand).

5. Member Secretary, Central Ground Water Authority, West Block -1, Wing -3, Sector I, R.K.Puram,

New Delli  110086.

Disirict Collector, Ramgarh Distriet, Jharkhand.

Guard File / Record file / Monitoring file.

MOLF&CC Website.

el

==

Director

formis o £ Referein ¢ far pregeet intted ™ Modificatfon-cun-Expansion in existing Ferro Alloys Plunt of Mis. Biiar Fordry & Custing Limired at Notifled
Famede duerial trea Nurvew Plar No H05(P), Village - Marar. Ramgarh, Jharkhiond™.
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ANNEXURE — 1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR
I Fxccutive Summary
Introduction ,
i Details of the EIA Consultant including NABET accreditation
it Information about the project proponent
1. Importance and benefits of the project
3 Pruject Doeseription

L Cost of project and time of completion.

i Products with capacities for the proposed project.

it It expansion project, details of existing praducts with capacities and whether adequate

land is available for expansion, reference of earlier EC i any.,

i List of raw materials required and their source aleng with mede of transportation.
v Other chemicals and materials required with quantities and storage capacities
Al Details of Emission, effluents, hazardous waste generation and their management.

vii.  Requirement of waler, power, with source of supply, status of approval, water balance
diagram, man-power requirement (regular and contract)

viii.  The project proponent shall furnish the requisite documents from the competent authority
in support of drawl of ground water and surface water and supply of electricity.

i Process description along with major equipment and machineries, process flow sheet
(Quantitative) from raw material to products to be provided.

. Hazard identification and details of proposed safety systems.

xi.  Expansion/modernization proposals:
a. Copy of all_the Environmental Clearance(s) including Amendments thereto

obtained for the project from MoEF&CC/SEIAA shall be attached as an
Annexure. A certified copy of the latest Monitoring Report of the Regional Office
of the Ministry of Environment, Forest and Climate Change as per circular dated
30" May,™2012 on the status of compliance of conditions stipulated in all the
existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing /existing
operation of the project from SPCB/PCC shall be attached with the EIA-EMP
report.

b. In case the existing project has not obtained environmental clearance, reasons for
not taking EC under the provisions of the EIA Notification 1994 and/or EIA
Notification 2006 shall be provided. Copies of Consent to Establish/No Objection
Certificate and Consent to Operate (in case of units operating prior to EIA
Notification 2006, CTE and CTO of FY 2005-2006) cbtained from the SPCB
shall be submitted. Further, compliance report to the conditions of consents from
the SPCB shall be submitted.

4, Site Details
L Location of the project site covering village, Taluka/Tehsil, District and State.

Justification for selecting the site, whether other sites werc considered.

i, A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000
scale on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive
places) '

i Cu-ordinates {lat-long) of all four corners of the site..

", Google map-Earth downloaded of the project site.

9 Layout maps indicating existing unit as well as proposed unit indicating storage area,
plant area, greenbelt area, utilities etc. If located within an Industrial
area/Estate/Complex, layout of Industrial Area indicating location of unit within the
[ndustrial aren/Estate,

i e Jov progect led ~Mordificalon-cum-Expansion in extsting Ferra diloys Plant of M. Bihar Foundry & Castivg Lintired at Notified
W aren s otusterd Area, Survey Plat No 105(F), Village - Moror, Ramgarh, Jharkhand .
Page 4 of 10
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Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular,

Landuse break-up of total land of the project site (identified and acquired).
government/private - agricultural, forest, wasteland, water bodies, settlements, etc shall
be included. (not required for industrial area)

A list of major industries with name and type within study area {10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.
Details of Drainage of the project upto Skm radius of study area. If the site is within !
km radius of any major river, peak and lean scason river discharge as well as flood
occurrence [requency based on peak rainfail data of the past 30 years. Details of Flood
Level of the praject site and maximum Flood Level of the river shall also be provided.
(inega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy

Forest and wildlife related issues (if applicable):

11,

V.

Vi

.

v,
vi.
vii.
viii,

Permission and approval for the use of forest land (forestry clearance). if any. and
recommendations of the State Forest Department. (il applicable).

Land use map based on High resolution satellite imagery (GPS) of the proposed site
delineating the forestland (/n case of projects imvolving forest land more than 40 hay.
Status of Application submittet for obtaining the stage I forestry clearance along with
tatest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-d-vis the
project focation and the recommendations or comments of the Chief Wildlife Warden-
thereon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area.

Copy ol application submitted for clearance under the Wildlife (Protection) Act. 1972. to
the Standing Committee of the National Board for Wildlife.

Fovironmental Status

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and
dircction and rainfall.

AAQ data (except monsoan) at 8 locations for PMie, PMas, SO2, NOx, CO and other
parameters relevant to the project shall be collected, The monitoring stations shall be
based CPCB guidelines and take intc account the pre-dominant wind direction,
population zofie and sensitive receptors including reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in
the NAQQM Notitication of Nov, 2009 atong with —min., max., average and 98% values
for each of the AAQ parameters from data of all AAQ stations should be provided as an
annexure to the EIA Report.

Surface water quality of nearby River (60m upstream and downstream}) and other surface
drains at eight‘locations as per CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC.
Ground water monitoring at minimum at 8 locations shall be included.

Noise levels monitoring at 8 locations within the study area.

Soil Charneteristic as per CPCB guidelines.

sorms of Heteeciow e project wted “NModlfication-cum-Expansion W existing Ferro Alloys Plant of Mfs, Bilar Foundey & Casting Limtied ut Notificd
s fndrecenn Srea Musvey Pior No 1403(P), Village - Maror, Ramgork, Jarkhiand”,
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Traffic study of the area, type of vehicles, frequency of vehicles for transportation of
materials, additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. 1f
Schedule-l fauna are found within the study area, a Wildlife Conservation Plan shall be
prepared and furnished.

Socio-economic status of the study area.

impact Assessment and Environment Management Plan

Assessment of ground leve] concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain. the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of ali
sources of emissions (including transportation) on the AAQ of the area shall be well
assessecl. Details of the model used and the input data used for modelling shall also be
provided. The air quality contours shall be plotted on a location map showing the location
of project site, habitation nearby, sensitive receptors, if any.

Water Quality modelling — in case, if the effluent is proposed to be discharged in to the
local drain, then Water Quality Madelling study should be conducted for the drain water
taking into consideration the upstream and downstream quality of water of the drain.
Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options (or transport of raw
materials and finished products and wastcs (large quantities) by rail or rail-cum road
transport or conveyor-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and
reused for different purposes shall be included. Complete scheme of effluent treatinent.
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P) Rules.

Netails of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and disposal. Copies
of MOV regarding utilization of solid and hazardous waste shall also be included. EMP
shall include the concept of waste-minimization, recycle/reuse/recover techniques,
Fnergy conservation, and natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not less than
1.300 trees per ha. Giving details of species, width of plantation, planning schedule etc.
shall be included. The green belt shall be around the project boundary and a scheme for
preening of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
ranwater from the roof tops and storm water drains to recharge the ground water and
also to use for the"various activities at the project site to conserve fresh water and reduce
the water requirement from other sources.

Total capital cost and recurring cost/annum for environmental poliution control measures

shall be included.

Actinn plan for post-project environmental monitoring shall be submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plart including Risk Assessment and damage control. Disaster management
plan should be linked with District Disaster Management Plan,

o of Referenne for grogect tiled ~Rlodificaiion-cim-Expansion in exisiing Ferra Alloys Plant of V5. Bikar Fornufry & Casting Lintited ai Natfled

Mg ndugtrial drew, Survey Plot No 1405(F), Villnge - Marar, Ramgarh, Jurkhond™,
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8. Occupational health |

i. Details of existing Occupational & Safety Hazards. What are the exposure levels of
above mentioned hazards and whether they are within Permissible Exposure level (PEL).
If these are not within PEL, what measures the company has adopted to keep them within
PEL sa that health of the workers can be preserved,

I, Details of exposure specific health status evaluation of worker. 1f the workers” health is
being evaluated by pre-designed format, chest x rays, Audiometry, Spirometry, Vision
testing (Far & Near vision, colour vision and any other ocular defect) ECG. during pre-
placement and periodical examinations give the details of the same. Details regarding
last month analysed data of abovementioned parameters as per age, sex, duration of
exposure and department wise.

i Annual report of health status of workers with special reference to Occupational Health
and Safety.

. Plan and fund allocation to ensure the occupational health & safety of all contract and
casual workers.

9, Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its Board of
Directors? if so, it may be detailed in the EIA report.

i, Does the Environment Policy prescribe for standard -operating process / procedures to
bring into focus any infringement / deviation / violation of the environmental or forest
norms / conditions? If so, it may be detailed in the EIA.

iit. What is the hierarchical system or Administrative order of the company to deal with the
cnvironmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

i, Does the company have system of reporting of non-compliances / viclations of
environmental norms to the Board of Directors of the company and / or shareholders or
stakecholders at large? This réporting mechanism shall be detailed in the EIA report

"¢ Detals regarding infrastructure facilities such as saniration, fuel, restroom ete. to be provided to
the labour force during construction as well as to the casual workers including truck drivers during
operation phase.

1. To address the Public Hearing issues, the provisions contained under Ministry’s Office
Memorandum vide F.No. 22-65/2017-JA.TII dated 30/09/2020 shall be adhered to.

12, Any lingation pending against the project and/or any direction/order passed by any Court of Law
against the projecl, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? [f so, details thereof and compliance/ATR to the notice(s) and present status of the case.

13. A tabular chart with index for point wise compliance of above ToRs.

4. The ToRs prescribed shall be valid for a period of three years for submission of the EIA-EMP
reports along with Public Hearing Proceedings (wherever stipulated).

1 he following general points shall be noted:
¢ Al documents shall be properly indexed, page numbered.

i Period/date of data collection shal] be clearly indicated.

i Authenticated English translation of all material in Regional languages shall be provided.

i The leler/application for envirohmental clearance shall quote the MOEF&CC file No. and also
___aitach a copy of the letier. '

B of Reference for progect niled “Modificarion-chin-Exponsion hr exisitig Ferro Allays Flam of Ats. Bihar Forndvy & Casting Litited ar Notified
Ramgarh industreal Area. Survev Plor No 1405¢P), Viilage - Marar, Romgarh, Jharkhand".
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the copy of the letter received from the Ministry shall be also attached as an annexure to the
final EIA-EMP Reporf;

Ihe index of the final EIA-EMP report must indicate the specific chapler and page no. of the
LIA-EMP Report

While preparing the EIA report, the instructions for the proponents and instructions for the
consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-1A.11 (1) dated 4™ August.
=009, which are available on the website of this Ministry shall also be followed.

The consultants involved in the preparation of EIA-EMP report after accreditation with Quality
Council of India (QCI)/National Accreditation Board of Education and Training (NABET)
would need to include a certificate in this regard in the EIA-EMP reports prepared by thein and
data provided by other organization/Laborataries including their status of approvals etc. Name
ot the Consultant and the Accreditation details shall be posted on the EIA-EMP Report as well
as on the cover of the Hard Copy of the Presentation material for EC presentation.

ToRs™ prescribed by the Expert Appraisal Committee (Industry) shall be considered for
preparation of EIA-EMP report for the project in addition to all the relevant information as per
the “Generic Structure of EIA’ given in Appendix 1T and II1A in the EIA Notification, 2006.
Where the documents provided are in a language other than English, an English translation shall
be provided. The draft EIA-EMP report shall be submitted to the State Pollution Coutrol
Board of the concerned State for conduct of Public Hearing, The SPCBshall conduct the
Public Hearing/public consultation, district-wise, as per the provisions of EIA notification,
2006. The Public Hearing shall be.ehaived by an Officer not below the rank of Additional
District Magistrate, The issues raised in the Public Hearing and during the consuitation process
and the commitments made by the project proponent on the same shall be included separately in
1:1A-EATP Report in a separate chapter and summarised in 2 tabulay chart with financial budget
tcapital and revenue} along with time-schedule of implementation for complying with }hc
commitments made. The final EIA report shall be submitted to the Ministry for obtaining

environmentai clearance.

ofe v ofe o v e e ok
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ANNEXURE-2

ADDITIONAL ToRs FOR
METALLURGICAL INDUSTRY (FERROUS AND NON-FERROUS)

Complete process flow diagram describing each unit, its processes and operations, along with
material and energy inputs & outputs (material and energy balance).
Emission from sulphuric acid plant and sulphur muck management.
Details on nstallation of Continuous Emission Monitoring System with recording with proper
calibration system
Details on toxic metals including fluoride emissions
Details on stack height.
Details on ash disposal and management
Complete pracess flow diagram deseribing process of lead/zinc/copper/ aluminium, ere.
Details on smeiting, théermal refining, melting, slag fuming, and Waelz kiln operation
Details on Holding and de-gassing of molten metal from primary and secondary aluminium,
maierials pre-treatment, and from melting and smelting of secondary aluminium
Details on toxic metal content in the waste material and its composition and end use (particularly
ol slag).
Trace metals in waste material especially slag.
Pian for trace metal recovery
[ race metals in water
RRFRT

Termy of R.'fn ene for proyect uiled " Modifieotfon-eun-Expansion in existing Ferro .-ﬂ'kas Flant of Mis, Blhar Fomdry & Casiing Litnled at Nottfied
Hampak fndisirial Area, Survey Plor No I405(F), Villuge - Marar, Romgarly, Jharkiomd ™
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Executive Summary
Laecutne summary of the report in about 8-10 pages incorporating the following:

. Project name and location (Village, Dist, State, Industrial Estate (if applicable)
i Products and capacities. IF expansion proposal, then existing products with capacities and
reference to earlier EC.
. Reguirement of land, raw material, water, power, fuel, with source of supply (Quantitative)
" Process description in brief, specifically indicating the gaseous emission, liquid effluent and
solid and hazardous wastes, Materials balance shall be presented.

7 Measures for miligating the impact on the environment and mode of discharge or disposal.
. Capital cost of the project, estimated time of completion
‘ie. Site sclected for the project — Nature of land — Agricultural (single/double crop), barren,

Goviprivate land, status of is acquisition, nearby (in 2-3 km.) water bady, population, with
m [0km other industries, forest, eco-sensitive zones, accessibility, (note — in case of
industrial estate this information may not be necessary)

Vi Baseline environmental data - air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby population

i Identification of hazards in handling, processing and storage of hazardous material and safety

system provided to mitigate the risk.
Likely impact of the project on air, water, land, flora-fauna and nearby population

v Fmergency preparedness plan in case of natural or in plant emergencies
" Issues raised during public hearing (if applicable) and response given
N CSR plan with praposed expenditure,
W Occupational Health Measures
N Post project monitoring plan
Fhdkokhd

Fuvire o Refet v for projecd inted “Modificatlon-eun-Expaitsion in exisitng Ferro Aloys Plant of Mis. Biliar Foundry & Cusoing Limtted at Notified
omgarh indmrical Avea, Surver Piat XNo 1HDS(P), Village » Marar, Ramgarh, Jhorkhamd”.
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. GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IA DIVISION-INDUSTRY-1 SECTOR)

RRRRK

Dated: 11.11.2022

Date of Zero Draft MoM sent to EAC: 08.11.2022
Approval by Chatrman: 11.11.2022
Uploading on PARNESH: 11.11.2022

MINUTES OF THE 16" EXPERT APPRAISAL COMMITTEE (INDUSTRY-
1 SECTOR) MEETING HELD ON NOVEMBER 3, 2022

Venue:  Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Video Cornferencing

Time: 10:30 AM onwards

NOVEMBER 3, 2022 [THURSDAY]

(i} Opening Remarks by the Chairman, EAC

Shei Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
EAC meeting for further deliberations.

Shri Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry | Sector)
lor preparation and uploading the agenda of the EAC meetings and draft record of discussion very
scientifically. systematically and timely on Parivesh Portal.

(ii)  Details of Proposals and Agenda by the Member Secretary

Dr. R. 3. Lal, Scientist ‘E’ & Member Secretary, EAC (Industry-1 Sector) appraised to the
Commiitee about the details of Agenda items to be discussed during this EAC meeting.

(itiy  Confirmation of the Minutes of the 15" Meeting of the EAC (Industry-1 Sector) held
during October 17-18, 2022 at MoEF&CC through VC.

lhe BAC, having taken note that final minutes were issued after incorporating comments
uftered by the EAC (Industry-1 Sector) members on the minutes of its 15" Meeting of the EAC
(Industry-1 Scetor) held during October 17-18, 2022 conducted through Video Conferencing
(VC). and noted that no request has been received for madifications/factual correction, in the

minutes ol the 15™ EAC meeting for the project/activities, and confirmed the same.

Minutes:f 16™ meeting of the EAC for Industry-I scctor held on 3 November, 2022 Page 1 of 121




16.4

bod,

16.4.

16

6.4

-

3
il

A

v q}?(

) Page 1 {65

Modification cum Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAF’s to 2x6
MVA SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA SEAF, Existing
1x9.0 MVA SEAF, New 1x% MVA SEAF & New 1ZMT per batch CLU Converter for
refining liguid HC FeMn to MC/LC FeMn by M/s Bihar Foundry and Casting Limited,
located at Plot No.0 1405, Ramgarh Industrial Area, Village Marar, District Ramgarh.
Jharkhand — Cansideration of TOR.

|Propusal No. [A/JH/AAND1/400084/2022; File No. 1A-J-11011/384/2010-1A-11(1)]
|Consultant: Pioneer Envireo Laboratories & Consultants Pvt, Ltd.]

M/s. Bihar Foundry & Casting Limited has made an online application vide proposal no.
IA/TH/IND1/400084/2022 dated 21.10.2022 along with the application in prescribed format
(Form-1), copy of pre-feasibility report and proposed ToRs for undertaking detailed EIA study
as per the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at schedule no. 3 (a) Metallurgicai industries (Ferrous & non-ferrous) under
Category “A™ of the schedule of the EIA notification, 2006 and appraised at Central level. PP
has applied for appraisal of proposal under violation category as per the provisions contained
in the MoEF&CC Standard Operating Procedures dated 07.07.2021 pertaining to consideration
ol violation cases as PP has reported that they have constructed 5™ Furnace i.e New | x 9
MYV A SAF & CLU converter is under construction without prior environmental clearance.

Name of the EIA consultant; M/s. Pioneer Enviro Laboratories & Consultants Pvt. Lid.
INABLET certificate vide no. NABET/EIA/1922/SA 0148 valid till 16-12-2022].

Details submitted by Project proponent

[he project of M/S Bihar Foundry & Castings Limited located at Plot No.0 1405, Ramgarh
Industrial Area, Village Marar, District Ramgarh, Jharkhand is for Modification cum
Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAF’s to 2x6 MVA SEAF,
Maodification of existing 1x7.5 MVA SEAF to |x9 MVA SEAF, Existing 1x5.0 MVA SEAF,
New 1x9 MVA SEAF & New 12MT per batch CLU Converter for refining liquid HC FeMn to
MC/LC FeMn.

Environmental site settings:

"S.No. | Particulars Details Remarks

]' Total land » Total land: 2.91 Ha. (7.18 Acres) Land use:
Status of land: [ndusirial

» Total 2.91 Ha. (7.18 Acres), of land has taken on lease | Land
from Jharkhand Industrial Area Development

|
|
|
|
|

o Authority (JIADA) for a period of 30 years. o
il Existence of | No habitation exists in plant site. Hence no R & R is -

habitation involved.

&involvement  of

- R&R. it any. :
ifi. | Latitude and | Latitude and Longitude of the project site: -

Longiude of the |[ Point | . Latitude | Longitude |

project site
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’ , Point # | 23°39'33.79"N 85°30'20.85"E
. '|__Point # 2 23°39'33.67"N 85°30'24.03"E
' i Point # 3 23°39'26.99"N 85°30'25.12"E

Point # 4 23°39'25.39"N 85°30'23.90"E

|
y ] Point # 5 23°39'25.35"N 85°30'19.63"E
iv. | Blevation  of the | MSL of the plant area— 345 m to 348 m -
project site
% | Involvement of No Forest land is involved in the project site. -
v Forest land if any,
vio “Water body exists | Project site: Nil

within the project
Usite as well as study | Study area:

arca Water Body Distance | Directio
n
Damodar River 1.4 Kms. S
Raura Nala 2.5 Kms. E
i' Meramgarh Nala 54 Kms E
1 Unnamed stream 0.5 Kms W
' Ramgarh Village pond 40 Kms S
? ! Seota village Pond 1.5 Kms NE

and other unnamed small ponds are existing within

Vil | xistence Nil e
ot ESZ P ESA /

| National Park /

" Wildlife sanctuary /
Biosphere reserve /

| Tiger reserve /

| kfephant reserve,

|
i
| study area.
|

cle. il any within
| the study area
v | Forests Present within 10 Kms. radius of the plant site.
I ‘ Name Distance Direction
' ! Unnamed PF 0.4 Kms W
'- | Unnamed PF 4.7 Kms NW
o Unnamed PF 4.0 Kms W

i Criticaily  polluted | Ramgarh is declared Severely Polluted area (SPA) with
area as per | CEPl  index 65.11 by CPCB vide No.
MoFF&CC  Office | B29012/ESS(CPAY2015-16/ dated 26™ April 2016.
Memorandum  dated

'[ L 13" January 2010

0b5 The existing project was accorded environmental clearance vide Ir. no. J-11011/384/2010-
IALI(1) dated 31/10/2011, Consent to Operate renewal for the existing unit was accorded by
harkhand State Pollution Control Board in the name of M/s. Gautam Ferro Alloys (Unit of
BFCL) vide Ir. no. Ref no JSPCB/HO/RNC/CTO/4412165/2020/1819 dated 10/11/2020.The
vatidity of CTO is up to 31/12/2025. PP has submitted that they have submitted a request letter
. 3SPCB Tor name Change in CTO which is under process.
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Implementation status of existing EC

il

No

Facilities As per EC dated
31/10/2011

Implementation Status
as on 24/11/2020

Production as per
CTO

]

Ferro Alloys Plant of 96 TPD

(2x5 MV A SAF's and

1x7.5+Ix9 MVA SAF's with Jigging
unit and Micro Pelletizing facility

TPD

Ferro Alloy Plant of 96

96 TPD

1647 “The unit configuration and capacity of existing and proposed project is given as below:
S| Name | Existing Units Proposed Units (Modification-Cum- Total
o expansion) {Existing + Proposcd)
; Configuration|Production Configuration Production [Configuration| Production
_ | TPA TPA TPA
JLerro 28801875 34,080 Modification of |SiMn- 2x6 MVA + | SiMn- 58,575
Allovunit [ 1x9  MVA{(96 TPD) | existing 2x5 MVA fo 2x624,495 TPA| 3x% MVA TPA (165
l SAF With( MVA SEAFs (69 TPD) SEAFs + TPD)
| Jigging  unit{(SiMn / (or) 12MT CLU
and Micro | FeMn) Modification of existing [FeMn- Converter (or)
Pelletizing : 1x7.5 MVA 1o %9 50,995 TPA
facibity MVA SEAF (169 TPD) | With Jigging| HC/MC/LC
' unit and| FeMn-94,075
Existing 1x9 MVA Micro TPA
’ SEAF Pelletizing (265 TPD)
: facility
! New 1x9 MVA SEAF*
New 12MT per batch
CLU Converter for
_ refining liquid HC
] i FeMn to MC/LC FeMn
Nute: '

* PP has reported that they have constructed 5" Furnace i.e New I x 9 MVA SAF & CLU converter is under
construction (hence PP is applying a Fresh Application for E.C. under Violation as per SOF dated 07.07,2621)

|'fs

4N

Lhe details of the raw material requirement for the proposed project along with its source and

maode of transportation is given as below:

Quantity
».No Raw Material E Aﬁe': Sources Mode of Transport
| ixpansion
; . (TPA)
I | For Ferro Alloys (2x6 MVA + 3x? MVA SEAFs)
() I_ Ferro Manganese — 94,075 TPA
a) ’ Manganese ore 2,35,188 Imported By Rail & Road
L | (South Africa) (through covered trucks)
. hy ‘ Coke 70,556 Local market / By Rail & Road
Imported (through covered trucks)
o | o (Australia)
"¢y ' Flectrode Paste 1410 Local market By road
; (through covered trucks)
B | Quarz 28,222 Localmarket By road
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. (through covered trucks)
i e) Daolomite 23,518 Imported By Rail & Road
B B (Bhutan) (through covered trucks)
-. (OR)
| (i) [ Silico Manganese — 358,575 TPA__
4) Manganese Ore - 1,46,438 Imported By Rail & Road
o (South Africa) (through covered trucks)
by | Coke 43,930 Local market/
Imported
______ ; (Australia)
) Carbon paste 878 Local market —
d) Dolomite 14,643 Imported By road
(Bhutan) (through covered trucks)
] I-e-Mn Slag 29,288 Inhouse By road
N (through covered trucks)
1649  The total water requirement for existing plant is 35 m’/day which is being met from

(RO BN

16.4.11

16.4.12

Groundwater source, NOC from CGWA has been obtained to abstract ground water of 35
m'day for industrial use vide letter No. CGWA/NOC/IND/ORIG/2021/10628 dated
02:01/2021 which is valid upto 01/01/2024. The total water requirement for the expansion
project is estimated as 148 me'day, which will be met from the Damodar River (Tenughat
Reservoir) for which WRD, Govt. of Jharkhand has given a Recommendation letter.

Total power consumption is 33 MW, in which meet from DVC 28.5 MW & 4.5 MW from
Captive power plant of adjacent unit of BFCL.

The capital cost of the project is Rs. 89.3 Crores. Employment generation from proposed
praject will be 250 nos. through direct employment and 500 nos. through indirect employment.

It has been reported by PP that there is no court case is pending related to the project, however,
there is a violation under EIA Notification, 2006 related to the project under consideration. The
PP has started installation of the 5" Submerged Arc Furnace of 1x9 MVA & CLU converter
without completing the process of Environment Clearance because of the following reasons:

e Due to COVID restrictions and social lockdown wherein all the physical activities were
restricted, PP ocould not move ahead with the study, interaction with officials and
accordingly could not complete the process of EC due to delay from their end.

o I'P has also given a completion date of 31% Dec 2021 for 5% furnace project to their
consortium of banks.

o it the completion date is exceeded by a period of 6 months, the loan account will slip into
a NPA (Non-Performing Asset) category.

e This situation would have led to bankruptcy of their company as well.

o ‘Thus, to avoid such situation, installation/completion of the 5% furnace has been
completed along with CLU converter.
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Present status of 5" Sibmerged Electric Are Furnace & CLU converter:

o

Installation of 5" Submerged Electric Arc Furnace of 9 MVA capacity has been
completed.

Production is not yet started,

Regarding instatlation of CLU converter, 70% of civil work, plant & machinery has been
completed.

0.4 14 Proposed Terms of Reference submitted by the PP:
¢ Baseline data has been collected by earlier Consultant from 1¥ December 2019 to 29"
February 2020 by M/s. Ampl Environ Pvt Ltd. Hyderabad.
o During of Final EC appraisal it was decided to submit the a fresh Application under
Violation; Hence applying a fresh for ToR.
e Now due to unavoidable circumstances M/s. Bihar Foundry & Casting Limited changing
the Fnvironment Consultant.
o Subsequently the baseline data has been collected for further period of One month i.e. in
May 2022 for Re-validation of Baseline data for preparation of EIA report by M/s. Pioneer
Enviro Laboratories & Consultants Pvt. Ltd.
e I'he Public Hearing was held on 15/03/2021. PP requests to consider the same for the
present proposal submitting under Violation.
o [here is no change in proposal & Production capacities.
o Standard Terms of Reference Prescribed for preparation of EIA report for Metallurgical
Industries (Ferrous & Non-Ferrous), as prescribed in Notification S.0. 996 (E) dt. 10™
April 2015 will be followed
Attributes Sampling Remarks
No. of Frequency
Stations
Air
1 Meteoralogical 1 On hourly basis for ONE | Wind Speed
parameters MONTH Wind Direction
i.e. May 2022 Temperature
Relative Humidity
Rainfall
¥ AAQ 8 24 hourly Twice a week | Parameters were Monitored:
pitamelers for 1 month PMs s,
(i.e. May 2022) PMo,
SO,,
NOx,
CO,
2) Noise 8 On hourly basis for 24 | Parameters were Monitored:
Hrs. at each station Day equivalent
Night equivalent
3} Water
a Giround Water .8 One sample at each of the | Parameters was Monitored: as
locations per IS: 10500
i) Surlace Water 5 One sample at each of the | Parameters were 5 Monitored: as
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Attributes Sampling Remarks
No. of Frequency
Stations
locations per BIS: 2296
4) Land e
i) Soil guality 5 One sample at each of the | Parameters were Monitored:
locations Texture, infiltration rate, SAR

bulk density, CEC, pH, Ca, Mg,
Na, K, Zn, Mn

1y Land use - - LU map was prepared by
concerned FAE for study area

5) Biological

1) Aquatic - Once B

1 Terrestrral - Once —

6) Socio economic - Social Impact Assessment was

parameters carried out by concerned FAE
for study area

7) Traffic Density - Once Vehicular traffic study was
carried out at Transportation
route.

8) As the Plant is situated in Critically Polluted Area. The following additional studies will be
varried out

\ssessinent ecological damage

Preparation of Remediation Plan

Preparation of Natural resource and community resource augmentation plan

l64 15 Mis. Bihar Foundry & Casting Limited had earlier applied for grant of ToR vide proposal no.
IA-JH/IND/172815/2020 dated 12/09/2020 for expansion of the existing unit for
manufacturing of Ferro Alloys SiMn / FeMn based on Sub Merged Arc (SAF) technology.
Accordingly. Terms of Reference was issued vide letter no. J-11011/384/2010-IAII(T) dated
24.11.2020.

bi6 Post compliance of ToR dated 24.11.2020, the PP had applied for EC vide proposal no.
IAZIND/223909/2020 dated 23/08/2021. The proposal was appraised by the EAC in its 44"
meeung held on 13 — g™ September, 2021 wherein after deliberations, the Committee
recommended 1o return the proposal in its present form. The observations and
recommendations of the EAC are as follows:

Observations of the Committee (EAC during 13-14" September, 2021)
The Committee observed the following:

i.  Proposed expansion project site is located in a Severely Polluted Area. Additional
safeguards such as 40% green belt development and provision of Continuous Ambient
Air Quality station etc. have not been proposed by the proponent.

ii.  Fxisting FC as well as instant EC application is in the name of M/s. Bihar Foundry
and Castings Limited whereas the Consents obtained from JSPCB is in the name M/s.
(;autam Ferro Alloys (Unit of BFCL). PP informed that M/s. Gautam Ferro Alloys is a
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common name and no such legal entity exist. This needs to be revisited by the PP to

ensure that the name in the EC as well as the Consents are in the same name.

iii.  There are serious non-compliances have been reported by RO including use of GW (4
bore wells) without permission; approval of Disaster Management Plan (DMP) by
Factory Inspectorate; non-implementation of CER, Continuous Ambient Air Quality
Monitoring station (CAAQMS) at project site has not been installed so far; medical
examination records of workers are not available; CSR activities have not been taken
up and six monthly reports have not been furnished etc. No tangible efforts have been
taken by the proponent to comply with the said non-compliances as reported.

iv Revised action plan for green belt development covering 40% of the project arca with
a density of 2500 sapling per ha will be required as the site is located in a severely
polluted area.

v Jigging and micro pelletizing facility is available. It is not clear if any up-gradation is
planned for these facilities under expansion.

vi.  Sewage treatment plant details has not been made available.

vii.  EIA report has following shortcomings;

a. There are three EIA coordinators, the roles and responsibilities of the coordinators

are not clear. Signatures of all Team Members are scanned.

b. Specific TOR points (i) and (iii) pertaining to use of surface water and emission
levels less than 30 mg/Nm" have not been complied. TOR Point 9 compliance has
been given at three places in pieces in Annexure 5, Chapter 6 and Annexure 8.
Accredited Consuitant Organization (ACQ) does not understand where this point
should be addressed in E1A report.

Interpretation of physical data, EB data has not been addressed in Chapter 3.

d. Socio-economic data have not been given in Chapter 3 and not interpreted.

¢. lnsection 4.5.7.2 of Chapter 4, impact on Social Environment has been given. Itis
not clear as to how impact has been predicted without determining the base line in
Chapter 37

f. Rain water harvesting program has been addressed only for water requirement
added for expansion project.

g. In EIA report, at one place the designation of environment head is given as GM
and at another place it is ADM. On page 170 of the report, it is mentioned that
Electrical, Mechanical maintenance engineers and Security officer shail report to
Environment Departmennt.

h. Performance testing of pollution control equipment and systems has not been
included in EIA report.

i. Project cost and EMP cost given in Table 6.4 is in variance from the data given in
the presentation.

J. SIA has been presented in section 7.6. Only census data have been presented in
the report. There is no evidence of systematic data collection and surveys
conducted by ACO for carrying out SIA study. Interpretation of data has not been
presented.

k. In Chapter 8 CER (EMP) activities given are not as per OM of 30" Sept 2020. At
one place the completion period is shown as 7 years and at another place it 1s 5
years. Year wise activity with physical targets have not been given as per Q.M. of
30" Sept 2020.

|. Chapter 10 description does not follow the requirement of Appendix 1l of EIA
notification 2006.

L
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In view of foregoing and after deliberations, the Committee recommended to return the
proposal in its present form. Further, the Committee also recommended to issue a Show Cause
Natice to the EIA censultant for the shortcomings in the EIA report enumerated above.

ib T The project proponent has now applied for fresh ToR for appraisal of proposal under violation
«ategory as per the provisions contained in the MoEF&CC Standard Operating Procedures
dated 07.07.2021 pertaining to consideration of violation cases as PP has reported that they
have constructed Sth Furnace i.e New 1 x 9 MVA SAF & CLU converter is under construction
without prior environmental clearance. The deliberation and recommendations of the
Committee are as follows:

Written representations:

l6.4.1%  During the meeting, based on the deliberations made by the EAC, the project proponent vide
letter dated 03.11.2022 through email dated 03.11.2022 has requested that instead of
apprasing the instant proposal for fresh ToR, the said proposal be appraised as
modification/ amendment in TOR granted vide letter No. J-11011/384/2010-IAIKI) dated
24.11.2020 under vio'lgtion category as per the provisions contained in the MoEF&CC
Standard Operating Procedures dated 07/07/2021 pertaining to consideration of violation

CANCS,

Deliberation by the Committee

{6,419 The Committee noted the following:

i. The instant proposal is for Modification cum Expansion of Ferro Alloy Plant of existing

223 MVA SEAF’s to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9
MVA SEAF. Existing 1x9.0 MVA SEAF, New 1x9 MVA SEAF & New |12MT per batch
CLU Converter for refining liquid HC FeMn to MC/LC FeMn.
.o TAC noted that M/s. Bihar Foundry & Casting Limited had earlier obtained ToR vide
letter dated 24.11.2020 for expansion of the existing unit for manufacturing of Ferro
Alloys SiMn / FeMn based on Sub Merged Arc (SAF) technology. Post compliance of
ToR, PP applied for EC vide proposal no. IA/JH/IND/223909/2020 dated 23/08/2021
wherein the EAC in its 44% meeting held on 13 — 14™ September, 2021 recommended to
return the proposal in its present form due to shortcomings.

i, U'he project propenent in the instant application has applied for fresh ToR and decided 10
come before the committee for appraisal of proposal under violation category as per the
provisions contained in the MoEF&CC Standard Operating Procedures dated 07.07.2021
pertaining to consideration of violation cases as PP has reporied that they have constructed
s™ Furnace i.c. New 1x9 MVA SAF & CLU converter is under construction witheut prior
environmental clearance. :

iv. PP has also reported that the Public Hearing for the project was already held on
15/03/2021.
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The FAC noted that it is a fit case of violation and to be apprised based on the provisions
ol the SOP dated 07.07.2021 [Viclation Cases]. The Project proponent has to comply all
the procedure as laid down in the SOP dated 07.07.2021.

The EAC has also advised that the Consultant shouid properly guide to the PP so that such
violation has not arisen by the PP.

lhe EAC also_took into co tion_the reguest ubmitted _through written

representation vide letter dated 03.11.2022 for appraisal of the instant proposal as
modification/ amendment in TOR granted vide letter No. J-11011/384/2010-1AI1(]) dated

24.11.2020 under violation category instead of issuance of fresh TOR.

Baseline data was earlier collected by previous Consultant M/s. Ampl Environ Pvt Ltd.
Hyderabad from 1% December 2019 to 29" February 2020. Subsequently the baseline data
has been collected for further period of one month i.e. in May 2022 for Re-validation of
Baseline data for preparation of EIA report by M/s. Pioneer Enviro Laboratories &
Consultans Pvt, Ltd.

s In pursuance to MoEF&CC O.M. vide F. No. 1A3-22/10/2022-1A.111, dated 8" June
2022, the baseline data shall not be more than three years old at the time of
submission of application for consideration of EC. Also, at the time of application for
EC. in case baseline data is older than threc years, but less than five years old in the
case of River valley and HEP Projects, or less than four years old in the case of other
projects, the same shall be considered, subject to the condition that it is revalidated
with one season fresh non-monsoon data collected after three years of the initial
baseline data. The Committee advised the PP to take note of it while submitting the
application for EC and if the application is not submitted within the timelines, fresh
baseline data for three months shall be collected in pursuance to Ministry’s
Guidelines.

» In pursuance to Ministry’s OM No. [A3-22/10/2022-IA.11I [E 1772581], dated 8"
June, 2022 pertaining to Certified Compliance Report (CCR) of the Integrated
Regional Office of the Ministry of Environment, Forest and Climate Change/ or
concerned authority on the status of compliance of conditions stipulated in all the
cxisling environment clearances including amendments shall be provided. A Certified
Compliance Report (CCR) issued by the concerned Authority shall be valid for a
period of one year from the date of inspection. The Committee advised the PP to take
note of it while submitting the application for EC.

Further, the EAC observed that the project falls in the Ramgarh district of Jharkhand.
Ramgarh is declared as Severely Polluted area (SPA) with CEPI index 65.11 by CPCB
vide No. B29012/ESS(CPAY2015-16/ dated 26" April 2016. The EAC advised PP to
comply with all the conditions applicable to CEPIL.

Existing [EC as well as instant ToR application is in the name of M/s. Bihar Foundry and
Castings Limited whereas the Consents obtained from JSPCB is in the name M/s. Gautam
Ferra Alioys (Unit of BFCL). PP informed that that they have submitied a request letter to
ISPCRB for name Change in CTO which is under process.
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Recommendations of the Committee

-

in 4.2 Alter deliberations, the Committee recommended the project proposal for modification in
TOR letter No. J-11011/384/2010-IALK() dated 24.11.2020 w.r.t. appraisal of proposal
under violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedures dated 07/07/2021 pertaining to consideration of violation cases. All the terms and
conditions stipulated in ToR letter no. J-11011/384/2010-IAII(I) dated 24.11.2020 shall
remain the same with stipulation of the following specific conditions:
t.  The State Government/SPCB shall take action against the project proponent under the
provisions of the Envitonment (Protection) Act, 1986, and further no consent to operate
to be issued till the project is granted EC.

i1 Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection and analysis of data shall be done by an
environmental laboratory duly nofified under the Environment (Protection} Act, 1986, or
an environmental laboratory accredited by NABL. or a laboratory of a Council of
Scientific and Industrial Research (CSIR).

i, Preparation of EMP comprising remediation plan and natural and community resource
augmentation plan corresponding to the ecological damage assessed and economic
benefits derived <_i‘ue to violation.

iv.  The remediation plan and the natural and community resource augmentation plan to be
prepared as an independent chapter (13) in the EIA report by the accredited consultants.

v.  Budget of remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage shall be completed within three years and to be
prepared accordingly.

vi.  The preject proponent shali require to submit a bank guarantee equivalent to the amount
of remediation plan and natural and community resource augmentation plan with the
SPCB prior to the grant of EC. The quantum shall be recommended by the EAC and
finalized by the regulatory authority.

vil.  Project proponent shall implement penalty provisions i.e., 1% of project cost attributable
to the expansion, incurred up to the date of filing of application along with the EIA/EMP
report as contained in the paragraph 12 of the Standard Operating Procedure dated
710772021 shall be complied with.

viil.  In pursuance to MoEF&CC OMs dated 31 October, 2019 & 30™ December, 2019 issued

in compliance of the order of Hon’ble NGT in OA No. 1038/2018 dated 19™ August,
2019, the compliance of all the conditions applicable to CEP! shall be prepared.
Greenbelt shall be planned in 40% of the project area. CER allocation shall be 1.5 times
ot the normal calculated amount.

IN.  The project proponent shail obtain name change in Consents (CTE/CTOQ) for the existing
praject in the name of M/s. Bihar Foundry and Castings Limited,

x.  The PP shall submit the Action Plan as per Ministry's OM dated 30.09.2020 on the
issues raised during the PH. In this instant case the PH was already conducted by the
SPCB as per provisions of the EIA Notification, 2006.
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st The validity of the TOR will be counted from the earlier granted TOR by the Ministry.

EEE

Agepda No. 16.5

16.5 Expansion of existing steel plant by installation of Iron Ore Pellet Plant (1x0.85 MTPA)
with Producer Gas Plant (8x7000 Nm3fhr), Sponge Iron Plant (1x250 TPD + 2x350 TPD
DRI Kilns), Submerged ARC Furnaces (2x12 MVA) Induction Furnaces (2x12 T + 2x20
T) with matching LRF & CCM, 1,50,000 TPA Roiling Mill along with 31 MW capacity
Captive Power Plant (21 MW WHRB based + 10 MW AFBC based) by M/s Alaknanda
Balmukund Ispat Pvt. Ltd., located at Village - Gourandi, Mouza - Maosliya, P.O. Achuri
Salboni, P.5. Bankura Sadar, District — Bankura, West Bengal- Consideration of TOR.

|Proposal No. IA/WB/IND/289025/2022; File No. 1A-J-11011/329/2022-IA-1I(IND-I)]
[Consultant: M/s. Envirotech East Pvt. Ltd.; validity upto 25.12,2022)

16.5.1  M/s. Alaknanda Balmukund Ispat Pvt. Ltd. has made an application online vide proposal no.
IA/WB/IND/289025/2022 dated 15™ Octaber, 2022 along with the application in prescribed
tormat (I'orm-I), copy of pre-feasibility report and proposed ToRs for undertaking detailed
[IA study as per the EIA Notification, 2006 for the project mentioned above. The proposed
project activity is listed at S. No.3(a) Metallurgical Industries {Ferrous and Nen/ferrous) and
itd) Thermal Power Plants under Category “A™ of the schedule of the EIA Notification, 2006
and appraised at central level.

i6.3.2  Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [S. No. 180, List of ACOs with
their Certificate / Extension Letter No: NABET/EIA/2124/SA 0145 valid tifl 25.12.2022; Rev,
23, Sept 05, 2022].

Details submitted by Project proponent

1653 The project of M/s Alaknanda Balmukund Ispat Pvt. Ltd. located at Village - Gourandi, Mouza
- Moshiya, I>.0). Achuri Salboni, P.S. Bankura Sadar, District — Bankura, West Bengal is for the
vapansion of existing steel plant by installation of Iron Ore Pellet Plant (1x0.85 MTPA) with
Producer Gas Plant (8x7000 Nm®/hr), Sponge Iron Plant (1x250 TPD + 2x350 TPD DRI
Kilns). Submerged Arc Furnaces (2x12 MVA), Induction Furnaces (2x12 T + 2x20 T) with
matching 1.RF & CCM, 1,50,000 TPA Rolling Mill along with 31 MW capacity Caplive
Pawer Plant (21 MW WHRB based + 10 MW AFBC based). Among the existing facilities, the
Rolling Mill (1,32,000 TPA) was installed based on Consent to Establish (CTE) dated
10.09.2007. As per NGT Order dated 12.02.2020 in Original Application No. 55/2019(WZ),
thi« existing rolling Mill also requires Environmental Clearance.

th.34 Lnvironmental site settings:
S No. | Particulars Details Remarks
(1, | Total Land The proposed project will be installed on the
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File No. 1A-J-11011/384/2010-IA-II(IND-I)
Government of India
Ministry of Environment, Forest and Climate Change

{(Impact Assessment Division)
ek

Indira Paryavaran Bhawan
Vayu Wing, 3™ Floor, Jorbagh Road.
Necw Delhi - 110003

Dated: 19™ December, 2022

M/S Bihar foundry and casting Limited,
lot No.0 1405, Ramgarh Industrial Area,
Marar Village, Ramgarh, Jharkhand — 829 117

Subject: Modification cum Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAF's to 2x6
MY A SEAK, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA SEAF, Existing
1x9.0 MYA SEAF, New 1x9 MVA SEAF & New 12MT per batch CLU Converter for
refining liquid HC FeMn to MC/LC FeMn by M/s Bihar Foundry and Casting Limited,
located at Plot No.0 1405, Ramgarh Industrial Area, Village Marar, District Ramgarh,
Jharkhand - Consideration for Modification of TOR under SOP dated 07.07.2021
(Violation Case)- regarding.

NI

This has reference 1o your proposal No. IA/JH/IND1/400084/2022 dated 21.10.2022 along with
I'orm- 1 and copy of PFR seeking amendment in Terms of Reference accorded by the Ministry vide letter
b UL 383 2010-TAH(D) dated 24.11.2020.

. The proposal was considered by the EAC (Industry 1) in its 16" meeting heid during 3"
November. 2022. The proposed project activity is listed at S. No. 3(a)} Metallurgical Industries ([errous &
pet-ictioush under Category “A™ of the schedule of the EIA Notification and appraised at central level.
The EAC procecding of the said meeting is furnished as below. The minutes of the meeting and all the
project documents are available on PARIVESH portal which can be accessed at htips://parivesh.nic.in

Details submitted by Project proponent

M . Bihat Foundry and Casting Limited had earlier applied for grant of ToR vide propusal no.
LA 1IN 1728152020 dated 12/09/2020 for expansion of the existing unit for manufacturing of Ferro
Alfovs SIMn o FeMn based on Sub Merged Arc (SAF) technology. Accordingly, Terms of Reference was
o aalde letter no. J-11011/384/2010-IA1I(T) dated 24.11.2020.

4 The instant proposal of M/S Bihar Foundry & Castings Limited located at Plot No.Q 1405,
Ramgarh [ndustrial Area, Village Marar, District Ramgarh, Jharkhand is for seeking modification in ToR
dated 24.11.2020 for appraisal of proposal under violation category as per the provisions contained in the
Mol:F&OC Standard Operating Procedures dated 07.07.2021 pertaining to consideration of vielation
vses as PP has reported that the company has constructed Sth Furnace i.e., New 1 x 9 MVA SAT
& CLLU convener is under construction without prior environmental clearance. PP is ready 1o
comply all the points of TOR for Violation Project and follow SOP dated 07.07.2021 for handling of
\ sofution cases under EIA notification 2006.

L Redsan for seeking amendment in ToR: Post compliance of ToR dated 24.11.2020, the PP had
applicd tor LC vide proposal no. IA/JTH/IND/223909/2020 dated 23/08/2021. The proposal was appraiscd
by the 1°AC in its 44th meeting held on 13 — 14th September, 2021 wherein after deliberations, the
Comnmitiee recommended to return the proposal in its present form, since, the proposal attracts provisions

noe Brbar foundry & casting Lid Page iof 7
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o' 5.0. 804 (F) issued by MoEF&CC dated 14.03.2017 and OM, dated 07.07.2021 regarding SOP for
dentification and handling for the projects under Violation, as the company has constructed Sth
Furnace i.c., New 1 x 9 MVA SAF & CLU converter is under construction without prior
cnvironmental clearance.

(. I'he existing project was accorded environmental clearance vide Ir. no. J-11011/384/2010-1A.11¢1)
dated 31710:2011. Consent to Operate renewal for the existing unit was accorded by Jharkhand Statc
Pobuton Control Board in the name of M/s. Gautam Ferro Alloys (Unit of BFCL) vide Ir. no. Ref no
INPORO-RNC/CTO/M4412165/2020/1819 dated 10/11/2020.The validity of CTO is up to 31/12:2025,
PP has subnutied that they have submitted a request letter to JSPCB for name Change in CTO which is

under process.

i lmplementation status of the existing EC:
N " Facilities As per EC dated Implementation Status as on| Production as per
No 31/10/2011 24/11/2020 CT0
] Ferro Allovs Plant of 96 TPD Ferro Alloy Plant of 96 TPD | 96 TPD
H{2x3 MVA SAFsand
FIXT.SH1x9 MV A SAF’s with Jigging unit and
Micro Pelletizing facility
% The unit conliguration and capacity of existing and proposed project is given as below:
S U Name Existing Units Proposed Units (Modification- Total
Na ‘ Cum-expansion) (Existing + Proposed) |
Configuration | Production | Configuration Production | Configuration | Production
S S | TPA TPA TPA
I Jlerro Alloy | 2x3+1x7.5 34,080 Modification SiMn- 2x6 MVA +3x9 | SiMn- 38,575
' il “1x9 MVA{{96 TPD) of existing 2x5 MVA SEAFs + TPA (165
| | >AL With [($iMn /| MVA to2x6 MVA | 24495 TPA | |2MT CLU TPD)
TG ol CAT
'l_L{-J”}:, pflll FeMn) SEATFs (69 TPD) Converter
and Micro
' Pelietizing o
: facility Modification of e With Jigging unit o
1' existing 1x7.5 i;{;m‘ 539,993 and Micro
' MVA to Ix2 MVA Pelletizing facility
SEAF HC/MC/LC
(169 TPD) FeMn-94,075
| TPA
| Existing 1x9 MVA (265 TPD)
i SEAF
New [x9 MVA
, SEAF*
|
i New [2MT per
! i batch CLU
| | Converter for
; ; refining liquid
I HC FeMn to
retos Brhar foundry & casting Lid Poge 2 of 7
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S Name Existing Units Proposed Units (Modification- Total
No I I Cum-expansion) (Existing + Proposed) o
: i ‘unlfl;_.’,_ﬁration Production Configuration Production Configuration Production
o | TPA TPA TPA
oo ; MC/LC FeMn
: | -
Goer

* PP has reported that they have constructed 5" Furnace ie New I x 9 MVA SAF & CLU converter is under
canstruction (henee PP is applying a Fresh Application for E.C. under Violation as per SOP duated 07.07.2021)

Y Lhe total water requirement for existing plant is 35 m3/day which is being met from Groundwater
source. NOC from CGWA has been obtained to abstract ground water of 35 m3/day for industrial usc
vide fetter No. CGWA/NOC/IND/ORIG/2021/10628 dated 02/01/2021 which is valid upto 01/01/2024.
The 1ol water requirement for the expansion project is estimated as 148 m3/day, which will be met from
the Damodar River (Tenughat Reservoir) for which WRD, Govt. of Jharkhand has given a
Recommendation letter.

It Towl power consumption is 33 MW, in which meet from DVC 28.5 MW & 4.5 MW from
Captive power plant of adjacent unit of BFCL.

il The capital cost of the project is Rs. 89.3 Crores. Employment generation from proposed project
will be 250 nos. through direct employment and 500 nos. through indirect employment.

[2 It has been reported by PP that there is no court case is pending related to the project, however.
there s a viokstion under EIA Notification, 2006 related to the project under consideration. The PP has
sturted installation of the 5th Submerged Arc Furnace of 1x9 MVA & CLU converter without completing
o preeess of Favironment Clearance because of the following reasons:

* Ducto COVID restrictions and social lockdown wherein all the physical activitics were restricied.
P coutd not move ahead with the study, interaction with officials and accordingly could not
complete the process of EC due to delay from their end.

* PP has also given a completion date of 31st Dec 2021 for 5th furnace project to their consortium
ol bianks.

*Ifthe completion date is exceeded by a period of 6 months, the loan account will slip into a NPA
Non: Performing Asset) category.

* This situation would have led to bankruptey of their company as well.

* Thus. w avoid such situation, installation/completion of the 5th furnace has been completed along
with LU converter.

Deliberation by the Committee
3. The EAC noted the following

i The instant proposal is for Modification cum Expansion of Ferro Alloy Plant of existing 2x3
MVA SEAF's to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA
SEALC Dasting 1x9.0 MVA SEAF, New 1x9 MVA SEAF & New 12MT per bach LU
C onverter for refining liquid HC FeMn to MC/LC FeMn.

M5 Bihar foundry & casting Ltd Page 3 of 7
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1 The FAC noted that M/s. Bihar Foundry & Casting Limited had earlier obtained ToR vide letier
dated 24.11.2020 for expansion of the existing unit for manufacturing of Ferro Alloys SiMn /
I'eMn based on Sub Merged Arc (SAF) technology. Post compliance of ToR, PP applied for EC
vide proposal no. IA/JH/IND/223909/2020 dated 23/08/2021 wherein the EAC in its 44th
mecting held on 13 — 14th September, 2021 recommended to return the proposal in its present
form due to shortcomings.

ab. The project proponent in the instant application has applied for fresh ToR and decided w0 come
before the committee for appraisal of proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedures dated 07.07.2021 pertaining to
consideration of violation cases as PP has reported that they have constructed 5th Furnace i.c.
New 1x9 MVA SAF & CLU converter is under construction without prior environmental
clearance.

o PP has also reported that the Public Hearing for the project was already held on 13/03:2021.

v The FAC noted that it is a fit case of violation and to be apprised based on the provisions of the
SOP dated 07.07.2021 [Violation Cases]. The Project proponent has to comply all the procedure
ds lnd down i the SOP dated 07.07.2021.

vt The EAC has also advised that the Consultant should properly guide to the PP so that such
violation bas not arisen by the PP.

vii.  The EAC also took into consideration the request of PP submitted through written representation
vide letier dated 03.11.2022 for appraisal of the instant proposal as modification/ amendment in
TOR granted vide letter No. J-11011/384/2010-IAII(I) dated 24.11.2020 under violation
category instead of issuance of fresh TOR.

Buscline data was earlier collected by previous Consultant M/s, Ampl Environ Pvt Ltd.
t.dviabad from Ist December 2019 to 29th February 2020. Subsequently the baseline data has
ot owallected for further period of one month i.e. in May 2022 for Re-validation of Bascline
data tor preparation of EIA report by M/s. Pioneer Enviro Laboratories & Consultants Pvi. Ltd.

e In pursuance to MOEF&CC O.M. vide F. No. 1A3-22/10/2022-1A.111, dated %th June 2022,
the bascline data shall not be more than three years old at the time of submission of
application for consideration of EC. Also, at the time of application for EC, in case
bascline data is older than three years, but less than five years old in the case of River
valley and HEP Projects, or less than four years old in the case of other projects, the same
shall be considered, subject to the condition that it is revalidated with one scason fresh
non-monsoon data collected after three years of the initial baseline data. The Committee
advised the PP to take note of it while submitting the application for EC and if the
application is not submitted within the timelines, fresh baseline data for three months shall
he collected in pursuance to Ministry’s Guidelines.

° In pursuance to Ministry’s OM No. 1A3-22/10/2022-I1A.1I1 [E 1772581], dated &th Junc,
2022 pertaining to Certified Compliance Report (CCR) of the Integrated Regional Office
of the Ministry of Environment, Forest and Climate Change/ or concerned authority on the
status of compliance of conditions stipulated in all the existing environment clearances
including amendments shall be provided. A Certified Compliance Report (CCR) issued by
the concerned Authority shall be valid for a period of one year from the date of inspection.
The Committee advised the PP to take note of it while submitting the application for EC.
' Further, the EAC observed that the project falls in the Ramgarh district of Jharkhand. Ramgarh
15 declared as Severcly Polluted area (SPA) with CEPI index 65.11 by CPCB vide No.

B29012/ESS(CPA)/2015-16/ dated 26th April 2016. The EAC advised PP to comply with all the
cunditions applicable to CEPI.

N5 Bikar foundry & casting Ltd Page 4 of 7



o
Page 1 26

v Existing EC as well as instant ToR application is in the name of M/s. Bihar Foundry and
Castings Limited whereas the Consents obtained from JSPCB is in the name M/s. Gautam Ferro
Alioys (Uit of BFCL). PP informed that that they have submitted a request letter to JSPCH for
name Change in CTO which is under process.

Recommendations of the Committee

P After deliberations, the Committee recommended the project proposal for modification in TOR
lereer Moo 1-H10T1:384/2010-IAI(I) dated 24.11.2020 w.r.t. appraisal of proposal under violation
category as per the provisions contained in the MoEF&CC Standard Operating Procedures dated
67.07. 2021 pertaining to consideration of violation cases. All the terms and conditions stipulated in ToR
letter no. 1-11011/384/2010-TAII(I) dated 24.11.2020 shall remain the same with stipulation of the
I Howeng specific conditions:

o oheoStae GovernmentSPCB shall take action against the project proponent under the provisions of
the Environment (Protection) Act, 1986, and further no consent to operate to be issued till the
project is pranted EC. '

. Asscssinent of ecological damage with respect to air, water, land and other environmental attributcs.
" cotlection and analysis of data shall be done by an environmental laboratory duly notified under
the Fnvironment (Protection) Act, 1986, or an environmental laboratory accredited by NABL, or a
liboratery of a Council of Scientific and Industrial Research (CSIR).

o Preparation of EMP comprising remediation plan and natural and community resource
auginentation plan corresponding to the ecological damage assessed and economic benelits derived
Jiie teovialation,

. lhe remediation plan and the natural and community resource augmentation plan to be prepared as
an mdependent chapter (13) in the EIA report by the accredited consultants.

v, Budget of remediation plan and natural and community resource augmentation plan corresponding
to the ecological damage shall be completed within three years and to be prepared accordingly.

Voo e project proponent shall require to submit a bank guarantec equivalent to the amount of
remediation plan and natural and community resource augmentation plan with the SPCB prior to the
crant of EC. The quantum shail be recommended by the EAC and finalized by the regulatory

vit - Project proponent shall implement penalty provisions i.e., 1% of project cost attributable to the

cesient mearred up to the date of filing of application along with the EIA/EMP report as
contained in the paragraph 12 of the Standard Operating Procedure dated 7/07/2021 shall he

complied with.

vib i pursuance o MoEF&CC OMs dated 31% October, 2019 & 30™ December, 2019 issucd in
compliance of the order of Hon’ble NGT in OA No. 1038/2018 dated 19™ August, 2019, the
- mphanes of all the conditions applicable to CEPI shall be prepared. Greenbelt shall be planned in
40", of the project arca. CER allocation shall be 1.5 times of the normal calculated amount.
the project proponent shall obtain name change in Consents (CTE/CTO) for the existing project in
Hiename of Mis. Bihar Foundry and Castings Limited.

s. Lhe PP shall submit the Action Plan as per Ministry’s OM dated 30.09.2020 on the issues raised

varing the PLL In this instant case the PH was already conducted by the SPCB as per provisions of
e FIA Noufication, 2006.

Nigs Binar foundry & casting Ltd Page5of 7
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s The vahdity of the TOR will be counted from the earlier granted TOR by the Ministry.
Decision of MoEF&CC

i i Munistry of Environment, Forest and Climate Change (MoEF&CC) has considered the
ateresad proposal based on the recommendations of the Expert Appraisal Committee (Industry 1) and
hereby decided to grant amendment in the ToR dated dated 24.11.2020 w.r.t. appraisal of proposal under
veonalion category as per the provisions contained in the MoEF&CC Standard Operating Procedures dated
0707-2021 pertaining to consideration of violation cases with stipulation of the specific conditions at
Para 14 above and the following condition:

Ehe construction/ operation of Sth Furnace which has been constructed/ under
cunstraction without prior EC shall be stopped immediately till EC is granted. PP should
alsa ensure that PH has been conducted strictly as per plant configuration provided in
the KIA & EMP report/ modified ToR. SPCB shall ensured the same.

I All other terms and conditions mentioned in the earlier TOR letter J-11011/384/2010-1A11{(1)
daiend 240 11,2020 shall remain unchanged.

b’ ['he PP shall obtain fresh Terms of Reference in case of change in scope of the project if any.

PN This issues with the approval of the Competent Authority.
(Dr. R. B. Lal)
Scientist ‘IL’/Additional Dircctor
Tele-fax: 011-20819346
Email-rb.lalicnic.in
Copy to: -

" The Additional Chief Secretary, Environment & Forests Department, Government of Jharkhand,
~ o oenari Nepal House, Doranda, Ranchi-834001.

D Preipal Chief Conservator of Forests and HoFF, Van Bhawan Jharkhand Sate at-Doranda P.()
Doranda, Ranchi-834002 Jharkhand.

i Tiw Direetor General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi.

v The Regional Officer, Mimistry of Env., Forest and Climaie Change, Integrated Regional Oflice,
Buigiow No, A-2, Shyamali Colony, Ranchi-834002.

5. The Member Sccretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi - 32

6. The Member Sccretary, Jharkhand Poliution Control Board, Town Administrative Building, HEC,
Dhurwa, Ranchi- 824004.-_The construction/ operation of Sth Furnace which has been
vomstructed/ under construction without prior EC shall be stopped immediately till EC is
granted. PP should also ensure that PH has been conducted strictly as per plant
configuration provided in the EIA & EMP report/ modified ToR. SPCB shall ensured the

SHIne,

Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road
Area. New Dethi, Delhi 110001

AT - fhar foundry & casting Ltd ’ Page 6 of 7
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8. Monmtoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi

9. Disirict Collector, Giridih, Jharkhand
10. Guard lile/Monitoring File/ Parivesh Portal /Record File

7z

(Dr. R. B. Lal)

Scientist ‘E’/Additional Director
Tele-fax: 011-20819346
Email-tb.laliwnic.in

©fHinar foundry & casting Ltd Page 7 of 7




Page 1@2/

By Speed Post/Online

F. No. JA-J-11011/384/2010-FA-IE(IND-I)
) Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)
EE 2

Indira Paryavaran Bhawan
Jorbagh Road, New Declhi - 110003

Dated: 19 December, 2022

1he Additional Chief Secretary,
Lnvironment & Forests Department,
Government of Jharkhand, Secretariat,
Nepal House, Doranda, Ranchi-834001

Sub: Muodification cum Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAIs to 2x6
MV A SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA SEAF, Existing
1x6.0 MVA SEAF, New 1x9 MVA SEAF & New 1ZMT per batch CLU Converter for
refining liquid HC FeMn to MC/LC FeMn by M/s Bihar Foundry and Casting Limited,
located at Plot No.0 1405, Ramgarh Industrial Area, Village Marar, District Ramgarh,
Jharkhand - credible action taken against the Project Proponent u/s 19 of the E(P) Act,
1986, as per SOP dated 07.07.2021 — regarding.

Sil.

I'tus has reference to a proposal No. [A/JH/IND1/400084/2022 dated 21.10.2022 for Amendment

i Terms of Reference to the project for Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAF’s to

236 MV A SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA SEAF, Existing 1x9.0 MVA

SIFAF New 18 MVA SEAF & New 12MT per batch CLU Converter for refining liquid HC FeMn (o

Lo Lovin by M's Bihar Foundry and Casting Limited, located at Plot No.0 1405, Ramgarh Industrial

Area, Village Marar, District Ramgarh, Jharkhand, as per the provisions of Ministry’s OM dated
O 202,

2 The Ministry has issued SOP vide an OM dated 07.07.2021 for appraisal of projects for grant of
werms of reference/environmental clearance, which have started the work on site, expanded the production
beyond the limit of environmental clearance, or changed the product mix without obtaining prior
cinvirenimental clearance under the EIA Notification, 2006. As per the above said Notification, in cases of
violation, action is to be taken against the project proponent by the respective State Government or the
Sty Pollution Control Board under the provisions of the Environment (Protection) Act, 1986 and
luther. no consent to operate or occupancy certificate to be issued till the project is granied
environmental clearance.

he proposed project activity is listed at schedule no. 3(a) Metallurgical Industries (ferrous &
e terrous) ander Category A" of the schedule of the EIA Notification, 2006 and appraiscd at Central
ool

4 lhwd on the recommendations of EAC, M/s. Bihar Foundry & Casting Limited was granted ToR

Loty o, H1011384/2010-TATI(T) dated 24.11.2020 for Expansion of Ferro Alloy Plant of cxisting
s \1\ A SEAEFs to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9 MVA SEAL,
Faisting 1890 MVA SEAF, New 1x9 MVA SEAF & New 12MT per batch CLU Converter for reﬁmnb
Hepd HC FeMn to MC/LC FeMn.

Roer foundry & casting Lid Page 10f 4
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S Post compliance of ToR, PP applled for EC vide proposal no. IA/JH/IND/223909/2020
dated 23/08/2021 wherein the EAC in its 44th meeting held on 13 — 14th September, 2021
revotniended o return the proposal in its present form due to shortcomings.

t C onsequently, the instant proposal for modlﬁcatmn of ToR dated 24.11.2020 was
considered by the EAC in its 16" meeting held during 3" November, 2022 under violation
ciatepory as per the provisions contained in the MoEF&CC Standard Operating Procedures
(SOP) dated 07/07/2021 pertaining to consideration of violation cases as the PP has reported
v Lae connpany has constructed Sth Furnace ie., New 1 x 9 MVA SAF & CLU converter is
under construction without prior environmental clearance.

7 Based on the deliberations made by the EAC, the project proponent vide letter dated
(3,11 2022 through email dated 03.11.2022 has requested that instead of appraising thc
tistant proposal for fresh ToR, the said proposal be appraised as modification/ amendment 1n
Lo cranted wvide letter No. J-11011/384/2010-1AI1I(1) dated 24.11.2020 under violation
category as per the provisions contained in the MoEF&CC Standard Operating Procedures
duted 07072021 pertaining to consideration of violation cases.

vt deliberations, the Committee recommended the project proposal for medification in TOR
letter No. .l-llﬂll!384!;_[]lﬂ-iAII(I) dated 24.11.2020 w.r.t. appraisal of proposal under violation
caweuis as per the provisions contained in the MoEF&CC Standard Operating Procedures dated
007 2021 pertaining to consideration of violation cases. All the terms and conditions stipulated in ToR
lotier ne. A-11011:384,2010-IA1(1) dated 24.11.2020 shall remain the same with stipulation of the
[allowimg specific conditions:

i The State Government/SPCB shall take action against the project proponent under the provisions
of the Unvironment {Protection) Act, 1986, and further no consent to operate to be issued till the
progectis granted EC.

Assessment of ecological damage with respect to air, water, land and other environmental
attributes. The collection and analysis of data shall be done by an environmental laboratory duly
notificd under the Environment (Protection) Act, 1986, or an environmental laboratory
aceredited by NABL, or a laboratory of a Council of Scientific and Industrial Research (CSIR).

1. Prepuration of EMP comprising remediation plan and npatural and community resource
iegmentation plan corresponding to the ecological damage assessed and economic benefits
derived due to violation.

" The remediation plan and the natural and community resource augmentation plan to be preparcd
as an independent chapter (13) in the EIA report by the accredited consultants.

v Budget of remediation plan and natural and community resource augmentation plan
comresponding to the ecological damage shall be completed within three years and to be prepared
accordingly.

The project proponent shall require to submit a bank guarantee equivalcnt to the amount of
remediation plan and natural and community resource augmentation plan with the SPCB prior to
the grant of LC. The quantum shall be recommended by the EAC and finalized by the regulatory
authority.

vt Project proponent shall implement penalty provisions i.c., 1% of project cost attributable to the
expansion. incurred up to the date of filing of application along with the EIA/EMP report as
contained in the paragraph 12 of the Standard Operating Procedure dated 7/07/2021 shall be

complied with,

M/s Bihar foundry & casting Ltd Page 2 of 4
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v, In pursuance to MoEF&CC OMs dated 31% October, 2019 & 30™ December, 2019 issued in
compliance of the order of Hon’ble NGT in OA No. 1038/2018 dated 19™ August, 2019, the
comphance of all the conditions applicable to CEPI shall be prepared. Greenbelt shall be planned
in 4% of the project area. CER allocation shall be 1.5 times of the normal calculated amount.

. The project proponent shall obtain name change in Consents (CTE/CTO) for the cxisting project
 the name of M/s. Bihar Foundry and Castings Limited.

». Lhe PP shall submit the Action Plan as per Ministry’s OM dated 30.09.2020 on the issues raised
during the PH. In this instant case the PH was already conducted by the SPCB as per provisions
of the FTA Notification, 2006.

o The vahdity of the TOR will be counted from the earlier granted TOR by the Ministry.

) The matter was examined in the Ministry and the undersigned has been directed to request the
Srare Government/SPCB to take the credible action against the Project Proponent u/s 19 of the E(P)
Loty TUR6, as per SOP dated 07.07.2021. Further, the construction/ operation of Sth Furnace which
has been constructed/ under construction without prior EC shall be stopped immediately till EC is
o wnted, ' should also ensure that PH has been conducted strictly as per plant configuration
provided in the EIA & EMP report/ modified ToR. SPCB shall ensured the same and submit the
compliance report in this regard.

tn. This issues with approval of the competent authority.

7z

(Dr. R. B. L.al)
Scientist ‘E’/Additional Director
Tele-fax: 011-24695362
Email-rb.lalanic.in
Com to:-

I. The Member Secretary, Jharkhand Pollution Control Board, Town Administrative Building, HEC,
Dhurwa, Ranchi- 824004, (JPCB shall submit the proof of credible action taken against the Project
Proponent ws 19 of the E(P) Act, 1986.)-The construction/ operation of Sth Furnace which has
heen constructed/ under construction without prior EC shall be stopped immediately till EC
is_granted. PP_should also ensure that PH has been conducted strictly as per plant
configuration provided in the EIA & EMP report/ modified ToR. SPCB shall ensured the
suine and submit the compliance report in this regard.

Y M S Bihar foundry and casting Limited, Plot No.0 1405, Ramgarh Industrial Area, Marar Village,
Ramgarh, Jharkhand - 829117. Email: bfclferroalloys@gmail.com — The construction/ operation
of 5th Furnace which has been constructed/ under construction without prior EC shall be
stopped immediately till EC is granted. PP should also ensure that PH has been conducted
strictly as per plant configuration provided in the EIA & EMP report/ modified ToR.

C opy for information to: -

tvigs Bihar foundry & casting Ltd Page 3 of 4
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t.  The Regional Officer, Muuslry of Env., Forest and Climate Change, Integrated Regional Office,
Bunglow No. A-2, Shyamali Colony, Ranchi-834002.

2. The Chairman, Central Pollution Control Board, CBD-Cum-Office Complex, East Arjun Nagar,

New Delhi-110 032,

(Dr. R. B. Lal)

Scientist ‘E*/Additional Director
Tele-fax: 011-24695362
Email-rb.lalianic.in

Guard File: Monitoring File/Website/Record File/Parivesh Portal.

Niss Bihar foundry & casting Ltd Page 4 of 4
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24 r}
' GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(1A DIVISION-INDUSTRY-1 SECTOR)

FRdRE

Dated: 07.03.2023

Date of Zero Drafi MoM sent to EAC:N5.03 2023
Approval by Chairman:07.03 2023
Uploading on PARIVESH:(07.03.2023

MINUTES OF THE 24™ EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1 SECTOR) MEETING HELD ON 28™ FEBRUARY, 2023- 1°'
MARCH, 2023

Venue:  Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Video Conferencing

Time: 10:30 AM onwards

DAY-1: FEBRUARY 28,2023 [FTUESDAY]

(i) Opening Remarks by the Chairman, EAC

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
t-AC mecting for further deliberations.

Shri. Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Scctor)
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very
scicniifically, systematically and timely on Parivesh Portal.

{(ii}  Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist ‘F’ & Member Secretary, EAC (Industry-1 Sector) appraised to the
Cammittee about the details of Agenda items to be discussed during this EAC mecting.

(iii) Confirmation of the Minutes of the 2an Mecting of the EAC (Industry-1 Sector) held
during February 14-15, 2023 at MoEF&CC through VC.

The EAC, having taken note that final minutes were issued after incorporating comments
oflered by the EAC (Industry-1 Sector) members on the minutes of its 23" Meeting of the EAC
(Industry-1 Sector) held during February 14-15, 2023 conducted through Video Conferencing,
and noted that there is a modifications/factual correction, in the minutes of the 23" EAC meeting
T thie projectiactivitics as follows:

" Minutes of 24™ mecting of the EAC for Industry-I sector held on 28" February — 1* March, 2023 Page 1 of 246




Agenda No. 23.7: Proposed Expansion of Sponge Iron Plant From 90,000 to 1,25,000 TPA,
Induction Furnace & Billet Caster from 2x12T (300 TPD) To 1x12T, 1x15T (416 TPD),
Captive Power Plant from 12 to 12.5 MW, Addition of Hot Rolling Mill including
galvanizing 425 TPD, & Fly Ash Brick Manufacturing Unit 1000-1200 Bricks/Hr. by M/s.
Goa Sponge & Power Limited, located at Survey No. 58/1,59/1,60/1 (Part), Santona Village,
Sanguem Taluka, South Goa District, Goa - Consideration of Modification in TOR and
violation under SOP dated 07.07.2021.

|Proposal No. IA/GA/IND/296119/2022; File No. IA-J-11011/246/2018-EA.1I(1)]

The alorementioned proposal was considered and recommended by EAC in its 23" meeting of the
EAC for Industry-l sector held on 14-15" February, 2023. The PP vide email dated 27.02.2023
<ubmitied that the condition no. (ii) was incorrectly mentioned in the MoM of 23 EAC. which
may be corrected as following -

i Ref in Mentioned in the MoM of 23" Proposed Modificaion / Correction

| MoM EAC meeting

[ Page No. ®1 | (ii). The State | (i1). The State Government/SPCB to take action against
| Para 2379 | Government/SPCB to take action | the project proponment under the provisions of the
| additional against the project proponent under | Environment (Protection) Act, 1986, and further no

cenditions

) (ii)

e

the provisions of the Environment
(Protection) Act, 1986, and further
no consent to operate to be issued
til! the project is granted EC for the
Uit violated under the
provision of the EIA Notification
2006 ie. 14 MTPA Iron Ore
Pellet Plant.

which

+

consent to operate to be issued till the project is granted
EC for the Unit which violated under the provision of
the EIA notification 2006, i.e Proposed Expansion of

Sponge Iron Plant From 90,000 to 125000 TPA.
Induction Furnace & Billet Caster from 2x121 (300 |

TPD) To 1x12T, 1x15T (416 TPD), Captive Power
Plant from 12 to 12.5 MW, Addition of Hot Reliing Mall
including galvanizing 425 TPD, & Fly Ash Brick
Manufacturing Unit 1000-1200 Bricks/Hr.

Deliberations by the EAC:

It was informed to the Committec members that additional condition no. (ii) mentioned in
the MoM of 23" EAC for Industry-I sector held during February 14-15, 2023 pertaining to
propusal agenda no. 23.7 as referred above.

The EAC deleiborated and noted that the request of the PP may be accepted and
recommended for the incorporation of the above-mentioned corrections/modifications in the
minutes of the meeting. Accordingly, [Para 23.7.9, additional conditions (ii)] stands modified in
the minutes of 23™ EAC (Industry-1) meeting as detailed in table above.

Details of the proposals considered during the 24™ meeting conducted through Video
Conferencing, deliberations made and the recommendations of the Committee arc explained i
the respective agenda items as under:

Asenda No. 24.1

Consideration of Environmental Clearance Proposals

“Minutes of 24 mecting of the EAC for Industry-I sector held on 28" February — 1 March, 2023
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Processing Units. Due to mistake by the Consultant, the proposal is submitted to Industry-
[ sector of LA Division.

Recommendations of the Committee

24.7.5  In view of the foregoing and after detailed deliberations, the committee recorded that the
instant proposal pertains to 4(b)(ii) Coal Tar Processing Units schedule of the EIA
Notitication, 2006 which is being dealt by Industry-1I sector of IA Division of MoEF&C'(.
therefore EAC advised the Member Secretary, Industry-1, MoEF&CC to forward the proposal
to Indlustry-[1 sector of 1A Division of MoEF&CC for their consideration.

Agenda No. 24.8

248

dedeR

Mudification-cum-Expansion of Ferro Alloy Plant (under violation} Modification of

existing 2x5 MVA SEA{”’s to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF
to 19 MV A SEAF, Existing 1x9.0 MVA SEAF, establishment new 1x9 MVA SEAF &
new 12ZMT per batch CLU Converter for refining liquid HC FeMn to MC/1.C FeMn by
M/s Bihar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh Industrial
Arca, Marar Village, Ramgarh Tehsil & District, Jharkhand- Consideration of
Environmental Clearance under Violation category.

[Proposal No. IA/JH/IND1/417175/2023; File No. J-11011/384/2010-IA-I(IND-I)]
[Consultant: Pioneer Enviro Laboratories & Consultants Pvt. Ltd.; Valid upto

11.03.2023]

LN M Bibar Foundry & Castings Limited has made an online application vide proposal no.
IA-J1/IND1/417175/2023, dated 20" February 2023 along with copy of EIA/EMP report.
Form (A, B and C) and Certified Compliance report seeking Environment Clearance (EC)
under the provisions of the EIA Notification, 2006 for the project mentioned above. The
proposed project activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-
ferrous) under Category “A”™ of the schedule of the EIA Notification, 2006 and appraised at

central level.

24.8.2 Name of the EIA consultant: M/s Pioneer Enviro Laboratories & Consultants Pvt. Ltd. [List of
ACOs with their Certificate / Extension Letter no. NABET/EIA/1922/SA (148; valid upto
i 1.03.2023, as on February 27, 2023].

Details submitted by the project proponent

24 8.3 The detail of the ToR is furnished as below:

Date of
application

Consideration

Details

Date of
accord

ToR Validity

Minutes of 24" mecting of the EAC for-Industry-I sector held on 28" February — 1* March, 2023
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,?6/ 802
q/SV

T September
2020

24™ meeting of
EAC Dt. 27% tq 29"
October 2020

Terms of Reference

24.11.2020

23.11.2024

21" Qctober 2022

16" meeting of
EAC dated 3"
November 2022

Terms of Reference
{Amended-under
violation)

19.12.2022

‘The project of M/s. Bihar Foundry & Castings Limited located in Plot No 1405(P), Ramgarh
Industrial Area, Marar Village, Ramgarh Tehsil & District, Jharkhand is for Modification cum
Expansion of Ferro Alloy Plant of existing 2x5 MVA SEAF’s to 2x6 MVA SEAF,
Modification of existing I1x7.5 MVA SEAF to 1x9 MVA SEAF, Existing 1x9.0 MVA SLEAF,
New 1x9 MVA SEAF & New 12MT per batch CLU Converter for refining liquid HC FeMn to

MO FeMn,

Lnvironmental site settings

S.No. ' Particulars

Details submitted by the PP ]

| I otal land

e Total 2.91 Ha. (7.18 Acres), of land has taken on

lease from  Jharkhand Industrial  Arca
Development Authority (JIADA) for a period of
30 years.

o 291 Ha. (7.18 Acres) of Existing plant land 1s
Industrial land. The proposed expansion will be
taken up in the existing plant premises only.

* Additional land of 1.385 Ac. (0.56 Ha.) has been
acquired for development of Greenbelt to comply
with 40% of 2.91 Ha, (7.18 Acres) as the plant is
sitvated in Ramgarh industrial area which 15
Severely Polluted Area .

2. | Land acquisition details as per | Total 2.91 Ha. (7.18 Acres), of land has taken on lcasc
MolF&CC,0.M.dated7/10/2014. | from Jharkhand Industrial Area Development
Authority (JIADA) for a period of 30 years.
3. i Lxistence of habitation Project site: No habitation exists in the plant site
: involvement of R&R, if any, Study Area:
| Habitation Distance Direction
| Palamu Colony 0.4 kms. NE
] ] Marar 0.8 kms. N
Tu_}.—m Latitude and Longitude of all | The following are the Coordinates of the Plant site
. corners of the plant site S.No. Point Coordinates
1. Point # 1 23°39'33.79'"N, 85°30'20.85"F
2, Point#2 | 23°39'33.67"N, 85°3024.03"F
, £ Point # 3 23°39'26.99"N, 85°30'25.12"F
i 4. Point#4 | 23°3925.39"N, 85°3023.90"1;
s Point # 5 23°39'25.35"N, 85°30'19.63"E

-4 i - - =
" Plevation of the project site

199.5 m to 200.5 m

o | nvolvement of Forest Land, if

Nil B

e e (T

" Minutes of 24" meeting of the EAC for Industry-I sector licld on 28" February — 1% March, 2023
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. $.No. | Particulars Details submitted by the PP
dany
% Water body (Rivers, Lakes, | Study area;

N

Pond, Nala, Natural Drainage,
etc.,) exists within the
project site as well as study area

Canal

Habitation Distance Direction
Damodar River 1.4 Kms. S
Raura Nala 2.5 kms. E
Meramgarh Nala 5.4 Kms E
Unnamed stream 0.5 Kims W
Ramgarh Village | 4.0 Kims S
pond

Seota village Pond 1.5Kms NE

| Existence of ESZ / ESA !
CNational  Park  / Wildlife
| Sanctuary / Biosphere Reserve /
LT ger Reserve / Elephant Reserve
etc. if any within the study area

There are no ESZ/ESA/National Park/ Wild life

sanctuary / Biosphere reserve /
Elephant Reserve within 10 km. radius of the plant.

Tiger Resenve

0.

Industrial ~ areas /  cluster
{(MoLF&CC Office
Memorandum dated 13" January
12010) and its  subsequent

amendments

Ramgarh is declared Severely Polluted area (SPA)
with CEPl index 65.11 by CPCB wide
No.B29012/ESS(CPA)2015-16/ dated 26th April
2016.

Compliance of all the conditions applicable to CLP s
prepared. Particulate emission will be less than 30
1ngan13.Greenbelt of 40% of the project area will be
developed. CER allocation will be 1.5 umes of the
normal calculated amount i.e. Rs.1.34 Crores.

24.8.6  The existing project was accorded environmental clearance vide F. No. J-11011/384/2010-1A
(11) (1) dated 31.10.2011. Consent to Operate for the existing unit was accorded by JISPCDB vide
no. JSPCB/HQ/RNC/CTO-4412165/2020/1819 dated 10.11.2020 (which is in the mame of
GAUTAM FERRO ALLOYS (UNIT OF BFCL) which is valid upto 3[-12-2025.
Subscquently name of the plant in CTO has been changed to Bihar Foundries & Castings
| imited vide order dated 23.01.2023 and is valid till 31.12.2025.

S, EC/CTE /EC Units permitted Datc of Remarks |
No. I xtension permission ;
| - Permissions
' 1 TCTEvide No. 3937 | SEAF-2x5MVA | 24.02.2000 | CTE obtained in the Name of
' | 26 TPD (SiMn) M/s. Gautam Ferro Alloys
CTF vide No.2577 SEAF - 2x7.5 20.05.2009 CTE obtained in the Name of
MVA M/s. Bihar Foundry & |
! 30 TPD (SiMn) Castings Ltd.
3 i EC (for Expansion) | SEAF - 1x9 MVA 31.10.2011 CTO obtained in the Name ot
SN olEE, New Delhi) (40 TPD-FeMn) M/s. Bihar Foundry &
Vide no. J- 11011/ | along with existing Castings Ltd. in 2015 »

Minutes of 24™ meeting of the EAC for Industry-1 sector held on 28" February — 1 March, 2023
4
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LS. EC/CTE /EC Units permitted Date of Remarks
. No. Extension permission
L ) Permissions
: S84 2010 - 1A (ID 2x5 MVA (26
_ ) " TPD)1x7.5 MVA
: ' (30 TPD), TOTAL
i 96 TPD
| 4 [CTO Vide Ref. no.- 2x5 MVA 18.03.2014 | CTO obtained in the Name of
B-910 (26 TPD) M/s. Bihar Foundry & !
' Castings Ltd (Gautam Ferro
T Alloys )
o3 21O vide no. D- 70 TPD 07.07.2014 | CTO obtained in the Name of
L 1924(C) (30+40 TPD) VALIDUPTO | M/s. Bihar Foundry &
| 30.06.2015 | Castings Lt. Unit Gautam
: , Ferro Alloys
fConsent-to- 40 TPD (I1x9 MVA) 21.05.2014 CTO obtained in the Name of
| Lstablish (CTE) Gautam Ferro Alloys unit of
vide no. D- BFCL
| C1SLO(N),
|7 [ Consent to operate | 96 TPD (2x5 MVA 12.03.2015 CTO obtained in the Name of
vide no.-B-635 + 1x7.5 MVA+ 1x9 M/s. Bihar Foundry &
MVA) Castings Lid UNIT Gautam
| Ferro Alloys
5 ; Consent to operate | 96 TPD (2x5 MVA 06.01.2016 | CTO obtained in the Name of
5 vide no.-B-42 + 1x7.5 MVA+ 1x9 M/s. Bihar Foundry &
| MVA) Castings Lid UNIT Gautam
| o
erro Alloys
STy . Consent to operate | 96 TPD (2x5 MVA 10.11.2020 CTO obtained in the Name of
vide no. 1819 + 1x7.5 MVA+ 1x9 valid up to GAUTAM FERRO ALLOYS
MVA) 31.12.2025 (UNIT OF BFCL)
™10 [ Aulo Renewal of | 96 TPD (2x5 MVA | 23.01.2023 | CTO obtained in the Name o |
CTO vide no.1341 | + 1x7.5 MVA+ 1x9 valid up to BIHAR FOUNDARY &
MVA) 31.12.2025 CASTING
LIMITED, Ferro Alloys Unit
24,87  huplementaton Status of existing EC:

ST IFacilities As per EC dated Implementation Status | Production as per |
No 31/10/2011 as on 24/11/2020 CT0O
[I” Tkerro Alloys Plant of 96 TPD Ferro Alloy Plant of 96|96 TPD
2x3 MVA SAF’s and TPD (SiMn/ FeMn)

1x7.5+1x9 MVA SAF’s with Jigging
unit and Micro Pelletizing facility

(2x5 MVA + 1x7.5 MVA
+ 1x9 MVA SEAF’s
with Jigging unit and
Micro Pelletizing
facility)

" Minutes of -I’-.-Fh_.nlw-.:iillg of the EAC for Industry-I scetor held on 28" February — 1* March, 2023
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24.8.8  The unit configuration and capacity of existing and proposed unit are given as below:
% S | Name Existing Units Proposed Units (Modification-Cum- Total
No expasusion) (Existing + Proposed)
fﬂhﬁgumtiﬂn Production Configuration Production|Configuration Production I
- ! TPA TPA 1PA |
1 b Fero 2x5+1x7.5 34,080 Medification of [SiMn- 2x6 MVA + | SiMn- 58.5758
i i Alloy uniy i Ix9  MVA (96 TPD) | existing 2x5 MV A to 2x624,495 TPA | 3x% MVA TPA (165
: | SAF With| | MVA SEAFs (69 TPD) SEATs + TrD)
| Jigging  unit BiMn. ¢ (or) 1ZMT CLU
| and Micro peiin) Moedification of existing {FeMn- Converler {or) :
Pellictizing 1x7.5 MVA to 1x9 59,995 TPA
o facility MVA SEAF (169 TPD) | With Jigging| HC/MCLC
! ‘ l unit and| FeMn-94,075
| | Existing 1x9 MVA Micro TPA
| ' SEAF Pelletizing | (265 TPD) |
facility
j New 1x9 MVA SEAF*
i : New 12MT per batch
] CLU Converter for
) refining liquid HC
o FeMn to MC/LC FeMn
| Nore:

* PP has reported that they have constructed 5" Fuirnace i.e New 1 x 9 MVA SAF & CLU converter is unded
P y Y

construction (70% work completed), Hence PP has applied under Violation as per SOP dated 07.97.2021.

24 89 The details of the raw material requirement for the proposed project along with its source and
made of transportation is given as below:
D ] Quantity N
i S.No. Raw Material Aftm: Sources Mode of Transport
Expansion
(TPA)
o For Ferro Alloys (2x6 MVA + 3x9 MVA SEAFS)
o (i) Ferro Manganese — 94,075 TPA
) Manganese ore 2,35,188 [mported By Rail & Road
* | (South Africa) (through covered trucks)
T Coke 70,556 Local market / By Rail & Road
: Imported (through covered trucks)
(Australia)
v [ Electrode Paste 1410 Local market By road
l» (through covered trucks)
o Li} - Quarty, 28,222 Localmarket By road
: (through covered trucks)
) Dolomite 23,518 Imported By Rail & Road
{Bhutan) (through covered truchs)

(OR)

' Silico Manganese — 58,575 TPA

L

* Minutes of 24" mecting of the EAC for Industry-I sector held on 28" February — 1* March, 2023
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T Quantity
. . After ]
N.No. Raw Material . Sources Mode of Transport
Expansion
. (TPA)
i i) Manganese Ore  © 1,46,438 Imported By Rail & Road |
! (South Aftica) (through covered trucks) |
b [ Coke 43,930 Local market / N
i Imported
— Il (Australia)
) _ Carbon paste 878 Local market
d) | Dolomite 14,643 Imported By road
i (Bhutan) (through covered trucks)
¢} | le-Mn Slag 29,288 Inhouse Byroad |
i 0 (through covered 1rucks}_}
S4%.10  The total water requirement for existing plant is 35 m’/day which is being met from
Groundwater source. NOC from CGWA has been obtained to abstract ground water of 35
m’rday for industrial use vide letter No. CGWA/NOC/IND/ORIG/2021/10628 dated
0201:2021 which is valid upto 01/01/2024. The water requirement for the proposcd
expansion project is estimated as 148 m3/day, which will be sourced from Damodar River. The
permission for drawl of surface water has been obtained from DVRRC, Damodar River
("Tenughat Reservoir) Vide Lr. No. MD/DVRR/W-6(145)/2022/738-43 Dated 20-12-2022.
CaN T Lotul power consumption is 33 MW, in which meet from DVC 28.5 MW & 4.5 MW from

L apinve power plant of adjacent unit of BFCL.

218,12 Baschne Environmental Studies

- Period 1st December 2019 to 29th February 2020 by M/s. Ampl Environ Pvi. Lid.
| Hyderabad.
Subsequently the Baseline data has been revalidated by Pioneer Lnviro
Laboratories & Consultants Pvt. Ltd. by collecting additional 1 month data i.c. |
from 1st May, to 31st May 2022.

PAANQ (1¥December 2019 to 29" February 2020) ]
paraneters at o PM:s =347t042.8 [.Lgr'm3
N locatrons e PM;, =68.9to86.3pg/m’

| e SO, = 7.8t013.5 pg/m’

] e NOy =17410262 pg/m’

| " CO =410 to 600 pg/m’

: (1"'May to 31°' May 2022)
| o PMays =34.01t046.2 ug/m’
. o PMy =69.11t079.4 pg/m’
! e SO; = 7.8t013.3 pg/m’ |
e NOx =155t027.1 pg/m’
o CO —38410744 pg/m’
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AAQ
‘ modelling

PM,p=0. 48pg/m” (1500 m in SE ) PM¢(vehicular)=0.10 pg/m’
SO; = There will not be any incremental SO; concentrations (24 hourly) duc to
the proposed expansion project.

' f"l'i‘u-l'lt.{ :
water quality
al & locations

NOx =2.99 pg/m* (1500 m in SE),NOx (vehicular) = 0.80ug/m’

CO (vehicular)= 0.52 ug/m3
Parameters : | December 2019 May 2022
pH 7.51 t107.92 7.24 10 8.01
TDS 426 to 642 mg/l 456 to 706 mg/l
Total Hardness 238.3 t0 346.3 mg/! 243.4 to 364.5 mg/l
Chlorides 84.36 to 150.4 mg/l 99.4 to 141.6 mg/l
Fluoride 0.94 to 1.26 mg/1 0.88 to 1.18 mg/l
Heavy metals (Iron -Fe) 0.27 t0 0.41 mg/l 0.19 to 0.34 mg/l

Heavy metals are within the limits.

| Surtace
Cwater quality

Parameter December 2019 May 2022

pH 7.54 10 7.86 7.08 to 7.77
Total Hard ness 136.02 to 278.5 122.5 to 255.8
DO (in mg/l) 5381078 5.0t0 7.2
BOD 2410204 2.1to 8.6
TDS(in mg/1) 318 to 543 296 to 466
Fluoride (in mg/l) 0.76 to 1.14 0.71 to 0.98
Chlorides (in mg/1) 67.6t0 157.1 55310 133.8
Sulphates (in mg/l) 442 10 48.7 38.21055.2

P INose levels

The equivalent day noise levels are ranging from 52.10 dBA to 68.40 dBA &
cquivalent Night noise levels are ranging from 42.70 dBA to 55.30 <ABA in the i
study zone during 1% December 2019 to 29™ February 2020 carried out by by
M/s. AMPL ENVIRON PVT LTD.

Further Noise levels collected during revalidation of Noise levels in May
2022, the equivalent day noise levels are ranging from 47.80 dBA to 66.80
dBA & cquivalent Night noise levels are ranging from 36.8¢ dBA to 53.20
dBA in the study zone .

Trallic

| dssessment
study
tmdm;,s

S Y R et L L S TP

¢

Traffic study has been conducted at National Highway # 20(Ranchi —
Hazaribagh) which is at 7.0 Kms from the plant site.

Transportdtion of raw material, fuel& finished product will be done by Rail &
road.

Existing PCU is 1085 PCU/hr on NH#20 and existing Level of Service(1.0OS) 1s ‘

) Existing LOS

Ramgarh to Kuju )

Munutes of i-i‘_"_-ﬁin_-_eling of the EAC for Industry-I sector held on 28" February — 1* March, 2023
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(Ramgarh City (PCU/hr) | (Capacity vIC
| Road) in ratio
| ) PCU/hr)
: PCU/Hour 810.9 1500 0.54 C

i PCU load afler proposed expansion project will be 810.9 PCU/hr (Existing) +
48 PCU/hr (Additional) PCU/hr and level of service (LOS) will be; C

Ramgarh to Kuju ) (&) Proposed | LOS |
(Ramgarh City (PCU/hr) | (Capacity in ViC
Road) PCU/hr) ratio

i PCU/Hour 858.9 1500 0.57 C

Level of Service (LOS) of the Road as per IRC 106: 1990

| v/IC LOS | Performance
0.0-0.2 A | Excellent ’
0.2-04 B Very Good
. 0.4-10.6 C Good !
0.6-0.8 D Fair/ Average
0.8-1.0 E Poor
1.0 & Above F Very Poor

The level of service will C (Good) after including additional traffic due to
proposed project.

Hence the existing road is capable of taking the additional vehicular traffic
due to the proposed expansion project.

ilora  und | No schedule -1 fauna found in the study area. Hence preparation of
Liaia conservation plan is not applicable .

24 812 The details of solid and hazardous waste generation along with its mode of treatment/disposal
1s furmished as below:

ST Waste / By Quantity (TPA) Method of disposal
i No | Product Existing | Proposed After
' f expansion
1. | Slag from 13,820 28,780 42,600 | After Jigging, it will be reused in
| FeMan manufacture of SiMn as it contains high
! Si0; and Silicen.
2. | Slag from 20,450 18,850 35,300 After Jigging, will be used for Road
. SIMn construction / Used in Filling low lying
areas etc.
U TAPCS dust 840 730 1575 Will be sent to Briquetting unit. |
1, l Waste oil 80 160 240 Will be given to SPCB authorized
i - Lir/Annum | Lt/Annum | Lt/Annum | recyclers/reprocessors. -

Hazardous waste generation, storage & disposal:
1.Waste oil: 0.24 KL / Annum '
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This will be stored in covered HDPE drums in a designated area and will be given to SPCB
awthorized recyclers & re-processors..

2. Uised Batteries

Used batieries will be given back to the supplier under buy back agreement with supplier.

24.K.14  Public Consultation
| Details of | 10" February 2021
advertisement given | (Hindi) “THE PIONEER”, (English) “HINDUSTHAN"
Date of  public | 15" March 2021
consultation
Venue Public Hearing has been conducted at Gym Khana Club Ranchi
N L road, Ramgarh, Ramgarh Tehsil & District, Jharkhand. .
Chaired by Additional District Magistrate
Issues are o Employment Local people
' o Skill development training program.
e Proper utilization of CSR fund
¢ Pollution Control Measures
o Water sprinkling on haul roads
Action plan as per MoEF&CC O.M. dated 36/09/2020
*  As per the Normal calculation CER budget will be Rs.0.893 Crores
* Considering the location of the plant in severely Polluted area CER budget will be 1.5
times of the normal calculated amount i.e. Rs. 1.34 Crores
o Mr/s. BFCL (Ferro Alloy unit) is alse proposing to adopt the Marar Village as a part of
Social infrasiructure development and has earmarked Rs. 1.34 Crores for Social &
Infrastructure developmental activities based on Social Impact Assessment (SIA) after
complction of Public Hearing
SN0, MAJORACTIVITY HEADS | YEAR OF IMPLEMENTATION TOTAL
' 1"Vear | 2"Year | 3°Year |EXPENDITURE
i (Rs. in (Rs. in (Rs. in (Rs. in Lakhs)
] Lakhs) Lakhs) Lakhs)
TK}T Based on SIA Study
' B Community & Infrastructure ,
! Development Programmes |
( 1) Construction of Physical | 1 no.in 1no. in 1 no. in 10 i
| public toilets Nos. & Marar (v) | Phulsarai(v) | Manuan(v) :
village & 1 Nos. in ;
Digwar(v) ;
Budget in 25 2.5 5 |
Lakhs |
| 1) Providing LED Physical | 2 nos.in 2nos. in 2 nos. in 3
E Street lighting with Nos. & | Hathimara | Manuan (v) | Digwar (v)
| solar panels village v) &3 & 3 nos. !
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'SNO. MAJOR ACTIVITY HEADS | YEAR OF IMPLEMENTATION TOTAL |
| IYear | 2™Year | 3™Year |EXPENDITURE |
(Rs. in {Rs. in (Rs. in (Rs. in Lakhs) |
Lakhs) Lakhs) Lakhs) 1.
Nos. in 3 Nos.in | Pochra (v) l
Marar (v) | Phulsarai
! 1 (v)
Budget in 1 1 1
Lakhs :
") Mineral water Physical 1 nos. in I nos. in Ino. in 9 ;
’ plants Nos. & Marar (v) | Phulsarai | Manuan (v) ’
1 village (v) ;
Budget in 3 3 3
Lakhs |
il Village road Physical 1 nos. in - u—e 7 Z'
’ repair & Nos. & Marar (v)
! | maintenance village
| Budget in 7 . —
Lakhs
B Total T
i 2 | Education
| » 1) Providing Sport Physical | 5nos.in S mno. in 10 nos. in S
' kits for schools Nos. & | Kanjgi (v) | Manuan (v} | Phulsarai(v)
village | & 10 Nos. | & 10 Nos. & !
in Marar | inDigwar | 10 Nos. in
i (v) (v) Painki (v)
Budget in 1.5 1.5 2
| Lakhs
1) Construchon of | Physical | 2 nos.in 2 nos. in 2 nos. in 15
Cclass  rooms in| Nos.& | Kanjgi(v)| Seota(V) Marar (V) !
schools of size 8m x | village |
| Smx3m Budget Rs 5 5 5
, in Lakhs ]
| THinProviding Model | Physical e Digwar (v) | Painki (v) - 20
; . Anganwadi Centre in | Nos. & -1 No. I No.
consultation with [ village
Stute Women and
. Child - Development
. Department
] Budget Rs i 10 10
| in Lakhs -
i Total 40
: _‘_TT{-\\'H pits in the | Physical | Marar (v) Seota (v) —-- 20
i | surrounding  villages | Nos, & pond pond
L & De-siltation of | village | desiltation | desiltation
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MAJOR ACTIVITY HEADS YEAR OF IMPLEMENTATION TOTAL
I"Year | 2"Year 3"Year |EXPENDITURE
(Rs. in (Rs. in (Rs. in (Rs. in Lakhs})
Lakhs) Lakhs) Lalkhs)
~ ponds [.5m | 1.5m depth
depth
‘ Budget in 10 10 mn-
Lakhs
) TOTAL 89
(A)
. B). Basced on Public Consultation/Hearing
o fmpart training to the | Physical | One DISHA centre in Ramgarh Town 45
focal  villagers for| Nos. & ;
skill development. village '|
| aiDISHA  Centre” Budget in 5 s 15
- along with necessary Ty
wndrastructure for |
various  vocational |
training program for ;
. cmployment |
* generation in
| association with
National Skill
Development
~Mission (Automobile
Repair, Welding, :
tlectrical, Computer '
Hardware, Soft skills I
fike computer
| programs etc.) j
: Total (B) 45 ;
- TOTAL 45 48 41 |
Grand Total (A+B) 134 |

- |

- Recurring expenditures under CSR as per companies Act 2014

i o 1leatth checkup will be carried out periodicaily in surrounding villages i.e. Marar, Phulsarai,
Hathimara villages @ Rs 5.0 Lakhs every year.

Management Compliance to Issues Raised during Public Hearing

SN0

"

— -
l Issuc raised

Management Response

Time
schedule

‘ fiudgctar;

allocation

L mployment  for

people

local

which

The proposed
generate direct employment to 750 nos.
includes skilled,
unskilled.

expansion project will -

semi-skilled &
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. SNo. | Issue raised Management Response Time Budgectary
: schedule allocation
! Local people will be given top priority in
employment based on their qualification & | 2023-24 Rs.0.15 Cr
: experience. 2024-25 Rs.0.15Cr
2025-26 Rs.0.15 Cr
Skill development training program will be Total Rs. 0.45
N conducted. Cr
.| Proper utihzation of CSR | M/s. BFCL (Ferro Alloy unit) is also | 2023-24 Rs.0.45Cr |
_ tund proposing to adopt the following Marar | 2024-25 Rs.0.48 Cr
! Village as a part of Social welfare [ 2025-26 Rs.0.41 Cr
; . development and has earmarked Rs, 1.34 Total
. | Crores for Social & Infrastructure Rs. 134 Cr
| developmental activities based on Social for Social &
d Impact Assessment (SIA). Infrastructure
! developmental
i_ e activities
[ Pollution Control |« In the cxisting plant Emission control | 2023-24 | Budger of Rs.
Measures systems such as 4" Hole Fume | 2024-25 {4.5 Crores is
Extraction system with bagfilters have | 2025-26 | carmarked for
r been provide to SEAFs and dust Environment
: suppression system at unloading areas. Protection
, ; _ |» The flue gas cmissions are within the Measures

; slipulated norms.

: i e Pucca internal roads has been laid in the
plant area.

o CEMS data shows the emissions are
within the stipulated norms. Zero liquid

i discharge is followed. All solid wastes

' are utilized/disposed as per permitted
procedures.

e Greenbelt development in the existing

; ~ plant helps in further mitigation of

I impacts due to the plant operations.

1 i e SPCB has issued CTO for the plant

which is valid till 31/12/2025.

Hence there is no adverse impacl on health
of people duc to existing plant operations.

In the proposed expansion project following
environment protection measures will be
provided for duly complying with norms
‘ stipulated by MOEF&CC / CECB:

, s 4th Hole Fume Extraction system with
) ‘ bagfilters will be provided to proposed

SEAF to bring down the particulate
i emission to less than 30 mg/Nm". |
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"SNo. T 1ssue raised Management Response Time Budgetary
| . schedule allocation

| e Net resultant Ground level

' concentrations during operation of the

plant  after  superimposing  the

incremental concentrations over the

| maximum baseline concentrations are

5 l well within the National Ambient Air
" Quality Standards.

' * As the Plant is situated in Severely
Polluted area (SPA) it is proposed to
develop 40% of Greenbelt. in an extent
! of 1.17 Ha. (2.9 Acres) by October 2023.

t ! e To meet the requirement of 40%
greenbelt development it is proposed to
_ acquire additional land outside the
existing plant,

! ! o LEffluent will be treated in ETP
' consisting of RO plant also and after
ensuring compliance with the norms, il
will be utilised for dust suppression, ash
conditioning and for  preenbelt
development within the premises.

! s No effluent will be discharged outside
‘ the premises.

f e  Zero liquid discharge will be followed.

ih 4 Waler sprinkling on haul | Water tanker with water sprinkling system e Recurring cost
; | touds has been provided in the plant for regular of R 50 i
water sprinkling on Roads. Lakhs: annum

i i

24815 The capital cost of the expansion project is Rs. 89.3 Crores and the capital cost for
environmental protection measures is proposed as Rs. 4.5Crores. The annual recurring cost
towards the cavironmental protection measures is proposed as Rs. 0.72 Crores. The
employment generation from the proposed existing &expansion project is 750 direct &200
Indircet. The details of cost for environmental protection measures is as follows:

S. | Particulars Capital Cost Recurring Cost /
' No (Rs.in Annum (Rs.in
| Crores) Lakhs)
| | Air Emission Management
| __ 4"Tlole FES with bag filters & Stacks 2.00 20
, other APCS & Conveyor systems 0.50 S
E a I ' for Water Sprinkling 0.10 0.5 -
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' S. | Particulars _ Capital Cost Recurring Cost /
Na d (Rs.in Annum (Rs.in
Crores) Lakhs)
2 Wastewater Management
. for STP 0.40 10
for Garland drains 0.03 1
for Settling ponds 0.02 0.2
3 Solid waste Management
._ - j * Slag Handling & Disposal 0.20 5.0
" 4 | Greenbelt development 0.10 2.0
o , Noise Management 0.10 1.5 |
7 "RWHin Plant 0.10 0.2
X1 Fire Safety Systems 0.50 5.0
: "9 | Environmental Monitoring — 4.1
- CEMS 0.20 3.0
10 | Occupational Health & Safety
''''' - Occupational Health centre with 0.15 4.5
Ambulance
. Personal Protective Equipment’s (PPEs) 0.10 10
" “TOTAL 4.50 72.0

P48 16 Total land after proposed expansion will be 2.91 Ha. (7.18 Acres). As the Plant is situated in
Severely Polluted area (SPA) it is proposed to develop 40% of Greenbelt as part of the
expansion i.e. in an extent of 1.17 Ha. (2.9 Acres).

Additional safeguards such as 40% green belt within the plant premises & outside the plant
premises over an extent of 1.17 Ha. (2.9 Acres).

Total 3000 nos. of plants will be developed over an extent of 1.17 Ha. (2.9 Acres).

The total Greenbelt area proposed within the Plant premises is 1.515 Acres (0.61 Ha)
which is inclusive of existing Greenbelt.

To mect the requirement of 40% greenbelt development it is proposed to acquire
additional land outside the existing plant.

24.8.17 Summary of Violation under EIA Notification, 20006:

L

The company has started installation of the 5th Submerged Arc Furnace of 1x9 MVA &
C1L.U converter without completing the process of Environment Clearance because ol the
following reasons (Reasons for violation).

Due to COVID restrictions and social lockdown wherein all the physical activities were
restricted. PP could not move ahead with the study, interaction with officials and
accordingly could not complete the process of EC duc to delay from their end.

PP also gave a completion date of 31st Dec 2021 for its Sth furnace project to its
consortium of banks.

If the completion date is exceeded by a period of 6 months, the loan account would have
slipped into a NPA (Non-Performing Asset) category.

This situation would have led to bankruptcy of the company as well.

814
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« Thus, to avoid such situation, installation of the 5th furnace was completed along with
CLU converter (70% work completed).

Present status of 5™ Submerged Electric Arc Furnace & CLU converter:

« Installation of 5® Submerged Electric Arc Furnace (SEAF) of 9 MVA capacity has heen
completed.

= Production is not yet started in 5" SEAF

e Regarding installation of CLU converter, 70% of civil work, plant & machinery has been
completed.

Accordingly TOR amendment has been obtained under violation category [rom the Minmistry
vide letter dated 19.12.2022. Now application has been submitted for EC appraisal under
violation category.

Budget of remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage is shown below

s JSP(CB has initiated action against violation.

o Application submitted for EC under violation and accordingly JSPCB has filed a case in
the lon'ble Magistrate court of Ramgarh vide no complainant case/ 117:2023 vide
daied 07-01-2023

o The remediation plan and the natural and community resource augmentation pian has
been prepared as an independent chapter (13) in the EIA report.

Remediation Plan and Budgetary Provisions for 3 years
Sr. "“F_;n-irunmcntalcomponent Activities Proposed Budgetary provision Total
No. 1* Year | 2nd 3rd (in Rs.)
i Year Year
1. : Air Environment » Dust Suppression and| 65,000 | 55,000 | 46,500 | [.66.500
al Ambient Air water sprinkling.
b A Pollution = Provision of
5 ! Barricates
| 2 | Noise Environment Supply of personnel| 1,00,000 | 80,000 | 60,000 | 2,40.000
projective equipments
l 3 Water Environment + STPand ETP 50,00,000( -— |- 50,00.000
i « Rain water harvesting
| structure
" 4 1 and Environment Leachate proof storage| 20,000 | 20,000 | 20,000 | 60,000
| facility for productive i
soil and waste material i o
3 vlw;u]ugy Plantation in and around|10,00,000 |----- T 10.00.000
1 plant site
Provision made in EMP
for Rs. 10 lakhs

'[ ¢ Solid and hazardous waste « Provision of coloured| 25,000 | 25,000 | 20,000 70.000

e
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'Sr. ' Environmental component Activities Proposed Budgetary provision } Total
No. - 1% Year 2nd 3rd | (inRs.)
I L Year Year
o bins
| + Provision of storage
facility
.7 (Socio-economic First aid kit and health| 20,000 | 10,000 | 5,000 | 35,000 |
L _ {occupational health) check up
TR 'Ii{ncr'g_\-' consumption Construction of Solar 1,060,000 |1,00,000 (50,000 [2.50.000
panels |
- TOTAL 63,30,000|2,90,000 |2,01,500 | 68,21,500

| Il
,Rs. 68.21,500 (out of which 50 lakhs provision for STP, ETP, RWH and plantation and 10 Lakhs for

ereenbelt in and around plant site)

Natural Resources Augmentation Plan

Yearwise Implementation and

Total 5

| Sr. Mo | Activities Proposed Budgetary provision in Rs. Cost (Rs,) !
| | 1*Year | 2" Year | 3" Year
i | Devclopment of Greenery in the| 50,000 25,000 25,000 1,00.000
surrounding areca and road side
plantation (along the state highway
abutting the project side (100 trees
m the surrounding arca and 100 trees
roadside Total 200 with maintenance
.« 500 per tree, total cost Rs.
| 100,000/
~ > [ Provision of drinking water facilities| 30,000 30,000 30,000 90,000
| through hand pumps/ dugwells/
: | tubewells (hand pump/ well per year
l : in the nearby villages cach year with
; " maintenance) i.e. lwo tubewells per
: © village in 3 villages
2--"' Repair and maintenance of roads in 40,000 40,000 40,000 1.20.000
the nearby 6 villages with the help of
gramn  panchayat considering 2
villages each year
| roraL 1,20,000 | 95,000 | 95,000 3,10,000
Community Augmentation Plan
i S Activities Proposed Year wise Implementation and Total cost
% No. Budgetary provision in Rs. (Rs.)
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L | 1st Year 2nd Year | 3rd Year T
! Development  of  sanifation 2,00,000 2,00,000 2,000,000 6,00,000
) | tacthues i (provision of 2
I JI toilets in each village)
] 2 . Medical check-up camp in| 1,00,000 1,060,000 1,00,000 3.00,000
' ' nearby arcas for villages and
‘ supply of medicines (2 villages
' . per year)
3 Assistance in providing study 50,000 50,000 50,000 1,50,000
materials. uniforms, books to
the poor students (50 students)
cach year
| TOTAL 3,50,000 3,50,000 3,50,000 10,50,000
Summary of Remediation plan, Natural Resource and Community Augmentation Plan
|r Sr. Ne. Activity Proposed Total(Rs.)
i Cost of damage / Remediation plan Rs. 8,21,500
(excluding provisions of EMP cost of
Rs.60 lakhs)
£ Natural Resource AugmentationPlan Rs.3,10,000/-
3 Community Augmentation Plan Rs.10,50,000/-
Total Rs.21,81,500/-
Detail of Court Cases: Application submitted for EC under violation and accordingly JSPCB haxs
filed a case in the Hon’ble Magistrate court of Ramgarh vide no complainant case/ 117/2023
vide dated 07-01-2023.
Deliberation on Severely Polluted arca (SPA)
24818 Since the project falls in the Ramgarh district of Jharkhand declared as Severely Polluted arca

(SPA), PP shall comply with all the conditions applicable to CEPI as per the submitted

compliance as follows:

" Lovironment Stipulation of Conditions

I Air

Compliance of Mitigation measures

i. Stack emission levels should be
stringent than existing standards in
terms of the identified critical
pollutants.

The company is maintaining the limit of
particulate matter emission below prescribed
standard.

We assurc that the Particulatc Emission at
the Chimney Outlet will be maintained less
than 30 mg/Nm®.

ii. CEMS may be installed in all
large/medium red category
industries  (air  polluting) and
connected o SPCB and CPCB
SETver.

CEMS installed in stack of all Units and
connected with SPCB/CPCB Server.

iii. Effective fugitive emission

Transportation of raw materials/ solid wastes

Vinutes of 24" meeting of the EAC for Industry-I sector held on 28" February — 1* March, 2023

Page 153 of 246




” o

i Environment

Stipulation of Conditions

Compliance of Mitigation measures

\ir

control measures should be imposed
in the process, transportation,
packing etc.

is ensured through covered irucks only.
Regular Water Sprinkling is being done
using Water Tankers. Major raw matcrial is
kept in closed shed

Conveyor belts are used where ever required.
All vehicle movements roads within all
premises are pucca and regular road
sweeping is being carried through road
sweeping machine,

iv. Transportation of materials by

rail‘canveyor belt, whercver feasible

Major raw material transportation will be by
rail upto the nearest railway station and from
there by road in tarpaulin covered truck

Hence road transport is intnimised

v. Encourage use of cleaner fuels
(pet coke/furnace oil/LSHS may be
_avni_dcd).

Coke is used instead of Pet Coke

vi. Best available Technology may
be used. For example, usage of
EAF/SAF/IF in Cupola fumace.
UJsage of supercritical technology in
place of sub-critical technology.

Ferro alloys will be manufactured through
Submerged Electric Arc Furnace.

vii. Increase of greenbelt cover by

40"%s of the total land area beyond the
permissible requirement of 33%,
wherever feasible.

e 40% green belt is proposed to developed
within the plant premises & outside the
plant premises over an extent of 1.17 Ha.
(2.9 Acres)

e Total land afier proposed expansion will
be 2.91 Ha. (7.18 Acres).

e As the Plant is situated in Severely
Polluted area (SPA) it is proposed to
develop 40% of Greenbelt as part of the

expansion i.e in an extent of 1.17 Ha.
(2.9 Acres).

o The total Greenbelt area within the
Plant premises is 1.515 Acres (0.61 Ha.).

¢ To meet the requirement of d40%
greenbelt development it is proposed to
acquire additional land outside the existing
plant,

e The details of additional land where
greenbelt can be developed outside the
premises is as follows

% Plot No. 1364P (EI)
(2039.6 SQM)

- 0.504 Acre
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i Reuse /recycle of treated

Environment Stipulation of Conditions Compliance of Mitigation measures
+» Plot No. 1405 (C18) - 0.339 Acre
(1373.05 SQM)
< Plot No. 1364P (C2&C3) - 0.025 Ac.
. (103.1238 SQM)
_’ <+ Plot No. 1405P (20C) -0.517 Ac.
' (2093.65 SQM)
Hence the total greenbelt will be 2.9
Acres [1.515 Ac (Plant Premises) +
; 1.385 Ac (outside plant premises) which
; amounts to 40 % of total land].
f viii. Stipulation of greenbelt outside | Avenue plantation/road side has been carricd |
i the project premises such as avenue| out.
| plantation, plantation i vacant areas,
}__ social forestry, etc.
. ix. Assessment of carrying of| Site is adjacent to Ramgarh City Road & NH
| transportation load on roads inside| # 20 (Ranchi — Hazaribagh) is at a distance of
| the industrial premises if the roads| 7.0 Kms.
i required to be widened, shall be| No. of trucks required after expansion project
prescribed as a condition. will be 50 trucks /day or transporling raw
materials, products and wastes .
; Existing road is capable of taking the
| additional vehicular fraffic due t the
\ proposed expansion.
' WATER Stipulation of conditions such as: Noted for compliance.
|

|
|
L.

wastewater, wherever feasible.

Treated wastewater is being used for make-up
of cooling purpose as maximum as possible.

ii. Continuous monitoring of
cffluent quality/quantity in large and
medium red category industries
(water polluting).

Not applicable as it is only Ferro Alloy plant

iii. A detailed water harvesting plan
may be submitted by the project
proponent

Permission obtained from CGWA of 35 KLD
for domestic use.

The potential rain water that can be recharged
/ utilized to meet the plant waler requirement
is 16,500 m3 / year. Accordingly, the net
water requirement will reduce.

In the existing plant also rain water harvesting
structure has been constructed. Now as part of
expansion It is proposed to construct 2 nos. of
Recharge structurc as per design and all the
Roof water inlet join to Recharge well so that
Roof top water & surface run off storm wuier |
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Stipulation of Conditions

Compliance of Mitigation measures

il Environment

.  Zero lii;uid disﬂa.:_l-l_arge
wherever techno-economically
feasible.

 recharge into ground.
ZLD maintained.

v. In casel domestic waste water
generation is more than 10 KLD, the
industry may install STP

30 KLD of STP will be installed and treated
water will be used for greenbelt development.

l l.and

i. Increase of green belt cover by
40% of the total land area beyond
the permissible requirement of 33%,
wherever, feasible for new projects.

40 % of the land area will be covered with
green belt.

(0. Stipulation of greenbelt outside

the project premises such as avenue
plantation in vacant areas, social
torestry, etc.

Avenue plantation/road side plantation has
been carried out.

iil. Dumping of waste (fly ash, slag,
red mud, etc.) may be permitied

Not applicable as it is a Ferro Alloy plant

only at designated locations
approved by SPCBs/PCCs.
iv. More stringent norms for | The unit is followed the guidelines of

management of hazardous waste
generated should be preferably
utilized in co-processing.

Hazardous and other wastes (Management
and Transboundary Movement) rules, 2016.

i Other
i Condition
(Addional)

1. Monitoring of compliance of EC | Being Done
conditions may be submitted with

third party audit every year.

ii. The % of the CER may be at least | Noted for compliance.

1.5 times the slabs given in the OM
dated 01.05.2018 for SPA and 2
times for CPA i case of
LEnvironmental Clearance,

Certified Compliance Report from JIRO. MoEF&CC

24814

[he Status of compliance of earlier EC was obtained from integrated Regional Office,Ranchi

vide letter no. 103-325/11/EPE/98, dated 11-02-2022 in the name of M/s. BIHAR
FOUNDARY & CASTINGS LIMITED, Ferro Alloys Unit. The Action taken report regarding
the partiallynon-complied condition has been submitted to IRO, MoEF&CC vide dated 15-11-

b ped

MoEF&CC (IRO), Ranchi evaluated the same and has issued letter no. 103-

125/ 1 1/EPE/742 dated 01.12.2022. The details of the observations made by IRO in the report
dated 01.12.2022 along with its re-assessment / present status as furnished by the PP is given

ias below:
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Non- compliances Corrective action taken Present status

reported

| 1) Greenbelt has not been | PP has acquired additional land adjacent | PP has submitted an
developed as per the CPCB | to  the  existing plant for greenbelt | undertaking to the IRO

CTIONIS

development. PP assures that they will | that  they  would
comply 40% of greenbelt area by Next | develop green belt by
monsoon i.e. October 2023. IRO has also | October 2023.
mentioned in his report that they havc
developed plantation all along the
boundary of the industry and due to
constraints of space within the plant, PP
has acquired additional land, outside the
plant measuring around 1.l Acre over
which it is proposed to raise plantation.

i 1) The Prescribed method Presently, Plant is under construction and | PP has submitted |

;‘nuucriui storage area has | area by April 2023.
| not been followed

24820
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[or

collection and | here PP do assure that, they will provide | undertaking to IRO for

veatment of runoff rain | Collection and Treatment of runoff of | the same.

Walle]

from the Raw | rainwater from the Raw material storage

Deliberations by the Committee

The Commilttee noted the following:

1.

t

o

The instant proposal is for Modification cum Expansion of Ferro Alloy Plant of existing
2x5 MVA SEAF’s to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF to
In9 MVA SEAF, Existing 1x9.0 MVA SEAF, New 1x9 MVA SEAF & New 12MT per
batch CLU Converter for refining liquid HC FeMn to MC/LC FeMn,

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by
the Project Proponent in desired format along with EIA/EMP reports prepared and
submitied by the Consultant accredited by the QCI/ NABET on behalf of the Project
P'roponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge
and belief and no ihformation has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, if any, will be revoked at the nisk and
cost of the project proponent.

The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation
measure towards Air, Water, Noise and Soil poliutions. The Committee suggesicd that
the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.
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5.

The existing project was accorded environmental clearance vide F. No. J-
11011/384/2010-1A (TD) (1) dated 31.10.2011. Consent to Operate for the existing unit
was accorded by JSPCB vide no. JSPCB/HO/RNC/CTO-4412165/2020/1819 dated
10.11.2020 (which is in the name of GAUTAM FERRO ALLOYS (UNIT OF BFCL)
which is valid upto 31-12-2025. Subsequently name of the plant in CTO has been
changed to Bihar Foundries & Castings Limited vide order dated 23.01.2023 and is valid
ull 31.12.2025. . '

lhe EAC noted the following chronology w.r.t. instant Modification cum Expansion
proposal

M/s. Bihar Foundry & Casting Limited had initialy obtained ToR vide letter dated
24.11.2020 for expansion of the existing unit for manufacturing of Ferro Alloys
SiMn / FeMn based on Sub Merged Arc (SAF) technology.

Post compliance of ToR, PP applied for EC vide proposal no.
\A/JLVIND/223909/2020 dated 23/08/2021 wherein the EAC in its 44™ meeting held
on 13 — 14™ September, 2021 recommended to return the proposal in its present
form due to shortcomings.

The project proponent then applied for fresh ToR vide proposal No.
1A/ V/IND1/400084/2022 dated 21.10.2022 and decided to come before the
committee for appraisal of proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedures dated 07.07.2021
pertaining to consideration of violation cases as PP has reported that they have
constructed 5™ Furnace i.e. New 1x9 MVA SAF & CLU converter is under
construction without prior environmental clearance.

The EAC noted that it is a fit case of violation and to be apprised based on the
provisions of the SOP dated 07.07.2021 [Violation Cases].

The EAC also took into consideration the request of PP submitted through wriiten
representation vide letter dated 03.11.2022 for appraisal of the proposal dated
21.10.2022 as modification/ amendment in TOR granted vide letter No. J-

11011/384/2010-IATI(Y) dated 24.11.2020 under violation category instead of

issuance of fresh TOR.

After deliberations, the Committee recommended the project propesal for
modification in TOR letter No. J-11011/384/2010-1AIKT) dated 24.11.2020 w.r.,
appraisal of proposal under violation category as per the provisions contained in the
Mol:F&CC Standard Operating Procedures dated 07/07/2021 pertaining to
consideration of violation cases with stipulation of additional specific conditions.
Accordingly, TOR Amendment was granted by MoEF&CC vide letter dated
19.12.2022.

The EAC further noted the following w.r.t. violation:

The company has started installation of the 5th Submerged Arc Fumace of 1x9
MV A & CLU converter without completing the process of Environment Clearance
because of the following reasons (Reasons for violation).

Due to COVID restrictions and social lockdown wherein all the physical activities
were restricted, PP could not move ahead with the study, interaction with officials
and accordingly could not complete the process of EC due to delay from their end.
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» PP also gave u completion date of 31% Dec 2021 for its 5" fumace project to its
consortium of banks.

« If the completion date 1s cxceeded by a period of 6 months, the loan account would
have slipped into a NPA (Non-Performing Asset) category.

» This situation would have led to bankruptcy of the company as well.

o Thus, to avoid such situation, installation of the 5" furnace was completed along
with CLU converter {70% work completed).

e The company has prepared a Natural and Community Resource Augmentation plan
for an amount of Rs. 21,81,500/- [Cost of damage / Remediation — Rs. §,21,500/-,
Natural Resource AugmentationPlan - Rs.3,10,000/- and Community Augmentation
Plan - Rs.10,50,000/-]

e Application submitted for EC under violation and accordingly JSPCB has filed a
case in the Hon'ble Magistrate court of Ramgarh vide no complainant case/
117/2023 vide dated 07-01-2023.

The FAC deliberated on the Natural and Community Resource Augmentation plan and

found i satisfactory.

JSPCB has filed a case in thc Hon’ble Magistrate court of Ramgarh vide no
complainant case/ 117/2023 vide dated 07-01-2023 to initiate credible action against M
M's. Bihar Foundry & Casting Limited for the offence committed u/s 19 of Environment
{Protection) Act, 1986. This is filed as per provisions of the SOP dated 07.07.2021.

The EAC observed that the project falls in the Ramgarh district of Jharkhand. Ramgarh

is declared as Severely Polluted area (SPA) with CEPI index 65.11 by CPCB vide No.

B29012/ESS(CPA)/2015-16/ dated 26 April 2016. The EAC advised PP to comply

with all the conditions applicable to CEPL

Total project land is 2.91 ha (7.18 Acres) which is taken on leasc from Jharkhand

Industrial Arca Development Authority (JIADA) for a period of 30 years. Existing plant

lund is Industrial land. The proposed expansion will be taken up in the existing plant

premises only. Additional land of 1.385 Ac. (0.56 Ha.) has been acquired for
development of Greenbelt to comply with 40% of 2.91 Ha. (7.18 Acres) as the plant is
situated in Ramgarh industrial arca which is Severely Polluted Area.

The ncarest human settlement from the project site is Palamu Colony (0.4 km, NE) and

Marar (0.8 km, N).

Damodar River (1.4 Km, S), Raura Nala (2.5 km, E), Meramgarh Nala (5.4 Km, E),

Unnamed stream (0.5 Km, W), Ramgarh Village pond (4.0 Km, S) and Seota village

Pond (1.5 Km, NE) exists within the study area of 10 km from the project site. The EAC

15 of the opinion that water bodies shall not be disturbed. Mitigation measures w.r.t.

saleguarding the water bodies shall be implemented.

The water requirement for the proposed expansion project is estimated as 148 m*/day.

which will be sourced from Dameodar river.

As the Plant is situated in Severely Polluted area (SPA) it is proposed to develop 40" of

(irecnbelt as part of the expansion i.e. in an extent of 1.17 Ha. (2.9 Acres). Total 3000

nos. of plants will be developed over an extent of 1.17 Ha. (2.9 Acres). The total

Greenbelt area proposed within the Plant premises will be 1.515 Acres (0.61 Ha.) which

is inclusive of existing. Greenbelt The EAC deliberated on the greenbelt action plan and

found it satisfactory.
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The Conunittee has found that the baseline data and incremental GLC duc o the
proposed project within NAAQ standards.

The committee deliberated details of carbon foot prints and carbon sequestration study
w.r.t. proposed project and found them to be satisfactory.

The Commiltee also deliberated on the public hearing issues along with revised action
plan submitted by the proponent to address the issucs raiscd during the public hearing
and found it satisfactory.

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the
FAC found the proposal in order and recommended for grant of environmental
clearance.

The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount‘construe to approvals/consent/permissions etc. required to be obtained or
standards’conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The project proponent shall obtain
necessary permission as mandated under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable
from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

Recommendations of the Committee:

TN Ir

view of the foregoing and after detailed deliberations, the committee recommended the

mstant proposal for grant of Environment Clearance under the provisions of EIA Notification,
2006 and SOP dated 07.07.2021 and subject to the stipulation of following specific conditions
and general conditions;

ol

Specific Conditions:

The PP needs to comply all the points of TOR for Violation Project and follow SOP dated
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for
identification & handlﬂing of Violation cases under EIA notification 2006.

The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations
made in the EIA/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more
than emitted. The implementation report shall be submitted to the RO, MoEF&CC 1 this
regard.

The total amount of Rs. 21.815 Lakhs shall be spent on Remediation plan and Natural
Resource Augmentation Plan and Community Resource Augmentation Plan which
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shall be implemented in a period of 3 years as per the action plan details given in EIA
Report and summarized below.

A. Remediation Plan and Budgetary Provisions for 3 years

| Sr. | Environmental component Activities Proposed Budgetary provision Total
R, 1 Year | 2nd 3rd {(in Rs.)
l | Year Year
| 1. | Air Environnent » Dust Suppression and| 65,000 | 55,000 | 46,500 | 1.66.500
? i a) Ambient Air water sprinkling.
I | b) Air Pollution + Provision of
Barricates
. 2 l?;u'o_ise Environnent Supply of personnel| 1,00,000 | 80,000 | 60,000 | 2,40,000
projective equipments
3 \ater Cnvironnent *» STPand ETP 50,00,000| ~~- ——- L 50.00.000
+ Rain water harvesting
structure
4 | Land Environnent Leachate proof storage| 20,000 [ 20,000 [ 20,000 | 60,000
facility for productive .
soil and waste material |
S Foology Plantation in and around|10,00,000 |----- - 10,00.000
. plant site
| Provision made in EMP
for Rs. 10 lakhs R
¢ Solid and hazardous waste «  Provision of coloured| 25,000 [ 25,000 { 20,000 70.000
bins
|r » Provision of storage
facility
Sucio-ceonomic First aid kit and health| 20,000 | 10,000 | 5,000 | 35,000
; -(occupational health) check up
T8 Lnergy consumption Construction of Solar 1,00,000 (1,00,000 (50,000 |2,50,000
! ' panels
- TOTAL 63,30,000 [ 2,90,000 2,01,500 [68,21,500
‘Rs. 68,21,500 (out of which 50 lakhs provision for STP, ETP, RWH and plantation and 10 Lakhs for
|grecnbelt in and around plant site) : NET AMOUNT: Rs. 8,21,500

RB. Natural Resources

Augmentation Plan

o Yearwise Implementation and Total L
'S, Vo, Activities Proposed Budgetary provision in Rs. Cost (Rs.)
i ‘_ 1" Year | 2™ Year | 3™ Year
| i. | Development of Greenery in the| 50,000 25,000 25,000 1,00,000
: | surrounding  area and road side
, plantation (along the state highway
{ abuttng the project side (100 trees
i i m the surrounding area and 100 trees
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Yearwise Implementation and Total
Sr. No. Activities Proposed Budgetary provision in Rs. Cost (Rs.)
i 1* Year 2" Year | 3™ Year
~ Ttoadside Total 200 with maintenance
s S00:- per trec, total cost Rs.
| 1.00,000/-)
| 2 Provision of drinking water facilities 30,000 30,000 30,000 90.000
! ithrough hand  pumps/  dugwells/
| * tubewells (hand pump/ well per year
- 1n the nearby villages each year with
‘ maintenance) i.e. two tubewells per
village in 3 villages o
" Repanr and maintenance of roads in] 40,000 40,000 40,000 1,20.000
the nearby 6 villages with the help of
| gsram  panchayat considering 2
‘ villages each year
B | TOTAL 1,20,000 | 95,000 | 95,000 3,10,000
C. Community Augmentation Plan
Sr | Activities Proposed Year wise Implementation and Total cost
| No. Budgetary provision in Rs. (Rs.)
! 1st Year 2nd Year 3rd Year |
9 Development  of  sanitation|  2,00,000 2,00,000 2,00,000 6,00.000
! lacilitics in (provision of 2
| ¢ wilets in each village)
> " Modical check-up camp in|  1,00,000 1,00,000 1,00,000 3,00,000
| l nearby areas for villages and |
". | supply of medicines (2 villages :
i | ber year)
2 | Assistance in providing study| 50,000 50,000 50,000 1,50.000
* materials, uniforms, books to
| the poor students (50 students)
cach year
TOTAL 3,50,000 3,50,000 3,50,000 10,50,000

Total: Summary of Remediation plan, Natural Resource and Community Augmentation

Plan
Sr. Nao. Activity Proposed Total (Rs.)
| Cost of damage / Remediation plan Rs. 8,21,500

(excluding provisions of EMP cost of Rs.60

| - fakhs)
> | Natural Resource AugmentationPlan Rs.3,10,000/-
i Community Augmentation Plan Rs.10,50,000/-
- Total Rs. 21,81,500/-
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The project proponettt shall submit a bank guarantee of an amount of Rs. 21.815 lakhs
towards Remediation plan and Natural and Community Resource Augmentation plan with
the CPCB prior to the grant of environmental clearance (EC) as per SOP 07.07.2021.

Project proponent shall ensure that the plan shall be completed in three years whereas the
bank guarantee shall be for five years. The bank guarantee shall be released by the CPCB
alter successful implementation of Remediation plan, Natural Resource Augmentation Plan
and Community Resource Augmentation plan,

I’roject proponent has to submit Rs. 89.296 Lakhs towards penalty provisions as per SOP
dated 07.07.2021 to the SPCB prior to the grant of EC as penalty for the violation activity in
addition 1o Damage Assessment cost. The cost of Penalty as per MoEF&CC’s OM dated
07.07.2021 is detailed as below:

:
S " Yalue (Rs. 1% Penalty Cost
P
i articulars In Lakhs) (Rs. In Lakhs)
n' Coslof the construction of SAF 1817.80 18.178
bt 08 tructi
¢ Cost of the construction of CLU 7111.80 71118
¢ convertor
Total Cost of Penalty 89.296

t
he project falls in the Ramgarh district of Jharkhand declared as Severely Polluted area
{SPA), PP shall comply with all the conditions applicable to CEPI as per the Ministry’s
OM. A Report has to be submitted to IRO, MoEFCC in this regard.

The total water requirement is estimated as 148 m’/day, which shall be sourced from

Damodar river. PP shall obtain necessary permission from the Competent Authority.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all conveyors point and on bulk raw material storage area (al
the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid wastc storage
areas.

h. Proper covered vehicle shall be used while transport of materials.

¢. Wheel washing mechanism shall be provided in entry and exit gates with complete
recirculation system.

All internal road and connecting road from project site to main highway shall be developed

and maintained with suitable Million Axle Standard (MSA) as per the traffic load due to

existing and proposed project.

Performance test shall be conducted on all pollution control systems every year and report

shall be submitted to Regional Office of the MoEF&CC.

PP shall carry out periodically occupational health survey as per the applicable norms.

I'he 4™ hole extraction system shall be provided in the Submerged Arc Furnaces.

100% of the slag generated through the process shall be utilised.

No Ferro-chrome production shall be carried out without prior Environmental clearance

irom MOEF&CC.

AOD (Argon Oxygen Decarburisation) Convertor shall have Secondary Fume extraction

facility.

The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be

wstalled and there shall be no discharge of effluent from the plant. Domestic effiuent shall
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be treated in Sewage Treatment Plant. Suitable measures shali be adopted for sewage water
handling to ensure no contamination of any kind of water body.

sx. The company shall also undertake rain water harvesting measures as per the plan submitted
in the E1IA/EMP report and reduce water dependence from the outside source.

xx1. The nearest human settlement from the project site is Palamu Colony (0.4 km, NE) and
Marar (0.8 km, N).

xxil. Damodar River (1.4 Km, S), Raura Nala (2.5 km, E), Meramgarh Nala (54 Km, E),
Unnamed stream (0.5 Km, W), Ramgarh Village pond (4.0 Km, S) and Seota village Pond
(1.5 Kim, NL) exists within the study arca of 10 km from the project site. The EAC 1s of the
vpimon that water bodies shall not be disturbed. Miligation measures w.r.t. safeguarding the
water bodies shall be implemented.

xxiil.  As reported, PP shall adopt Marar Village and prepare and implement a robust plan to
develop 1t into model villages in next 10 years.

axiv.  Briquetting and Jigging plant shall be installed in Ferro Alloys Plant.

Wy A proper action plan must be implemented to dispose of the electronic waste generated in
the industry.

vxvi.  Three tier Green Belt shall be developed in at least 40% of the project area in a time {frame
ol one year with native species all along the periphery of the project site of adequate width
and tree density shall not be less than 2500 per ha. Survival rate of green belt developed
shall be monitored on pericdic basis to ensure that damaged plants are replaced with new
plants in the subsequent years. PP shall develop greenbelt in the form of shelter belt
comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick
canopy alongwith windshield inside the plant premises to act as green barrier for air
poitution & noise levels towards Palamu Colony (0.4 km, NE) and Marar (0.8 km, N).
Compliance status in this regard, shall be submitted to concemed Regional Office of the

MoEF&CC.

sxvil - Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
poltution from exposed soil surface.

\suiil Particulate matter emission from stacks shall be less than 30 mg/Nm’. Dry gas cleaning

systems shall be provided by the project proponent to meet particulate matter emission
norms of less than 30mg/Nm? for the furnace flue gases.

sxiv.  The PP shall minimize the evaporation losses in jigging operation to less than 10% using
suitable advanced process.
sww Fhe PP shall istall CO sensors at the furnace top level and the monitoring report shall be

submitted to the IRQO, MoEFCC in this regard.

xxxi  Action Plan for fire fighting system including provision for flame detectors, temperature
actuated heat detectors with alarms, automatic sprinkler system, fixing the location of fire
walter tanks, separate power sysiem for fire fighting, involvement of qualified and trained
fire personnel, nearest fire station & time required to reach the proposed siic shall be
prepared and implemented.

sxxit  The Piezometric wells shall be established in all directions surrounding the project area to
monitor groundwater levels and determine aquifer parameters such as transmissibility,
hvdraulic conductivity, storage, to sample groundwater for chemical/ heavy metals’ toxic
leachates and microbiological analysis.
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Fhe PP shall adopt the best practices of House-keeping in the whole project arca and
specially whre the tailings are proposed to be stacked.

All the commitments made to the public during the Public Hearing/Public Consultation
shall be satisfactorily implemented. The action plan based on the social impact assessment
study of the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020
shall be strictly implemented and progress shall be submitted to the Regional Office of
MoEF&CC.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Smgle Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
tsaucd o direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published by
Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is
available at https://cpeb.nic.in/technical-guidelines-3/. All the project proponents arc hereby
requested to sensitize and create awareness among people working within the Project arca
as well as its surrounding area on the ban of SUP in order to ensure the compliance of
Notfication published by this Ministry on 12/08/2021. A report, along with photographs, on
the measures taken shall also be included in the six monthly compliance report being
submitted by the project proponents.

The projeet proponent shall adopt the Clean Air practices like mechanical collectors, wet
scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion sysiems
(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.
Controlling enussions related to transportation shall include emission controls on vehicles
as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also
in the surrounding villages to arrest suspended dust in the atmosphere.

General Conditions

Statutory compliance:

The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. It
does not tantamount/ construe to approvals/ consent/ permissions etc., required to be
obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate
fepislations, etc., as may be applicable to the project.

Air quality monitoring and preservation

The project praoponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission as well as two Continuous Ambient Air Quality Station
(CAAQS) for monitoring AAQ parameters with respect to standards prescribed in
Environment (Protection) Rules 1986 as amended from time to time. The CEMS and
CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through tabs
recognised under Environment (Protection) Act, 1986 or NABL accredited laboratorics.
The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through laboratories recognized under Environment (Protection) Act,
1986 or NABL accredited laboratories.

829

Minttes of 24" meeting of the EAC for Industry-I sector held on 28™ February — 1¥ March, 2023

Page 165 of 246




830
1(9@ ] /‘5.0

n. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

tv. The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

v. Reeyele and reuse iron ore fines, coal and coke fines, lime fines and such other fincs
collected in the poliution control devices and vacuum cleaning devices in the process after
briquetting/ agglomeration.

vi. The praject proponent shall ensure covered transportation and conveying of ore, coal and
other raw material to prevent spillage and dust generation.

vit. The project proponent shall provide primary and secondary fume extraction system at all
melting furnaces.

viil. Design the ventilation system for adequate air changes as per prevailing norms for all
tunnels, motor houses, Oil Cellars.

HI.  Water quality monitoring and preservation

1. The project proponent shall install 24x7 continuous cffluent monitoring system with
respeet o standards prescribed in Environment (Protection) Rules 1986 (G.S.R 414 (k)
dated 30" May 2008; G.S.R 277 (E) dated 31* March 2012 (applicable to IF/EAF); as
amended from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NABL accredited laboratorics.

1. The project proponent shall monitor regularly ground water quality at least twice a4 year
{pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognised under Environment (Protection) Act, 1986 and
NABI. accredited laboratories.

1. Scwage Treatment Plant shall be provided for treatment of domestic wastewater to mect
the prescribed standards.

iv. The project proponent shall provide the ETP for effluents of rolling mills to meet the
standards prescribed in G.S.R 277 (E) 31* March 2012 (applicable to IF/EAF) as amended
from time to time.

v. Garland drains and collection pits shall be provided for each stock pile to arrest the run-off
in the event of heavy rains and to check the water pollution due to surface run off.

vi. Tyre washing facilities shall be provided at the entrance/exit of the plant gates.

IV.  Noisc monitoring and prevention
1. Noise quality shall be monitored as per the prescribed Noise Pollution (Regulation and
Controt) Rules, 2000 and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

V.  Energy Conservation measures
1. Energy conservation measures may be adopted such as adoption of solar energy and
provision of LED lights elc., to minimize the energy consumption.

VI Waste management
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Used refractories shall be recycled.
Kitchen waste shall be composted or converted to biogas for further use.

Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration including
plantation. "

Project proponent shall submit a study report on De-carbonization program, which would
ossentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offseiting strategics.
Further, the report shall also contain time bound action plan to reduce its carbon intensity
ol its operations and supply chains, energy transition pathway from fossil fuels (o
Renewable energy ete. All these activities/ assessments should be measurable and monitor
able with defined time frames.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(IIIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.II1 dated 30/09/2020. As part of Corporate Environment
Responsibility (CER) activity, company shall adopt nearby villages based on the socio-
cconomic survey and undertake community developmental activities in consultation with
the village Panchayat and the District Administration as committed.

The company shall have a well laid down cnvironmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to  have proper checks and  balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation
. violation of the environmental / forest / wildlife norms / conditions and / or shareholders
/ stake holders. The copy of the board resolution in this regard shall be submitted to the
MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, whe will dircctly
to the head of the organization.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
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which onc shall be in the vernacular language within seven days and in addition this shall
also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt. '

The project proponent shall upload the status of compliance of the stipulated environment
¢learance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

I'he project propenent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put
on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial ycar in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

I'he project proponent shall inform the Regional Office as well as the Minisiry, the date of
financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.
The project proponent shall abide by all the commitmenis and recommendations made in
the FIA’/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

The PP shall put all the environment related expenditure, expenditure relaied to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report ctc. in the
company web site for the information to public/public domain. The PP shall also put the
mlormation on the lelt over funds allocated to EMP and PH as committed in the cacher
F('s and shall be carried out and spent in next three years, in the company web site for the
mtvnmation 10 public/public domain.

No further expansion or modificaticns in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC}).
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information/monitoring reports.

Minutes of 24™ meeting of the EAC for Industry-I sector held on 28" February — 1** March, 2023

Page 168 of 246



4 (@f 833
(V%’}

X\, Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010,

Rekw

B

Re-Considerationtof RIvironment

LY

Agerda No. 24.9

249 Installation of Induction Furnace & Rolling Mill for production of Ingots, Billets 5,00,000
TPA and TMT Bars & Long product: 5,00,000 TPA respectively (In addition to Existing
1.24,000 TPA Sponge Iron Plant, 0.216 MTPA Coal Washery & 25 MW Power Plant) of
M/s Llovds Metals and Energy Limited, located at Plot A-1 and A-2, MIDC Area,
Ghugus, Chandrapur, Maharashtra — Consideration of Environmental Clearance.

|Proposal No.: IA/MH/IND1/404101/2022; and IA/MH/IND1/417900/2023 File No. I1A-J-
11011/243/2019-1A-II(IND-I}]
|Consultant: Pollution and Ecology Control Services; Valid upto 10.04.2023]

2490 M. Lloyds Metals & Energy Limited has made an online application vide proposal no.
IA/MH/IND1/404101/2022 dated 19" December 2022 along with copy of EIA/EMP report,
| orms {Part A. B and C) and certified compliance report secking Environment Clearance (EC)
under the provisions of the EIA Notification, 2006 for the project mentioned above. The
praposed project activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-
ferrous) and 1(d) Thermal Power Plants under Category “A” of the schedule of the EIA
Notification, 2006 and appraised at Central Level.

24y Name of the EIA consultant: M/s Pollution and Ecology Control Services, Nagpur [List of
ACOs with their Certificate / Extension Letter no. QCYNABET/ENV/ACO/23/2634; vahd
upto 10.04.2023, as on February 27, 2023].

Details submitted by Project proponent
2493 The details of the ToR are furnished as below:

Da.t g o.f Consideration Details Dnsent TRy
Application Accord
24062019 13" Meeting of Re- Terms of | 10" February | 9" February
constituted EAC (Industry-1) | Reference 2020 2023
heid on 27" to 29" |
" Minstes of 247 meeting of the EAC for Industry-1 sector held on 28" February — 1* March, 2023 Page 169 of 246
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F. No. 22-21/2020-IA.11X
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
ek

Indira ParvavaranBhawan

Jor Bagh Road, Aliganj

New Delhi — 110003

sujit.baju@gov.in

Date: 7t July, 2021

Office Memorandum

Subject: Standard Operating Procedure (SoP) for Identification and handling of
violation cases under EIA Notification 2006 in compliance to order of
Hon’ble National Green Tribunal in O0.A. No.34/2020 WZ - Regarding.

The Ministry had issued a notification number S.0.804(E), dated the
14t March, 2017 detailing the process for grant of Terms of Reference and
Environmental Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
the product mix without obtaining Prior EC under the EIA Notification, 2006,

. This Notification was applicable for six months from the date of publication i.e.

14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to
13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the matter of Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that “{...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process”.

4, Further, the Hon’bie National Green Tribunal in O.A No. 34/2020 WZ in the
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
Jor grant of EC in such cases so as to address the gaps in binding law and
practice being currently followed., The MoEF may also consider circulating such
SoP to all SEIAAs in the country®.

5. Therefore, in compliance to the directions of the Hon’ble NGT a Standard
Operating Procedure {(SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of “violation’ cases which have been

=
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pending for want of an approved structural/procedural framework based on ‘Polluter
Pays Principle’ and ‘Principle of Proportionality’. It is undoubtedly important that
action under statutory provisions is taken against the defaulters/violators and a
decision on the closure of the project or activity or otherwise is taken expeditiously.

6. In the light of the above directions of the Hon'ble Tribunal and the issues
involved, the matter has accordingly been examined in detail in the Ministry. A
detailed SoP has accordingly been framed and is outlined herein. The SoP is also
guided by the observations / decisions of the Hon’ble Courts wherein principles of
proportionality and polluters pay have been outlined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to violations of the Environment Protection Act, 1986 on account of running the
project/activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon’ble courts have, inter-alia, deliberated on various
facets involving ‘violation’® cases and have enunciated principles of
‘Proportionality’ and ‘Polluter Pays’ in various decisions viz. Industrial Council for
Enviro-Legal Action Vs Union of India (the Bichhri village industrial pollution case}
(1996 SCC [3] 212); Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No.
1526 of 2016, order dated 1.4.2020) and Hindustan Copper Limited Vs Union of India
in (W.P. (C) No. 2364 of 2014, order dated 28.11.2014). The salient extracts of the

judgements are as under:

Issue 1: Proposal for grant of Environmental Clearance in violation cases —to be
considered on merits:

i. Hon’hle High Court of Jharkhand in the matter of Hindustan Copper Limited
Vs Union of India in W.P. (C)} No. 2364 of 2014, vide order dated 28.11.2014
Held: ©...) action for alleged violation would be an independent and
separate proceeding and therefore, consideration of proposal for
environment clearance cannot await initiation of action against the project
proponent.”

“..) the proposal of the petitioner company for environmental
clearance must be examined on its merits, independent of any
proposed action for the alleged violation of the environmental laws.”

ii. Hon'ble Madras High Court in the matter of Puducherry Environment
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide

order dated 13.10.2017
Held “27. The question is whether an establishment contributing to the
economy of the country and providing livelihood to hundreds of people

should be closed down only because of failure to obtain prior environmental
clearance, even though the establishment may not otherwise be violating

- %/ Page 2 of 9
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pollution laws or the pollution, if any, can conveniently and effectively be
checked, The answer necessarily has to be in the negative,”

“29. It is reiterated that protection of environment and prevention of
enwironmental pollution and degradation are non-negotiable. At the same
time, the Court cannot altogether ignore the economy of the Nation and the
need to protect the livelihood of hundreds of employees employed in
projects, which as stéted above, otherwise comply with or can be made to
comply with norms.”

Issue 2: Environmental Clearance - Prospective & not ex-post facto:

Hon’ble Supreme Court in the matter of Common Cause Vs Union of India in
W.P. (C) No. 114 of 2014, vide order dated 2.8.2017

Held: “(...] an EC will come inio force not eariier than the date of its
grant.”

Issue 3: ‘Principles of Proportionality’ ~ to be applied:

Hon’ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit
Prajapati & Ors. in C.A. No, 1526 of 2016, vide order dated 1.4.2020

Held: %...} this Court must take a balanced approach which holds the
industries to account for having operated without environmental
clearances in the past without ordering a closure of operations. The
directions of the NGT for the revocation of the ECs and for closure of the
units do not accord with the principle of proportionality”

Issue 4: ‘Poliuter pays’ principle &

&
Issue 5: Costs for remedial measures implicit in Sections 3 & & of Environment
(Protection) Act, 1986.

Hon’ble Supreme Court in the matter of Indian Council for Enviro- Legal Action
Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC [3]
212)

Held:

a) The Central Government is empowered to take all measures and issue
all such directions as are called for the above purpose. The said powers
will inelude giving directions ... and also the power to impose the cost
of remedial measures on the offending industry and utilize the amouni so
recovered for carrying out remedial measures........

A
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b} Levy of costs required for carrying out remedial measures is
implicit in Sections 3 and 5 which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act,
1986, apart from other provisions of Water and Air Acts, empower the
Government to make all such directions and take all such measures as
are necessary or expedient for protecting and promoting the
‘environment’, which expression has been defined in very wide and
expansive lerms in Section 2 (a) of the Environment (Protection) Act. This
power includes the power to prohibit an activity, close an industry, direct
to carry out remedial measures, and wherever necessary impose the cost
of remedial measures upon the offending industry.

¢/ The question of liability of the respondents to defray the costs of
remedial measures can also be looked into from accepted universally
sound principle, viz., the "Polluter Pays" Principle. "The poliuter pays
principle demands “that the financial costs of preventing or remedying
damage caused by pollution should lie with the undertakings which
cause the pollution, or produce the goods which cause the pollution®.

8. Legal provisions:

1. The Environment (Protection) Act, 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
irnproving the quality of the environment and preventing, controlling and abating
environmental pollution (reference sub-section (1) of Section 3 of Environment
(Protection) Act, 1986). Further, clause (xiv) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub-
section (1} of Section 3 of the Environment (Protection) Act 1986 includes ‘such other
matters as the Central Government deems necessary or expedient for the purpose of
securing effective implementation of the provisions of this Act.

1. Further, notwithstanding anything contained in any other law but subject to the
provisions of the Environment Protection Act, 1986, Section S5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions under the said Act, issue
directions in writing to any person, officer or any authority and such person, officer or

authority shall be bound to comply with such directions.

9. Definition of Violation and Non-compliance:

The Standard Operating Procedure (SoP) considers “Violation® & TNon-
compliance’ from the following perspective:

%
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1. “Violation” means cases where projects have either started the construction work or
mstallation or excavation, whichever is earlier, on site or have expanded the
production capacity and / or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope
without prior approval from the Ministry.

1. “Non-compliance” means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

10. Standard Operating Procedure — Guiding Principles:

i. Without prejudice to any other conmsequences, action has to be initiated under
section 15 read with section 19 of The Environment (Protection) Act, 1986 against
all violations.

il. Projects not allowable/permissible, for grant of EC, as per extant regulations: To be
demolished.

. Projects allowable/permissible, if prior EC had been taken as per extant
regulations: To be closed until EC is granted (if no prior EC has been taken) or to
revert to permitted production level (in case prior EC has been granted).

iv. Polluter pays: Violators to pay for violation period - proportionate to the scale of
project and extent of commercial transaction,

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies).

11. SOP for dealing with the violation cases:

Step 1: Closure or Revision

: S1 no. | Status of EC Actions
1 If no prior EC has been taken Order to close its operation
| 2. If prior EC is available for|Order to revert the activity/
existing/old unit production to permissible limits.
"o If prior EC was not required for | Restrict the activity/production to
earlier production level but is now | the extent to which prior EC was not
| required required.

Step 2: Action under Environment (Projection) Act, 1986

Acuon under section 15 read with section19 of the Environment (Protection) Act, 1986
shall be initiated against the violators.

' A
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Step: 3: Appraisal under EIA Notification, 2006

The permissibility of the project shall be examined from the perspective of whether
such activity /project was at all eligible for the grant of prior EC.

A. If not permissible:

t. The project shall be ordered for the demolition/closure after issuing show cause
notice and providing an opportunity of hearing.

Ex. If a red industry is functioning in a CRZ-I area which means that the activity was, in
the first place, not permitted at the time of commencement of praject. Therefore, the
activity is not permissible and therefore it shall be closed & demolished,

it. Respective regulatory authorities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project/activity.

B. If permissible:

1. As per extant regulations at the time of scoping, if it is viewed that the project
activity is otherwise permissible, Terms of Reference (TOR)] shall be issued with
directions to complete the impact assessment studies & submit Environmental Impact
Assessment (EIA) report & Environmental Management Plan (EMP) in a time bound
manner.

ii. Such cases of viclation shall be subject to appropriate
(a) Damage Assessment
(b) Remedial Plan and

(¢) Community Augmentation Plan by the Central level Sectoral Expert Appraisal

Committees or State/Union Territory Level Expert Appraisal Committees, as the case
may be.
iii. The Competent Authority shall issue directions to the project proponent, under
section 5 of the Environment (Protection) Act, 1986 on case to case basis mandating
payment of such amount (as may be determined based on Polluters Pay principle) and
undertaking activities relating to Remedial Plan and Community Augmentation Plan
(to restore environmental damage caused including its social aspects).

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, as if it was a new proposal. If, on
examination of the EIA/EMP report, the project is considered permissible for operation
as per extant regulations, the requisite Environmental Clearance shall be
issued which shall be effective from the date of issue,

v. However, during appraisal after examination if it is found that even though the
projeci may be permissible but not environmentally sustainable in its present

-~
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form/configuration/features then the project shall be directed to be modified so
that the project would be enviranmentally sustainable.

vi, If, however, it is not' considered appropriate to issue EC, the project shall be
directed to be demolished/ closed. If such proposal is a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC bad
been granted earlier or to revert hack to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notification 2006, as
amended from time to time, requires the public hearing to be conducted.

viii. The project proponent will be required to submit a bank guarantee equivalent to
the amount of Remediation Plan and WNatural & Community Resource
Augmentation Plan with Central / the State Pollution Control Board (depending
on whether it is appraised at Ministry or by SEIAA}). The quantification of such
liability will be recommended by Expert Appraisal Committee and finalized by
Regulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of
the Remediation plan and Natural & Community Resource Augmentation Plan.

Note - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible. Environmental Clearance, if granted, to such projects or activities,
after due appraisal of EIA/EMP report, shall be effective only from the date of
issuance of such clearance and shall be subject to compliance of obligations towards
Damage Assessment, Remedial Plan & Community Augmentation Plan, etc. finalized
in each case.

=

12. Penalty provisions for Violation cases and applications:
a. For new projects:

i. Where operation has not commenced: 1% of the total project cost incurred up
to the date of filing of application along with EIA/EMP report; [Ex: Rs.1 lakh for
project cost of Rs.1 Cr1]

ii. Where operations have commenced without EC: 1% of the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
0.25% of the total turnover during the period of violation. [Ex: For Rs.100 Cr
project cost and Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs.
0.25 Cr = Rs.1.25 Cr]

C’ﬁ/
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b. For expansion projects:

I. Where operation/production with expanded capacity has not commenced:
1% of the project cost, atiributable to the expansion, incurred up to the date of
filing of application along with EIA/EMP report.

ii. Where operation/production with expanded capacity have commenced:
1% of the project cost {attributable to the expansion activity) incurred upto the
date of filing of application along with EIA/EMP report PLUS 0.25% of the total
turnover (attributable to the expanded activity/capacity) involved during the
period of violation.

12.1. Without prejudice to obligation as per (a) & (b} above, where the project or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such period, as
specified by the appraisal committee, without reasonable cause, it shall be inferred
that the project proponent is not serious enough and the project or activity shall be
directed to be demolished / closed.

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto
reports such violations without such violations coming to the knowledge of the
Government either on inquiry or complaint.

12.3. The penalty, as above, shall be in addition to liability for carrying out various
remedial measures which shall be worked out based on the damage assessment for
quantifying the environmental damage caused due to unauthorized project activity [as
per Step 3 enumerated above].

13. Identification of Violation cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory regime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take
action stipulated under Section 15 of the Environment (Protection) Act, 1986 for
contravention of the provisions of the said Act, Rules, orders and directions, it is
expedient to also identify the cases of violation, examine and appraise such projects so
as to refrain them from causing further environmental damage and also to compensate
for causing damage to the environment.Therefore, in exercise of the powers conferred
under Section 5 of the Environment (Protection) Act, 1986, the Central Government
hereby directs that:-

i. State Pollution Control Boards & Union Territory Pollution Control Committees,
before grant or renewal of Consents under Water(Prevention & Control of
Pollution) Act, 1974 & Air (Prevention& Conirol of Pollution) Act, 1981, shall
ensure that the project proponents applies for or possess valid Prior
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Environmental Clearance in termsg of extant EIA Notification and shall not grant
or renew CTO (Consent to Operate) unless Environment Clearance (if
applicable) has been obtained.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall identify cases of violation
under their respective jurisdiction, report such cases to the Ministry or
State/Union Territory Level Environmental Impact Assessment Authority, as
the case may be and also revoke CTO, if granted to the unit after giving an
opportunity of being heard.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per (ii) above,

14. This is issued with the approval of the Competent Authority.

To

L -

P L
(Dr. Sujit Kumér Bajpayee)

Joint Secretary (1A}

Chairperson/Member Secretary of Central Pollution Control Board
Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chairman /Members of all the Expert Appraisal Committees

Chairman/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

PS to Hon'hle Minister for Environment, Forest and Climate Change

1
2. PS to Hon’ble MoS for Environment, Forest and Climate Change
3. PPS to Secretary{(EF&CC)

4,
5
6

PPS to AS(RS) / AS (RA)/ AS (UD)/ JSWJIT) / JS (MP)/ JS (NPG)

. All the officers of IA Division
. Website of MoEF&CC /PARIVESH /Guard file

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief Secretary,
Government of Maharashtra and ors.(order dated 24.05,2021).
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STRETS IS TSNS FRIAT uig 97
e IHARKHAND STATE POLLUTION CONTROL BOARD

T'A DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004

~hone.: 0651-2400851/2400852/2400979/2401847, Fax-0851-2400850/138,
. i ic.in: : i rnail.com

Yetnudra Numar Das,
“ember Secretary

D Rajesh p. Rastogi,

Scientist (¢ Deputy Director,

‘mpact Assessment Division, MoEF&CC
[ndira Paryavaran Bhawan,

Vayu Wing, 3" Floor; Aligunj,

Jorbagh Road, New Delhi — 110003.

Sub: - Modiﬁcation—cum-Expansion of Ferro Alloy Plant (under violation) Modification
ol exisiing 2x5 MVA SEAF's to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA
SEAF to 1x9 MVA SEAT, Existing 1x9.0 MVA SEAF, establishment new 1x9 MVA
SEAF & new 12MT per batch CLU Converter for refining liquid HC FeMn to MC/LC
FeMn by M/s Bibar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh
Industrial Area, Marar Village, Ramgarh Tehsil & District, Jharkhand - Penalty
provisions i.c., 1% of project cost attributable to the expansion-regarding.

Ref: - Your Letter bearing F. No. J-11011/384/2010-XA-II(IND-I) dated 06/09/2023.
Sir.

In Connection with the above noted subject and above referred letter, it is to draw your kind
attention towards the operative part of the Para 7 of the above referred letter which is as
below: -

“In this regard, you are required to submit Rs. 89.296/- Lakhis towards penally provisions,
us per SOP dated 07.07.2021 to the SPCEB for consideration of the project for

environmental clearance.”

However, the Para 11 (Step3: B. viii) of the abovementioned SOP dated 07/07/202] reads as
“viii. The project proponent will be required to submit a bank guarantee equivalent to the
amount of Remediation Plan and Natural & Community Resource Augmentation Plan
with Central / the State Pollution Control Board (depending on whetler it is appraised at
Ministry or by SEIAA). The quantification of such liability will be recommended by Expert
Appraisal Committee and finalized by Regulatory Authority. The bank guarantee shall be
deposited prior to the grant of environmental clearance and will be released after

successful implementation of the Remediation plan and Natural & Community Resource
Auginentation Plan.”

In light of the above, it is, hereby requested to clarify on the above that the abovesaid amount
of Rs. 89.296/- Lakhs is to be deposited with the CPCB or SPCB, Jharkhand. For necessary

action please.

This issues with approval of the Competent Authority.
Sd/-

(Yatindra Kumar Das)
Member Secretary
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x-25838 - | Ranchi, dated... =7} ...

................

< epyior information fo: .
I"\har foundry and casting Limited, Plot No. — 1405, Ramgarh Industrial Area, Marar

* e orh - 820117, Jharkhand. E-mail: biclferroalloys@gmail.com
wntional Chief Seeretary, Forest, Environment & Climate Change Department,
it of Jharkhand, Secretariat, Nepal House, Doranda, Ranchi — 834001.
\i-mber Secretary, Central Poliution Control Board, Parivesh Bhawan, CBD-cum-
"o amplex, East Arfun Nagar, New Delhi — 110032.
. -nal Officer, Ministry of Env., Forest and Climate Change, Integrated Regional
- larmu Bypass Road, Ranchi —~ 834002.

iR 4 ‘fg}mar Das)

ecretary
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F. No. J-11011/384/2010-1A-II(AND-I)
- Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
kK

Indira Paryavaran Bhawan

Vayu Wing, 3" Floor, Aligan)

Jorbagh Road, New Dethi - 110003

Dated: 6" Sept., 2023

M/s Bihar foundry and casting Limited,
Plet Nooo 1405, Ramgarh Industrial Area,
Marar 607, Ramgarh - 829117, Jharkhand.
t -l btelterroalloys@gmail.com

Sub.: Modification-cum-Expansion of Ferro Alloy Plant (under violation) Modification of
existing 2x3 MVA SEAF’s to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA
SEAF to 1x9 MVA SEAFT, Existing 1x9.0 MVA SEAF, establishment new 1x9 MVA
SEAY & new 12MT per batch CLU Converter for refining liquid HC FeMn te MC/L.C
FeMn by M/s Bihar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh
{ndustrial Area, Marar Village, Ramgarh Tehsil & District, Jharkhand-Submission of
Bank Guarantee as per SOP dated 07.07.2021 regarding

Sir,

I'his has reference to your proposal No. IA/JH/IND1/417175/2023, dated 20" February 2023
i oy nonniental clearance (EC) to the project for Modification-cum-Expansion of Ferro Alloy Plant
caader violauon) Modification of existing 2x5 MVA SEAF's to 2x6 MVA SEAF, Modification of
Cosiine NS MVA SEAF to 1x9 MVA SEAF, Existing 1%9.0 MVA SEAF, establishment new 1x9
MV A SEAF & new 12MT per batch CLU Converter for refining liquid HC FeMn to MC/LC FeMn by
M.s Bihar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh Industrial Area, Marar
Village, Ramgarh Tehsil & District, Jharkhand, as per the provisions of Ministry’s OM dated
07 07 2021 [Violation SOP]J.

2 The Ministry has issued SOP, vide an OM dated 07.07.2021 for appraisal of projects for grant
ol tenms of reference/environmental clearance, which have started the work on site, expanded the
(o ction hevond the limit of environmental clearance, or changed the product mix without obtaming
piive envirommental clearance under the EIA Notification, 2006. As per the above said SOP, in cases of
violation. action is to be taken against the project proponent by the respective State Government or the
State Pollution Control Board under the provisions of the Environment (Protection) Act, 1986 and
further. no consent to operate or occupancy certificate (for the violation project) to be issued till the
projuct 1s granted environmental clearance.

3 The proposed project activity is listed at schedule no. 3(a) Metallurgical industries (ferrous &
non-terrous) under Category “A” of the schedule of the EIA Notification, 2006 and appraised at central
Jevel The proposal for environmental clearance was considered by the EAC in its 24% meeting held on
N el — 1 March 2023,

4 e 1.AC noted that the existing project was accorded environmental clearance vide F. No. I-
L1011 3%32010-1A (1) (1) dated 31.10.2011. Consent to Operate for the existing unit was accorded by
ISPCB vide no. JSPCB/HO/RNC/CTO-4412165/2020/1819 dated 10.11.2020 (which is in the name of
Gl [AM FERRO ALLOYS (UNIT OF BFCL) which is valid upto 31-12-2025. Subsequently name

M/s Bihar foundry and casting Ltd.
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of the plant in CTO has been changed to Bihar Foundries & Castings Limited vide order dated
23.01.2023 and is vahid till 31.12.2025.

o the :AC further noted that the company has started installation of the 5th Submerged Arc
Funiwee of 189 MVA & CLU converter without completing the process of Environment Clearance. As
s uniks were installed without prior environmental clearance, the project falls under violation and is
apprased ander the provision of 5.0, 804 (E) issued by MoEF&CC di. 14.03.2017 and OM, dt.
07407 2021 regarding SOP for identification and handling for projects under violation.

¢ A»s per the MoEF&CC OM dated 07.07.2021, M/s Bihar Foundry & Castings Limited, the
company prepared a Natural and Community Resource Augmentation plan for an amount of Rs.
2181500/ [Cost of damage / Remediation — Rs. 8,21,500/-, Natural Resource AuvgmentationPlan -
R~ 3 10.006:- and Community Augmentation Plan - Rs,10,50,000/-] for 3 years.

'he Committee observed that JSPCB has filed a case in the Hon’ble Magistrate court of
Kamzarh vade ne complainant case/ 117/2023 vide dated 07-01-2023 to initiate credible action against
M s Bihar Youndry & Castings Limited and others for the offence committed w/s 19 of Environment
Phestection) Act, 1986 in compliance of MoEF & CC TOR letter J-11011/384/2010-1A1KI) dated
24 112020 foliwed by TOR Amendment dated 19.12.2022.

N 'he committee found the EIA/EMP report salisfactory and in consonance with the ToR, and
veotnmended  the proposal for environmental clearance with certain conditions in terms of the
peon ons of the Ministry’s SOP vide an OM dated 07.07.2021, inter-alia, include the following:

(i) PP oneeds to comply all the points of TOR for Violation Project and follow SOP dated
17.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for identification
& handling of Violation cases under EIA notification 2006.

v e total amount of Rs. 21.815 Lakhs shall be spent on Remediation plan and Natural Resource
Augmentation Plan and Community Resource Augmentation Plan which shall be implemented
i 4 period ot 3 years as per the action plan details given in EIA Report.

itii Lhe project proponent shall submit a bank guarantee of an amount of Rs. 21.8135 lakhs towards
Remediation plan and Natural and Community Resource Augmentation plan with the CPCB
prior to the grant of environmental clearance (EC) as per SOP 07.07.2021.

(i Protect proponent shall ensure that the plan shall be completed in three years whereas the bank
uarantee shall be for five years. The bank guarantee shall be released by the CPCB after
successtul implementation of Remediation plan, Natural Resource Augmentation Plan and
Community Resource Augmentation plan.

vt [Project proponent has to submit Rs. 89.296 Lakhs towards penalty provisions as per SOP dated
{17.07.2021 to the SPCB prior to the grant of EC as penalty for the violation activity in addition
1 Damage Assessment cost.

“ A~ per the provisions contained in the Ministry’s SOP vide an OM dated 07.07.2021. the
gt propunent is required 1o submit a bank guarantee equivalent to the amount of remediation plan
ane matutal and community resource augmentation plan with the Central Pollution Control Board and
the quantfication will be recommended by EAC and finalized by Regulatory Authority and the bank
guarantee shall be deposited prior to the grant of EC and will be released after successful
implementation of the remediation plan and Natural and Community Resource Augmentation Plan, and
atier the recommendation by Regional Office of the Ministry, Expert Appraisal Commitice and
apprinval of the Regulatory Authority.

I, The Ministry accepts the recommendations of the EAC (Industry-1) regarding quantum of bank
guarantee towards remediation plan and natural and community resource augmentation plan. In this
repaid, vou are required to submit the bank guarantee of Rs. 21.815 lakhs /- having minimum validity
S yaurs, with the Central Pollution Control Board for consideration of the project for environmental

Vi dihae foundry and casting Led,
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levanee. The bank guarantee shall be released after successful implementation of the remediation plan
wind natwial und community resource augmentation plan, and after the recommendation by Regional
crt o e AMimstry, Expert Appraisal Committee and approval of the Regulatory Authority.

1 Fhix issues with approval of the competent authority.
{Dr. Rajesh P. Rastogi)
Scientist *C*/ Deputy Director
Capy to:-

I “The Member Secretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office Complex.
Fast Amun Nagar, New Delhi — 32. (with the request to confirm the receipt of the bank guarantee
[romi the project proponent, as stated above).

2o bl Member Secretary, Jharkhand Pollution Control Board, Town Administrative Building, HEC.,
Dhurwa, Ranchi- 824004. (SPCB shall submit the proof of credible action taken against the Project
Propanent u/s 19 of the E(P) Act, 1986).

Cupy for information to:-
I The Additional Chief Secretary, Environment & Forests Department, Government of’ Jharkhand.

seeretartat, Nepal House, Doranda, Ranchi-834001.
2 'The Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office,

Bunglow No. A-2, Shyamali Colony, Ranchi-834002

4 Guard File/Monitoring File/Website/Record File/Parivesh Portal.
(Dr. Rajesh P, Rastogi)

Scientist ‘C’/ Deputy Director

A Bikar foundry and casting Ltd.




F. No. J-11011/384/2010-IA-II(IND-I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
; ok

Indira Paryavaran Bhawan

Vayu Wing, 3" Floor, Aligunj

Jorbagh Road, New Delhi - 110003

Dated: 6" Sept., 2023

M/s Bihar foundry and casting Limited,
Plot No. 0 1405, Ramgarh Industrial Area,
Marar 607, Ramgarh - 829117, Tharkhand.
I--mail: btelterroalloys@gmail.com

Sub:  Modification-cum-Expansion of Ferre Alloy Plant (under violation) Modification of
cxisting 2x5 MVA SEAFP’s to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA
SEAF to [x9 MVA SEAF, Existing 1x9.0 MVA SEAF, establishment new 1x9 MVA
SEAF & new 12MT per batch CLU Converter for refining liquid HC FeMn to MC/LL.C
FeMn by M/s Bihar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh
Industrial Avea, Marar Village, Ramgarh Tchsil & District, Jharkhand - Penalty
provisions i.e., 1% of project cost atiributable to the expansion-regarding

Sir,

This has reference to your proposal No. IA/JH/ANDI1/417175/2023, dated 20% February 2023
ten envitonmental clearance (EC) to the project for Modification-cum-Expansion of Ferro Alloy Plant
tander violanon) Moditication of existing 2x5 MVA SEAF’s (o 2x6 MVA SEAF, Modification of
evistin: 187 8§ MVA SEAF to 1x9 MVA SEAF, Existing 1x9.0 MVA SEAF, establishment new 119
VIV A SEAF & new 12MT per batch CLU Converter for refining liquid HC FeMn to MC/LC FeMn by
M s Rihar Foundry & Castings Limited, located at Plot No 1405(P), Ramgarh Industrial Area, Marar
Villege., Rwmgarh Tehsil & District, Jharkhand, as per the provisions of Ministry’s OM dated
07 07 2021 [Violation SOP).

&l

2 The Minssiry has issued SOP, vide an OM dated 07.07.2021 for appraisal of projects for grant
of terms of reference/environmental clearance, which have started the work on site, expanded the
production beyond the limit of environmental clearance, or changed the product mix without oblainmg
prior cnvironmental clearance under the EIA Notification, 2006. As per the above said SOP, in cases of
vielation, action is to be taken against the project proponent by the respective State Government or the
Stae Pollution Control Board under the provisions of the Environment (Protection) Act, 1986 and
turther. no consent to operate or occupancy certificate (for the violation project) to be issued till the
progedt s pranted environmental clearance.

]

3 The proposed project activity is listed at schedule no. 3(a) Metallurgical industries (ferrous &
ne-ferrous) under Category “A” of the schedule of the EIA Notification, 2006 and appraised at central
iv. ol The proposal for environmental clearance was considered by the EAC in its 24" meeting held on
28" Feb o b March 2023,

4 Fhe FFAC noted that the existing project was accorded environmental clearance vide F. No. |-
FIuli 384:2010-1A (11) (1) dated 31.10.2011. Consent to Operate for the existing unit was accorded by
ISPCB vide no. JSPCB/HO/RNC/CTO-4412165/2020/1819 dated 10.11.2020 (which is in the name of

N/ Bihar foundry and casting Ltd.
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GALTAM FERRO ALLOYS (UNIT OF BFCL) which is valid upto 31-12-2025. Subsequently name
ol the plant in CTO has been changed to Bihar Foundries & Castings Limited vide order dated
23.01.2023 and is valid till 31.12.2025.

3

Ihie EAC further noted that the company has started installation of the 5th Submerged Arc

Fomace of 189 MVA & CLU converter without completing the process of Environment Clearance. As
theese anils were installed without prior environmental clearance, the project falls under violation and is
apprased under the provision of S.0. 804 (E) issued by MoEF&CC dt. 14.03.2017 and OM, dt.
o a” 0| regarding SOP for identification and handling for projects under violation.

h,

As per the provisions contained in the Ministry’s SOP vide an OM dated 07.07.2021, the

project proponent is required to submit an amount of Rs 89.296 Lakhs towards penalty provisions as
por SOP dated 07.07.2021 to the SPCB prior to the grant of EC as penalty for the violation activity in
adidiman to Damage Assessment cost, The cost of Penalty as per MeEF&CC's OM dated 07.07.2021 is
detmled as below: -

r ] Particulars Value (Rs. In Lalkhs) 1% Penalty Cost (Rs. In Lakhs)
. Custof the construction of SAF 1817.80 18.178 ;
~Unst of the construction of CLU convertor 7111.80 71.118

] Total Cost of Penalty 89.296

-

The Ministry accepts the recommendations of the EAC (Industry-1) regarding penalty for the

violauon activity. In this regard, you are required to submit Rs. 89.296/- Lakhs towards penalty
provisions, as per SOP dated 07.07.2021 to the SPCB for consideration of the project for
environmental clearance.

8. I'his issues with approval of the competent authority. ;ﬁ,_p
(Dr. Rajesh P. Rastogi)
Scientist ‘C’/ Deputy Director
Cupy toi-

I'he Member Secretary, Jharkhand Pollution Control Board, Town Administrative Building,
HEC, Dhurwa, Ranchi- 824004-(a) Please provide the credible proof of the receipt of Penalty
as mentioned ahove; (b) Further, SPCB is also requested to submit the proof of credible
action taken against the Project Proponent u/s 19 of the E(P) Act, 1986, as per SOP dated
07.07.2021.

Copy for information to:-

;

The Additional Chief Secretary, Environment & Forests Departiment, Government of Jharkhand,
Sceretariat, Nepal House, Doranda, Ranchi-834001.

The Member Secretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 32.

Flie Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office,
Bunglow No. A-2. Shyamali Colony, Ranchi-834002

Ciuard File/Monitoring File/Website/Record File/Parivesh Portal. -

(Dr. Rajesh P. Rastogi)
Scientist ‘C*/ Deputy Director

M/s Bihar foundry and casting Ltd.
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‘MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT, OF INDIA

Speed-Post/IE-mail

CP-11/56/2023-1PC 11/ §"“\

20.10.2023
To,
‘_'I',Hi{Unit Head,

Bihar Foundry and Castings Limited,
Plot no, 1405(P), Ramgarh Industrial Area
Marwar, Ramgarh, Jharkhand-829117

Sub: Receipt of Bank Guarantee from Bihar Foundry and Castings Limited - reg,

. Ref: 1. Your letter no. BFCL/2022-23/BG/421 dated 31.03.2023
' 2. Your emails dated 07.10.2023 and 19.10.2023

s By, s s

e — e — —_

' T R Y D R R i e e
This is to inform you that vide your lettér dated'31.03.2023, CPCB'has received proof
of Bank Guarantee of amount of Rs.21.815 Lakhs, vide BG no. 003BG01230890001 dated
30.03.2023, drawn by Yes Bank, as per MoEF&CC letter dated 06.09.2023.

Yours faithfully, _vrz)

|
(Nazimuddnr, Sc.'I")

Divisional Head-IPC-H
Copy ta:

1. Dr. R. B. Lal i For information please
Scientist F/Director, i
MoEF&CC, 3rd Floor, Vayu wing,

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi

2. T'he Member Scerctary

- For information pleasc
Jharkhand State Pollution Control Board,

IH. E.C., Dhurwa, Ranchi-834004,
Jharkhand

‘gfder v’ @l e T, Rewii-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

AT/ Tel : 43102030, 22305792, SEIATE/Website : www.cpeb.nic.in

Scanned with CamScanner
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SBreL

Date: 31-03-2023

Ref: BFCL/2022-23/BG/ he) C/
o\

To,

Member Secretary

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Sub: Issuance of Bank Guarantee
Dear Sir,

Please find enclosed Bank Guarantee issued by Yes Bank Ltd. favoun{lg
yourself on behalf of Bihar Foundry & Castings Ltd. (Ferro Alloy Um;)
at Plot No. 1405(P), Ramgarh Industrial Area, Marar, Ramgarh (Jharkhand)
(“Bank Guarantee”) with the tenor and claim period as requested by you.
For gease of reference the details have been reproduced as below:-

i Bank Expiry Date | Claim Expiry | Currency | Amount of
| Guarantee Date Bank .
No. & Date of Guarantee (in
| issue Rs.)
- INR |Rs.
003 B(0)22084 0ol 21,8 1,500/-

I' (Rupees

| 30-03- -03- 28-03-2029 Twenty one

| 30-03-2023 28-03-2028 e itk

I One Thousand
TFive Hundred
only)

We confirm that the officials who have signed the above Bank Guarantee
are authorized to sign such documents on behalf of Yes Bank Ltd. You

____ may verify genuineness of the Bank Guarantee from any br of Yes
Y. 7., Bank Lt i ypur own interest. \QRY & N
; 1 : l'i'\'.ihg‘j e? : '-."
i R TR ) < |
v
| nqyengm
LBUR S Ll

ihar Foundry & Castings Limited

mgarh Industrial Area, P.O,- Marar, Dist.- Ramgarh, Jharkhand - 829117.
Registered Office :- Main Road, Ranchi, Jharkhand - 834001.

No :- U27100JH1971PLC0O00912 & GST No :- 20AABCB1852D1Zl
Landlifie’;- 0651-2202699 Fax :- 0651- 2202799 Emaill :- bfclgfa@gmail.com

Cor.ra) Pl Conggeard
| bl Eea!mmuags!,ﬁeﬁﬂt‘ﬂ&;

ko - S .
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In the event of invocation, we request you to please ensure compliance
With the terms and conditions of the Bank Guarantee in order to ensure
timely payment. You are requested. to ensure special c.are int.er alia with
respect to the following?in the innovation in the invocation claim letter —

Bank Guarantee Number :

Expiry/Claim Expiry date : 28-03-2028/28-03-2029

Claim Amount : 21,81,500/-

Designated Bank branch for submission of invocation claim:

Any declaration /certification that may be required as part of the
guarantee text.

e Any other requisite document including the original Bank
CGuarantee.

e ¢ & @ @

Thanking you,

Yours faithfully,

Bihar Foundry & Castings Limited
Works :- Ramgarh Industrial Area, .O.~ Marar, Dist.- Ramgarh, Jharkhand - 829117.
Registered Office :- Main Road, Ranchi, Jharkhand - 834001.
CIN No :- U27100JH1971PLC000912 & GST No - 20AABCB1852D12Z1
Landline :- 0651-2202698  Fax:- 0651- 2202799 Email :- bfcigfa@gmail.com




r— e —

b Al L 3

CIN : L65190MH2003PLC 143249

30-MAR-23

MEMBER SECRETARY, CENTRAL POLLUTION CONTROL BOARD
PARIVESH BHAWAN, EAST ARJUN NAGAR,
DELHI-110032

INDIAR RUPEES TWO MILLION CNE HUNDRED EIGHTY ONE THOUSAND
FIVE HUNDRED OHLY

28~MAR~28

28-MAR~2%

Jur reference + 003BG01230890001

issue date : 30-MAR-23

;PP?Lcant : BIHAR FQUNDRY AND CASTINGS LIMITEDR
Guarantee amt, + INRZ,181,500.00

amt. in words

Stated Expiry date
Stated Claim Expiry date

Tear 3ir/ Madam,
Please find enclosed the captioned guarantee duly issued by YES Bank (“the Bank"),

“he beneficiary of this guarantee is entitled to confirm the authenticity of
whis guarantee directly by contacting the issuing branch or any of
below controlling office:

YES Bank Limited YES Bank Limited, YES Bank Limited

Yes Bank House, HOC Gurgaon - BG desk, NOC Chennai - BG desk,

Cff western express highway, DLE Cyber City, 3xd floor, One Indiabulls Park,
Santacruz east, Building No. 8 &, 4th Floor, Tower B,

Murbai - ENOASK. Gurgaon - 122002, Plot No. 14,3rd Main Road,

Ambattur Estacte,
Chennai ~ 600 058,

This guarantee 1s to be returned immediately post its expiry. Please note that any
commurnication/demand under this guarantee should be specifically made by the official
whe is authorised under the guarantee and should be made in writing to the issuing
oranch unless otherwise specified in the enclesed guarantea.

.U 15 contirmed that
-} Mr, Snozab Raza
Z: Ms. Ritu Pant

¥ho have signea the aoove guarantee, are authorised to sign the same on
c2half ¢f the Bank.

- ey

Far 1ES Beank Limiten E
: oA
RN o \m
‘!<f i )g’)
% e ‘I‘..\!‘.
fhuthorised Signatdriesiy U.“_\—‘J_\::y

SATE : 30-MAR-23
PLACE * YES BANK LTD - CHANAKYA PURI BRANCH

Chanakyopuid Branch: YES Bank Umiled, Flot No. 11/ 48, Shopplng Cenlre, Diplomaile Enclave, Maicha Market, Chanakyapur,
—— New Deltl 1310021, indla
) el +21(11) 30259000 Fax: +971(11) 41680311

Regd. Office: YES Bonk Umiled, YES BANK House, Off Westam Exprass Highway, Sanlacruz East, Mum(!;c}’- Aonos;
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BANK GUARANTEE NO: 003BG01230890001 ISSUANCE DATE: 30-MAR-2023

BANK GUARANTEE
TO

MEMBER SECRETARY, CENTRAL POLLUTION CONTROL BOARD
PARIVESH BHAWAN, EAST ARJUN NAGAR,

DELHI-110032

Bank Guarantee No. : 003BG01230890001

Date of Issue : 30.03.2023

Amount of Guarantee: Rs, 21,81,500/- (Rupees Twenty One Lalkhs Eighty One Thousand Five
Hundred only)

Date of Expiry :28.03.2028

Claim period : up to 28.03.2029

Bank Guarantee for the fulfillment of the conditions for grant of Environmental Clearance relating
to Proposed Modification-cum-Expansion of Fetro Alloy Plant (under violation) Modification of
existing 2x5 MVA SEAF's to 2x6 MVA SEAF, Modification of existing 1x7.5 MVA SEAF to 1x9
MVA SEAF, Existing 1x9.0 MVA SEAF, establishment new 1x3 MVA SEAF & new 12MT per
batch CLU Converter for refining liquid HC FeMn to MC/LC FeMn by M /s Bihar Foundry &
Castings Limited, located at Plot No 1405(P), Ramgarh Industrial Area, Marar Village, Ramgarh
Tehsil & District, Jharkhand by M/s Bhar Foundry & Castings Ltd. Jocafedat Plot No. 1405(P),
Ramgarh Industrial Area, Marar, Ramgarh to the satisfaction of,the Centra] Pollution Control
Board as set within a period of 3 (Three) years from the date 6fBank Guarantee. M/s Bihar
Foundry & Castings Ltd, having its office at Firyalal Chowk, Main Road, Ranchi-834001
(Jharkhand) do hereby undertake to provide Bank Guarantee to Central Pollution Control
Board an amount not exceeding Rs. 21,81,500/- (Rupees Twenty One Lakhs Eighty One
Thousand Five Hundred only) towards implementation of Remediation plan, Natural and

Community Resource Augmentation plan,

M/s Bihar Foundry & Castings Limited shall implement the work as per the agreement and the
same will completed in three (3) years whereas the bank guarantee shall be valid for five (5) years.
The bank guarantee shall be released by the Central Pollution Control Board (CPCB) after
successful implementation of Remediation plan, Natural Resource Augmentation Plan and

Community Resource Augmentation plan.

We YES Bank Limited, a company incorporated and registered under Companies Act 1956 and
a banking company within the meaning of section 5 (c) of the Banking Regulation Act 1949 and
having its registered office at YES Bank House, Off Western Express Highway, Santacruz East,
Mumbai - 400055, India & a branch office inter alia at acting through branch at YES Bank
Limited, Plot No. 11/48, Shopping Centre, Diplomatic Enclave, Malcha Market, ChanakyaPuri,
New Delhi, PIN 110021 (Hereinafter referred to as “Bank Guarantor”) do hereby undertake to
pay Central Poliution Control Board the amount due and payable under this guarantee Bond
without any demur merely on a written demand from the Central Pollution Control Board stating
that the amount claimed is required to be due from the said fulfillment of the conditions towards
remediation plan and natural and community resource agreement plan with the Central Pollution
Cuntrol Bard prior to grant of Environmental Clearance as per SOP dated 07.07.2021 to the
Central Pollution Control Board for grant of Environmental Clearance relating to Bihar Foundry
& Castings Ltd, Ramgarh Industrial Area, Marar, District Ramgarh (Jharkhand) to the satisfaction
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BANK GUARANTEE NO: 003BG01230890001 ISSUANCE DATE: 30-MAR-2023

of the Board within a period of 5 (five) year from the date of Bank Guarantee. And such demand
made on the Bank shall be conclusive as regards the amount due and payable by the Bank under
this Guarantee shall be restricted to an amount not exceeding Rs. 21,81,500/- (Rupees Twenty

One Lakhs Eighty One Thousand Five Hundred only}.

The Guarantee shall be valid up to 5 (five) years ie. 28,03.2028 from the date of the establishment
of the Bank Guarantee unless extended at bank’s discretion on demand by the Central Pollution
Control Board not withstanding anything mentioned above our liability against this guarantee is
restricted to Rs. 21,81,500/- (Rupees Twenty One Lakhs Eighty One Thousand Five Hundred

only).

verify the genuineness of the bank guarantee by seeking

The beneficiary may, in its own interest,
YES Bank Limited other than the issuing branch.

confirmation of its issuance from a branch of

Unless a claim in writing is lodged with us on or before 28.03.2029 or the extended date of the
expiry of the Guarantee all our liabilities under this Guarantee shall stand discharged.

We Yes Bank Ltd, lastly undertake not to revoke this Guarantee except with the previous consent
of the Central Pollution Control Board in writing.

Notwithstanding anything contained herein:

1. Our liability under this guarantee'is restricted to Rs. 21,81,500/- (Rupees Twenty One
Lakhs Eighty One Thousand Five Hundred only)

2 This Bank Guarantee is valid up to 5 years i.e. up to 28.03.2028

3 We are liable to pay‘the guaranteed amount or any part thereof under the bank guarantee
only if you serve upon us a written claim of demand on or before 28.03.2029 i.e. (claim period will
be one year from the date of expiry of Bank Guarantee), failing which our liability under this
guarantee will be lapsed and we will be discharged from all the liability under this guarantee.

The beneficiary should seek confirmation of issuance of this guarantee from the controlling office
of the issuing branch which is YES BANIK LTD, Kosmo one, Tower C, 2nd Floor, Plot No. 14,

3rd Main Road, Ambattur Estate, Chennai - 600 058.

Ihe hability of the Guarantor under this Guarantee shall not exceed Rs. 21,81,500/~ (Rupees
Twenty One Lakhs Eighty One Thousand Five Hundred only) (the “Bank Guarantee”)

['hus Guarantee shall be valid up to 28.03.2028 (the “Expiry Date”)

Notwithstanding anything to the contrary contained herein, no obligation of the Guarantor to
pay any amount under this Guarantee shall arise prior to the fulfillment of the following

conditions precedent

(a) written claim/demand(s) in terms of this Guarantee of an aggregate amount less than or
equal to the Guaranteed Amounts is /are made by the Beneficiary hereunder; and
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BANK GUARANTEE NO:

-

b) such written claim/dema

the YES Bank Limited, Plot

ChanakyaPuri, New Delhi,

857

20T

003BG01230820001 ISSUANCE DATE: 30-MAR-2023

e delivered to the Guarantor on or before the 28.03.2029 at

nd(s) is/ar
Diplomatic Enclave, Malcha Market,

No. 11/48, Shopping Centre,
PIN 110021

s ;
| Ii/\\ | v'v ,)_
Au ﬂ'aorizeci\,S'fgt'gat aﬂ:&}g qet Authorize Wk ¥
Place: | SOy N Place W ?3gagef
Date: Pl Code" (e Dater N *‘l‘: 1Al 4833
Name: AR Name: e de:
Designation: Designation: =
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: 12-09-2023
Ref: 2023-24/172 Date: 1

To

The Member Secretary
iharkhand State Pollution Control Board (JSPCB)

Town Administrative Bullding, HEC, Dhurwa, Ranchi- 824004

Sub: Regarding submission of Rs. 89.296 Lakhs towards penalty provisions as per SOP of
MOEF&CC, 0.M. dated 07.07.2021 to the JSPCB prior t0 the grant of EC as penalty for
the violation activity in addition to Damage Assessment cost of our steel plant M/s
Bihar Foundry & Castings Limited (Ferro Alloy Unit) located at Plot No 1405{P),
Ramgarh Industrial Area, Marar Village, Ramgarh Tehsil & District, Jharkhand.

Ref: Letter issued by MOEF&CC vide no, J-11011/384/2010-1A-II(IND-1) dated 06-03-2023
Respected Sir,

With reference to the above letter issued by MOEF&CC the cost of Penalty as per MOEF&CC's
0.M. dated 07.07.2021 is detailed as below:

. Sr.No | Particulars Value 1% Penalty Cost
(Rs. In Lakhs) (Rs. In Lakhs)
I“z Cost of the construction of SAF Rs. 18.178 Rs. 18.178
| 2 ’ Cost of the construction of CLU Rs. 71.118 Rs. 71.118
L ,__cp_nvertor
' l Total Cost of Penalty 89.296

in the light of the above we, are hereby enclosing Demand Draft bearingNo. £2 61 O
dated 12.09.2023 for Rs.89.296 Lakhs towards penalty provisions as per SOP dated
07.07.2021 as penalty for the violation activity in addition to Damage Assessment cost,

For BIHAR FOUNDRY & CASTINGS LIMITED [Férro Alloy Unit)

GAURAY BUDHIA
DIRECTOR

Encl;
1. Letter issued by MoEF&CC vide no. }-11011/384/2010-1A-1I(IND-I) dated 06-09-2023

2. Demand DraftNo. _ 69 3610 dated 12,09,2023 in favor of Member
Secretary, Jharkhand State Pollution control Board, Ranchi.

Bihar Foundry & Castings Limited

Works :- Ramgarh Industrial Area, P.O.- Marar, Dist.- Ramgarh, Jharkhand - 829117,
Registered Office :- Main Road, Ranchi, Jharkhand - 834001.
CIN No :- U27100JH1971PLCO00912 & GST No - 20AABCB1852D12I
Landline :- 0651-2202699  Fax - 0651~ 2202799 Email :- bfclgfa@gmail.com
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e MAILT : . PAYMENT DETAILS
; AL 1O e e R SECRETARY JHARKHANDSTATE  THE MEMBER SECRETARY JHARKHAND STA
. POLLUTION CONTROL. *
I
NK LTD
AN o
We enclose Demand DrafiNe.: 0 236 40 o BY ORDER OF y
- 12-5¢p-2023 forz  *$9.,29.600.00 BIHAR FOUNDRY AND CA
i~ pet the above payment details. hARK (08013009302
‘ rAYANLER ANCHI, JHARKHAND
\_ o
This is Computer Generated advice and daes nol require Signate
B o Y_'Es BANK LTD. DEMAND DRAFT
ot 1‘;’:&]‘3@ SR st Bmess iy VAUD FORTHREE MONTHS FROM DATE OF ISSUE. Il |2 lo |9 1210 |2 ‘ 3!
et SADY/O7 65073500 ' AL AR
s Tel No.: ¥
AJC PAYEE ] Hon Keroadle o, o 072 26292866 008013009302
— THE MEMBER SECRETARY JHARKHAND STATE POLLUTION CONTRGL BOARDor Order
\_,:II_U_t_.ﬂldln ay. ) aﬂ'mmmﬂm
Rupees. _____ EIGHTY NINELAKH TWENTY NINE THOUSAND S(X HUNDRED
T ONLY.** +%89.29,600.00%
_ ks
Purchaser Name:  BIHAR FOUNDRY AND CASTINGS LIMITED For YES BANK LTD.
£ i
Vv
i e be deeprites 8 gAY “é (9 (90
e »° (o Pes”
o / AL\ C
YES BANK LTD *@‘?;b N
orawee oank RidUEARL HA RKHAND ssunGRANGIY kbR KHAND AUTHORISED SISNATORY ES)
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
IN

ORIGINAL APPLICATION
NO.44/23/EZ

In the matter of:
Rakesh Shrivastava

...Applicant
-Versus-
Bihar Foundry and Casting Limited
& Ors.
...Respondents

Affidavit in Opposition on behalf
of the respondent nos.1 and 2 to
the Original Application

SANDIP AGARWAL & CO.
Advocates,

10, Old Post Office Street,
Ground Floor, Room No.10,
Kolkata-700 001.
M:9831087781
Enrolment No.F/970/945/1992
mailsandipagarwal@gmail.com




